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LOK SABHA

' Tuesday, December 20, 1977/Agraha-
yana 29, 1899 (Saka)

The Lok Sabha met 1t Eleven of the
Clock

[Mg. SPEAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS

A WWd 2nd A ¥ ey
W WG & at §

*489. wt & fag wri @@ : @
W wEr ag arw #1 F9 3G fE
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sto AY IWAX:  7-6-77 FT A
foaa g AWl S T AE dY I &
TR 9w Wa & afewfat @
e 39 & @ 213 910 F 3/
e U fa ¥ 3831 T F A=
* rwer F1 A g€ oY #1246 AT
& egfeadi a4t 18 I FHATE] #1
firegare oy mar ur | gRar & syl
¥ #gf W Wk 4 @F FW
FE F AT ARTI AR T FEe
ST o FHr F7E 9 fermr mm
g "R FW uE EF weew
wEifaeE & wege %Y a6 4 39
WY & 9/ oF 93T WY wrar @ faa 3
IpH @rE fFar g fE aed o
AHEAL ® OATFE ¥ ST B HIY
T 39 T AW A FTH 719 IR fwaAr
) A mEe A owEr @ fw oAl
2 fowrad arg § 991 &, § e gT 9y
HX AY = ATHA T g9 A T@H T T
38 & fFar & =Y T & @ .
forsrae & S & Q¥ #F o vy T

st a% fag wnf a2 : F@A A0
Sfgiequ e Tz FAFT A H
FEI M1 FIH W1 q1ga1 8 0

Fq I 7

WMo WY ToEAX : FET F AR
%t & fog W9 Toewww o N
TsgfmFan s 2 W
T o fudfes Gvwm &, faw
At v #é fafewe Tt aom a5 &
I IR F EHA W@ FT AREEEA
T, M SFL F FEAAET @ 3
W & Wi & a1 R F = F,
IT B A A A A W FH AET
waatd a1 g AW ¢ FEw
THTT FT FEAET F7T § 92 F0S F¥
A v T T
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=Y Wi AT AEAr : A A
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Iq F TAEL AT § AT AT H
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%8 T Iq% fFay |3 FAard ¥
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L3l

Mo A TeeaX : S FA BT A7
twrafgm ) Aogmagam T
wmgaT g & o ST et aeer
Yurit 2 ag o fqawm & v fF @wr
qemqe @T T §, A wE ¥ 1 K oz
QA FATAATE © “5@ a4 & AT Fa
AN F 213wmAIF W, T A
3,831 ¥U F ¥ F Fax A AOA
g @ o 246 aEd Afeal qur
18 ¥ wawfe & frowre fFar
TAT 4T | g1 F IIAT A FI0E 49
¥ Ge@ey, A=Y a8 § Frae A
Q9 @ q fear mr g o0
A O TF A9 CEIETHd,
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rEwRT ¥ wee A Wt ofeew W
JOTEA AT A1 WA @rwfas wEaEEy
F geAT A F 1
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gAY g ¥AT &g 714 AEy A€ g 5o
it gt arar €, ST FRS &Y
TGl ¥ A § qg7 9K wOE WS
FaRm I AT A 3 37 waa
F 7 2 T a1 A ¥ e & Foaw
FTO0 ATUFEW P 39S X AT § 7
HeAT of F T @@ & fo saw e o
U § a7 5A% ¥ mT aF froaani s
wr frar€ wf & w7 fFad sz MU E ?
marHE A AR r g & 213
RIS TF QWX 0T GI&T & A7 F
FerE Ara & NN o F1 O fear w@r
2 ar 99 % waew ¢ afasy # v
%€ grir afeT W o Sifwi & @
% | g Y TSqEgTEr 7Y &, W ER W
WHE Hall ot FE |

Sto Wy FwAN : &Y TFC F wATH
95 T § | OF A1 S qAT | IeW
T f& & wowr SRt € fF o
TR NI ¥ ¥ wfasrd 9@
¥ wiw W ¥ faw oY == § I
T ¥ AR gER W1 aw e
FIE H AT § ITRT TTH F HIFN FLTATC
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Oral Answers

fr A1 fafraa ¥8w ot ML o wiw &
ar 37 # & o wiw FEO AT AT
At fada @i s d e &
qr gAL AW IT I FI FEATE A
ST | T wAAn e fafrea
F A I A 37 ar § €T IA AT
[T w1 fah otw @ Few, T
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FT Y & 3R AE 77 By A F A
WA #T KIGAET FT AGT | TEY gAH
it faar smaar

ot TR faard : F srAar
Trgat § f5 faad @wr fireeae feg
7T § IAd fwax &0 Y Sreene
fEar war A fad At #1 SiwE
TEr foar war qur I ¥ el &
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sto Ay €xed : & {7 wdY wHAY
o ® waTq W gu aqam § fE ¥
Yy wE A Gfar & ... ...

st T frear® © T Ay AT
ez faar ar A ?

o R JwAN : WA ALY
#4779 @ = FAAET F AWE
18 & ®IT 57 & @¥e f&ar war § o
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Issue of Letter of intent to IDPL for
manufacture of Sulphadiazine

*490. SHRI CHITTA BASU: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether M/s IDPL was grant-
ed a letter of intent for the establish-
ment of a new undertaking for the
manufacture of sulphadiazine and
other 14 items on 28th March, 1974;

(b) whether the decision on the
location of the proposed unit was to
be finalised within a period of six
months from the date of issue of the
letter of intent;

(c) if so, the reasons for the delay
in the finalisation of the location;

(d) whether it is also a fact that
the Government of West Bengal ap-
proached the Government to set up
the proposed unit in West Bengal;
and

(e) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
to (e). A statement is laid on the
Table of the House. :

Statement

(a) and (b). Yes, Sir, the letter of
intent was granted for 18 items.

(c) to (e). On a rationalisation of
the product-mix at the Hyderabad
Plant of I.D.P.L. necessitated by a
downward trend of off take of Sul-
phas, it was found that some of the
items for which the letter of intent
was granted, could be conveniently
manufactured in the existing Plant,
The technology for Phthalyl Sulpha-
thiazole, Metronidazole, Chloropropa-
mide, Glybenclamide Trimethoprim
and Diahzapam was developed at the
Hyderabad Plant itself and the pro-
duction of the first three items has
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already !een taken up and the pro-
duction of the other three is also pro-
posed to be taken up at the Hyderabad
Piant. I.D.P.L, has on further review
decided not to take up manufacture
of five of the items contained in the
letter of intent, viz., Sulphadiazine,
Sulphamerazine, Caffeine, Theophyl-
line and Aminophylline.

2. As regards location of the new
undertaking to take up the manufac-
ture of the remaining items and
some other items for which the tech-
nology is being developed or will be
procured from abroad, ID.P.L. has a
tentative proposal to locate it in West
Bengal. However, the question of
establishing a new Public Sector Unit
for manufacture of drugs or in the
alternative expending facilities
available in the nationalised undertak-
ing of M/s. Smith Stanistreet & Co.
Ltd.,, and integrating with facilities of
such other units as have come or may
come under Government’s control
will be examined by Government in
due course. '

SHRI CHITTA BASU: I have ‘o
point out that the statement which
has been given has no relation to the
question, particularly its second part.

In paragraph 3 of the letter of in-
tent it was stipulated that it had fin-
ally been decided to open a unit of
IDPL in West Bengal, There was no
question ‘of rationalisation, no «ther
consideration was taken into account.
The Government of West Bengal was
asked to allocate land, and they al-
located 30 acres of land in the Salt
Lake area. So. may I know from the
Minister why it is that the Govern-
ment of India decided not to have
that unit in West Bengal and have
said that the Hyderabad unit will do
the job. Is it not a clear case of
injustice to West Bengal? Are there
political considerations behind it?

SHRI H. N. BAHUGUNA: At the
outset I must assure the hon. Member
that there is no question of political
discrimination. The intention of the
proposal was to set up such a unit in
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West Bengal, it is admitted. The let-
ter of inient dig indicate that type
of mind of the Government, but Jan-
uary, 1977, was the time when this
type of running about between West
Bengal and the Government of India
was done. Perhaps, that was for poli-
tica] reasons than really for doing
something for West Bengal. This
Government, since it has come into
power, has already proved by its
attitude towards Haldia plants, to-
wards mini-steel plant and towards
Bengal Chemicals, that we mean bu-
diness in relation to West Bengal. I
can assure my hon. friends that we
will do whatever is possible in re-
gard to all the taken-over units and
aditional units, if necessary, to . give
West Benga]l a leading role. So far as
we are concerned, we will do our best
in that direction.

SHRI CHITTA BASU: May I know
whether he agrees with me that there
is a gap between bulk drug manufac-
tures and formulation manufactures. .

SHRI H. N. BAHUGUNA: A great
deal.

SHRI CHITTA BASU: If he agrees,
then there is another question that
follows. In West Bengal, so far as the
share of West Bengal towards the
country’s total production in the drug
and pharmaceutical industry is con-
cerned, it was 30 per cent. It has
now dropped down to 10 per cent be-
cause of the lack of supply of basic
drugs. In view of this, if the hon.
Minister agrees that the basic drug
manufacture is an important part of
the drug and pharmaceutical indus-
try, may I. know in this context
whether he proposes to set up a unit
in the publie sector for the manufac-
ture of basic drugs in West Bengal
so that other subsidiary pharmaceuti-
cal industries can also be set up 1in
West Bengal?

SHRI H. N. BAHUGUNA: 1 must
do away with the misunderstanding

or an illusion under which the hon.
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Member appears to be suffering. No.
bulk drug unit put up by the Gov-
ernment of India in any particular
area is for that area. Wherever a bulk
drug unit comes up, it is for the na-
tion as a whole. When it comes up
in West Bengal, if at all it does come
up, it will again be for the nation as
a 'whole. All I can assure my hon.
friend is that West Bengal will not
be allowed to suffer in any manner
in regard to the alloeation of bulk
drugs, wherever there are bulk drugs,
and whatever is needed to bring up
the West Bengal drug and pharma-
ceutical industry shall be done.

st TEENY ; FAT AEAN WA 7 A
TATH FT F6z T 6 T TIAF Ao
e qlo TFo & Mz, . .

MR. SPEAKER: Now, you are going
out of the Question. (Interruptions.)

st TwEW:  meaw wERy, ¥
ﬁﬂﬁoﬂ'o‘ﬂ'o[{ﬁo% art w %:|
gafas R 5w N swfa difww
WET TR9 TAAT a7 §3W @ WIT IgT I
arfodTodtoumo Y F1E qfte 7} &
FTHAT FT AT 730 § AT o & oqT 0T 0
F1 0% gfrz @ 9T fasr #3307

St ARt AA WG : AT,
T G w1 37ar § 5 geede ¥
ATE 0T ot 0T o T TF HrHATA gt
A F | 7ex s2AW H oY dav &1 g
4

Food Articles served through vendors
angd stalls at stations

_*491. PROF. P. G. MAVALANKAR:

Will the Minister of RAILWAYS be

pleased to state:

(a) whether food articles including
heverages, tea, coffee and ice-cream
are served through vendors and stalls
on all the important stations of the
Railways, particularly on the West-
ern Railway’s Saurashtra region;

(b) if so, broad details thereof:
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(¢) whether any one of the said
commodities is sold by dealers or
contractors on a monopoly basis;
and

(d) if so, reasons for not allowing

competition and variety of choice in
the mafter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes,
8ir.

(b) Vegetarian, non-vegetarian
meals, snacks, hot and cold beverages
including ice-cream are sold from Re-
freshment Rooms and stalls at all im-
portant stations. In Saurashtra region
there are 8 Refreshment Rooms and
300 vending contracts at the Rcailway
Stations selling these items.

{c) No, Sir
{d) Does not arise.

PROF. P. G. MAVALANKAR: The
hon. Minister has given a neat answer
for which I am grateful, but I wish he
had given a detailed answer specifi-
cally to all the points that I have
raised. When he says in part (b) of
the answer ‘at all important staitons®,
may I know what is the criterion, ac-
cording to the Railways, to decide
that a particular station is important,
so that it hag all refreshment facili-
ties. I ask this question because
there are areas in our vast country
where in terms of traffic or passengers
a station will not be very important,
but it may be important because it
takes a long time to reach that station
and if you do not get anything, it
will be difficult for you to survive—
without food. Therefore, my first ques-
tion is this. I would like both the Mi-
nisters, Prof. Madhu  Dandavate
and Shri Sheo Narain, parti-
cularly Shri Sheo Narain, to
come with me to Saurash-
tra, not in a special saloon but in an
ordinary way, by First or Second
Class, and then travel and find out
whether the eight refreshment rooms
and 300 vendoring contracts which
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are mentioned in the answer are ac-
tually there or not, Because, these are
there only on paper. Whether we get
food, that is the question. I want a
categorical answer to this, whether
food items or at least hot coffee, tea
and good bread are available in the
Saurashtra region.

SHRI SHEO NARAIN: I will assure
the young professor that he will get
hot tea, coffee and good refreshments;
I wil] supply him groundnuts also.

PROF. P. G. MAVALANKAR:
What are the ‘important' stations?
How do you decide that?

SHRI SHEQO NARAIN: Imporiant
stations depend on important peo-
ple. (Interruptions) gY¥qIEed TIUH
I g FIAFATE WA & AT F&T 9T
‘EfEw s gt 8 T wRe w2y
§ e a% @A FTaE §ag A & O
w9 1 fgamr 71

!

PROF. P. G. MAVALANKAR:
‘The Minister has replied that these
refreshment facilities are available at
all important stations in the country
and he has mentioned ice—cream, tea,
coffee, etc.. My question is whether
the foodstuffs, including fruits and
‘ce-cream of more than one variety
are sold or the contract is given only
to a specific contractor and a large
number of areas are covered only by
one monopoly contractor.

Secondly, the Minister says that
there is no monopoly. Has he really
taken care to see that there is no mo-
nopoly? My information is that con-
tractors are selected on the basis of
irregular procedures. Long-term, esta-
blished contractors are removed and
others are brought in, and then on
paper there is no monopoly, but in
effect, in practice, there is some ki
of a monopoly. That is why I am
asking whether the Railways will
see to it that selection and ap-
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pointment of contractors is based on
certain procedures, so that a choice
is available to the passengers,

st fag womer . F¥_FEE AT
TETAT & H7 qgw v faar

Departmental catering managed by the
Railways themselves has been pruvid-
ed only at important stalions. For de-
partmenta] catering, selection is made
by CS and DCS.

T AT oAfqar FxFMT F@r & |
SAF IR AT AT AT § 7 4
g aT Fefor § ared F §, 7R g@

FTIEF TT AT E

sto @to Wt WIAFIWT ¢ AU
T ANAIZ AR AR AF T AT AT
FTFZ A7 & 4 FAT CF g1 ATHI FY,
Z7 & ar waT AT feen & wrafagi
1233 27

ot fag amma ;. Tz 3 F g
23 7 atfaar aamar § fr fee fr (30
& wigwr 30 Fraraifes AEEds )Y
gleqil ®1, ¥%93 I & FWI FI
FIT FTIEATTT AW &1 5 Fiiae
o

SHRI HUKAM RAM: I wome
like to know from the hon. Minister
whethre it is not a fact that certain
persons have not only created mono-
polies but have taken a lof of con-
tracts and created their own domain
all along the railway lines. The land
belongs to the tiller; similarly the
real man must get the benefit; these
contracts should be given to the ac-
tual workers there and not to the
contractors who have monopolised the
trade. I woulq like o know whether
the hon. Minister is going to revise the
policy about the allotment of vending
contracts in consultation with  the
Members of Parliament,
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st fow e W goW AR
g 9= Wt gwfam Fx @ & wfEw
FT @ § W O w1 T @ § dar
W gy T

ot geR WY AW ¢ UF TF
yIEH! #1 50,50 3% fag g

it foaaromw ;. wo o @
I gm AWH 1 ... (euwEmw)

MR. SPEAKER: He is a new Mi-
nister, do not unduly trouble him.

SHRI O. V. ALAGESAN: The hon.
Minister is aware that in the early
fifties, many railways had monopoly
contractors and with great difficul-
ties, their business was curtailed and
many of them were given lesser con-
racts and departmental catering was
introduced on almost all the railways,
as it obtained on ome part of the
Southern Railway. After that, the
quality of the catering was very good,
but recently the standards have very
much fallen down and we get very
poor food even on trunk routes and
important mail trains. Will the hon.
Minister look into this and see ihat
the quality of railway catering is
improved definitely?

SHRI SHEO NARAIN: I have been
to Southern India myself and ¥ found
that the quality of the food served is
nice. ... (Interruptions.)

MR. SPEAKER: May be for you;
please look into the matter.

SHRT A. BALA PAJANOR: The
hon. Minister is misleading the House.
This is not correct.

ot ey o ¢ ez 79T F fuienz
= ¥ st g afiem afafee v ?
Tg drreg WX #=8 vfvar # 7 W
a & ?

SHRI SHEO NARAIN: I require
notice for that
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SHRI A. BALA PAJANOR: Sir,
whether we get good refreshment on
trains or not, the hon. Minister is
very refreshing in his answer. But,
I cannot understand how the hon.
Minister can say that the food sug-
piied in the Southern region is good.
1 have had the unfortunate ex-
perience of coming by train this time.
The mealg are prepared at 7.00 O’
clock in the morning and supplied at
about 9.00 O’ clock at Balarshah, and
then supplied to the passengers at
12.00 or 13.00 hours. I wonder, how
this can be very hygienic food. 1
am not asking for ice cream and hot
coffee, as Prof. Mavalankar wanted.
The people going to the exterme
South have to travel in~the train for
two days. Will the Minister see to
their difficulties and look into this
matter? Has he any  proposal for
sudden checks as they make in other
categories to see how the food is sup-
plied to the eommon man, specially
people going in the second class? Is
there any such programme?

MR. SPEAKER: Please look into it.

SHRI SHEO NARAIN: I will exam-
ine it.

Te guirar Tm : § Har o ¥
S AEA E fr e s maa € fr
it grar faar srar @ 3 H 9w
qErd §  qgy w4 WY F A &
S e qg 9T g & fod A E
IF F N F wR o oarw afaw
T TgAT & IAT F g1y § ) g6 F S0
g § W A el Fy &gy o @
I Tt g 97 o fewrdHew amv
a1 & T § 9@ #  fefgnt ate
faradt § oz defarm #1 9@A
[ A ffwrw F@ 1 afoorwRAEY
F% AN ag AT @MT 99T TG FQ
& 1 Fan wdy Y S 5 g N AN
f& <ot zarew T @ &Y g FTATHTA
A F9 Y w0 1 H @ AT AY TEH
&y wraT 91 arfw s W Q@ @M

DECEMBER 20, 1977

Oral Answers 16

O aF AT A A Ry @
¥ odl I @i &t fad as

=it fo AEw : W @ gw AW A
aret forar @) & 7 &7 zfaw & gard
g fm w f& & &1 o=@ @i
fear sr <@ & | & =1 gEien AEaT
§ fady 7 § Fgar s g fr ag
TIAEY § W=\Y q@ ¥ A1l § WIC
37 *1 wE fowaga & 1 98 femsy
95§ gm & SfEvsadm

Commission of Varanasi to Gorakhpur
Line into BG

*492. SHRI YADVENDRA DUTT:
Will the Minister of RAILWAYS
pleased to state:

{a) whether he proposes to start
work on changing the metre gauge
line from Varansi to Gorakhpur and
Shahganj to Balia, and Jaunpur to
Ghazipur, into broad gauge line; and

(b) when is it proposed to start
work on changing the metre gauge
railway line from Kanpur to Gorakp-
pur, and from Lucknow to Agra, into
broad gauge railway line?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
and (b). A statement is laid on the
Table of the Sabha.

Statement

Conversion of Varanasi and Bhatni
metre gauge line via Mau ang Indara
is an approved project. The metre
gauge line between Bhatni and
Gorakhpur formg parts of the conver-
sion project from Barabanki to
Samastipur which is already in
Progress.

Surveys for conversion of metre
gauge lines between Mau and Shah-
ganj, between Varanasi and Chhapra
via Ghazipur and Balia sections into
broad gauge have been sanctioned
recently and field work will be taken
up shortly. There is no proposal at
present under consideration to con-
vert the metre gauge lines between
Jaunmpur and Aunrihar and between
Lucknow and Agra via Kanpur into
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broad gauge. ‘There is already a
broad gauge line between Kanpur
and Lucknow and between Lucknow
and Barabanki.

SHRI YADVENDRA DUTT: In the
statement the hon. Minister has said
that there is no proposal at present
under consideration to convert the
metre gauge lines between Jaunpur
and Aunrihar and between Lucknow
and Agra via Kanpur, into broad
gauge. 1 would like to know when
this House was assured that metre
gauge lines will be changed into
broad gauge, why those two lines
which carry heavy traffic have not
been taken into consideraion and if
so, when do they propose to take
them into consideration and convert
them into broad gauge?

PROF. MADHU DANDAVATE:
Recently, we have tried to change
slightly the perspective of conversion
work and uew line zonstruction work.
What was happening formerly was
and many members of this House and
also the other House complained
that nominally certain allocations
have been made to various construc-
tion schemes as also conversion
schemes and as a result of that, a
number of schemes were given on the
paper but they do not get implemen-
ted. Therefore, rather than taking
up new projects and new conversion
schemes, our entire stress will be to
complete whatever schemes are al-
ready in hand. I may inform the
House that already there are 13 pen-
ding conversion works and their
routage is 3500 km and the amount
that we require is Rs. 300 crores and
the allocation that has been made by
the Planning Commission is only Rs.
25.5 crores and next year there will
be Rs. 27 crores. So, with these
financial  constraints, rather than
taking up new conversion lines, we
are trying to complete those which
are already in hand.

SHRI YADVENDRA DUTT: The
hon. Minister has mentioned in his

reply certain financial constraints.
May I request him that lines which
carry heavy traffic, particularly,
Jaunpur and Aunrihar and Lucknow-
Agra via Kanpur where the guestion
of transhipment is a very trouble-
some one and leads to a lot of pil-
ferage and loss of goods—this Jaun-
pur-Aunrihar line is only a 26 mile
line—should be looked into and I
would like the Minister to see that
these smaller lines which carry heavy
traffic and where the question of
transhipment from broad gauge to
metre gauge is 1a complicated one,
are converted info bkroad gauge ins-
tead of going for a long stretch which
may be only over a long period.

PROF. MADHU DANDAVATE:
I do concede that in terms of the
density of traffic and problems crea-
ted by transhipment _the two lines
which the hon, Member has been
pleading for conversion are com-
mendable cases and we will examine
it. But as I told you earlier, our
emphasis is for completing those lines
which are already on hand and only
because of financial considerations we
are not able to start them.

SHRI HARIKESH BAHADUR: The
conversion of the line between Luck-
now to Gorakhpur from metre gauge
into broad gauge is very much de-
layed. Though it was taken up by
the previous government, it has not
been completed till this time and it
hag been considerably delayed. I
would like to know from the hon.
Minister whether he will try to ac-
celerate the process or will things
continue as they are?

PROF. MADHU DANDAVATE:
The speed of our progress will de-
pend upon the funds that are avail-
able. Therefore, I cannot make a
firm commitment. But I may tell you
that we are already raising the issue
with the Planning Commsision and if
we could get a better quantum of al-
location, then in that case some of



19 Oral Answers

these pending cases which we are
desirous of undertaking can be ex-
amined and executed effectively.

SHRI V. ARUNACHALAM: 1
would like to know from the Minister
whether there is any proposal for
placing any time limit to convert all
the metre gauge lines into broad
gauge lines and if so, will he take
up the Madras Egmore-Tirunelveli
metre gauge line for conversion into
broad gauge?

SHRI VAYALAR RAVI: Also
Salem-Bangalore line.

PROF. MADHU DANDAVATE:
I may bring to your notice the fact
that the question is regarding speci-
fic conversion works. He wants to
generalise the problem. 1 may give
a general auswer. While the demand
is Rs. 300 crores we are getting only
Rs. 25 crores and on the basis of
whatever is bemng provided. I cannot
set up any time-table for the comp-
letion of the track to which he has
made a reference.

o ¥ T AEEE ARTA: F
Fat gy ¥ g S g g fE
59 g% wieeT § g aF T TIEA
Tt g€ ¥ W wiesr ¥ dwe a%
T A1 T4 TF qATE A | Tg TR
15 390 W F Aaid qoedE §
2 | TH ATET 9T § g T v fEdr
gr g foa Y aog ¥ w7 F=y A}
[T AT FIFAFAN qga wfoArg
BT & R ged o aga g )
Fagammagm g Fiva s &
TA R FTF@E ! TFWCH
frrd FsRET A FearaTa F@T S |
zafan wizer & SwE qF a8 9
FT FATAT IgT T § 1 79 F wATET
dFMT Mg ¥ foaw &1 9 F@ w
graTdy } A AR 9T gF FAaw
STAT AT | FHY T FTATAE FF9
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W A AIRA I A FATAT ATAT
wtfgg |« & 7g & FzAT WIRAT § fF
TITNZ { AN qF AT AT AEA
FATE AT ACGY | AFT AT AT AT I9E
¥ T AT IJTAGA FIH! A7 qAT §
afes giararg & swaoqr 7 g9 &Y
IAE & AR FT aZI TFAS FT ATHAT
AT 9341 § | 3ufaq ag ek ¢ fw
gz txi arzA AL w3 anfs I fowd
gT TATH FT TR T aF |

Ste ®Z FETAX : ATAAIT qIET &
qIrA AZT AgAYW § AtwEA 9 7T
I T Iq FT F1E areas qgt ¢ gataw
& g =1 w7 3 Fr feqfq § =%
g1

At fadw war A 59 @y
¥ 79 w1z & qfeafaa &1 0% arey
78 FrsAl 1 foax fvar & 1+ & ag wmar
w1gar § % Fu1 Jq«wge T FAGT
ATT AT AFAGI-EAT I9d AqATIA
3 5 A0dT & 39 7 mfwa ]
ar @l

ﬁoﬂ!‘_ T4 {Hﬂﬂﬂ‘fﬂﬁﬁﬁ
T FH A14_g A AW a& QT &I
gt &Y = a<g Myerarl 5 fow
faar & 1 A A § fow @ A
a1 %Y § 98 39 dgfem § wifaw
g g

ft gaoet @ Fa A AdRE F
FATAT FY TFFT F q3=T | 30 A1
qz faare fear & 5 wgt FAawa 1
qga WAwEEAT fF I§ F A1 IeAC
F wf HiT JGT HAEAIFAT FH 4T
T IFT AT FFAIUA F FTH ITEH
F¢ faar mar & 7 sfegre adFT AT
T U5 geAEl  mremiear  wdl
arY § A arafor gfee 7 ot s@ T
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T T & | T WA Ay W A
wET #1 gfee # @A gU ag Fuwd &
f& 3@ @ Fae e arfge !

o WY TTAX : FAT FLHIL AT
AT 97 | 5 GF7 FAa99 ®7 ShF of
oY AL @ HET aq% § qg yE ga ar
w1 dfenr as@ A7 q= f¢7 € S|
gaaml 7 4femr war @ dar T &
F yuAr g F  Gfenr @ §
Ie gUHET IR ¥ wE fear @ o=
fau gw 3% QU 7 #X  THT AFTAHE
qfaeT gardr A § W gEfav gw A

FE T FET R
Annual productien by Muiltinational
Drug Companies

*493. SHRI NATWARLAL B. PAR-
MAR: Will the Minister of PETRO-
LEUM -AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the percentage of the annual
production of formulations and bulk
drugs being controlled by the multi-
national companies in our country;

(b) whether Government have any
idea to set up new drug industries
only in the public sector; and

(e) if so, the steps being taken in
this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) The total value of production of
Bulk Drugs & formulations in the
country during 1976-77 is estimated
at Rs. 150 crores and Rs. 700 crores
respectively, The value of pro-
duction by the foreign firms is est-
mated to be Rs. 63 crores & Rs. 292
crores respectively representing 42
per cent and 41.7 per cent of the
total,

{(b) and (c). No, Sir. While a lea-
dership role is assigned to the public
sector, proposals received from other
sectors of drug industry will also be
considered on merits, keeping in mind
the areas demarcated for the public
sector and the Indian sector and the
rest which is open to all Sectors.

SHRI NATWARLAL B. PARMAR:
I want to know whether it has come
to the notice of the Government that
foreign companies are importing in-
termediates and bulk drug from their
principals at high prices to push up
their sales {urnover of formulations.

What are the details in this regard
and extra profits made through such.
imports?

SHRI H. N. BAHUGUNA: This is a
very wide question. But, it is a fact
that, in some cases, some facts have
come to the notice of the Government
even to the outgoing Government: the
Hathi Commitiee had gone into that
part of the question. And the Gov-
ernment is likely to take a decision
soon in all such matters so as to re-
move such types of malpractices in-
volving import of basic or interme-
diate drugs from the principals by
these companies at exorbitant rates.

stwsam 9w § gy g6
& SrAew g 5 A qars aA ardr
FHfagi § § A1 719 I § 9w
ZAT 394 F ©F uel § oy oo
FqAr 1097 X I e o @ B
ow §F ¥ gudy st awf @ ar w
a4t wgew Faren & o grft 3L
F fawifow #t & f5 svoiy 7 fas
zar fad 9 F FIC G 7T T G
2 ? @ & gro O Hi T s
et YWAw Feqfaar a9 @ § | g
w9 & fawifan Y § & daf= =
ZqTEAT FT EHAT TfgY HIX 37 9T faw
FITAY ATE AT TEY IF F A A
HLFT #AT FT @R 7

! ¥R AT ;W o FY
FAET ¥ Q¢ are qx qur fawiton At
@ #Y 5 g T W At AW
<o AfFa It A 7gr 91 5 §© qarsal
# dafer A & 7 fgd | 3@y
qT Rt FAET F AT T F AW
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g KFAT MQAT | W FAOH FEAT
HT g qivwa § 5 @ & @Az
1 34T & &1 | |1 AT HHA1 a8
7 97 e Y g W
FZ ¢ g wara fa=mroig fauw
=717 37 97 faarz grm

SHRI VAYALAR RAVI: Sir, Indeed
wvery other matter is with the drug
industry. The Hathi Committee is
now a talking point. It is true that
Hathi Committee has gone into more
«details in the working of the Indian
Multi-national Companies in drugs
in this country and has made wvarious
_suggestions. .

In this background, all the time the
Minister and the former Government
-as also the present Government went
on discussing and considering the
matter. I want to know how long will
-the hon. Minister take to come fo a
final decision? And will he come be-
fore Parliament with a national policy
on the drug manufdcturing as well as
on pricing?

SHRI H. N. BAHUGUNA: The de-
.cision on the Hathi Committee Re-
port shall have to be brought before
Parliament. But, if the Parliament is
not in session and decision is taken,
then that decision will have to be an-
nounced. But I quite agree with my
“hon. friend, Shri Ravi, that too much
time has been taken by the previous
Government. We do not want to take
even half the time which the then

Government has taken in  deciding
this matter. But, as I said earlier, I
can assure Mr. Ravi that we have not
lost a single day in coming to a
decision in regard to the perspectives
in the field of operations of various
sectors of drug industries—nationals,
multi-national, large and small-scale,
sectors as also the pricing pattern of
all basic, bulk drugs and formulations
-and various questions regarding gene-
ric versus brank names.
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o FMIA WO : FAT  WIAAG
qET W Tg AN 1 T FI
St res Afaw g § AR Afaw g g
T F e aga ag T F AT
I 1 afeqw G 1 Fwafqai § 39 &
3T FT FIAT FH T & I sfq31
F1 a7 IATC GoW FA F qrfeey o3
7g fa=re #@ o 39 0T 91 qwmny
TAE  wiT A iAW TG A F
FIO FAT IH 9r3g TLHS A T3
T g 99 B HL P AT F HGT FEAT
TATEAT I¥ F7 TG H0 ¢

Nt FWEAA AR AP ¢ TETIAT
F AW F T AW FYITF g
@ WF a1 ¥ g qew  fraita &
g AW WY I@ 9 GEHIL F qTHA

fawrofita @ W wE ¥ g wwe &

f& 98 9 uFmTET T @1 wreETHy FaT
B i AT g mAw A su A
fra % 733 @ a@m & &
A s ge d A fm g
FAAT F 9w ¥ F¥ad ¥ g fAuig
4 39 999 T q7 qwAl T A =
frar s

TMo FATT Iwra : fA0ix 7 a5
& s ?

Wt AR agan oW @
oY I9 § g anfge o

PROF. DILIP CHAKRAVARTY:
Will the Minister be pleased to give
an assurance in this House about the
time.-bound implementation of the re-
commendations of the Hathi Commit-
tee? One of the important recommen-
dationg of the Hathi Committee is to
initiate public sector in the drug in-
dustry. I would like to know when
the public sector is initiated in the
drug industry, the workers’ participa-
tion in that will be strengthened.

SHRI H. N. BAHUGUNA: 1 would
merely say that the public sector is
already in a dominant position in
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.drug 'ndustry., we are committed to
further strengthen the public sector
participi tion in drug industry. Sir,
the Hathi Committee has made 262
recommendations and we have gone
into thein. It is our effort to see if we
can decide as early ag possible. Per-
haps. it may be possible to do so in
«his very year. Sir, so far as the ques-
tion jegarding workers’ participation
is corcerned it is something beyond
the scops of the Hathj Committee, I
for vne woulg say although workers’
participation in the management may
be a laudable thing yet we have to
look a{ it from many angles. We have
to know as to how the workers’
themselves look at this matter. It is
a comolicated matter and I cannot, at
this iistance, announce any policy.

Proposal for setting up oil refinery in
Gujarat
*494. SHRI AHMAD M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERSi be pleased to state:

(a) whether there is any proposal
to set 1p oil refinery in Gujarat State
during the next Plan period;

(b) if so, the location selected; and

{¢) the broad outlines thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) There is no proposal presently
under consideration of Government
for setting up another Oil Refinery
specifically in Gujarat State during
the next Plan period.

(b) ang (¢). Do not arise.

st WERT THe WH : T 8T
agddE ¥ wraw feeEad § deaw &
fou ¢ afege SfFwm #1 Do
wsr & 7

it gwad A== agen ;& Fg awar
£ f5 nooa Y g T sad g
2 1 Arge fowead & @99 § & 9
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afex daifmag qr marfa foaa o
I E ITHTF gray F FOGCTOAT
FLI@ &1 FERAT @ HFIg |
FAH F grmdvw s A far & @@
fafagasr g7 s fIfadr g aw mave
¥ UFATAT SN I Q@IS | TEAHT X
oF FaET a1 A & v wiass & wgi a¢
Fegrstar fafedt smd s w17 9@
qTHIT &1 AT Fav faar w7 &0

St WEWA QW0 QW : F4T Hal AT
&% gEd AT foemad % fau &=
RITTATA IT Dl g ?

St FTAN AAA AP : AATA
& 9 A forerar & wfer & 99 & fog
KT FTH § | TGT TEF w@ar & 90
gT ava grd & 0 A AT Ty §
70 WG A AX THEA FEAT 1
graTeer IErEAL g § afew @z W
# gFm F9r feemd av anaf
gafag ag s 7 § f& &= feamr
g areR grE 7 AT Twrgw FA 7 a0
TATT FT AT JH9T § g wsfeaw
& 91T T 3fee & wag wET@ o A
I§ g o fa=re &9

SHRI VINODBHAI B. SHETH: In
view of the availability of oil at Bom-
bay High and drilling operations . in
Kandla and expanding petro-chemi-
cals complex near Surat and Baroda
and industrial peace in Gujarat and
also the proximity of Persian Gulf
will the Hon'ble Minister assure a re-
finery—out of necessity and on merit—
for Gujarat to be set-up in the next
Plan?

SHRI H. N. BAHUGUNA: All that
the hon, Member has suggested is in
natignal interest ang therefore if and
mwhen the question of location of a
refinery comes up all these facters
will be borne in mind by the Com-
mittee. Right now we have no such

proposal.
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ot Aam@ fag AgW ;. §6 wEai
# fas & f& wqu «1 fopad £y
gl ¥ g2 FT sEmar ag=n fawm s
FHifF 39 & 321 T&@T ¥ Tiet F1 @Oq
& | 1 gTHIX TH B LT GgET
F AT w@AT g 7

SHRI H. N. BAHUGUNA: That
‘question does not arise but there js a
lot of public debate and fear in the
minds of the people about this parti-
cular question. Therefore may I
inform the hon. Member that the re-
port of the Expert Comiittee on En-
vironmental Impact of Mathura Re-
finery was received a few days also
and it is being examined. As soon as
we come to a conclusion on that we
will come to the House and inform the
House ang we may assure the House
that we will see that nothing ham-
pers or mars of jeopardises Taj in any
manner,

PROF. P. G. MAVALANKAR: I
entirely agree with the hon. Minister
that this question has to be looked
at the national interest; the ioecation
may be Gujarat Assam or anywhere.
In view of the fact that around Gu-
jarat, Cambay, etc., and also in Bom-
bay High the latest findings are that
0il is coming in abundance and will
be so available for many years to
come, there will be need for a refi-
nery in Gujarat or near about Gujarat.
In view of this may I ask him whe-
ther proposals for an additional refi-
mery as well as petro-chemical comp-
lex are being discussed here by the
officials of the Gujarat Government?
‘They came to Delhi on the same air-
«craft with me yesterday for a discus-
sion with the Planning Commission of
the Gujarat plan, Are these propo-
sals being actively considered by this
Ministry in consultation with the
Planning Commission and the Guja-
rat Administration?

SHRY H. N. BAHUGUNA: The
hon. Members hag raised a question
which is in two parts: one is whether
the state government of Gujarat has
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taken up any proposals regarding
various types of industries connected
with the Bombay High gas or petro-
leum. The secong part is whether we
are jn touch with them or doing
something about the whole thing. I
may assure the hon. Member that we
have constituted a working group for
utilisation of the gas and oil from
Bombay High and other regions. It
is a bilateral group, that is, ministry
of petroleum znd chemicals, Govern-
ment of India, Planning Commission
and the Government of Gujarat, their
representatives, The details about
feasibility, possibility for future set
up, etc., are being worked. The
whole matter is under discussion ard
the working group is yet to come oqut
with its final views about the whole
m.atter.

= IUAR 2 F WA @ HAY ST F T
AT g -wr wa fowgad
¥ A ¥ I % a1 W wE 2
IW U TIAT FT UF EHFIHT FEAHT
R fggmm § uF wR@ dwitaw A
aar fear § f& 27 & aeecwrwmE
farmar  fom 7 am & a9z AR A=
gl 9T gWre 93 m v fau 3@
agt & ger v wwfgy | Fav ag o 99
fod & wmfasr § °

.SHRI H. N. BAHUGUNA: I am
not willing to disclose the contents of
the report except to say, as I have
said earlier that this government will
not let the interest of Taj suffer in
any manner.

288 ‘wiw’ wret wt fareTe

* 495, o wWgrrww fag wmam:
T T HaAl qg F@re F 3w fF

(%) = wawm ¥ 288 AW
Al ¥ R F A Frorr wE
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SHRI R. V. SWAMINATHAN: Be-
fore opening more branch lines, will
the minister tell us how many acci-
dents are taking place per day on the
railways and whether he will to try
to minimise the accidents?

MR. SPEAKER How does it arise
out of this?

PROF. MADHU DANDAVATE: 1
would reply to it on an appropriate
occasion when there is 3 question on
railways. '

MR. SPEAKER: The Question Hour
is over. '

SOME HON. MEMBERS: Still there
are two minutes.

SHRI D. B. CHANDRE GOWDA:

- The next question can be taken up.

MR. SPEAKER: No, there is no

time for answering it.
I

—_—

WRITTEN ANSWERS TO QUES-
TIONS

Production of Industrial Alcohol

*496. SHRI D. B, CHANDRE GOW-
DA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) what is the annual production of
industrial alcohol in the country and
what are the names of the companies/
States who are its major producers;

(b) what are the names of the indus=
tries which are its main consumers;
and -

(c) what steps are bing taken to in-
crease production of industrial alcohol
in the country?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI HA N. BAHUGUNA):
(a) The production of aleohol in the
country in the last few years has
been as follows:

Quantity
in

Year Million

Litres

197475 . 387.00
1975-76 . 408.19
1976-77 . 445-23
1977-78 (Estimated) . - 489.45

The major producing States are U.P.
Maharashtra, Tamil Nadu, Karnataka,
Bihar and Haryana. A list of 71 dis-
tilleries producing industirial alco-
hol in the organised sector is laid on
the Table of the House. [Placed in
Library. See No. LT—1433/77}

(b) The main industries using alco-
hol are gynthetic rubber, polyethylene
styrene, PVC, acetic acid, acetic an-
hydride, ethy-acetate and 2-ethyl
hexanol,

(c) Government has taken several
steps to increase the production of
industrial alechol. Out of a price of
Rs. 60 per tonne of molasses, an
amount of Rs. 20 per tonne is requir-
ed to be funded separately by the
sugar factories for construction of
adequate storage facilities for molas-
ses, the raw material for the distilla-
tion of alcohol. Khandsari molasses
have been brought under the purview
of the Central Molasses Control Order
so that the same may be used for dis-
tillation. Increase in the price of
aleohol was allowed in 1975 based on
the cost study carried out by the Ta-
riff Commission to bring the price of
3087 LS—2.

alcohol at a fair level. The Central
Molasses Board reviews the produc-
tion of alcohol ang molasses from
time to time and makes necessary re-
commendations to Government to
step up its production.
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Compendium of rules under the com-
panies (Amendment) Act, 1974

*499, SHRI K. RAMAMURTHY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) when the compendium of rules
under the Companie®™ (Amendment)
Act, 1974, as has been done in the
case of Companies Act 1956, will be
published; ang

(b) the reasons for the inordinate
delay in publishing such a compen-
dium?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
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The Compendium: of Rules ynder the
Companies Act, 1956, already publish-
ed, includes the necessary compen-
dium in respect of the amendments
brought into force by the Companies
(Amendment) Act, 1974. Therefore,
the question of publishing another se-
parate Compendium does not arise.

(b) Does not arise,

Concession jn goods traffic by Rail-
ways

*500. SHRIMATI PARVATHI KRI-
SHNAN:

SHRI P. K. KODIYAN:
Will the Minister of RAILWAYS be

- pleased to state:

(a) whether the big industrial
houses have been given concessions in
goods traffic by Railways; and

/

(b) if so, what is the eriterion of
allowing such concessions to the big
industrial houses and the loss incurred
by the Railways on this account dur-
ing the last three years?

THE MINISTER OF RAILWAYS
(PROF. MADHU D.ANDAVATE) (a)
No, Sir.

{b) Does not arise.

Transfer of Posts from South Central
Railway to Central Railway

*501. SHRI HUKAM CHAND EKA-
CHWAIL: Will the Minister of RAIL-
WAYS be please dto state:

(a) the total number of South Cen-
tral Railway Employees category-
wise opted for Central Railway conse-
quent upon transfer of posts to that
Rallway at the event of merger slof
Sholapur Division with Central Rail-
way with effect trorn the 2nd October,
1977;
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(b) the total number of optees con-
sidered for transfer to Central Rail-
way; and

(c) in case of the employees opted
for Central Railway, whether the
provision of Railway Quarters is
made to these employes?

THE MINISTER OF RAILWAYS
{PROF. MADHU DANDAVATE
(a) and (b). As a result of discussions
held with the represeniatives of staff
it has been decided that fresh option
should be given to the staff of Shahbad
-Wadi-Raichur-Section for transfer to

Secunderabad BG as weil as MG Divi-
sion of South Ceniral Railway besides

to Sholapur Dijvision of Central Railway
and Guntakal Division of South Cen-
tral Railway. This option is to be
exercised upto 31st December 1977. It
is, therefore, only after this date that
the total number of gptees from South
Central Railway to Central Railway
would be known. Till then all the
transfers in this connection have been
pended.

{c) Allotment of guarters is deter-
mined on the basis of priority groups
and date of registration. The same
facilities as are enjoyed by their
counterparts on the Central Railway,
will be open to these optees.

Releasing of canalised raw materials
and bulk drugs to small scale units

*502. SHRI NARENDRA P, NATH-
WANI: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) what is the policy of Govern-
ment for al‘owing releases of canalis-
ed raw materials and buik drugs to
smali scale units, medium scale and
large-scale units;

(b) whether it is a fact that small-
scale units are not allowed release of
Methyl Dopa whereas organised sec-
tor companies like IDPL and Merck
Sharp Dhome have been allowed to
monopolise in this line; and

(c) what are the basis for disallow-
ing release of Methyl Dopa to new
small scale units?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
The Ministry of Chemicals and Fer-
tilizers in their circular letter dated
the 29th October, 1977 have laig down
the policy about the release of cana-
lised raw material to the small-scale
units and the organised sector units,
which covers both medium-scale and
large-scale units. This policy rela-
tes to the release of canalised raw
material for 1977-78. The details are
as follows:—

SMALL SCALE UNITS

(a) The
quirement for 1977-78 ang 1978-72
shall not exceed 100 per cent of the
1976-77 allocations of canalised bulk
drugs.

overal additional re-

(b) Release will be made on a
monthly or quarterly basis.

(¢) New units in the smal-scale
sector will be registered on produc-
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tion of a photostat copy of the drug
manufacturing licence issued to
them by the concerned State Drug
Controller and u certificate from
their Bank or the State or Central
financing institution which finances
them, to the effect that their pro-
duction plans as filed with them,
warrent the quantity of material
asked for,

(d) The units seeking releases
will have to give a certificate to the
canalising agency that the raw ma-
terials are required for captive con-
sumption in their own production.

(e) At the end of the year, the
units will furnish a certificate from
a Chartered Accountant to the ef-
fect that the material has actually
been consumed in their own unit
for production of formulations.

D.G.T.D. UNITS:

In respect of their requirements for
1977-78, D.G.T.D. Units will be releas-
ed raw materials on the basis of their
1976-77 releases of individual items
or entitlement as per licenseq capacity
for formulations, whichever is high-
er. The policy for 1978-79 will be an-
nounced later.

The above policy will however not
be applicable to 4he releases of L-
Base, Streptomycin, Amidopyrine,
Doxycycline and Gentamycin, which
will be regulated separately.
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(b) Upto 1976-77 releases of Me-
thyl Dopa were being made to both
units in the Organised Sector as well
as Small Scale Sector after taking in-
to account the status of the company,
its plans to manufacture complicated
angd sophisticated drugs and its capa-
bilities to produce Methyl Dopa Tab-
lets. With effect from, 1977-78, how-
ever this restriction has been remov-
ed ang even rniew units in Small Scale
Sector have been allowed release of a
minimum quantity of 25 kgs. Future
releases of Methyl Dopa to various
units would be governed by the policy
indicated in reply to (a) above.

(c) Does not arise.

Rise in Assets of big Industrial Houses

i
*503. SHRI L. L. KAPOOR: Will
the Minister of LAW, JUSTICE AD
COMPANY AFFAIRS be pleased to
state:

(a) whether Government are aware
that there has been rise in assets of
big industrial houses in the country
during the last 5 years;

(b) if so, the value of assets year-
wise during the last & years of twenty
big industrial houses in India; and

(c) what steps are being taken to
curb the growth of industrial houses

in the country and whether they
will be at all curbed?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes, Sir.



{b) The following table shows the value of assets for the years 1972 to 1975 of the top 20 large
industrial houses as per registrations under Section 26 of the Monopolies and Restrictive Trade
Practices Act, 1969 as on 30-g-77 and ranked according to the value of ussets in 1975. The corres-
ponding information for the year 1976 has niot become available,

Assets (Rs. in Crores)

Sl Name of the Industrial House
No. 1972 1973 1974 1975

1 Tata . - . . . . 63484  667-22 774 71 gog- 68
2 Birla . 57217 62700 721° g0 858+ 81
3 Mafatlal® . . . B . . 18374  224-56 232°98  244-23
4 J. K. Singhania - .« - . . 12145 147701 186:36  209-56
5 Thapar . . . . 13616 150" 11 16756 197° 90
% Scindia 107° 73 133793 15133 183+ 05
7 LCIL 13521 14330 16o-g92  ¥78 34
8 ShriRam . = 120 57 12628 144°57 16616
9 A.CC. B 134" 36 139° g0 140° g6 160- 05
vo Bangu'@ . 118-87 124713 149°52  158-63
11 Kirloskar . P . 9793 10545 128 07 14865
«2 Larsen & Toubro . 79703 9368 119735 137 €9
13 Walchard . . 9947 11635 121-85 126 =8
14 Khatau (Bombay)@@ 63:77 67-97 107°98  11g9°c3
15 LT.C. . - P N 74° 75 81+01 9988 11680
16 Macneill & Magor##* ., . 106- 21 11964 113° 57 11440
17 Mahindra & Mahindra 5849 6451 98- 10 11408
18 Sarabhai . : 85-35 87-68 105°21 i1Te1g
19 Kasturbhai Lalbhai . 78-61 86-38 100° 55 10816
20 T.V.S. Ivengar . 50-32 69-35 94-26 102 04
Total . . . . . .+ 3059'23 337546 3919°63 4465-17

Nore: *First B/S of one company viz. M.G. Consultancy Services Ltd. is for the year 1975-76.

#»# Assets for the year 1973 in respect of one company viz. J. Thomas & Co. Pvt. Lid,
have been repeated in the year 1974. Does not include the assets of Binny Ltd. (for the
years 1974 & 1975) as it is no longer interconected with this group.

@ Assets for the year 1974 in respect of one company viz. Shreeniwas Trading Corpn.
Ltd. have been repeated in the year 1g975.

/@ @Assets for the year 1974 in respect of four companies viz. (i) Keming Tools Pvt. Lid
(ii) Mani Traders Pvt. Ltd. (iii) Phoenix Distributors Pvt. Ltd. ard (iv) Precisicn Prin-
ters Pvt. Ltd. have been repeated in the year 1975.
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(c) Attention of the Hon, Member is
invited to the provisions of Chapter
III and IV of the Monopolies and
Restrictive Trade Practices Act, 1969,
which relate to prevention of ccu-
centration of economic power to the
common detriment and prohibition of
monopolistic  and restrictive trade
practices. Statutory Annual Re-
ports pertaining to the execution of
these provisions are being laid on the
Table of the House from time to time.
A high Powered Expert Committee,
which was set up by the Government
recently, is undertaking, inter alia, a
comprehensive review of the MRTPR
Act with a view to recommending
chatiges which may be requiregd to
be made in the procedures, adminis-
tration and operation of the said Act.

Proposal for Limiting price control to
Essential Bulk Drugs
*504. SHRI OM PRAKASH TYAGI:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government are consi-
dering a proposal for limiting the
price control to a few essential bulk
drugs used for essential formulations;
and

(b If so, the main features regard-
ing the policy of the Government in
this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The future policy on the
Drugs Industry which includes inter
alia.  the policy relating to price
control of essential Bulk Drugs is
being gctively considered in the con-
text of the Hathi Committee recom-
mendations and a decision thereon is
expected to be taken soon.
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Fraud on the Sick

*506. SHRI ANANT DAVE: Wil
the Minister of PETROLEUM, CHE-
MICALS - AND FERTILIZERS be
pleased to state:

(a) whether his attention has been
invited to the news item which ap-
peared in the “Weekly Blitz dated the
19th November, 1977 under the head-
ing ‘Fraud on the Sick' to the effect
that the multi-crore pharmaceutical
industry will be allowed to fleece the
sick of country for a few months
more; aad ey

(b) the reaction of
thereto?

Government

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) The Hathi Commitfee have
made various recammendations some
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of which concern the regulation of the
activities of foreign drug companies.
Immediately on assumption of Office
in March, 1977, a fresh directive was
issued for the most expeditious exa-
mination of various recommendations
made by the Hathi Committee keeping
in view the large number of repre-
sentations received from the  drug
manufacturers and other related as-
sociations as well as individual ma-
nufacturers on the role of fhe wvari-
ous sectors, licensing and pricing po-
licy etc. A series of discussions were
held with the following drug manu-
facturers’ and other associations:

(i) Organisation of Pharmaceu-
ticals Producers of India (OPPI).

(ii) All India Manufacturers’ As-
sociation (AIMO).

(iiiy Indian Pharmaceuticals Ma-
nufacturers Associafions (IPMA):

(iv) Indian Drugs Manufacturers
Association (IDMA).

(v) Pharmaceuticals and Allied
Manufacturers Association (PAMD-
AL).

(vi) Indian

(IMA) and

(vii) All Indian Chemists and
Druggists Association.

Medical Association

A series of inter-Ministerial meet-
ings were also held subsequently to
review all points of view.

A special meeting of the Consulta-
tive Committee of the Ministry of
Chemicals and  Fertilizers was con-
vened exclusively on 5-11-77 to dis-
cuss in depth the recommendations of
the Hathi Committee.

All the suggestions and view points
emanating from wvarious sources have
been before the Government. It would
thus be seen that a very elaborate
report containing scoreg of complicat-
ed recommendations with infinite re-
mifications on the entire gamut of
the Drug Industry in India on which
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a decision could not be taken by the

-Predecessor Government had to be

processed and the final decisions are
likely to be taken very soon.

Mlegible Reservation Lists

*507. SHRI LALJI BHAI: Will the
Minister of RAILWAYS be pleased

to state:

(a) whether railway passengers ex-
perience great difficulty in  locating
their reservations in the reservation
lists displayed at various places beca-
use the list is not written legibly;
and

(b) if so, the action being taken by
Government to remove this difficulty?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) A few
complaints of this nature have come
to the notice of the Railway Adminis.
tration.

(b) At important stations, type-
written reservation charts are display-
ed. A system of preparing these
charts on special typewriters with
bold type lefters has already  been
introduced at certain important sta-
tions. This has proved very useful
and convenient to the passengers.

At other stations, wi€re number of
reservations done is not heavy, endea-
vours are made to display neat and
clean reservation charts prepared in
good and legible hand. Frequent sur-
prise checks are carried out to en-
sure compliance and immediate ac-
tion is taken in the event of any la-

xity.

Conversion of basic drugs into formu-
lations and Tablets

*508. SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:
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(a) whether Government have de-
cided on experimental basis to step up
conversion of basic drugs into formu-
lations and tablets;

(b) what is the extent of increase
in capacity for stepping up the con-
version of basic drugs into formula-
tions proposed for the IDPL and by
what time this increase in capacity
and full utilisation thereof is likely to
be achieved or has been  achieved;
and

(c) whether it Has been  brought
to the notice of the Government that
private drug companies, mostly
foreign owned ones, have been in-
dulging in exploitation and profiteering
in the absence of effective competition
from State-owned agencies?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
Government are giving all encourage-
ment to public sector, Indian sector
and small-scale sector units to step-
up production of formulations. Pub-
lic sector units would endeavour to
consume 60 per cent of their produc-
tion of bulk drugs for conversion into
formulation. The Indian sector units
are being given licences for produc-
tion of formulations to the extent of
10 times the value of bulk drugs pro-
duced by them. A liberal distribution
policy for canalised bulk drugs for
small-scale sector has been announc-
ed in October, 1977. All these mea-
sures are expected to result in step-
ping up of formulation production in
the country.

(b) IDPL  sold Rs. 38.10 crores
worth formulations in 1976-77. Gov-
ernment have approved the establish-
ment of their own formulation pro-
jects of IDPL at Gurgaon and Mad-
ras, which are expected to be opera-
tive by late 1978. Government have
also approved the establishment of a
joint -seetor formulation unit at Luck-
now in which IDPL and The Predi-
shiya I'dustrial and Investment Cor-
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poration of Uttar Pradesh are parti-
cipating. This project is expected to
be operative by middle 1979. These
projects will increase the turnover
of IDPL  formulation by Rs. 41
crores, when full capacities are
achieved.

(c) Government are aware that
drug manufacturing units are produc-
ing formulations in excess of their
approved capacities. But it is expect-
ed that with the increase in the for-
mulation activities of public sector
firms, apprehensions of exploitation
by private drug companies will dimi-
nish.

As regards profiteering, prices of
bulk drugs (excluding cases where
declared prices are applicable) and
formulations produced by the foreign .
drug companies are fixed under the
Drugs (Prices Control) Order, 1970.
whereunder they are only, allowed to
sell them at fair prices. However, the
question of reviewing the prices of
bulk drugs which are bBased on dec-
lareq prices, is under consideration.

Allotment of Berths

4567. SHRI PUNDALIK HARI
DANWE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) who are entitled to avail the
privilege of allotment of berths from ™
the H.O.R. Quota earmarked for Divl-
sions and Headquarter Offices;

(b) whether Railway Officers, their
relations and friends are also entitled
to avail this facility;

(¢) whefher Government are awale
that this facility is being misused by
officers controlling this Quota on
Allahabad, Moradabad, New Delhi and
Bikaner Divisions of the Northern
Railway and they generally allot berths
to relations ang friends of their col-
leagues; and
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(d) if so, the number of such berths
allotted on Divisiong mentioned above
and what preventive steps are Leing
taken to stop misuse of H.O.R. Quota?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). This
quota is meant for use of the Central/
State Ministers ang high officials en-
titled to requisition rail accommoda-
tion on “High Official Requisition”.
When this quota is not utilised by
those entitled to it, Members of Par-
liament, Foreign Tourists, Press cor-
respondents, Government officials
travelling on duty and other compas-
sionate cases i.e. those travelling in
connection with death, serious illness
efc. are accommodated against the
unutilised quota.

{c) and (d). The utilisation of this
quota is kept under constant super-
vision to ensure proper use.

Price rise in Oil by Iran

4568, SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pieased to state:

(a) how many tons of crude is im-
ported from Iran;

(b) what will be effect of the de-
claration of Shah of Iran to fhe effect
“It is necessary to revise the price of
oil despite Riyadh's objection’; and

(c) has the Government formulated
any plan to meet the requirement of
India in spite of the threatened price
rise in oil by Shah of Iran?

THE MINISTER OF PHETROLEUM
AND CHEMICALS AND FERTILI-
SERS (SHRI H. N. BAHUGUNA): (a)
The import of crude oil from Iran
during 1977 would be of the order of
6 million tonnes.

(b) Any comment on this is prema-
ture in view of the fact that OPEC
Nations have yet to finalise their
views on oil prices.

(c) Does not arise.

Hindi terminology of Railway
Administration

4569. SHRI R. K. MHALGI: Will the
Jlé(inister of RAILWAYS be pleased to
state:

(a) whether the Government have
received a representation dateg the
26th September, 1977 regarding Hindl
terminology of Railway administration
suggesting various Hindi words for
English ones; and

(b) if so, what action have Govern-
ment taken or propose to take and
when?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR1
SHEO NARAIN): (a) Yes Sir, a letter
was received.

(b) The terminology suggested in
the said letter has been examined by
the Railway Ministry and found to be
difficult to understand and not in
vogue. It has, therefore, been decid-
ed not to adopt it on Railways.

Assgistance for Establishment of Drug
Research Units

4570. DR, LAXMI NARAYAN PAN-
DEYA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Government have any
scheme to give assistance to indigenous
producers of drugs for the establish-
ment of drug research units; and

(b) if so, the details of the rcheme?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
and (b). No Special Scheme of assist-
ance to indigenous producers of drugs
for the establishment of drug research
units is operative. However, the im-
port facilities available to industrial
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units for Development and Research
facilities are indicated in paras 144 to
163 of the Import Trade Control
Policy (VoL I) for 1977-78. As an
incentive to establish drug research
facilities, the Hathi Committee in
their recommendation about the fature
pricing policy for formulations have
sugested a higher ceiling on return
for drug manufacturing units engag-
ed in approved research and develop-
ment work. This recommendation,
along with other recommendations, is
under consideration of the Govern-
ment.

Cycle Stand contract at Allahabad

4571. SHRI SHIV SAMPATI RAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether tenders were/are Tre-
quired to submit an attested copy of
latest Income-tax Clearance Certificate
and in the absence of this their tenders
were/are liable to be rejected outright;

(b) whether it is a fact that the
Divisional Superintendent, Northern
Railway, Allahabad, violated terms and
conditions of tender and accepted ar
invalig tender for cycle stand contracl
at Allahabad with effect from 1st
September, 1977 though the same was
not accompanied with a latest Income
tax Clearance Certificate;

(¢) whether Divisional Superinten-
dents have been vested with grbitrary
powers to act in specific violation of
the terms and conditions advertised,

ang

(d) if not, under what circum-
stances the relaxation in production of
latest income tax clearance certificate
wag granted to the successful tenderer
and accepted with effect from 1st Sep-
tember, 1977 for cycle sland contract
at Allahabad?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d). In terms
ot instructions to Tenderers, only a
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certified copy of the Income Tax clear-
ance certificate is required to be sub-
mitted. There is no mention of the
word “latest;; in these instrucfions.

The successful tenderer had submit-
ted valid Income Tax Certificate as
per instructions. _As such there was
no violation of the terms and condi-
tions of the tender. .

Representation for Introduction of 2
Train between Dhanbad and Sindri

4572. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the representation dated
16th October, 1977 by Divisional Secre-
tary, Divisional Railway Employees'
Co-ordination Commitiee, Eastern
Railway, Dhanbad regarding introduc-
tion of new Branch line passenger
train between Dhanbgq and Sindri via
Prodhankhanta, has been received; and

(b) if so, the action taken by the
‘Government to redress the Jong-stand-
ing troubles of the people of this vast
area of villages and industrial com-
plex?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) Introduction of passenger trains
to Sindri via Pradhan Khunta would
involve provision of passage for these
trains from Pradhan-Khunta to Siadci
and provision of a new passenger ter-
minal at Sindri for which space is not
available. In view of the availabilitv
of efficient road services there appeat2
no difficulty for passengers to travel
to Sindri. Hence the proposed intro-
duction of passenger services from
Dhanbad to Sindri is not considered
economically justified.
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Survey to explore Oi] and Gas in the
Waters of Kolodyne River, Mizoram

4573. DR. R, ROTHUAMA: Will the
Minister of PETROLEUM AND C(HE-
MICALS AND FERTILIZERS be
pleased tu state in view of the high
content of ithe Natural Gas and Oil
in the water of Kolodyne River (its
water strongly smells gas and oil) .n
Southern Mizoram whether the Sov-
ernment will initiate to undertake
official survey to explore the oil and
natural gas potentials of the river?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
Necessary information is being collec-
ted and wil] be laid on the Table of
the Sabha.

New Companies registered guring
1975-76 and 1976-77

4574. SHRI SUKHENDRA SINGH:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state the number of new com-
paries in the private /and public sec-
tor which have been registered urder
the Companies Act during 1975-76 and
so far during 1976-777

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): During 1975-76,
75 new companies in the public sector,
i.e. Government companies and 2937
new companieg in the private sector,
i.e. non-Government companies were
registered under the Companies Act,
1956. In 1976-77, 54 new Government
companies and 2645 new non-Govern-
ment companies were registered.

Short Supply of Brand Names of Drugs

4575. SHRI GOVINDA MUNDA:
Will the Minister of PETROLEUM
AND CHEMICALS /AND FERTILI-
ZERS be pleased to state:

(a) which brand names of drugs are
in short supply in the country;

(b) what is the policy in respect of
giving canalised items to small scale
sector and organised sector; and
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(c) what was the excess production
of bulk drugs used for captive con-
sumption farmulations detected dur-
ing the last three years and what steps
Government have taken or propose to
take to safeguard the laws of the land
which are being flouted by multi-
national drug manufacturing concerns?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
Occasional shortage of some medicines
with brand names are reported from
different parts of the country. These:
reports vary from time to time. How-:
ever, in most cases equivalent pro-
ducts and generally available.

(b) The requisite information is fur-
nisheq in reply to Part (a) of Lok
Sabha Starred Question No. 502 for
20-12-19717.

(c) A Statement indicating the name
of the foreign firms which have ex-
ceeded their licensed capacities of Lulk
drugs has already been furnished in
reply to parts (a) & (b) of Lok Sabha
Unstarred Question No. 3667 answer=
ed on 13-12-1977. The Hathi Commit-
tee have inter alia, made various re-
commendations in regard to regulat-
ing the excess production of bulk
Drugs and formulations by foreign
drug companies. These are under the
active consideration of ‘Government.

Posts earmarked for Promotion for
SC and ST

4576. SHRI K. PRADHANI: Will the
Minister of RAILWAYS be pleased to
state:

(a) the number of posts earmarked
as reserved quota posts for promotion
of employees belonging to the Sche-
duled Castes and Scheduled Tribes in
each grade and category during the
last two years, zone-wise;

(b) whether the quota reserved for
the Scheduled Castes and Scheduled
Tribes was fully subscribed; and

(c) if not, what are the reasons-
therefor?
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SHTEHOE ;ﬂg;ﬁ?ﬂgf‘ TS;A?;ED%&E _MINISTRY OF RAILWAYS (SHRI
e gt : (a : is as follows so far as non-gazetied

1975-76 1976-77
Railway Class ITI Class IV Class IIT Class IV
sSC ST sC ST SC. ST sC ST

“Central 6ob 431 252 202 1205 981 278 266
iEastern 960 648 1128 1300 526 298 380" 280
Northern 391 1376 182 321 984 725 401 229
"North Eastern 220 125 55 33 519 277 222 135
Northeast Frontier. 85 63 54 ar 741 491 423 256
‘Southern 758 521 379 372 1158 852 549 366
‘South Central 365 333 239 j00 507 361 315 283
‘South Eastern ., . 438 229 102 100 1260 738 363 238
“Western 624 334 424 - 270 8o0 435 314 164

In regard to Gazetted wservices, fhe
information is being collected and will
be laid on the Table of the Sabha.

(b) No.

(¢) The quota could not be filled due
‘to0 non-availability of suitable em-
ployees.

“Upgrading Post of X-Ray Technician
at Amritsar

4577. SHRI PHOOL CHAND VER-
‘MA: Will the Minister of RAILWAYS
“be pleased to state:

(a) whether the Medical Depart-
ment, Northern Railway is interested
‘in upgrading the post of X-ray Tech-
-nician at Amritsar in Ferozepur Divi-
sion ang downgrading the post at
‘Lalgarh Hospital at Bikaner Division
-although there is no appreciable change
in the quantum and quality of work
-at the rwo places if so, why is Medical
1Depart ment interested;

(b) if not, why there should be
change of grade at two places Amrit-
sar and Bikauer Divisions;

(c¢) has no decision been taken by
the Medical Department of Northern
Railway on the representations of the
Lower Scales X-Ray Technicians in
the Ferozepur Division;

(d) if so, the reasons for delay; and

(e) if not, then why Railway Medi-
ca]l Department is avoiding the Rail-
way Board Policy vide N.R. Serial No.
3188 of 10/65 Note (1) Below Letter
No. 940/E/O-III (EIV) of 10/65?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). The post
of Radiographer (X-Ray Technician)
grade Rs. 330—560 (RS) which was
sanctioned for Bikaner Division was
transferreq along with the incumbent
to Amritsar and the post of X-Ray
Technician in the lower grade at
Amritsar was transferred to Bikaner
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along with the incumbent on the re-
commendations of the Vigilance Cirga-
nisation of Northern Railway.

(d) and (e). Information jg being
collected and will be laid on the Table
of the Sabha.

Railway Terminal Station at Brar
Square in Delhi Cantt.

4578. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
to construct a Third Railway Terminal
station at Brar Square in Delhi Cantt.
to mitigate the difficulties faced by
lakhs of residents of West Delhi colo-
nies such as Janakpuri, Tilak Nagar,
Rajouri Garden, Naraina, Hari Nagar
etc.; and

(b) if so, when is the fina] decision
likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) No.

(b) Does not arise.

Licences issued to M/s. Hindustan
Antibiotics Limited, Pimpri and Smith
Stanistreet

4579. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the, industrial licences, import
licences, allocations of canalised raw
materials given to M/s. H.A.L. Pimpri
and Smith Stanistreet during the last
three yearss.

(b) the present production of Hin-
dustan Antibiotics, Ltd,, item-wise,.
capacity-wise and. how Government.
would. like them.to achieve approved
targets. in the interest of production;.
and.

(c)y iz it. a fact that some political
motivated actions have been taken in
the management of Hindustan Anti-
biotics Limited which has affected its
production, if so, detailg of the same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
The  details of Industrial Licences,
allocation of canalised raw materials-
granted to M/s. Smith, Stanistreet &
Co. Ltd. during the last three years.
are indicated in the attached state-
ment.

No Industrial Licence was granted
to M/s. H A. L. during the last three
yearg (Period 1-1-1975 to date).

The details of allocation of canalis--
ed raw materials (for HAL only) and.
import licences granted {o them dur-
ing the last three years are being
collected and will be laid on the Tahle-
of the House.

(b) The production of Bulk Drugs
by HAL during the years 1974-75,
1975-76 and 1976-77 is indicated below:

Production
Item Unie
74475 75-76 76-77
Penicillin . .« .+ . MMU 6283 6478 74" 00
Streptomycin Kgs. 86370 61789 85048
Vitamin C . Kgs. 618-0 3943 1291
Ampicillin . Kas. 195 760

439




59

In order to improve efficiencies and
‘to achieve ths approved capacities of
HAL, Government have allowed the
introduction of better strains and
technologies for the production of
Penicillin and Streptomycin, Govern-
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ment have also agreeq to the utiliza-
tion of assistance offered by M/s.
Roche Products Limited for the reha-
bilitation of HAL's Vitamin C Plant.

(¢) No, Sir.

Statement

Intustrial Licences issued to Mls. Smith Stanistreet & Co. Ltd., Calzutta during the last three geare.

Unit

@ndustrial Licence No, Items of manufacture Capacity
(annual)
2. CIL : 29 (37) dr. 1. Tablet Chloroguin 250 mg. Million 4000
27-1-77 4 -

2, Tablet Methyl Dopa BP/USP 5 10" 00

250 mg. P
3. Tablet Frusemide BP 40 mg. - 1200
4 Tablet Cobastan-6 (B1, B6,

Bi2 & Niacinamide) . . > 10° 00
5. Tablet Cobastan-6 Forte (Br,

B6, Big). 5 107 00
6. Indomethacin BP 25 mg.

Capsules . . . N » 20700,

2, CI1: 49 (77) dt. 5-2-77 ~ A. Capsnules

1. Oxytetracveline IP 250 mg. Million 10° 00
2, Tetracycline IP 250 mg. . 300
3. Chloramphenicol IP 250 mg. . " 400
4. Chloramphenicol IP ;25 mg. . o 400
5. Ampicillin N.F.III 250 mg. . o 400
6. Doxycycline BP 100 mg. 35 4°00
9. Cloxacilli. BP. 250 mg. - 5100
8. Streptomycin with Chloram-

phenicol 125 mg. each " 600
B. Tablet«
1. Tetracycline 500 mg, . » 1°00
2. Lactoflora {Lactobacillus—

100 million spores) . . . o 50° 00
3. Polyvitamin, Therapeutic NFI

11 . . . . . . 30 00
g. Vitamin B-Complex with Vita-

min C and Folic Acid, Thera-

peutic N.F.I. II. . . . ) 3000
5 Al‘lalgi'ﬂ U-SQSQR! . " 50’00
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Iniustrial Licence No.

Items of manufacture

Unit

Capacity
(anr.ual}

6. Erythromycin Stearate USP
250 Mg,

7. Tolbutamide I.P. 500 mg.
8. Griseofulvin UPS 125 mg. .

C. Oral Suspension

1. Tetracycline Suspension 125
mg. per 5 ml. . . .

2. Tetracycline Drops 100 mg
per ml—s5 ml. . .

3. Chloramphenicol Ester Syrup
tomg. per 5 ml. . .

D. Injectables

1. Erythrolate I. M. 50 mg. per

ml (Erythromycin Propionate)
Intra-muscular 2 ml ampoules

2. Analgin intra-mascular 2 ml.
ampoules . . . .

2. Analgin intra-mascular 30 ml.
vials . . . W "

4. Oxytetracycline intra-mascular
50 mg. per ml.—2 ml. ampoules

5. Oxytetracycline intera-muscular
50 mg. per ml, 10 ml. vial .

E. Ointment & Creams

1. Oxytetracycline ‘Opthalmic’
Ointment 10 mg. per gm.—
3.5 gm. tube. . . .

2. Nitrofurazone Qintment 0- 29

Million

»

Litres

Million

»

»

5700
7°00

700

10000

1000

120

300

40000

Setemral of Ryo rverials releas:d & lifted by M|s. Smith Stanictrest & Co., Calcutta from C.P.C.

Period (April—March) & (April—Dec.).

Items
1975-76  1976-77  1977-78
ST Kes. Kgs. Kaes.
Vitamin B6. : . . 100 60 15
*Chloroyuine Phos. . 400 750 550
Citric Acid . 200 5029 2500
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Period (April—March) & (April—Dec.)
Items
1975-76  1976-77  1977-78

*\'itzmin C

. . 200 1140 1275
*Erythromyein Estolate . 870 1845 973
Ampicillin Anhy./Trih.. 8o 670 325
Tartaric Acid . 50 200 Nil
Chloramphenicol Powder . Nil 375 100
Indomethacin . Nil Nil
Prednisolone . Nil Nil 4
Methyl Dopa . : Nil 25 300
Erythromycin Stearate . . . . . . . Nil 5 50

*Release Orders have been received for 200 Kgs., 1000 Kgs. and 325 Kgs. respectively which
are under process.

} Statement of Raw]Materials released & lifted by Ms. Smith Stanistrect & Co., Calcuttafrom}l.D.P.L.
[

Period (April-March) & (April—Dec.)
Ttems

1975-76 197677 1977-78

Kgs. Kgs. Kge.
Vitamin Br Hdl. . “ e e s . 750 445 835
Vitamin B1 {Mono.) . . . . . . "Nil 2 Nil
Vitamin Ba. . . . . . 296 00 260
Folic Acid . . . . . Nil 235 5
Sod. P.A.S. = ; - 7600 500 Nil
Piperazine Hexahy . P 5170 Nil 4359
Piperazine Citrate . . . . . 540 2515 3000
Tetracycline Hcl.. " . . . 540 425 505
Sulphadimidine . w . = & s . 9320 21,101 14,800
Sulphaguanidine . . . . . . . . 10 47c0 5500
Riboflavin 5 Phos. Scd. . . . - . . . 10 Nil Nil
Analgin . . . . N . . . 110 100 40

Oxytetracycline Hcl. 114 251 175
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COB Licences for Bulk Drug ana
Formulations :

4580. SHRI R. L, P. VERMA: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) what are the basis on which
COB licences were granted during
1970 onwards for bulk drugs and
formulations;

(b) whether any exception was made
of these basis in favour of any com-
panies; if so, details of those com-
panies, industrial licences, etc. granted
with items and capacities approved
therein; ang

(c) whether such an exception was
made by the Licensing Committee or
the administrative Ministry and rea-
sons for making this exception?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) “Carrying on Business” jndustrial
licence under the provisions of the I
(D&R) Act, 1951 is required in the
following types of cases:—

(a) Where and Industrial Under-
taking which was required to be
registered under Section 10 but has
not been registered within the time
fixed for the purpose, proposes to
carry on the business of that under-
taking after the expiry of such
period [vide clauses (a) of sub-
section (1) of Section 13 of the Act].

(b) Where an Industrial Under-
taking, the regisiration in respect of
which has been revokej uuder Sec-
tion 10A proposes to carry on the
business of the undertaking after
the revocation [vide clauses (b) of
sub-section (1) of section 13 of the
Act].

(c) Where an industrial under-
taking to which the provisions of the
Act did not originally apply but be-
came applicable after the com-
mencement of the Act for any
reason, proposes to carry on the
business of the undertaking after
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the expiry of three months from the
date on which the provisions of the
Act became so applicable [vide
clause (c) of sub-section (1) of sec-
tion 13 of the Act].

(d) Where an industrial under-
taking to which the provisions of
section 10, section 11, section 11A ar
clausz (d) of sub-section (1) of
section 13, of the Act did not origi-
nally apply on account of an exemp-
tion order issued under Section 29-B
of the Act but became applicable
thereafter as a result of the can-
cellation of the exemption order,
proposes to carry on the business
of the undertaking after the expiry
of such period as may be specified
in the notification cancelling the
exemption.

(b) Only one company namely
M/s. East India  Pharmaceuticals
Works Limited (an Indian Company)
has been granted a COB licence, which
could be considered an exception
from the above policy relating to
grant of COB licences.

M/s. East India Fharmaceutical
Works Ltd., Calcutta was registered
with DGTD  in July, 1973 for the
manufacture of following drug for-
mulations under the provisions of
diversification policy; —

1. Chloramphenicol Capsules

2. Chloramphenicol Streptomycin
Tablets/Capsules.

3. Tetracyeline HCL  Capsules/

Tablets,

The party commenced the produc-
tion of the aforesaid item in the
beginning of 1975, In October, 1975
this company submitted an applica-
tion to the Government for the allo-
cation of canalised raw materials ie.,
Chloramphenicoi Powder and Tetra-
cycline HCL required for the manu-
facture of the above formulations, It
was then gbserved that the party was
not eligible for taking up manufac-
ture of these items under the exemp-
tion policy contained in the notifica-
tion dated the 16th February, 1973



&7 Written Answers

issued by the Ministry of Industry.
However, since the party was already
manufacturing these items, it was
decided to regularise their manufacture
and a COB licence was granted to
them in January, 1977.

The annual capacities for these
items have been fixed as indicated
below: —

Annual
Items of manufacture Capacity
(a) Tetracycline Capsules
(250 mg.) Tablets -
(250 mg.) . . One Million Nos.
(b} Chleramphenicol
Capsule (250 mg.) [Deoj
(c) Chloramphenicol
Streptomycin Cap-
sules (125 mg. plus
125 mg.) R . Doj

(c) Powers to dispose “COB’ licence
applications are vested with the Ad-
ministrative  Ministries  concerned.
Hence approval of the Licensing
Committee was not necessary.

Financial Assistance to College and
High School at Khurda Road

4581, SHRI PADMACHARAN
SAMANTASINHERA) : Will  the
minister of RAILWAYS be pleased to
state:

(a) whether Government have got
any memorandum or application to
help the college and High School at
Khurda Road at Jatni; and

(by if so, when and what amount
is being sanctioned for the purpose?

~ THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). Yes, A memorandum and an
application were received by the
South Eastern Railway Administration
for taking over a college at Khurda
Roag (Jatni) and a High School at.
Khurda Road (Retang) and also for
granting financial assistance to the
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school for extension of building and
provision of furniture, '

While it is not the policy of the
Government to enter the field of
collegiate education or to take over
privately managed educational institu-
tions, the Railway Administration has
already sanctioned a sum of Rs. 1.25
lakhs for extension of the school and
prevision of furniture.

Transfer of Parcel Porters working at
New Delhi Station

4582. SHRI MAHMOOD HASAN
KHAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether ft is a fact that some
Parcel Porters working at New Delhi
Station were transferred out of New
Delhi in the year 1976-77 on the re-
commendations of C.IB. of Railway
Board due to their involvement in
theft of passenger luggage; I

(b) if so, whether all the employees
recommended, have been transferred;
and

{c) if not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) Three have been transferred.
The fourth, who was a Casual labour-
er has been discharged.

(c) Does not arise.

Lady studenis attached on rumming
Train

4583. SHR1 MUKUNDA MANDAL:

SHRI DILIF CHAKRA-
VARTY:

Will the Minister of RAILWAYS be
pleased to state whether he is aware
of the joint statement of the students
and the staff report published in the
“Anand Bazar Patrika” dated the 23rd
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November, 1977 in connection with
his Department and if so, the content
thereof and action taken or proposed
to be taken against those who falied
in providing protection and accom-
modation gnd who are alleged to be
guilty of the charges of corruption?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): Yes. Ac-
cording to the news and the complaint
received by the Government, a party
of girl students of Jogamaya Devi
College, Calcutta, while travelling by
61 UP Janata Express on 30th Octo-
ber 1977 between Howrah and Dehra
Dun and 10 Dn. Dehra Dun Express
on 7th November 1977 between Dehra
Dun and Howrah were put to incon-
venience due to un-authorised entry
of anti-social elements in their com-
partment, non-provision of reserva-
tion, harassment and rude behaviour
by the railway staff enroute.

An enquiry is being conducted and
defaulting officials will be suitably
dealt with as per findings of the en-
quiry. Meanwhile, two travelling tic-
ket examiners have been placed
under suspension. The Railway Ad-
ministration have also expressed their
regret to the Principal, Jogmaya Devi
College, Calcutta, over this incident.
This apart, a sum of Rs. 170/~ alleged
to have been taken from the party by
the railway staff hag been refunded.

S afzw &1 §H qEgA F 1=
Lo ()

4584. st wacTag o wEH :
T W WA qg qaTH FT FAT H8

(%) 7ar fagiam & orer A
A0S X AT F1 qF AT H aTew
T ®IE wEAE §; WK

(@) =1 a1 3= T w
BT RYT ¥ FIF 71 FE AW @
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‘B’ Grade Driver to Man Deluxe Train
which met with Accident at Naini

4585, SHRI R. N. RAKESH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Shri Nand Kumar
Sharma, a ‘B’ grade Driver was given
the work of senior ‘A’ class driver to
man De-luxe train which met with a
serious accident at ‘Naini” over Al-
lahabad Division if so, reasons;

(b) whether it is a fact that Shri
Nand Kumar Sharma was a passenger
train driver and was running train
faster thap the prescribed speed limitg
in the marshalling yard; and
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c) whether there was any shortage
‘A’ class Drivers and if so, how
ny ‘B’ grade drivers were utilised
unst the vacancy of ‘A’ class
vers?

[HE MINISTER OF STATE IN
IE MINISTRY OF RAILWAYS
HRI SHEO NARAIN): (a) De-
Xe traing are normally worked by
' Grade drivers. However, leave re-
rves against ‘A’ Grade drivers are
ovided from ‘B’ Grade drivers. Shri
and Kumar Sharma, a ‘B’ Grade
siver, was deputed to work the De-
ixe train because of absence of ‘A’
rade drivers due to leave, sickness,
iedical examination, etc.

(b) No.

(c) No.
|

x0ods/Passenger Trains’ Accidents on
Allahabad Division

4586. SHRI SHIV NARAIN SARSO-
NIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of goods/passenger
irains met with accident on Allahabad
Division of the Northern Railway
during the last one year;

(b) the number of persons injured
and killed during the relevant period
and compensation paid to them and
extent to which the damage caused to
railway property and loss sustained;
and

(¢) what steps the Governent pro-
poses to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) During
the last ong year ie. from December,
1976 to November, 77, there were 7
train accidents in the categories of
collisions, derailments, level crossings
accidents and fires in trains.

(b) In these accidents, 60 persons
were killed and 107 injured. The cost
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of damage to railway property has
been estimated at approximate-
ly Rs. 81,67,760]-;

No compensation has so far been
paid to the victims or their legal heirs,
of these accidents as the claims
for compensation are pending in the
Courts of Ad hoe Claims Commission-
ers/ex-officio Claims  Commission-
ers Payments will be arranged by
the Railway Administration on the
basis of the verdict of the Court
without any delay.

The question regarding payment of
necessary compensation under the
Werkmen's Compensation Act, 1923 in
the case of 7 railway employees
who were killed in these accidents
while on duty is under active conside-
ration of the Railway Administration.
Eight railway employees who were
grievously injured in these accidents
while on duty, are still under medical
treatment and necessary compensa-
tion will be paid in these cases under
the said Act after the loss in their
earning capacity is determined.

(¢) Since failure of railway staff
is the largest single factor responsi-
ble for the accidents a natica wide
safety drive hag been launched since
24th October, 1977 to create greater
safety consciousness amongst the stafl
coanecteg with the running of trains
and to ensure that staff did not violate
rules and indulge in short-out me-
thods. In order to reduce dependence
on the human element, various so-
phisticated aids like ultrasonic flaw
detectors for wheels, axles and rails,
track circuiting automatic warning
system ete., are being introduced pro-
gressively. -

Training of APpprentices in Clerical
grade by Railways

4587. DR, VASANT KUMAR PAN-
DIT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of apprenticefs in
the clerical grade who were given
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training by the Railwayg during the
year 1976-77 in the Northern railway
Headquarters;

(b) the number of apprentices who
have passed the written test and
absorbed in the regular services of
the Railways;

(¢) the number of apprentices who
have passed the trade test and are
yet to be absorbed in the regular
services of the Railways and the rea-
son for delay in their case; and

(d) the policy of the Government in
this regard?

THE MINISTER- OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) 664,

(b) to (d). Under the Apprentices
Act, employers have an obligation to
impart training to apprentices but
there is no provision for absorbing
them in service. So far as Railways
are concerned, their ‘capacity to ab-
sorb apprentices is limited by (1)
shortage of vacancies, (2) the proce-
dures to be complied with for select-
ing candidates for Government ser-
vice,

None of the 664 apprentices men-
tioned in the reply to (a) has passed
the test conducted by the National
Apprenticeship Council but  they
have been seeking absorption on the
Railway. After examining the prob-
lem and having discussion with their
representatives, Government took a
decision that 50 per cent of the vacan-
cies arising upto 31st March 1878

would be filled by selection from '

these apprentices by a Selection Board
headed by the Chairman of the con-
cerned Railway Service Commis-
sion. The selection of candidates for
the Northern Railway has not been
finaliged.

Memorandum of Roster for promotion
of Scheduled Castes/Tribes in
10.C. New Delhi

4588. SHRI MAHI LAL:
SHRI RAM CHARAN:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to refer to the reply
given to Starred Question No. 226 on
28th June 1977 and to state

(a) whether separate roster in re-
gard to Reservation in promotion to
the employees belonging to Scheduled
Castes/Tribes is being maintained in
the Marketing Division of Indian Qil
Corporation Ltd,, New Delhi;

(b) if so, number of persons belong-
ing to Scheduled Castes/Tribes com-
munities who have since been given
promotion post-wise angd their percent-
age;

(c) if not, the reasons therefor, and
whether Government propose to con-
stitute a Commission of Enquiry to
enquire into this matter thoroughly;
and

(d) by what time the eligible Sche-
duled Castes/Tribes employees will be
given their long due promotions in
New Delhi itself including R and P
Division and Chairman’s Office also?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) No, Sir.

(b) The question of promotion on
the basis of separate roster does not
arise in view of reply to (a) above.

(c) and (d). In order to ensure that
the Government’s policy regarding
reservation for persons belonging to
Scheduled Castes/Scheduled Tribes is
followed fully instructions have al-
ready been issue¢ to Indian Qil Cor-
poration Limited that hereafter 50
per cent of the wvacancies would be
reserved for persons belonging to
Scheduled Castes ang Scheduled Tri-
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bes until the quotas of jobs reserved
for them are met.

Broad Gauge lines sanctioned in
Orissa

4589. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of RAIL-
WAYS be pleased to state:

(a) number of new broad gauge
lines sanctioned by the Ministry for
survey and construction in the State
of Orissa for the year 1977-78;

(b) whether the wirk ~taried in
those lines; and

(c) what is the money sg far re-
leased for above works?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
to (¢). Preliminary Engineering-cum-
Traffic Surveys for construction of
the following railway lines have
been included in this year's budget:
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Provision made in the
Budget for 1977-78

i. New Broad Guage line -
from Ta!cher to Sambal-
pur. Rs. » lakhs

2. New Broad Gauge line
from Koraput to Parvati-
puram'Sa'ur.

Rs. 2 lakhs

The survey work for these two pro-
jects will be taken up shortly.

Sanction has been accorded to the
construction of a new Broad Gauge
line from Jakhapura Yo Daitari (33.5
kms. as the first phase of the rail link
between Jakhapura and Banspani.
The construction work on this pro-
ject has already started. Expenditure
to the extent of Rs. 1.30 crores would
be incurred on this project by March,
1978.

Supply of Cooking Gas

4590. SHRI M. A. HANNAN AL-
HAJ: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the number of people who had
applied for cooking gas during the
year 1973-74;
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(b) the number out of them who
were supplied gas;

(c) the time by which the remain-
ing will be provided with gas connec-
tion; and

(d) whether there is bungling in gas
supplying and only the influential
people get gas connection through
their various sources?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N. BAHUGUNA):
(a) and (b). It is not possible to
indicate the figures in respect of the
number of pcople who had applied
for cooking gas conneciions during the
particular year 1973-74 and out of
them how many have been actually
provided gas connections since the
bouking records are kept by the dis
tributors in a continuous serics and
as no separate year-wise statistical
data are maintained by all the oil
companies.

(¢) Currently, the demand for lig-
ueficd petroleum gas (cooking gas) is
far in excess of the availability of the
proauct. New gas connections on a
large-scale can be released to-tl.ose
on the waiting list only around 1979/
1980, when substantial quantities of
LPG will start becoming available
from Bombay High Associated Gas,
by the Commissioning of new refi-
neries and by setting up additional
facilities for LPG produclion in the
existing reflneries. -

(d) No, Sir.

Cash Award Scheme for Hindi Noting
ang Drafting

4591. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many employees in Petro-
leum Minisiry have been awarded
cash awards in last two years for
writing notes and drafts in Hindi
under cash award scheme;
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(b) what is the total amount award-
ed in last two years and year-wise
break-up thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) None,

-

(b) Does not arise,
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Parcels handling work at Allahabad

4593, SHR] BATESHWAR HEM-
RAM: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 2576
on the 5th July, 1977 regarding par-
cels handling work at Allahabad and
state:

(a) whether the amount of short
payment made by the Society to the
workmen employed during the period
from lst August, 1975 to 31st July,
1977 has been worked out by the
Senior Divisiona} Commercial Superin-
tendent, who is the ‘“Principal Emp-
loyer';

(b) if so, the details thereof;

(c) whether amount of short pay-
ments made by the Society has been
recovered as per policy decision taken
by the Northern Railway Headquar-
ters Office and distributed amongst
the workers; and

"(d) if not, what action is proposed
to be taken against the Officers, who
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in connivance with the Secretary of
the Society, are adopting delaying
tactics in initiating recovery of short
payment?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
The matter relating to short payment
made by the Society is under investi-
gation by the Labour Enforcement
Officer (Central). Necessary action
will be taken on receipt of his deci-
sion.

Commercial Inspectors in Allahabad
Division

4594. SHRI N. K, SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) what is the sanctioned strength
of Commercial Inspectors over Allaha-
bad Division of Northern Railway;

{by whether Commercial Inspectors
were provided with an Out-door En-
. quiry Clerk under them with a view
to assist them in performance of their
work;

(c) whether out-door Enquiry Clerks
have now been designated as QOut-door
Inspectors (Inspection) and they have
been given independent charge by
reducing the Jurisdiction of Commer-
cial Inspectors;

(d) if so, whether similar procedure
has been adopted over other Divisions
of the Northern Railway; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) Five.

(b) Yes. Three posts were created
for this purpose.

(¢) They have since been given in-
dependent charge. A proposal to re-
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designate the posts as Commercial
Inspectors is under consideration.

(d) No.

(e) As workload varies from Divi-
sion to Division, no uniformity is pos-
sibly in such matters,
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Misrepresenting facis in application
for licences by M/s Hoechst
Pharmaceuticals

4596. PRO. R, K. AMIN: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) is it that M/s, Hoechst Phar-
maceuticals have been found to be
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misrepresenting the facts in thej
applications  for industrial/import/
C.0.B. licences; and

(b) it so, what action Government
have taken against them?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) ang (b). M/s Hoechst applied for
a C.0O.B. Licence for continuing the
manufacture of (i) Catilan Capsules;
(ii) Vitahexet; (iii) Hostacortin H 10
ml.; (iv) Titanus Antitoxin (v) Hos-
tacycline Dry Syrup; and (vi) Foot
and Mouth Disease Vaccine based on
certain facts and assumptions made
by them. These were examined as
per policy and C.O.B. licence was
granted for the first 3 items.

For Foot and Mouth Disease Vac-
cine, it was not considereq necessary
to grant a C.0.B. licence since they
had already obtained z separate in-
dustrial licence for higher capacity
and their manufacture of this was to
be subsumed in that licence.

For the remaining items, viz.,, Teta-
nus Antitoxin and Hoslacyclin  Dry
Syrup, their application was rejected
since Government did not consider
them eligible for a C.O.B. licence as
per policy, considering the facts made
available by the Company. M/s. Hoe-
chst represented against the rejections
in respect of Hostacycline Dry Syrup
and Tetanus Antitoxin and filed peti-
tions in the Bombay High Court seek-
ing legal remedies to compel the
issue of C.O.B. licence for these two
items also. The High Court, directed
that the Government consider the
case de movo and pass  appropriate
orders after hearing the Company.

Whether they have misrepresented
facts for obtaining other Industrial/
Import licences is not known since no
separate study in this respect’ has
been made. No specific instance of this
nature has, however, come to the
notice of Government.
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Set up of more Petrochemical Projects

4597. SHRI AHMED  HUSSAIN:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government is consi-
dering to set up more Petro-chemical
projects in the country;

(b) number of petro-chemical Pro-
jects proposed to be set up in the near
future in the country ang number of
projects proposed to be set up in
Assam; and N i

(c) the likely date of finalisation
etc.?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). For the present there are
no plans to set up any new Petro-
chemical projects in the country. The
position is, however, kept constantly
under review and as and when it is
decided to set up any  additional
Petro-chemical projects, the question
of their location will also be decided.

Casual Labourers in Katihar Division

4598. SHRI HALIMUDDIN AHMED:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number of temporary C.P.C.
scale holder casual labourers working
up to 15th September, 1977 in Katihar
Division of N.F. Railways working
under various inspectors against class
IV category vacancies;

(b) how many of them have been
retrenched and the reason of their
random discharge;

(c) how many of them were work-
ing on the open line and completed 4
months’ continuous service and were
they given temporary status and

brought on to regular scale of pay;
and
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(d) number of direct recruitment in
class IV posts after 15th September,
1977; whether these recruitments were
made from amongst the casual labou-
rers on roll; if not, the reasons there-
of, when class IV postg are normally
being filled from amongst casual
labourers and substitutes?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) 370
were woiking on 15th September 1977,

(b) None.
{c) Does not arise.

(d) Class IV posts are filled on
N.F. Railway on a 50:50 basis, that
is, 50 per cent from the candidates
sponsored by Employment Exchange
and 50 per cent from amongst casual
labour and substitutes. No direct rec-
ruitment has however, been made
after 15th September, 1977.

Railway Route from Ariyalur lo
Attar

4599. SHRI A, ASOKARAJ: Will
the Minister of RAILWAYS be pleas-
ed to state: :

(a) any survey wag conducted for
a new Railway route from Ariyalur to
Attur via Permbalur and Thuraiyur;

(b) if so, the fate of that survey;

(c) if survey was not conducted,
would it be taken hereafter; and

(d) is there any proposal to have a
survey for a new route from Jayan-
kondam to Attur wia Ariyalur, Per-
ambalur, and Thuraiyur?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAN): (a) No.

(b) Does not arise.

(c) and (d). Due to the existing
paucity of funds, it will be difficult to
undertake a survey for the proposed
railway line at present.
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Reported loss of empty Cooking Gas
Cylinders

4600. SHRI SHAMBHU NATH

CHATURVEDI: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether 2700 empty cooking gas
cylinders have been reporteq lost by
the Indian Oil . Corporation during
transit between Calcutta and Gauhati;

(b) if so, the details thereof; and

(c) if Government aware that a
regular black market ig flourishing in
these empties because of the stoppage
of new gas connection, what does
Government propose to do about?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA):
(a) and (b). Between December,
1976 and April, 1977, 2700 empty gas
cylinders reportedly despatched on
eight occasions by one distributor of
Indian Oil Corporation (IOC) at Gau-
hati through two approved transport
contractors to Gauhati Refinery were
not received at Gauhati refinery.
‘While the distributor hag stated that
these cylinders were handed over to
the contractors, the latter have denied

"having accepted the cylinders. The

non-receipt of these cylinders came to
I0C’s notice when the inventory of
equipment Iying with the distributor
was taken in April 1977. After preli-
minary investigationg into the matter,
the IOC had reporteq this case to the
Director, Bureau wof Investigation,
Economic Offences, Gauhati on  1st
September, 1977. Investigations are
in progress to locate the missing cy-
linders and apprehend the culprits.

(¢) There is no report of any regu- -
lar black market of empty cylinders.
Whenever loss of cylinders is noticed
by 1I0C with the distributor or the
transport contractor, money is :ecove-
ed from the concerned party at a pe-
nal rate for the cylinders lost.
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Khamgaon Chikhli-J3lna Raijlway line

4601. SHRI D. G. GAWAIL: Wil
the Minister of RAILWAYS be pleas-
ed to refer to the reply given to the
Unstarred Question No, 3203 on the
12th July, 1877 regarding survey for
Railway line from Khamgaon Chikhli
to Jala and state:

(a) whether the railway line from
Khamgaon Chikhli tp Jalna (District
Buldana) is considered in present days
in 1977 as unremunerative;

(by if so, whether Government
think that there have been no change
in the situation even after 42 years
when in 1935 the construction of this
line was abandoned by saying that it
would be unremunerative; and

{c) whether Government propose to
conduct a fresh survey on this section
to ascertain whether the said line can

be remunerative now; if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
Factual historical information as

sought by the Hon'ble Member was
furnished to him in reply to his Un-
starreq Question No. 3203 replied on
12th July 1977. A precise idea of the
viability of the project under the
present conditions can be obtained
only after a survey is carried out for
it. In view however, of very limited
availability of resources which are
not sufficient even for meeting the
commitments already made, the pro-
ject have to await better times for
consideration.
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ﬁmﬁr%ﬁmwamwﬁ@
waar A sfq &, N I wEe F
que ATHer & wavad & fag fFar o
THTE, I FAAE FA F FEARFAT
FE 2 o afe  grafag o TR
& & fret sifgasar a1 s IEEEr
=fF g ffar M AEAR AR 9E ¥
HEA ¥ T99d ST F&, IT a1
FT UEFIT HAAEH 310 A FAC
T A Wy § o ovw 7§ g
TG FL g0 8 |

Production of Chloramphenicol, Cap-
sules by M/s Hoechst

4603. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) under what provisiong of law
M/s. Hoechst commenceq production
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of Chloramphenicol capsules, when the
production wag commenced and the
quantum of production year-wise;

(b) what were the provisions for
establishing production at that time;

(c) was it according to policy and
if not, why COB licence was graunled
for this item and several others pro-
duction of which was established in
violation of the policy prevailing at
that time; and

(d) whether Government propose
to withdraw COB and punish the
firm for false statement and if not,
the reasong therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA):
(a) and (b). M/s. Hoechst Pharma-
ceutical took up the production of
Chloramphenicol ~ (Catilan) Capsules
in February, 1970 under the policy
of Free Diversification announced in
October, 1966 as modified on 7th De-
cember 1967. As per this Policy, in-
dustrial undertakings had the free-
dom of diversifying their production
by taking up manufacture of new
articles without obtaining a licence

and Regulation) Act, 1951, provided
the following conditions were met:—

(i) o additional plant aud ma-
chinery ig installed except minor,
balancing equipment produceq -
digenously;

(ii) No additional expenditure of
foreign exchange is involved;

(iii) The diversified production
does not exceed 25 per cent of the
total production; and

(iv) The diversification does not
include any of the specified indus-
tries in which the small scale sector
is substantially interested.

On Tth December 1967 condition (ii)
above was relaxed so as to allow
diversification’ upto the limits men-
tioned in condition (iii) above, even if
this involveq import of raw materials
provided the diversified product was
of ‘priority’ industry for raw mate-
rial licensing.

The quantum of production of Cati-
lan Capsules Chloramphenicol as
from July’ 70, by the company has

under the Industries (Development been as below:
Year Quantity Value
Nos. Rs.
1970-71 . . 3771800 1064024- 78
1971-72 i . . 11074580 3125328 81
'972-73 . . e « 7171200 1737573° 52
197374 . = . 17763000 4223013 40
1974-75 . 10284300 3410062° 51
o976 . . . L L. L. 12832700 2313371.51
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(c) and (d). The company was eli-
gible to establish production of Cati-
lan Capsules as per the then prevail-
ing diversification policy. They were
requireq to obtain 3 C.0.B. licence
therefor cu account of further revi-
sion of the policy in July, 1970 envi-
saging that where direct/indirect im-
port of raw materials is involved in
the manufacture of items whose pro-
duction had been establisheg under
earlier policy of diversification, a
C.0.B. Licence would have to be ob-
tained.

M/s. Hoechst have also been gran-
ted a COB licence in respect of two
other items viz., Vitahext ang Hosta
Cortin ‘H’ 10 ml. after verifying that
they had established manufacture of
these items without violation of the
policy prevailing at that time.

In respect of two items viz., Hosta-
cycling Syrup and Tetanus Antitoxin,
Government took the view that pro-
duction established was not accord-
ing to policy and their application
was rejected,

fage w1 wgTet frew om

4604. * faams vA@ wT :
#0973 AT g 999 FT FAET (&

(%) #o7 og w9 2 fF fagx Tsa
F1 agear faar 3w 71 waffus fres
dai ¥ ¥ oF § A gEifEe sage
¥ wdt, @iy o afaaroge fog §
&fAUe I FTEA A1 97 @raq MT 7
ared TTEw ¥ gevy & fafww Wit &
AT FETAT 49T AT AgT qF 5 I
# ¥ IO I FH W HWITH FIE14T 41;

(') adwm a<F F71 fa=are ager
¥ & g #1 wf o gt g 7
AT T AW FT aF ATCY HEW
FTg?
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W damg | tenrAaAr (o0 fox
frma) : (F) R (9) fee e
& wzzar fad ¥ frmfafes adr amEai]
waE of@ddl & fqe a3 &1 F
& Ty —

(i) fagrés s femd afen-
arege A #f dtee g @A & fog
FAATd U TEEE awaqn

adwn ot qqar vt & f5 a2
A1 wgew  AE griy, safae  sw
qregyaar & frator av feagrr fa=rc
T2t fmar st wr &

(ii) frsteit serang Wex wwm angw

T 9T & fau un | fwar
wqr g #we #g afaraar faerodE
ER

(iii) = wagu ek fadwme
TR F A I A Frafaw

gdam fard #1 A=w 7T ¥ qar
A g f5 za da ¥ a4l 6 W
FIAEIT F /G GHAT §TT AT €F
¥ [qgEar A qr gwAT | AT IW
aofegisar & faein & fao fesge
faarz 7df fear r wr & ;

(lv) agzar & armis afgh as
% W wmA agA ¥ faafa &
fan arfeaw gatfradt od a@m=
e

Faam fai? 3-12-1977 &1 &
T g€ & AR I O /A e &
faare fpar @1 w@r & 1
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Allotment of Gag Agencles and Pumps g qyvisrz < fear mar & ff § oo
in 1977 to ex-Servicemen gﬁ‘ﬂ' . h
4605. SHRI K. MALLANNA: Wil ‘
the Minister of PETROLEUM AND ‘ .
CHEMICALS AND FERTILIZERS be (=) afz &, ar v g
pleased to state the number of ex- SAFgraFrri g A denr F wEor

servicemen given gas agencies and : T mr a,
petrol pumps in 19777 ' Tw o T{‘.w B §
o frws &ai & oA faer &1 arsemsi

THE MINISTER OF PETROLEUM P ——
AND CHEMICALS AND FERTILI- ™ TTHST T fovarm s

ZERS (SHRI H. N. BAHUGUNA): (% 3 s g |

10 retail outlets (petrol pumps) and . .
3 gas agencies were given to disabled () =T wem SRW H @TEA
defence personnel, war-widows, ex- for=T Fqr fawsr & P ag
servicemen etc, during 1977 by diffe- ;i;q g 3 qu;, -
rent o0il companies. ‘Eﬂﬂ"ﬁ % qET 99 H

FrE I Frgw A § T ;= AT
far mrom o & wqu fawm &

sy w3m & fapy otal § 7% W= fau guardeg W WA fawm 71
Sl &
4606. W TATET TRAX : (%) afz @i, v agi frwior
it fa ww fdt FF T WTTPA &1 AT ?

T qF= nifassr aen
I AATrr § T sEr (st f

ekl Sl L ) () 9% (@) o e
e aa &
(%) % wer 93w FGHC A afcagT () 5T (). @EHAT # oArd

ar gfte & 37 w7 ¥ frwd oAt # FHT F1 IGT g EAT F PR IF W
7% 3 aned fawm ¥ aX F 39w Tz & frafr Fart § e F@
W3 ¥ H F47T 5T NETE] B T/ HHTK F1 oAl F1E geard 7@ & |
fararn
qeq SN TR F W AHG-HAT I M I AZATF Cwion [srerA-afeada
F fag fawifza gy g & o) oww g env fawdar & i afgigm £
afam feafa r @ af & —

FT faato 10 F1 49 aaara feafa
e
1 2 5

| BFAY AAF F AMEAYL qF a5 HATT  FI2707 0 g1 97 & 9 Iq#T ot
w7 A% «rzA &1 fanat # St AT AT EYE

2 frrrmz yagur arad arg A 9§ wig fr @ &
g &1 famfo
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T F T 9741 § AP §F a5 37 ohAd@wTT F fao f5r ™ gdaw
qrATT A awE Arg o fawior o ¥ qar 9= § fF g9 @msa o) aga
g FH AT IIA GO | TH
ATEA F Faar Tar wer F fag
g o § Y % ganenieA &
WY 7g wrew g g fF 2w omes
9T AT FW ATETATA AT EN |
aarfe g¥qearwa fol « adr
gfesmigw=m s fag av F ag
gr wifwm faota faar s
AEET § GG aF 73 WA F7 A% SfwTw @rgw o agq wW gw@wEm
|tz &1 fagior Juwey g gafan I3 afEismr
1 wAQ| AL qrAT TAT |

TAATH { JAATST AT A WA FT WEAHG I @ A QLW § W IAY

F§ =wrgT &1 faaAfo et % stt= v =1 @Wr g
T ¥ FIET aF 8 WA F) AL GIAT QU AHT L | 39 AEA
arg #1 faain T{A W ATAATE  ITAE I |
R 7Z IF a$ AT qAT A% W ofgreen # fag iR g Hé'a:m‘f
arga &1 famfo ¥ qar == & 5 s AT 9T a@ga

FH FramaTa SqAsH AT |
AT ¥ AFE! qF AT WA AT A AZ @A T O OAFT W @

argT &1 famior ararara ¥ fae @ femn
g

TTAL-THIG-EFAR-ATAATT AT ATA {1 #7 qawr wfeq fachra feafq &1

F1 i 3Gd gU, T GWA Heq SAW TSW

¥ 37 ¥ st & fAu wEsw
YO AT GFRT A8l &1 a8 |

FATR-BI-AATE-TREAT & d19
FEr argA &1 famio

e -Adagg-forarst &  Aiw [ T A ada vl fadw feafa
T s 1 fmin F1 @A U LW AT WeA HIW TS

wFe) ¥ foaqd aw 7§ g7 F | § g @ gwel ¥ faw agaw
fmfor HTCE AT GERT 8] gt aTa |

W, |, T & T g3
¥ TEIT aF 9 WA FT A ATIA
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(]

—

14 TSAE-HTET 939 $1 ATAH-9f@qGT

—

wegeq AT AI@T ¥ g9 99eEg

IR ATGIT-YTETL TT AATATST W ¥ FTO, IE GAT 39 NE1F

¥ WY T F127 aF #qN fAE

FLAT

9= faw & sfeq @

15 ORHAR I F T TR ¥ TER "
% T3 WA FT AE WA F

famor

16 faifrd-aaEdigdgng- sfrarmr § FROfQ-w0s @@ & & a1 s

e 72 Az FT fagter

g & wfEeR & o
FIT ¥ TQ@EY aF FEA &
femt & % faw 1948-49
¥ fo% 7% 994w § qg qar T v
g1 fF T /I O 9O T
IJTEeT AFT TR WX TE FEMAL
Mt | A ¥ FIST aF
ur A% ATET aA & faw A
FIEA TGN F & 1L § fa=rx
frmrsrwr e

Number of complaints regarding
corrupt practices by Officers of
Gorakhpur Headquarters

4607. SHRI PHIRANGI PRASAD:
Will the Minister of RAILWAYS be
_pleased to state:

(a) the number of complaints re-
ceived by the Ministry from the Mem-
bers of Parliament ang journalists
from March, 1977 to October, 1977 in
Tegard to misappropriation of Gov-
ernment revenue, corrupt practiceg by
the Officers of the Gorakhpur Head-
Quarters on the N. E. Railway; and

(b) the action taken by Govern-
mer_lt thereon ang the names and the
designations of the corrupt officers?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

3087 LS—4.

(SHRI SHEO NARAIN): (a) During
the period, three complaints were re-
ceived against Gazetteg Officers of the
Gorakhpur Headquarters of the North
Eastern Railway. Two complaints
were received from Members of Par-
liament and one from a journalist.

(b) The two complaints received
from Members of Parliament are be-
ing lookeq into. In regard to the thirg
coemplaint from a journalist, a case
has been registered by the Special
Police Establishment, Lucknow, for
investigation. The identity of the
alleged corrupt officers, if any, would
be known on completion of the in-
vestigation.

Division of Fertiliser Corporation of
India

4608, SHRI BHANU KUMAR
SHASTRI: Will the Minister of PET-
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ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether he hag talked in terms
of strengthening and rationalisation of
the four marketing organisations of
th, proposed four companies to be
carved out of the existing Fertilizer
Corporation of India; ang

(b) whether this will not lead to a
multiplication of staff and an addi-
tional burden on the four fertilizer
companies?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MIS-
HRA): (a) and (b). The Working
Group constituted for making recom-
mendations for the revised set up of
the new companies as a resu!: of the
reorgaisation of the FCI 3gnd NFL,
hag given its recommendations on
marketing aspects also. The recom-
mendations of the Working Group
are under consideration of the Gov-
ernment. r

aw  qeRX  wEAh, ftr-a‘i}
ZT el ¥t g

4609. =it wiix fag wdtfamn :
Fa1 Wifaaw aq TaT A A
AT 7 AT F FA w4 F

(@) 7 TR F AH
T AT XA T gt e
& g & agt ¥ wimfas &1 ¥
4 TETET B UF B F1 SEE AT
¥ wfas qolw gerg & ot § 7
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Wifaga a1 o W W
et (st A @ ) :(F)
S, & | veiE, dUE meET dETES
3T AFE §Ww @A wTEREA &
s, 1 f& dud gear FEEW F
AT T-T-Trag AT OF FIAAT §, a9
ST ¥ 1 dwE S e FTEREA,
FAT A@Afaw GHET sgae fafwes
FHYL; FHE FEAT FHG  @ar
WA ; W FE-gOr AiseEE
zTTar,Far faedl, ST R, 9w "X
ghamm & % w5t oofin &t qwrs
FTCE RN

(=) &= weer FERgE 7 gfea
fear @ 6 § zemar ¥ fet WY ardd
F1 oSl FY oS A Al g T
FTRBEI

Total strength of R.P.F.

4610, SHRI RAJ KESHAR SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total strength of the Police
on the Railways and the total strength
of the RP.F.;

(b) whether Government are con-
sidering the desirability of centrali-
zing the control anq working of the
Police forces on the Railways; and

(c) has any work been done ©on
these lineg py Shri Rustomji, w‘ho
was presumably appointed to examine
this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Polic-
ing on the Railways is doue by the
State Police ang as such Government
Railway Police functions direct under
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the administrative control of the
State Police. Railways, therefore,
are not maintaining any separate
statistics about the strength of the
G.RP. The total strength of the
R.P.F. is 58,946.

(b) No.

(¢) Shri K. F. Rustomji was not ap-
pointed to examine the desirability of
centralizing the control and working
of the Police Forces on the Railways.
He was appointed to advise problems
in connection with the enactment of
the Railway Property Special Offen-
ces Bill.

Voting by Scheduled Castes and other
weaker sections in last Lok Sabha
' Elections

4611. SHR1 K. OBUL REDDY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether he js aware that in the
last elections to Lok Sabha a largc
number of voters in some constituen-
gies  belonging to the Scheduled
Casteg and other weaker sections
could not exercise their franchise pe-
cause they were prevented from doing
Sg by interested and powerful ele-
ments;

(b) if so, what steps he is proposing
to prevent the recurrence of such
happenings in future; and

(c) whether he will take steps to
set up separate polling booths in Hari-
jan basties and other places where
weaker sections reside, so that they
may exercise their franchise without
fear and intimidation?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NAR SINGH YADAV): (a) Some
complaints were receiveq in the Elec-

+ tion Commission regarding mtimida-
tion of Harijan woters and other

voters belonging to the weaker see-
tions of the community from the
States of Rajasthan, Assam, Andhra
Pradesh, Uttar Pradesh and Bihar.

(b) According to the new norms
evolved by the Election Commission,
a much larger number of polling sta-
tions will be set up than before. This
will automatically help to some ex-
tent in setting uyp polling stations in
places where there is a conceatration
of voters belonging to the weaker sec-
tions of the society. The Election
Commission has also requested the
State: Governments where . clections
are due to be held shortly that as far
as possible, CR.P. rather thaa the
State Police should be deployed for
maintaining law and order.

(c) According to the Election Com-~
mission, it will not be appropriate to
set up polling statios solely for vo-
ters belonging to Scheduled Castes vr
other weaker gections of the society.

T (WA WA ¥ YT I
AEE WIHA  HT T AT

4612. <t 7w e famwst : 37
W FAI T T A FO A fF :

(7) = 19 faaway, 1977 &
IO [T F wET WE "I I
TEH 9T WAYS NEEHAT S
gfeawr et Y 1T & FWE W9 AN
AT qet Geai qT ATIg el IHT A FY
waafa fFel @ wfasrrgra &t
gt ;

(@) afz &, ot 37 wasa Fv
am ®r §, faedt wafa ¥ o w=
foear a1 ; =i

() afx =&, at W3 wfawrfe
A AR A E 7
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WA § o s (s
aremn) : (%) St
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wfegre swem o ST wrcha
et W ey

4613. WY 7AW : FqT W HAY
TE T F IO AG ¥

(F) 71 wau-foge 39 1 %y
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(&) = #fere gafy fex o
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(7) afx &, 1 57 a5 oy
& T P FT wrw fHar oA
S afz 7@, @ sadk Fur w10 § 2
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fra Aww ) : (%) g, ¥ mfeat
AGTF NI TS F dry sy &1

(8) 1-5-77 & 1 59, Todlo
U (TR ¥ ) & faw smeew
AT FPAET FIU AT F oA
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WA WM g s 2fax
ar mata 16 mfasmy ww 48 A1
FT WA, TZ FT T@, FEE &
fFaTsTar & 1 1 SOA AW & wEw
To o foras qger 2 wfasm #1 ST
ar 7T gad a9 A gl 7w fAeife
FT ¥ q€ T §, ACAT FA AT
H FPALT &1 B WHT TEA O
& st 9% fRar ST 8 | 38 swEsr
¥ wfegx ¥ afel # war faifa
ot ¥ wa wfas o fawr smar &0
g OF a1 Tiraw § Tatae aw e faee
A @ AT @/ |

(w) st 2 wT Qodlo AW F
A TR § 6 WITFHHT 1 Fr&T TH/H
s & R}

(&) s A7 Sean 1

(Forty-Second Amendment) Act, 1977

4614. SHRI SAMAR GUHA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether The  Constitution
(Forty-Second Amendment) Act, 1977
passed during the Congress regime has
created problems for the Supreme
Court and High Courts in regard to
dealing with cases involving constitu-
tional issues, land reforms acts and
other matters;

(b) if so, facts thereabout;

(¢) whether most of the Bar Asso-
ciationg of India have demanded
repeal of The Constitution (Forty-
Second Amendment) Act;

(d) if so, facts thereabout; and

(e) the reaction of Government
thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NAR SINGH YADAV): (a) and
(b). The provisions in 1he Constitu-
tion (Forty-secong Amendment) Act,
1977, relating to the jurisdiction of the
Supreme Court and the High Courts
to decide the coastitutional validity
of a Centra] law ang State law and
the requirement off the minimum
number of judges ang special majo-
rity for the invalidation of such laws
have held up the disposal of 5 large
number of cases involving constitu-
tional issues,

(¢) and (d). Yes, Sir,

(e) The suggestions made by the
Bar Associations are under considera-
tion of the Government. The Cousti-
tution (Forty-fourth Amendment)
Bill, 1977 was introduced in the Lck
Sabha on the 16th December, 1977
seekitig, inter alia, to do away with
the requirement of the minimum
number of Judges and also a special
majority for the invalidation of Cen-
tral ang State laws,

Views of All India Railwaymen's
Federation op Accidents

4615. SHRI ISHWAR CHAUDHRY:
Will the Minister of RAILWAYS be
- pleaseq to state:

(a) whether it is a fact that the All
India Railwaymen’s Federation has
said that the recent railway incidents
hag shown that ‘some sinister forces”
were at work to discredit the present
Government and the railwaymen be-
sideg creating a sense of fear among
the travelling public;

(b) if so, whether Government has
alsp investigated the facts in this
regard; anq if so, the details thereof;
and

(c) whether Government has given
some compensation to the relatives

of the victims who died in the accident
which took place near Rewari on
23rd November, 1977 including Shri
Prakash Veer Shastri, Member of
Rajya Sabha and if so, the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN)- (a) In a
resolution passed recently, the All
India Railwaymen's Federation have
stated that they note with great con-
cern the activities of gome anti-social
a1d unscrupulous elements who have
raised their ugly heads in causing
accidents on the Railways and killing
innocent passengers and railway wor-
kers besides causing damage to the
railway property.

(b) Recent cases of sabotage and
tampering with track occurring on the
Railways are wader investigation by
the respective State Police. Ministry
of Home Affairs is assisting the State
Police in their jnvestigation,

(c) No compensaion has so far been
paid to the victims or their depen-
deats in the Rewari accident, under
Indian Railways Act, 1890. Shri R.
S. Gupta, District and Sessions Judge,
Bhiwani, has been appointed as
Claimg Commissioner to dea] with
claims arising out of this accident.
Payments will be made by the Rail-
way Administration on the basis of
the verdict of the court.

Two-Tier Formulg for Multi-National
Drug Firms

4616. CHAUDHURY BRAHM PER-
KASH: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether a two-tier formula on
equity dilution for the multi-national
drug firms has been prepared;

(by if so, the salient features
thereof;
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(c) whether according to the new
formula not all the drug companies
will have to bring down their equity
level to 40 per cent;

(d) the manner in which the per-
centage of foreign equity for each
firm is proposed to be decided; and

(e) the particular reasons for not
having one formula for all?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (e). The future policy om
foreign drug companies, haviug re-
gard to the recommendations of the
Hathi Committee on the Drugs and
Pharmaceuticals Industry, is under
active consideration of Government.

Drug Units in West Bengal

4617. SHRI K. A. RAJAN: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleaseq to state:

(a) whether it is a fact thal a num-
ber of drug units in West Benga] are
in a bad shape;

(by if so, what are the details of

the financial position of these units
during the last three years; and

{c) what measures are being pro-
posed to be taken to save these units
from further deterioration and make
them efficient units?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). On the basis of the in-
formation available, only two drugs,
and Pharmaceutical manufacturig
Companies viz., Ml|s. Bengal Chemical
and Pharmaceutical Works Ltd, and
M|s, Indian Health Institute Labora-
tory Ltd., are facing a financial crisis,
The details of their financial perfor-
mance to the extent available are
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indicateg below:—
Bengal Chemical & Pharmaceutical Works Lid.
(Rs. Lakhs)
Year Sales Losses
197475 . 598 0.1
1975-76 . 586 35
1976-77 . . ” 502 103
Indian Health Institute & Laboratory Lid., Caloutta
1972 60.56 0.44
1973 “-I‘j’ 3-22
1974 . . 39-04 11.32

(¢) While Government has taken
over the management of Bengal
Chemicals and Pharmaceuticals
Works Ltd, Calcutta on 15-12-1977
under Industries (Dev. and Reg.) Act,
an investigation under Section 15 of
the IDR Act has been ordered into
the affairs of the Indian Health Insti-
tute and Laboratory Limited, Calcutta
on 28th November, 1977.

Lube Refineries

4618. SHRI D. D. DESAIL: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the number of lube refineries,
the products they make, the prices
they charge, the ‘quantities of products
they make and the pasis fer fixing
their prices;

(b) whether the Government has
explored all possibilities of meeting
the consumers needs in regard to lube
products at prices comparable in the
international market;

(c) if not, reasons thereof; and

(d) if yes, the details thereof along
with price comparisons in the inter-
national market?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
There are five lube refineries mak-
ing lube base stocks in the country
namely; Hindustan Petroleum Corpo-
ration Lid., Bombay, Madras Refine-
ries Ltd., Madras, I0C’s refineries at
Haldia and Barauni and Assam Oil
Company's Refinery at Digboi. The vari-
ous grades of lube base stock produced
by these and the quantities thereof
are given in the attached statement.
With effect from 16-12-1977, retention
prices have been fixed for each lube
base stock for each Refinery, as in
the case of bulk fuel products. For
fixing ex-refinery prices, the different
grades of lube base stocks have been
classified into three broad categories
namely; LVI Base Stocks, HVI/Bright
Stocks and Turbine Oils. The weight-
ed average of the retention prices of
these groups of base oils forms the
basis for the determination of ex-
refinery prices, which are as follows:

Category of lube base stocks ~ Ex-refinery
prices
per metric
ton
LVI Grades . . 154000
HVI/Bright Stocks . 18goroo
Turbine Qils .

1990° 00

(b) to (d), Almost the entire re-
quirements of lubricants. are met in-
digenously and only a small guantity
is imported for specialised require-
ments. There is no standard interna-
tional price for finished lubricants,
which are sold in a large variety of

ITo

grades, Therefore, domestic prices
cannot really be compared with inter-
national prices.

Statement
Hindustan Petroleum Corpn. Ltd,

Lube Grade
(Qty. in thousand M.T.)
1976

150 Neutral e
500 Neutral 61-35
1300 Neutral 26-03
100 Industrial 1256
1600 Industrial . 38-09
TOBS ., . 16-27
150 Turbine Oil , 2°24

500 Turbine Oil . o' gt
RPO 3-27
Axle Oil . . 7-25
Total . " 179-08

Madras Refineries Lid. (Qty. in thousand M.T.)

1976-77
Axle Oil . - 558
TOBS 16-87
SPLVI | 341
SP HVI 3'74
LN HVI 552 -
IN HVI 4385
IN LVI 1535
HN HVI . 46765
HNLVI . . 9°gt
Total ., TOTB_B
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Haldia Refinery (Qty. in thousand M. T.)

DECEMBER 20, 1977

1976-77
HVIs . » 10,00
Total . . 10.00

Barauni Refinery (Qty. in thousand M.T.)

1976-77
LVIs . . 1.00
Total , . 1.00

Dighoi Refinery (Qty. in thousand M.T.)
1976-77

(January
to
Novem-
ber, 1977

LVIs . . . 9.00

Total . . . 9.00
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Benches of High Courts in States

4620. SHRI KAILASH PRAKASH:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the names of the States with
their population in which High Courts
have Benches;

(b) the number of Benches in each
of such States;

(c) the dates from which such
Bencheg began functioning; and
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(d) the policy regarding establish-
ment of new Benches?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) to
(c). A statement fis laid on the Table
of the Lok Sabha.

(d) Proposals for the establishment
of Benches are considered as and
when they are received from the
State authorities. However. the Law
Commission and the High Court Ar-
rears Committee have generally ex-
pressed themselves against the estab-
lishment of Benches.

Statement

——— bt s

Sl.  Names of States which Population of such Number of Date from which such Benches

No.

have Benches of High States according

to Benches in began functioning

Courts [ Census i ;l;lport of Such States
1 Bihar . . . 56,353,369 1 19-4-1976
2 Maharashtra ., . 50,412,235 1 1-5-1g960
3 Madhya Pradesh : 41,654,119 2 1-11-1956
4 Rajasthan : . 2¢,765,806 1 §1-1-1977
5 Uttar Pradesh . . 88,341,144 I Tl;;gecnqcmhn stta:.ed d:‘:n;f:-::-::ﬁ

ion of the United Pro-
vinces High Court (Amalga-
mation) Order, dated 19th
July, 1948.

NOTE : Judges and Division Courts of the Gauhati High Court also sit in Meghalaya, Manipur
Nagaland and Tripura in accordance with the provisions of Section 31(31) of the North

Eastern Arcas (Reorganisation) Act, 1971. Information regarding the popu

States is as follows :—

ation of these

Name of the State Population (Census Report
of 1971)
1  Meghalaya . 1,011,699
2 Manipur . 1,072,753
5 Nagaland ) . 516,449
¢ = 1,556,342

4 Tripura .
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Coanecting of Sidhi Towa by a Train

4622. SHRI SURYA NARAIN
SINGH: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether there is any proposal
for connecting Sidhi town in Madhya
Pradesh by any connecting train;

(b) whether any survey to this
effect has been made; and

(c) if so, the details thereof and
estimated cost for construction of the
railway line?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
to {c). No survey has been carried
out so far for construction of a rail
link conmecting Sidhi Town in Ma-
dhya Pradesh, and it will not be pos-
sible to consider the proposal at pre-
sent on account of the limited avail-
ability of resources.

frafraa sa=fal & "amal w1
fraem

4623. st TW AW FAIET : Fq0
I AT qF TN AT FATFG ¢
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Allegations of Rigging of 1972
Assembly Poll

4624. SHRI MUKUNDA MANDAL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

{a) whether Government are aware
that the Congress-opposed political
parties in West Bengal brought alle-
gations of wholesale rigging of the

1872 Assembly Pall, against the erst-
while Central Government and West
Bengal State Government led by the
Congress; ’ -

(b) if so, the nature of the allega-
tions; and ’

(¢) whether the Government will
consider to constitute a high-powered .
body under the Commission of Inquiry
Act to probe into the allegations?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRL
NARSINGH YADAV): (a) Yes, Sir.

(b) The allegation was that the
whole election in West Benggl was
rigged as a result of a preplanned
conspiracy engineered at the highest
level and that manipulation of ballot
papers and ballot boxes and fraud
during counting had in a large num-
ber of constituencies come to light. It
was also alleged that in some cases
defeated  candidates were declared
elected.

(c) Neither the Constitution nor
the election law provides for such a
course of action. Article 329(b) of the
Constitution provides that “no elec-.
tion to either House of Parliament or
to the Legislature of a State shall be
called in question except by an elec-
tion petition presented to such au-
thority and in such manner as may
be provided for by or under any law
made by the appropriate l'..egislature..’*'
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Petro-Chemical Complex at Haldia

4625. SHRI C. K. CHANDRAPPAN:
SHRI P. K. KODIYAN:

Will he Minister of PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS be pleased to state:

(a) whether any work on the pro-
posed Petro-chemicals complex at
Haldia has since been started;

(b) whether the West Bengal State
Government had any talks with the
Central Government recently regard-
ing the financial assistance and other
matters regarding this plant; and

(c) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
and (b). No. Sir.

(c) Does not arise.
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Licences jssued to M/s Hoechst

4627. SHRI BHARAT SINGH
CHOWHAN: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) how many letters of intent/
industrial licences have been granted
to M/s. Hoechst during the last three
years; items of production, capacities
and conditions of the letters/licences;

(b) how many of these intent let-
ter/licences have been implemented
fully/partially and how many remain
unimplemented; and

(c) whether any relaxation was
made in conditions of letters of intents
while converting them into licences,
if ga. the nature of relaxtions and
reasons for doing so?



I21 Written Answers AGRAHAYANA 29, 1899 (SAKA) Written Answers 122

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
and (b). A satement showing the
requisite details of Industrial Licences
Letters of Intent granted to M/s. Hoe-
chst during the last 3 years (period
1-1-75 to date) is laid on the Table
of the House. [Placed in Library. See
No. LT-1438/71.}

(¢) No relaxation of conditions was
made while converting them into li-
cences. However, in respect of one
letters of intent a condition of 10 per
cen export obligation was  deleted
with the approval of Licensing Com-
mittee, prior to its conversion into an
Industrial Licence.

Bills framed during Emergency

4628. SHRI KANWAR LAL GUP-
TA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the names of the Bills which
were framed during the emergency
by the Ministry of Law either on its
own or on being referred to by the
Ministries of Home Affairs, External
Affairs, Finance, Defence, Informa-
tion and Broadcasting, Works and
Housing, Health and Family Welfare
and Labour, along with its main con-
tents;

(b) names of the aforesaid Bills,
which were not presented in the
House, but their drafts were prepar-
ed or considered;

(c) any reason for not moving the
aforesaid Bills in the House;

(d) what were the suggestions made
to Law Ministry to make changes in
the Constitution during emergency;

(e) is it a fact that a draft fuor mak-
ing the basic changes in the Constitu-
tinn and suggesting Presidential form
of Government in India was also
tl.ought of; and

(f) if so, give the details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) A
statement showing the Bills which
were drafted during the period of in-
ternal emergency (that is, from the
25th June, 1975, to the 21st March,
1977) by the Ministry of Law either
on its own or on being referred to it
by the Ministries of Home Affairs,
External Affairs, Finance, Defence, In-
formation and Broadcasting, Works
and Housing, Health and Family Wel-
fare and Labour and which were en-
acted by Parliament is laid on the
Table of the House. [Placed in Library,
See No. LT-1439/77] For the
contents of these Bills, the relevant
Acts may be referred to.

(b) and (e). On the basis of the
information avgilable in this Ministry
a statement showing the other Bills
drafted during that period, on a re-
ference made to it by the Ministries
mentioned in part (a) is laid on the
Table of the House, |Placed in Libra-
ry. See No. LT—1432/77]. These Bills
could not be fintroduced either beca-
use all the steps connected with un-
dertaking of legislation could not be
completed in time or perhaps because
the concerned Ministries did not con-
sider it necessary to pursue them. The
purport of the Bills are indicated

_briefly in the last column of State-

ment TI.

(d) The provisions included in the
Constitution (Forty-second Amend-
ment) Act, 1976, were mainly based
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on the recommendations of the Swa-
ran Singh Committee and the sug-
gestions received from other Minis-
tries as well as certain individuals and
associations,

(e) The Ministry of Law is not
aware of any such proposal.

(f) Does not arise.

Water Facilities to Railway Employees

4829. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that huge
amounts have been spent to provide
water facilities to Railway employees
‘working at Guntakal;

~ (b) the amount spent for the pur-
pose so far since 1956; )

~ (c) whether it is a fact that water
is supplied once in two or three days
‘to the Railway employees living in
quarters in spite of spending heavy
:amount so far; and

(d) whether Government propose
to solve this problem as a permanent
measure?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
:and (b). Details of expenditure on
-supply of drinking water for Railway
staff are not maintained station wise
.and hence the amount spent so far
‘since 1965 at Guntakal cannot be fur-
nished.

(c) The water supply position at
thig station has been posing a prob-
Jemn. At present water is pumped
from the bore wells anc open wells
and supplied to staff. During the
months of August to February when
the yeild from these sources is nor-
mal, drinking water is supplied daily
to the staff. But during the months of
March to July, when the yield goes
down and water has to be railed to
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this station from other stations, the

siaff are supplied 'water on alternate
days.

(d) To solve this problem once and
for all, the Railway Administration is
currently examining various schemes
independently as well as in consulta-
tion with the State Government and
local munfcipality.

Introduction of a Classless Train
between Bombay and Howrah

4630. SHRI KACHARU LAL
HEMRAJ JAIN: Will the Minister
of RAILWAYS be pleased to state:

(a) whether it is a fact that a new
‘classless’ super fast train with three-
tier second class cushioned sleeper
coaches has been introduced between
Bombay and Howrah; '

(b) what is the response of the pub-
lic to this;

(c) whether it is proposeqd to intro-
duce such trains on other routes; and

(d) if so, the particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
Yes.

(b) The service has proved popu-
lar.

(¢) and (d). The plan for introduc-
tion of new services during 1978-79
is being finalised and running of such
traing will be kept in view.
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Proposal to introduce Employment
Oriented Schemes

4632. SHRI NARENDRA SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether hig Ministry is con-
sidering some proposals te introduce
employment oriented schemes in rural
as well as in urban areas during the
coming two years;

(b) if so, whether the schemes are
proposed to be introduced from the
next financia] year; and

(e) it so, details thereof?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
Considering the nature of operations
there is no scope for introducing em-
ployment-orienteg schemes jn petrole-
um industry.

(b) and (c). Do not arise.
Implementation of MRTF Act

4633, SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the MRTP Act was in-
troduced in 1969 with a view to check
the growth of big business houses and
also to break the concentration of
economic power in their hands;

(b) whether the MRTP Act was
also expected to put a stop to Mono-
polistic and Restrictive Trade Prac-
tices;

(c) if so, how far the Act has been
successful in this regard;

(d) whether it hag been alleged
that the MRTP Commission is, for all
practical purposes, defunct; and

(e) if so, Government's reaction
thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
The object of the MRTP Act,
1969 is to provide that the ope-
ration of the economic system does
not result in the concentration of
the economic power to the com-
mon detriment, for the control of mono-
polies, for the prohibition of monopo-
listic and restrictive trade wpractices
and for matters connected therewith or
incidental thereto.

(¢) The performance of the Mono-
polies and restrictive trade practices
Commission in curbing the growth of
monopolies and restrictive trade practi-
ces is narrated in details in the five sta-
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tutory Annual Reports pertaining to the
execution of the provisions of the
MRTP Act, 1969, which have already
been laid on the Table of the House
from time to time, However, a High
Powered Expert Committee has been
constituted recently by the Govern-
ment to review the provisions of the
MRTP Act, including the working of
the MRTP Commission, to consider
whether, any, and if so, what chan-
ges are necessary.

(d) and (e). There have been some
reports in the Newspapers that the
MRTP Commission is ‘Moribund’.
The Government does not agree with
these reports. Government is of the
view that the Commission has a use-
ful part to play in fulfilling the ob-
jects of the Monopolies and Restric-
tive Trade Practices Act, as mentioned
above.

Construction of Salaya/Mathura
Pipeline

4634, SHRI VINODBHAI B. SHETH:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) when the construction of
Salaya/Mathura pipeline will be com-
pleted;

(b) is it true that the officials have
forcefully and without appropriate
prior notice acquired land for the
pipeline and destroyed the gstanding
crop of farmers;

(c) has any complaint been re-
ceived in respect of construction of
buildings at Salaya which is not
according to specification; and

(d) what steps Government is tak-
ing in this matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H, N. BAHUGUNA):
(a) The construction of Salaya-Viram-
gam-Koyali section of the pipeline is ex-
pected to be completed by April 1978.
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The section of pipeline from Viramgam
to Mathura is expected to be completed
by January, 1980.

(b) The right-of-way for Salaya-
Viramgam-Koyali Pipeline has Lheen
acquired by I0C as per the provisions
of Petroleum Pipelines Act, 1962, now
known as Petroleum & Minerals Pipe-
lines Act, 1962. The possession of the
right-of-way for the construction acti-
vities was taken over as per the provi-
sion of the Act and the rules ‘ramed
thereunder after appropriate Gazette
Notifications ang notices to the indi-
viduals. At the time of laying of the
pipeline if the standing crop is required
to be cleared, the loss sustained by the
farmer for the standing crop is paid to
him after the same is worked, out as
per rules by the Competent Authority
appointed by the Government,

As regards Viramgam-Mathura sec-
tion of the pipeline, the right-of-way
is being acquired by IOC as per the
provisions of the above Act.

(c) No, Sir.

(d) Does not arise.

Loss to Railways due to Accidents

4635. SHRI M. RAM GOPAL REDDY;
Wil1 the Minister of RAILWAYS he
pleased to state the total amount of
loss to the Railways from April to
November, 1977 on account of accidents
during the period?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): The cost of
damage to railway property involved
in the train accidents viz. collisions,
derailments, level crossing accident
and fires in trains, has been estimated
at approximately Rs. 2,58,90,588/-~

3087 Ls—5

Proposal to imcrease Second Class
capacity of certain Traing

4636. SHRI C. K. JAFFER SHARIEF:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
increase the Second Class carrying
capacity of major trains starting from
New Delhi, Bombay, Madras and
Calcutta by reducing the capacity in
A.C. Seat coaches and I class in those
trains to ameliorate the difficulties of
the ordinary travelling public;

(b) if so, what are the details
thereof; and
(c) if not, what are the reasons

therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to {c).
Manufacture of a longer prototype se-
cond class sleeper coach with more se-
cond class gccommodation is under con-
sideration. Besides a close watch on
patronisation of various classes of ac-
commodation is kept and action taken
to replace the poorly patronised cca-
ches.
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Wagons lying Idle

4638. SHRI MANORANJAN BHAK-
TA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that 6000
wagons of North-Eastern Railways
are lying idle for want of customers,
if so, facts thereof and reasons there-
for:

(b) the loss suffered by the Railways
ag a result thereof per year; and

(e» the steps being taken for their
proper utilisation by offering them at
lower rates?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
During August to October 1977, 5790
wagons (Metre ‘Gauge) on an average
had been stabled daily on the North-
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Eastern Railway, being surplus to re-
quirements. The drop in wagon de-
mand during July to October is an
annual feature on gccount of less offer
of general merchandise and monsoon
conditions elc. The stabling came
down to 3830 wagons per day in
November, 1977. A major portion of
the wagons rendered surplus in Novem-

ber consisted of special type of wagons
meant for movement of sugarcane, the
season for which started late this year.
In November, 1976, the average num-
ber of wagons stabley daily on the
North-Eastern Railway was 4732. There
has been no loss as the wagon fleet
caters to fluctuations in traffic.
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Privilege Passes

4640. SHRI SIVAJI PATNAIK: will
the Minister of RAILWAYS be pleased
to state why the serving Class I and
Class II Railway Officers are being al-
lowed six sets of privilege passes every
year insteag of three sets as recom-
mended in 67th Report of Estimates
Committee of Fourth Lok Sa%ha and
also in the Report of Third Central
Pay Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): The facilily of
privilege pass of free travel is in the
nature of fringe benefit available to
railwaymen all over the world. The
quantum of such passes granted to
officers on Indian Railways has already

undergone curtailments and the pre-
sent scale allowed to them is much
lower than that in other countries.

The matter, however, is under fur-
ther consideration.

Terminal Facliities at Burdwan and
Asansol Stations

4641. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether the Government have
decided for development of terminal
facilities at Burdwan and Asansol
Stations; and

(b) tentative period of commence-
ment and target dates of completion
of phased-programmes of gtations?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): {a) Yes.

(b) BURDWAN: Work is in hand
now and is likely to be completed by
end of March 1981.

ASANSOQOL: While some coaching and
stabling facilities have already been
provided, some other facilities like ex-
tension of the existing coaching siding
etc. are proposed in the 1978-79 Bud-
get.

Committee to recommend on the
Growth of Alcohol based Industries

4642. SHRI PRASANNBHAI MEH-
TA: Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether in view of the declared
policy of introducing prohibition in
the next few years, it would be neces-
sary to divert more alcohol from
drinking purposes to industria] use;

(b) if so, whether it is a fact that
alcohol ig an alternative to petroleum
feed stocks;
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(e) if so, whether Centre has set up
a committee 10 look into the growth
of alcohol based industries and make
recommendations;

(d) if so, whether the Committce
has given its nindings; and

(e) to what extent the alcoho] will
be utilised for petroleum products?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHR] H, N. BAHUGUNA): (a) to (e).
Consequent upon the implementation
of total prohibition approximately 150
million litres of alcohol will additional-
ly become available for industrial pur-
poses. Alcohol is an important raw
material for many industries in the
field of chemicals and provides a sub-
stitute to petroleum feed-stock, Gov-
ernment had set up a Committee to
make recommendations about the
future planning and growth of the
alcohol baseq industries. The Com-
mittee has recently submitted its Re-
port. The use of alcohol for industrial
purposes wil] largely depend upon the
. potential demand and the growth of
alcohol-based industries.
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Disparity in House Rent Allowance of
Employees in F.CL, Delhj

4645. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether there is disparity in the
house rent allowance of the employees
in the Central Office at Delhi of the
Fertilizer Corporation of India; and

(b) if so, the time by which this
disparity will be removed?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir,

(b) The matter is under considera-
tion. while it is difficult to indicate a
time-limit, a decision will be taken as
soon as possible.
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‘Statutory Funmction of Railway Board
vis-a-vis Railway Ministry

4647. SHRI MRITYUNJAY PRASAD:
Will the Minister of RAILWAYS be
pleased to state;

(a) what are the statutory functions
of the Railway Board vis-z-vigz the
Railway Ministry and the management
of the various Railways and how has
the Board or its individua] ‘members
been discharging the same; and

(b) to what extent does the Buard
add to the efficiency of the Railways
and expedite early decisions and
actions?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
The Indian Railways Act 1890 is the
primary law relating to railways in
India. Under this Act, the Central
Government is expected to discharge
quite a large number of functions and
exercise the necessary powers in re-
lation to the game. The Railway Board
was constituted by Resolution No.256-G
dated the 18th February, 1905 of the
Government of India Public Works
Department as a body with full autho-
rity to manage the railways in India.
The orders, which the Raliways Board
issued, were accepteq as the orders of
the Government of India, The Indian
Railways Act 1905 (Act IV of 1905)
came into force on the 22nd March,
1905. The Preamble of the Act reads
as follows:—

“Whereas a Railway Board has
been constituted for controlling the
administration of railways in India,
and it is expedient to provide for
investing such Boarq with certain
powers or functions under the Indian
Railways Act 1890 (IX of 1890), it
is herety enacted as follows”.

Under section 2 of the Act, the Central
Government may, by nofification in the
official gazette, invest the Railway
Board-either absolutely or subject to
conditions, with all or any of the po-
wers or functiong of the Central Gov-
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ernment under the Indian Railways Act
1890 (IX of 1890) with respect to all
or any railways. In exercise of this
power vested in the Central Govern-
ment under the Indian Railways Act
1890 have been delegated to the Rail-
way Board.

Apart from these statutory funct-
ions/powers, delegated to the Railway
Board, there is the business of tihe
Government of India entrusted to the
Ministry of Railways under the Govern-
ment of India (Allocation of Business)
Rules framed under clause 3 of Arti-
cle 77 of the Constitution of India. The
businesg allocated to the Ministry of
Railways (Railway Board) is as fol-
lows.—

“l. Government Railways—All
matters, including those relating to
Railway revenues and expenditure
but excluding Railway Inspectorate
and Railway Audit.

2. Non-Government Railways—
Matters in so far as provision for
control by the Ministry of Railways,
the Indian Railways Act, or in the
contracts between the Government
and these Railways, or in any cther
statutory enactments, namely, re-
gulations in respect of safety, maxi-
mum agnd minimum rates and fares,
ete.”

This again involves the discharge of
so many functions and the exercise of
80 many powers pertaining to the day-
to-day functioning of the railways
spread all over the country. Under Rule
3 of the Government of India (Trans-
action of Business) Rules framed
under clause 3 of Article 77 of the Con-
stitution of India, the business alloca-
ted to the Ministry of Railways shall
be disposed of by or under the general
or special directions of the Minister-
‘in-charge. The Minister of Railways
in the discharge of business allocated
to the Ministry, is assisted by the Rail-
way Board ang by the various techni-
cal Directorates directly functioning
under the supervisory control of the
Railway Board.
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As at present constituted, the Rail-
way Board consists of a Chairman,
Financial Commissioner, ang three
other Members. The Chairman is the
ex-offico Principal Secretary to the
Government of India in the Ministry
of Railways and the Financial Com-
missioners and the three Members have
the status of ex-officio Secretary to the
Government of India. The Chairman
and the three Members are separately
in-charge of matters relating to staff,
Civil Engineering, Transportation and
Mechanical Engineering. The Financi-
al Commissioner is in charge of the
financia]l] matters pertaining to the
railways.

The railways are the largest public
sector undertaking in the country. It
is, therefore, fundamentally important
that their administrative machinery
should be so oriented as sub-serve the
broad national objectives in keeping
with the speedy growth in economy
and planned development in various
sectors. The Railway Board has been
established with the primary objective
of installing a body of practical admi-
nistrators with wide and varied ex-
perience in the realm of the railway
operations, who could be entrusted wilh
full authority to manage the Indian
Railways. This body functions direct-
ly under the control of the Minister of
Railways carrying out the policies of
the '‘Government, co-ordinating with
other Ministries, maintaining liaison
with the Planning Commission, Union
Public Service - Commission, Central
Vigilance Commission, ete. The Rail-
way Board submits its expert advice to
the Minister of Railways in the formu-
lation of the policies and plans for the
development and working of the rail-
ways. The Members of the Board, in
their capacity as Secretaries to the Gov-
ernment, appear and give evidence be-
fore important Committees of Parlia-
ment like the Public Accounts Commi-
ttee, the Eslimates Committee, the Rail-
way Convention Committee, etc. The
Railway Board is responsible or the im-
plementation of the railway plans as
approved by the Minister of Railways



I41  Written Answers AGRABAYANA 29, 1899 (SAKA) Written Answers

and is also responsible for the prepara-
tion of the Budget and other estimates
of railway receipts and expenditure.
I.t lays down standards, uniform condi-
tions of service for the staff ang deals
;uiﬂ} labour federations at the Ministry
evel.

To sum up, the place of the Railway
Board in the effective running cf the
vast railway system as the top techni-
cal organisation, is fully established. If
there is no central body like the Rail-
way Board, prompt decicion and follow
up actions on technical matters would
not be possible, The Railway Board
has added to the efficiency of the rail-
ways as the Members advising the
Minister of Railways on the various
matters are experts in their respective
fields. Decisions and actions are also
expedited, as otherwise, the Minister
of Railways, with his other responsibi-
lities would himself have to attend to
those functions which are today per-
formed by the Railway Board.

Casual Labourers Employed undes
D.S.T.E./W/Tambaram Southern
Railway

4648. SHRI K. T. KOSALRAM: W:ll
the Minister of RAILWAYS be rleased
to state:

(a) the number of casual labourera
employed under D.S.TE./W/Tam-
baram in the Southern, Railway who
have been working for wmore than
three years;

(b) the number of these labourers
who have been served with notice of
termination of their service;

(c) the reasons for their not being
absorbed in any other project of the
Southern Railway;

(d) whether in view of the length
of service of these workers, there is
any proposal to ensure that their ex-
perience is made use of in projects in
Railways; ard
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(e) in this connection whether the
Minister received any representation
from Tambaram Railway Mazdoor
Association; if so, what action has been
taken on it?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHBO NARAIN): (a) About 230.

(b) 20 casual labourers who were de-
clared medically unfit were served with
notice of termination. However, 19 of
them obtained stay order from the
High Court. Only one of them has.
therefore, been discharged from service,

(c) and (d). Seniority of casual la-
bour is confined to their unit ¢f work-
ing. Since there is an overall surplus
of casual workers, it is difficult te
transfer their services and to continue
them elsewhere,

(e) Yes. The points raised in the
representation are under examination.

Introduction of a Rajdhani Express
Type Train hetween Bongaigaon and
Delhi

4649. SHRI AMAR ROY PRADHAN:
Will the Minister of RAILWAYS be
pleased fo state whether there is any
proposal to introduce a Rajdhani Ex-
press Type Speedy Train in between
Bongaigaon and Delhi for the facilities
of Assam, Meghalaya and North Bengal
passengers?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): No.

Platen Machine in Kurseong Railway
Press

4650. SHRI K. B. CHETTRI: Will the
Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question’ No. 1806 on 29th November,
1977 re: Platen machine in Kurseong
Railway Press and state:

(a) the name of the official who is en-
quiring;

(b) the reasons of delay in submit-
ting the report: and
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(¢) by when the report is likely to
be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) The Enquiry
Committee members were S/Sh. N, B.
Mallick, Senior Mechanical Inspector
(Diesel), N. F. Railway, Silliguri Junc-
tion, S. P. Malhotra, Shop Supdt. (Train
Lighting), N. F, Railway, New Bongai-
gaon and Z. Alam, Foreman, N, F.
Railway Printing Press, Kurseong.

(b) As this was a joint enquiry into
an accident involving injury to the
Machine-man, it has taken some time.

(c) The report has already been sub-
mitted by the Committee on 6-12-77.

Confirmation of Officers in Railway’s
with Long Service ~

4651, SHRI HARI VISHNU KA-
MATH: Will the Minister of RAIL-
WAYS be pleased to refer to his ans-
wer to USQ 4919 on 26th July, 1977 re:
confirmation of officers in Railways
with long service and state:

(a) whether it is a fact that consi-
dering the figures given in the answer,
317 officers awaiting confirmation and
the annual quota only 47, all the tem-
porary officers will not be permanent-
ly appointed in Class I for almost a
decade to come; and

(b) if so, whether Government pro-
pose to increase the yearly quota so as
to expedite the process of confirma-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b): Some
more Temporary Assistant Officers
have since been confirmed, and enly
303 of them are left to be confirmed in
Class I/Junior Scale. The Government
have recently increased the annual
quota of confirmation in Class I/Junior
Scale of temporary Assistant Officers
in the Civil Engineering Devartment
from 29 to 33, The annual quota for ab-
sorption in respect of all Departments
now stands at 51 per annum, In addi-
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tion, it is also proposed to absorb per-
manently some of these Officers in the
Indian Railway Personnel Service.

Post of Executive Chairman of Indian

Law Institute

4652. SHRI JAGANNATH PRASAD
SWATANTRA: Will the Minister of
LAW, JUSTICE AND COMPANY AFF-
AIRS be pleased to state:

(a) whether it is a fact that the
post of the Executive Chairman of
Indian Law Institute has been lying
vacant for the last 2 years;

(b) whether it is also a fact that
the Governing Council of the Indian
Law Institute wunanimously recom-
mended to fill up the post; and

(¢) if so, the reasons for keeping
the post in abeyance?

THE MINISTER OF STATE IN THE

"MINISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS (SHRI NARS-
INGH YADAV): (a) to (¢). According
to information furnished by the Indian
Law Institute, its Governing Council
at its meeting held on 21st April, 1976,
decided to create the office of the Ex-
ecutive Chairman, In pursuance there-
of, applications were invited by open
advertisement in the Press for the post
carrying the pay-scale of Rs. 2500-50-
2550-100-2750.

At the next meeting held on 23rd
April, 1977, the Governing Council did
not however confirm the minutes of
the previous meeting but instead em-
powered the President of the Institute
to constitute a Committee of five jer-
sons to consider the amendments to the
existing Rules. Regulations and Bye-
laws of the Institute including the
desirability or otherwise of creating the
office of the Executive Chairman. A
Committee has accordingly been con-
stituted consisting of the following per-
sons:i—

1. Shri Justice P.M. Bhagwati, Judge,
Supreme Court.



145 Written Answers AGRAEAYANA 29, 1899 (SAKA) Written Answers I46

2. Shri Justice V. 8 Deshpande,
Judge, Delhi High Court.

3. Dr. Anang Prakash, Senior Ad-
vocate, Supreme Court.

4. Professor Upendra Baxi, Dean,
Faculty of Law, University of Delhi.

5. Dr, 8. N. Jain, Director of the In-
stitute.

In view of the position stated above,
it will be observed that the office of
the Executive Chairman of the Institute
does not exist at present and therefore,
the question of keeping it vacant does
not arise.
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Expansion of LD PL. Unit Hyderabad

4654. SHRI G. S. REDDI: will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be plea-
sed to state:

(a) whether the I.D.P.L., Hyderabad
Unit will be further expanded;

(b) if so, whether there is a pro-
posal for further diversification and
production of more synthetic drugs
in that unit; and

(e) if so, details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
The project for the expansion of the
S. D. P., Hyderabad Unit of IDPL, rai-
sing its capacity from 1988.5 to X386.5
tonnes/annum is under implementa-~
tion, This is scheduled to be commis-
sioned by 1979-80.

(b) and (c). This unit has potential
for further expansion too. Detailed pro-
posals, sustained by feasibility studies,
will be considered on merits.

Notaries and Oath Commissiopers in
U.P. State

4655. SHRI R. L. KUREEL: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) what is total number of Notaries
and Oath Commissioners in UP.
State;

(b) total number of Notaries and
Oath Commissioners belonging to S.C./
S.T. in U.P. State and whether the
quota reserved for them is complete;
and
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(¢) if not, why and who is responsi-
ble for not filling up the quota reserv-
ed and what measures government
proposes to fill up the quota for SC/
sT?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIL
SHANTI BHUSHAN): (a) to (e).
According to the information furnished
by the Government of Uttar Pradesh
there are 256 Notaries and 3219 Oath
Commissioners in the State of Uttar
Pradesh. Of these, 2 Notaries and 116
Oath Commissioners belong to Schedul-
ed Caste/Scheduled Tribe.

The Notaries' Act 1952, and the
Notaries Rules, 1956 do not provide
for reservation for Scheduled Caste/
Schedule Tribe. In Uttar Pradesh
QOath Commissioners in High Courts
are appointed by the Chief Justice and
in District Courts by Distriet Judges
from amongst Practising lawyers. There
is mno reservation for the Scheduled
Castes/Scheduled Tribes in the case of
Oath Commissioners, either. The Gov-
ernment, however, propose to write to
the State Authorities and the High
Courts to draw their attention to the
inadequacy in this regard so that such
steps as may be necessary may be
taken in the matter.
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Performance of Railways

_4657. SHRI 8. R. DAMANI: Will the
Minister of RAILWAYS be pleased to
state:

(a) the details of performance of
the Railways during the first  six
months of the current year and how
they compare with similar period of
last year;

(b) whether an expert pody has
been or is likely to be appointed to
review the. fares and freight struc-
ture; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The details of
performance of the Railways during
the first six months of the current
year as compared with the correspond-
ing period of last year are as underi—
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Aprilto September ~ Variaticn
197778
1976-77
(i) N 1mbezr of Passengers ariginating (In Millions) . 1,6179 1,738-00 ti120°1
(ii) Passenger Earnings (Rs. in crores) PR . 278'54  312°04  133°50
(iii) Revenue earning tonnes originating (In millons) 99° 30 103-39 t4- 09
(iv) Goods Earnings (Rs. in crores) . . 630- 21 666-41  t136-20

(b) and (c). A Rail Tariff Enquiry
Committee with Dr. H. K. Paranjape
as Chairman and S/Shri K. T. Mir-
chandani and V. K. Sthanunathan as
Members, has been constituted to make
a comprehensive examination of the
structure of fares, rates and other
charges for public traffic as also for
Postal services, Military traffic and
other anicillary and incidental matters
and to make recommendations for their
modification.
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Violation of Provisions of Companies
Act by Swadesh Polytex Lid.

4659. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Government have received serious
complaints in regard to over-reach-
ing and misuse of the provisions of the
Companies Act by the Swadesh Poly-
tex Limited, Ghaziabad;

(b) if so, the details of charges
made in the complaints; and

(c) the action being proposed to
be taken in the matter?
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THE MINISTER OF LAW, JUSTICE
‘AND COMPANY AFFAIRS (SHRIL
SHANTI BHUSHAN): (a) and (b).
Complaints have been received alleg-
ing generally that the managing direc-
tor and his son were—(1) mis-manag-
ing the affairs of the company; (2)
spending fabulously while the accounts
for 1974-75 showed huge losses due to
‘their manipulations; (3) making ‘huge
moneys’ by unfair means detrimental
to the interests of the shareholders;
(4) black marketing; (5) making pur-
chase of silver utensils at company's
expenses for their personal use; (6)
resorting to evasion of tax; (7) main-
taining six costly cars; and (8) divert-
ing of funds in the pguise of sales
promotional expenditure.

(c) Inspection of the books of ac-
count and other records of the com-
pany under section 209A of the Com-
panies Act, 1956 has been ordered. The
application of section 408 of the Com-
panies Act is under consideration.

Railway Officers Rewarded by Shri
Kamlapati Tripathi

4660. SHRI PHOOL CHAND VERMA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the names of Railway Officers
who were rewarded and got apprecia-
tion letters from the then Railway
Minister Shri Kamlapati Tripathi;

(b) whether the Officers, who were
picked up for rewards, were also allow-
ed 1o supersede their senior collea-
gues and if so, the details thereof;

(c) whether certain Commercial
Officers, who were honoured and got
awards/rewards from the then Rail-
way Minister for their .best perfor-
mance over Allahabad Division were
not considered guitable for award and/
or appreciation by the General Mana-
ger, Northern Railway;

(d) whether it is a fact that Officers
were picked up by the then Minister
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wWho were loyal and faithful to him
and rewarded to make out a case for
their out of turn promotion; and

(e) the nameg of officers who got
promotion out of turn and what steps
are being taken to remedy the situa-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) The names of
Railway Officers who were given Rail-
way Minister's award during the tenure
of Shri Kamlapati Tripathi, as Rail-
way Minister in 1975 and 1976 are
given in the statement attached.

(b) Since these awards are given
to the selected Railwaymen for their
meritorious services, the seniority as
criterion does not figure, as basis for
selection, and therefore, the question
of supersession does not arise.

(c) Though the recommendations of
the General Managers are kept in view
for the purpose of these awards, the
Ministry of Railways can also select
officers in exceptional cases for the
grant of these awards. In one case the
General Manager made no recom-
mendation for granting an award to
an officer but the then Railway Minis-
ter decided that an award should be
given to the Officer.

(d) Normally, the names of award
winners .are approved by the Ministry
of Railways on the basis of the recom-
mendations made by the General
Managers concerned. However, tech-
nically, there is no rule barring the
Minister using his discretion in this
matter, though such discretion is rarely
exercised. @~ What is important is
whether an officer selected fulfils the
primary criteria fixed for selection for
Railway Minister’s award.

(e) Nil »
Statement
1975
1. Shri C. R. Srinivasan,

Asstt. Commercial Officer (Catering),
Central Railway, Bombay.

2. Shri Jasbir Pal Singh,
Divl. Mechanical Engineer (Diesel),
Northern Railway.

3. Shri S. R. Shah,
Sectetary to General Manager,
Northern Rilaway.

Shri Ravindra Sharma,
Works Manager,
Northeast Frontier Railway.

5. Shri D. Anandamurthy,
Asstt. Security Officer,
Southern Railway.

6 Shri D, G. Gangolli,
Sr, Engineer (Designs),
Railway Electrification, :
South Central Railway.

7

.

(Mrs.) Man 6&1 Kumar,
Aastt Medical Officer,
South Eastern Railway.

8. ShriN. A. Gajjar’
Asstt. Engineer,
Western Railway.

g. ShriJ. N. Srivastava,
A sstt, Works Manager,
Desel Locomotive Works,
Varanasi.

10. Shri Shanti Narain,"
Dy. Director, Tr: ffic Transportaticn (C),
Railway Board

11. Shri P. L. Popli,
Section Office, §
Railway Roard.

1976

1. Shri Kewal Krishan Manrai,
Asstt, Engineer (Relaying),
Central Railway.

2. Dr.S. C. Kundu,”
Medical Superintendent,
B. R. Singh Hospital,
Eastern Railway.

. Shri S. P. Biswas,
Divisional Operating Supdt. (T),
Eastern Railway.

4. Shri V. K. Kaul,
Asstt. Engineer,
Northern Railway.

5. Shri O.N. Kackar,
Station Superintendent ,
Northern Railway.
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6. ShriD. C. Misra,

Sr. Divisional Commercial Superinten-
dent,

Northern Railway.

7. Shri 8, L. Kaw,
Dy. Chief Operating Superintendent,
Northern Railway.

8. Shri Hirak Das,
Asstt. Bridge Engineer,
N.F. Railway.

g. Shri Raju Naidu Purushothaman,
Asstt. Production Engineer,
SET Workshops,
Southern Railway.

10. Shri Lakshminarayan Malawall Nara=
sirniah,
PA/Chief Engineer (S&C),
Western Railway.

11.  ShriS. R. Gupta,
Dy. Chief Mechanical Engineer,
Diesel Locomotive Works, Varanasi,

1z Shri K. S, Dasthagir,
*  Offg. Executive Engineer,
1.C.F., Perambur.

13. Shri R. N. Saxena,
t. Director Traffic Commercial,
ailway Board.

14. Shri B. B. Singh,
- Section Officer, Railway Board.

15. Shri M. L. Uppal
3 Section Officer, R;:.ilway Board.

Corruption perpetuated by LO.W.(C),
E. Rly.

4661. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the representation
dated 1-5-1977 by the Divisional
Secretary, Divisional Railway Em-
ployees’ Co-ordination Committee, E.
Rly., Dhanbad, regarding rampant cor-
ruption perpetuated by Shri K. K.
Sharma LO.W. (C), E. Rly., Dhanbad
causing colossal loss to National Ex-
chequer, was received; and

(b) {f so, the action taken by the
Goverument on this serious charge?

DECEMBER 20, 1977
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THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) Yes.

(b) Matter is under investigation.

Representation from Fertilizer Corpe-
ration Kamgar Union, Sindri

4662. SHRI A. K. ROY: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be pleas-
ed to state: :

(a) whether the representation of
Assistant Secretary, Fertilizer Cor-
poration, Kamgar Union, Sindri on
various irregularities and violation of
General Direction and conditions of
contract for civil works or mechanical
works in the modernisation plants at
Sindri has been received; ang

(b) if so, what steps have been
taken on each of the issues raised?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). The information is being
collected and will be laid on the table
of the House.

Remittances abroad by Foreign Drug
Companies

4663. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the remittances abroad by the
foreign drug manufacturing companies
during the last three years;

(b) how do Government propose to
restrict the remittance of profits
abroad by these companies; and

(¢) the assets build up by these com-
panies in India after remittances of
profits abroad, during this period
year-wise
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
and (c). The requisite information has
already been furnished in reply to Lok
Sabha Unstarred Question No. 3738
answered on 13-12-1977.

(b) The requisite information has
already been furnished in reply to
part (¢) of Lok Sabha Unstarred Ques-

tion No. 2787 answered on 6-12-1977.

Valuation of Increase in Prices of
Drugs

4664. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Government have
made any valuation of increase in
prices of drugs in the last two years;

(b) whether the variation in prices
is greater for life saving drugs/impor-
tant common medicines; and

(c) if so, the steps to be taken to
bring down prices in order to help
the consumers, specially for drugs
manufactured by foreign companies
under brand names?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
{(b). While no valuation of increase in
prices of drugs during the last two
years has been made, the wholesale
Price Index of drugs and medicines
vis-a-vis other commodities (with
1970-71=100 as the base) has regis-

158

tered a gradual rise as compared to
the steep rise in the index for other
commodities:—

Year Other  Drugs &
Commo- Medi-
dities cines

1974-75 . 174'9 108'2
1975-76 . . 173 118,7

1976-77 . . . 176°6 1339

-

Details regarding increases in prices
of drug formulations allowed to drug
manufacturers between 1-10-1976 to
31-3-1977 were furnished in reply to
Lok Sabha Unstarred Question No.
295 answered on 14th June, 1977.

From the analysis of revisiong al-
lowed during this period it would be
seen that there have been price in-
creases in respect of 97 packs of various
formulations containing bulk drugs
which are mainly listed in Schedule I
of the Drugs (Prices Control) Order,
1970, namely, Essential Bulk Drugs.
These increases range from (04 per
cent to 62.88 per cent. There has also
been price reduction of 160 packs in
this category during the same period
and the decreases in prices range from
0.29 per cent to 116.81 per cenf.

There have been increases in prices
in respect of 158 packs of formulations
containing bulk drugs other than es-
sential bulk drugs mentioned in
Schedule I of the Drugs (Prices Con-
trol) Order, 1970 and the increases
range from 0.02 per cent to 71 per cent.
There has also been price reduction
of 94 packs where the decreases in
prices ranged from 0.22 per cent to
55.37 per cent.

(c) There is no excise duty on sera,
vaccine, anaesthetics, medicinal grade
Oxygen ete,

All formulations marketed under
the generic names are subject to a
concessional rate of excise duty of
only 1 per cent,
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Up to 10th of May, 1977 Patent or
Proprietary medicineg of 16 bulk drugs
were eligible for concessional rate of
excise duty of 24 per cent as against
the normal rate of excise duty of 12.5
per cent. With effect from 10th May,
1977, Government have reduced the
excise duty on Patent or Proprietary
medicines containing following bulk
drugs also from 124 per cent to 2}
ver centi—

(1) Chloroquin Phosphate

(2) Amodiaquin

(3) Tolbutamide

(4) Metronidazole

(5) Piperazine and its salts

(6) Rifampicin

(7) Tetracycline Hydrochloride
(8) Diethylcarbamazine citrate

(9} Clofazimine

Consequential reduction in the prices
due to reduction of excise Guty have
already been given effect to and the
prices of branded products of foreign
companies have also been reduced.

75 life saving drug formulations are
totally exempted from customs duty
whether imported by actual users. As
a result of these measures the prices
of some ‘drug formulations already
stand reduced.

The Ministry of Finance have also
constituted an Indirect Taxation En-
yuiry Committee which is looking into
mdirect taxes on all commodities in-
“luding medicines. Any reduction in
indirect taxes based on the recom-
mendations of the Committee would
have the effect of reducing the prices
of drugs.

The Hathi Committee on Drugs and
Pharmaceuticals Industry have also
recommended rationalisation of prices
of drugs. The Committee’s recom-
mendations, inter alic, include aboli
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tion of brand names on the formula-
tions of 16 bulk drugs. The recom-
mendations of the Committee are in
the final stages of consideration.

Eradication of Corruption and Mal-
practices in Catering and Vending
Establishments .

4665. SHRI SHIV SAMPATI RAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether several Committees
were appointed by Government to
suggest measures for eradicating cor-
ruption and malpractices in Catering
and Vending Establishments and also
for improving the standarq of service;

(b) if so, what specific recommen-
dations were made by the various
Committees and how far they have
been implemented;

(c) whether Committees made any
such recommendation that the Mana-
gers/Inspectors working at any parti-
cular station for over three years
should be transferred;

(d) if so, the details of Inspectors/'
Managers who are working at Allaha-
bad, Kanpur and Tundla stations for
more than five years and whenever
they were transferred, managed to get
their transfer orders cancelled; and

(e) what steps Government propose
to take to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) For improve-
ment in the standard of Catering Ser-
vices two Committees viz. Committee
on Catering (1954) and the Railway
Catering and Passenger Amenities
Committee, 1967 were appointed. The
terms of reference of these Committees
were confined to improvement of cater-
ing services on the Railways.

The Railway Corruption Enquiry
Committee (1953—55) inter-alia made



161  Written Answers AGRABAYANA 29, 1899 (SAKA) Written Answers 162

8 recommendationg in regard to cater-
ing services.

(b) A statement sﬁowing the eight
recommendations on catering made by
the Railway Corruption Enquiry Com-
mittee and action taken on these re-
commendations is laid on the Table of
the House. [Placed Library. See No.
LF/440/77].

(c) to (e). Though the Railway Cor-
Enquiry Committee had
recommended transfer of Railway
staff dealing with travelling public
periodically, this was superseded by
the recommendations made by the
Administrative Referms Commission.
At present, staff are not transferred
unless there are specific complaints
against them.

ruption

Cyele gtand at Kanpur

4666. SHRI SHIV SAMPATI RAM:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 5787 on 2nd
August, 1977 regarding delay in in-
viting fresh tenders for cycle stand at
Kanpur during 1975 and state:

(a) whether tenderers were requir-
ed to quote their rates on the basis
of stipulations made in the Draft
Agreement ang Instructions to Ten-
derers;

(b) whether there was any specific
stipulation in the Tender document
for completion of certain engineering
works and if not, why the Earnest
Money of the successful tenderer M/s.
Dinesh & Co. was not forfeited, when
3087 LS—8

they did not turn up with effect
from 15th May, 197T;

(c) whether the Divisional Officers
deliberately did not take immediate
action during the month of May, 1975
to forfeit the Earnest Money with a
view to give pecuniary advantage to
the then existing contractor who was
allowed to continue on a substantially
lower valuation sacrificing the finan-
cial interest of the Railways; and

(d) what action is contemplated
against the officers who acted against
the interest of Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (2) Yes.

(b) There was no specific stipulation
in the tender document for completion
of certain engineering works. However,
this became necessary when it was
pointed out by M/s. Dinesh & Com-
pany, after award of the contract, that
the space available for the cycle-
stand at site was less than the space
indicated in the tender documents.
When this was got verified, it was
found that the covered area was in
agcordance with the area indicated
in the tender document but the open
area was less than the area indicated
in the document. Accordingly, it be-
came necessary to carry out certain
engineering works so that the area
of cycle-stand would conform to the
area indicated in the tender document.
After completion of the necessary en-
gineering work, the contractor was
asked to start work. However, he
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declined to do
money was forfeited.

so and his earnest

(c) No.

(d) Does not arise.

Departmental Working at Naini Goods
Shed

4667. SI{IRI SHIV SAMPATI RAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether departmental working
has been introduced at Naini Goods
Shed for performing Goods handling
operations with effect from 1.7-77 and
if so, the number of casual labourers
. s_al;u:_tioned together with  payments
made to them during the period July
to October, 1977 monthwise sepa-
rately;

(b) whether casual labourers are
not employed on days when there is
‘no work to be performed;

(c) whether Commercial Officers
are showing extra-ordinary prompt-
ness in allotment of this contract to a
new Cooperative Society having no
experience of railway working in pre-
ference to other Societies having ma-
tured experience in this
type of job; and

particular

(d) the amount billed and paid to
the Society during the period June,
1976 to June, 1977 monthwise sepa-
rately?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Departmental
working for performing goods handl-
ing work at Naini Goods Shed has been
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Written Answers 164

introduced with effect from 13-7-1977.
Six casual labourers on daily wage
rates have been sanctioned. Month-

wise pavmentis made are as under:

-
Month: Amount
paid
Rs.
July 74100
August 1000 00
Seprember 115700
Octobwr | 120 50
(b) Yes.
(c) No.

(d) Monthwise amount billed and

paidl is as under :

Month Amaamt  Amount
bilied pad
—_— N S
Rs. Rs.

June, 1976 1444 00 1,062 00

July, 1976 2,148 00 1,251*00

August, 1976 1666too 1,406 00

September, 1976 2008700 1,740°00

October, 1956 198000  1.50400

November, 1976 1,998'00 1,576 00
December, 1976 1,253 00 99900
January, 1977 8443'00 64400

February, 1977 . 1,507°00  1,305'00

March, 1977 . . 2,015'00 1,671°00
April, 1977

May, 1977

1,132°00 1,020°00
1,212'00 1,192°'00

June, 1977 . . . 1,148'00 1,049'00

-
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Goods Handling Work at Moghalsaral

4668. SHRI SHIV SAMPATI RAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) the rates fixed for individual
items of schedule or Goods handling

work at Moghalsarai

awarded in

favour of Railway Station Porters Co-

operative Labour
Ltd.,

Contract Society
Allahabad;

(b) the basis on which these rates
were fixed together with justification
thereof;

(¢) the average number of labour-
ers employed by the Society month-
wise during the last one year; and

(d) at what rates these labourers
are being paid by the Society?

.THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS

(SHRI
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SHEO NARAIN):
attached.

(a) A statement is

(b) The rates for individual items
of operations including lumpsum
amount for miscellaneous duties were
determined taking into account the
total number of labourers required for
performing the work, the time required
for completion and the local casual
labour rate of the area. An addition
of 10 per cent for over head charges
and 4 per cent for bonus is made in
the rates so arrived at.

(¢) The Society held the contract
for 11 months from 1-11-1976 to 30-9-77
and on an average 110 men per day
were employed based on quantum of
traffic.

(d) Rs. 4 per man per day.

Statement

Accepted Schedule of op:rations and rates for Goods handling contract at Moghalsarai

Sl
No.

Schedule of operation

Accepted rates

iz

22

Loading of Goods from sheds to Wafona
including the operations detailed in clause
2(i) of the agreement.

Unloading of Goods from wagons to shed
including the operations detailed in clause

2{i) of the agreem=nt.

Repacking of road vans comprising unloading,
reloading including sorting, resorting,
'stackings, restacking, _checking, re-checking,
stormg at places or in vans (detained) as

directed by the Rly. Official and also such
mher operations as may be necessary be-
fore final despatch irrespective of lead,
lift and time.

Transhipment of Goods from damaged wagon.

Transhipment of coal, minerals, Goods in
and other heavy packages from

damaged wagon.

Lumpsum rate for works dstailed in clause
2(1i) of the agreement.

24 Sorting the contents of se1l d=fz:tive wagons

for checkmg purpose and partial unloading
nd loading of tr\g same, 1fneomry

Rs. 10.00 per 100 Qtls.
Rs. 5.00 per 100 Qtls.

Rs. 15.00 per 100 Qtls.

Ras. 40,00 per B.G. Wagon.
Rs. 50,00 per B.G. wagon.

Rs. 3.000.00 per month.

Rs. 5.00 per B.G. wagon.
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shlfo. Schedu'e of operation Accepted rates

25 Unloading the contents of unconnected or
misdespatched wagons  including such

orperations n for the effective per-
formance of the worz pe

26 Loading the contents of unconnected or
misdespatched wagons including such
operations necessary for the effective
performance of the work.

g1 Transhipment of Goods from Box wagons

32 Transhipment of Cbsal, minerals and other
bulky goods from Box wagons,

= —— —

Rs. 24.00 per B.G. wagon.-

Rs. 32.00 per B.G. wagon.

Rs. 11.00 per 100 Qitls.

Rs. 9.00 per 100 Qtls.

‘Cease and Desist’ orders passed against
companies by M.R.T.P. Commission

4669. SHRI G. Y. KRISHNAN: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state the names of the companies in
respect of which the Monopolies and
Restrictive Trade Practices Commis-
sion has passed ‘Cease and Desist’
orders since Jume, 19757

THE MINISTER OF LAW, JUSTICE
AND COMPANY. AFFAIRS (SHRI
SHANTI BHUSHAN): A statement
giving the nameg of the companies is
laid on the Table of the House. [Placed

Expenditaré on Ceal based fertilizers:

4670. SHRI SUKHENDEA SINGH:
Will the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how much money has so far
been spent on each coal-‘based fertili-
ser plants; and

(b) what is the amount proposed
to be spent on each of these plants
during the years 1976-77 and 197‘?;?3?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILISERS {SHRI
JANESHWAR MISHRA): (a) and (b).
Expenditure on the three coal based

in Library. See No. LT-1441/77). fertilizer projects is as under:i—
§l. Name of the coal based fertilizer Expenditure Expenditure Expenditure
No. project incurred upto incurred in proposcd during
Oct., 1977 1976-77 1977-78
(R.{. in lakhs) (Rs.inlakhs)  (Rs.in lakhs}
1 Ramagundam 13770 1834 1700
2 Talcher 13036 1104 2009
3 Korba . tgrg 543 300
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Interlinked Birectorship in Foreign
Companies

4671. SHRI GOVINDA MUNDA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleas-
ed to state:

(a) whether it is a fact that inter-
linked directorship is a common fea-
ture in foreign drug manufacturing
companies;

(b) whether Government propose
to treat the foreign firms with inter.
linked directorship jointly in the
matter of equity, sales ete. or put them
under MRTP for curbing cartels and
monopolistic aftitudes; if not, reasons
therefor;

(c) details of directorg of foreign
drug companies with over 26 per cent
equity, specifying cases of interlinked
Directorship?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(c). No special study has been made
in this regard.

2. However, the Department of Com-
pany Affairs who maintain informa-
tion only in respect of such companies

which are subsidiaries of foreign com-
panies i.e. companies in which more
than 50 per cent capital is held by a
single body corporate, have furnished
the names of the Directors of 17 com-
panies only, as indicated in the at-
tached statement. It is seen that the
following Directors are in more than
one company:—

1. Shri N. S. Phatarphekar:

2. Shri A. H. Tobaccowala;
3. Shri R. A. Shah.

(b) Inter-connected undertaking has
been defined in clause (g) of Section
2 of the MRTP Act, 1969. The definition
inter-alic takes into account linked _
directorship with a view to determin-
ing whether the undertakings are inte
connected. If the company Ts other-
wise covered under the provisions of
the MRTP Act, they are required to
obtain approvals under the MRTP Act,
including prior approval for effecting
substantial expansions.

The future policy on foreign firms
is being considered in the context of
the Hathi Committee recommenda-
tions and a decision thereon is likely
to be taken soon.

Statement

Sl Name of the Company
No.

Name of Directors

& The Boots Company (I) Limited

Shri N. S. Phatarphekar, Chairman

Shri H. R. Malhotra, Managing Director
Shri L. A. Coomba, Director

Shri J. N. Guzder, Director

Shri E. C. Bosworth Director .
Shri B. M. Ponappa Director

Shri S, Rangarajan Director
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i

('axo Laboratories (I) Limited

5 C.E. Fulford (I) Pvt. Limited .

4 Merck Sharp Dohme of India Limited

5 Cyanamid (I) Limited. .

6 Ciba Geigy of India Limited

.

Shri S. Boothalingam, Chairman
Shri G.J. Medley, Managing Director
Shri F.A. Axe, Director

Shri H.B. Dhondy, Director

Shri D.J.R. Farrant, Director

Shri J.S. Khambata, Director

Shri §.C. Khanna, Director

Dr. D.T. Modi, Director

Shri G 1. Poreira, Director

Shri Shanti Prakash, Director

Dr. W.G.E. Underwood, Director

Shri N.M. Wagle, Dircctor

Shri A.R. Wadia, Director

Shri N.J. Pavri, Director

Shri Huske Ekireb, Chairman

Shri S.P Dadachanji, Managing Director
Shri G.J. Moalpine, Director

Shri M.H. Mody, Director

Shri A.R. Motafarm, Director

Shri N.S. Pataraphekar, Director

-Shri A.N. Tobaccowala, Directar

Shri Wiliian Albert Liffers, Chairfnan

Shri Sisir Kumar Mitra, Managing Director
Shri Harry Ferdinand Bliss, Junior Director:

Shri Siddharth Kasturbhai Lalbhai, Dircctor

Shri George Pilsburg Bywater, Director

Shri Raghavayya Setlur (Alternate Dircclor
for Mr. H.F. Bliss Jr.)

Shri Narayan Mahabelshwar Palekar (Al-
ternate Director for Mr. W.A. Liffers.®

Shri G. Sehgal, Managing Dircctor
Shri M.N. Karani, Director

Shri M.V. Mhatre, Director

Shri S. Venkateswaran, Directer
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7 Abbott Laboratories (I) Pvt. Limited

§  Rizhardson Hindustan Lid.

o Sandow (I) Limited

1o Pfizer Limited |

Shri D. G, Smiliis, Director

Shri David Wenorortleeb (in place of G.W.
Young)

Shri G. Kirk Raab (in plzce of C.5. Brewr)

Shri Rusy Nambabhoy Langrana, Managing
Director.

Shri Rambhai Naranbhai Patel, Director.
{ inted as alternative  Director
to G.H. Kirk Raab)

Shri S.C. Banta, Chairman

Shri R.N. Kapur, General Manager and
Director] ’

Shri K.C Chatterjee, Director

Shri T.M. Megvire, (Alternative B.K.
Mehra)

Shri T.M. Plowden (Alternative Junicr
Steirger)

Shri R.A. Shah, Director

‘Prof. M.S. Thacker (Padma Bhushan,
Director)

Shri S. Ranganathan, Chaiirzn
Dr. R.A. Boissonner, Director
Shri J.P. Hayoz; Director

Dr. Y. Danant, Director

Shri A.-W.B. Hayward, Director

Shri M. Mediger, Director

Dr. M. Moreat (Since March, 1976)
ShriD.S. Patel, Director

Dr. A. Zocca, Director

Dr. J.N. Banerjee, Managing Director
Dr. SK Bﬁaltachnrya, Director .

Shri S.V. Pillai, Chairman and Managing
"Director

Shri R.A. Shah, Vice-Chairman
Shri R. Neimeth, Director

Dr. M.C. Sen Gupta, Director
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Shri S.P. Pillai, Director
Dr. K.K. Datey, Director
Shri I. Kurian (Alternative Mr. R. Neimeth)
Shri C.C. Shah, (Administrative Director
and Secretary).
11 Roche Products Ltd. . . Shri R.W. Leybourne, Callaghan, Mana-

12 Mis. Burroughs Wellcome &]Co. (I) Pvt.
Limited

17 Wyeth Laboratories Limited, = . .

14 Indian Schering Laimited . .

15 Griffon Laboratories Pvt. Limited

16 Anglo French Drug Co. (Eastern) Litd.

ging Director.
Shri R. Setluar, Director
Shri A.H. Tobaccowala, Director
Shri Saradindu Datta, Managing Director

Shri Narendra M. Javeri (Director and
Secretary)

Shri Rustom D. Choksi, Director

Dr. Vishnu Atmaram Podval, Director

Shri Gajanam M. R'andavc, Director
iKeith Gay, Director.

Shri Amar Singh, Managing Director

Shri K.G. Maheshwari, Director

Shri M.G. Mnhcshwa.ri, Director

Shri R.A. Shah, Director

Shri T.L. Kirpalani, Director

Shri A.G. Bhavani, Director
I

Shri Jehangir Pestonaji Patel,Director
Shri Rajendra Ambalal Shah, Director
Shri Anantha Sivand, Managing Director
Shri David Mordaunt May, Director
Shri Michael David Baker, Director

Shri M. Postel, Managing Director
Shri T.K.R. Menon, Managing Director

Shri T.K.R. Menon, Managing Director
Dr. Adolf Walter Jann, Director
Shri §.F. Karaka

Shri Robert Wilfred, Chairman
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17 Parke Davis (I) Ltd. ,

. - -

Shri C.M. Hatangadi, Managing Director
Shri B.R. Carmichael, Director

Shri C.R. Pardiwala, Director

Shri H.C. Ashar, Director

Shri Charles, Y.C.TSE, Director

Lioences obtained by Foreign Drug
Firms

4672. SHR1 GOVINDA MUNDA:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) how many foreign majority drug
manufacturing concerns have ob-
tained licences in last three years and
how many are importing raw materials
under small scale units or established
importers categories;

(b) the items produced by them,
the capacities and import licences
given tp them with items and capa-
cities during the last three years;
and

(c) why no action was taken against
these concerng and how do Govern-
ment propose to deal with them for
marketing production ag small scale
units without valid licences?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). Eight foreign majority drug manu-
facturing companies have been granted
Industrial Licences during the last 3
years. There are six foreign majority
drug manufacturing companies and
launches operating in the non-orga-
nised sector of Drug Industry on the
plea that they are not covered under
I(D&R) Act or notifications issued
thereunder.

Details of import licences such as,
name and address of importers, value
of import licences, description of the
goods etc. issued to these companies
are regularly published in the “Weekly
Bulletin of Industrial Licences, import
licences and Export Licences”, copies

of which are regularly supplied to
Parliament Library.

The remaining information asked
for i.e. number of companies in im-
porting raw materials in the category
of Small-Scale or established impor-
ters and items produced by them and
capacity thereof is being collected and
will be laid on the Table of the House.

(c) The activities of the six foreign
Drug manufacturing units in the non-
organised sector fall outside fhe pur-
view of the Industries. (Development
and Regulation) Act.

In one of it recommendations,
Hathi Committee on Drugs and Phar-
maceuticals Industry has said that the
small scale sector should be a pro-
hibiteq area for foreign companies.
This recommendation is under active
consideration of the Government.

Cases of Chain Pulling

4673. SHRI D. B. CHANDRE GOWDA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the average number of cases of
chain pulling in 8 month during the
last six months; and



179 Written Answers

(b) the number of cases in which
the chain pulling was found in order?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The

average number of cases of alarm chain’

pulling in a month during the six
months i.e. from May, 1977 to October
1977 is 7782 out of which 266 cases
on an average per monfh were justified.

Surprise raids have been intensified
to check the menace and help of the
State Police has been sought to ap-
prehend the culprits in identified bad
sections.
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Chargiug less Freight Rates

4675. SHRI PHOOL CHANTY VERMA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
received information jn regard to the
caseg of corruption and connivance
of the high officers of the South East-
ern Railway with the freight for-
warders to give undue benefit to them
by charging less freight rates from
them and the action taken by Gov-
ernment thereon; ang

(b) the details of those officers
against whom enquiry hag been order-
ed and the time by which it is likely
to completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Two cases have
come fo notice. In one case investi-
gations were conducted by the Central
Bureau »f Investigation. In consulta-
tion with the Central Vigilance Com-
mission, the officer was held responsi-

. ble for a procedural lapse, which has

been brought to his notice for future
guidance. There were no malafides.
In the second case, against the same
officer, the investigations are in pro-
gress. i

(b) In both cases, the then Market-
ing and Sales Superintendent of South
Eastern Railway has figured. In the
second case investigations are expect-
ed to be completed shortly.

Memorandum from Purba Railway
Engineering Eamgarh Union

4676. SHRI A. K. ROY: Will-the
Minister of RAILWAYS be pleased to
state:

(a) whether any action has bgeii
taken on the memorandum from
Purba Railway Engineering Kamgarh
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Union regarding absorption of Casual
Labourers and Gangmen, pursuant to
his letter No. MR/2292A/77 dated
2nd July, 1977;

(b) if so, the total number of
Casual Gangmen working since 1964
to May, 1974 and the total number of
casual Gangmen working at present in
Dhanbad Division particularly in
Grand Chord Section;

(¢c) the number of Gangmen re-
duced due to machinisation by in-
troducing Matisa Plaza and PQRS
Machineg in Eastern Railway par-
ticularly in Dhanbad Division; and

(d) policy of the Government re- '

garding decasualisation of casual
gangmen vis-a-vis the introduction of
mechanisation in face of thousands of
retrenched casual gangmen and acute
unemployment problem?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The demands
made in the Memorandum forwarded
by two honourable Members of this
House are common demands generally
voiced by the casual labour/gangmen.
The same are constantly under review
in the Ministry of Railways. Recently
the Miabhoy Tribunal went into the
demands of casual labour and the fol-
lowing recommendations made by the
Tribunal are peing implemented:—

(i) Casual labour on the open line

are given temporary status after a

confinuous service of four months

on the same type of work. This en-

* titles them to almost all the privil-

. eges enjoyed by the temporary staff

such as, leave, passes, medical
facilities, etc.

(ii) Casual labour on the projects
on completion of six months service
on the same type of work, though
not given temporary status, . are
remunerated at scale rate of pay
(plus D.A)).

(b) Information is being collected
and will be laid on the Table of the
Sabha.
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(c) As a result of introduction of
Plassamatic Tie-tamping machine and.
PQRS equipment for relaying concrete
sleepers in Dhanbad Division there
has been no direct reduction in the
number of gangmen. However, some
of the vacancies arising out of normal
attrition in permanent gangs are not
being filled.

(d) As for decasualisation, casual
gangmen are screened for absorption
as regular gangmen. The question of
filling regular posts of gangmen in.
the context of mechanisation etc. was
discussed with organised labour and
it has been agreed to fill 874 per cent
to 90 per cent of the vacanies.

Repatriation of Payment by M/s
Sandoz

4677. SHRI R. L. P. VERMA: Will
the Minister of PETROLEUM AND.
CHEMICALS AND FERTILIZERS.
be pleased to state:

(a) the grounds on which Govern-.
ment stoppeq repatriation of royalty,
dividend, technical know-how fee and
other payments by Sandoz and what
are reasons for allowing the repatria-
tion on these accounts to this firm
again; and

(b) whether it is a fact that M/s.
Sandoz sought permission for the
manufacture of Senna and. certain
other chemicals under provisions of
Diversification but the officers of his
Ministry added the items to licences
granted to this company earlier for
the manufacture of active principles
of anti-Cancer drugs?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) In February, 1974, M/s. Sandoz
(I) Limited was asked to intimate
whether they had commenced pro-
duction of Glycoside fraction and
Aglycone fraction approved through
an industrial licence issued in their
favour in 1963, and whether they had
taken up the production of Isolates



183 Written Answers

based on these fractions. Pending
scrutiny of this, the Ministry of
Finance (Deptt. of Economic Affairs)
were requested to withhold remit-
tanceg of technical fee relating to this
project. The Ministry of Finance
instructed the Reserve Bank of India
accordingly.

M/s. Sandoz (India) Limited inti-
mated that they had received from
their principals technical know-how
for the manufacture of active prin-
ciples of podophyllum and had esta-
blished a number of farms for sys-
tematic cultivation of medicinal plants
and also undertaken pilot plant pro-
duction of active principles of Podo-
phyllum. However, following new
findings in clinical research laborato-
ries and the diminished market poten-
tiality of the products, they found
that it was commercially inexpedient
10 manufacture the extracts.

The various aspects of this case
have since been examined in consul-
tation with the Ministry of Law,
Deptt. of Science and Technology,
«C.S.I.R. and D.G.T.D. During the
period of five years upto 1975, the
company exported products to the
extent of Rs. 4.36 crores. This was in
excess of what they were required to

export under varipus export obliga--

tions. The Government took an over-
all view of the performance of the
‘Company in the context of their ex-
ports and advised the concerned
authorities to permit remittance
which were held in abeyance.

(b) In January, 1967, the company
informed the Government that they
would like to modify the plant design
to enable them to manufacture a few
more itemg in addition to Podophyl-
lum extracts and that Sandoz, Basle
had, without any conditions other
than those already approved by Go-
vernment in 1963, made available to
them the know-how, technical assis-
tance and lay out for the manufac-
ture of additional items, namely (1)
active principles of Senna (ij) active
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principles of Belladona (iii) Syn-
thesis of O-nitrephenol and p-nitro-
phenol (iv) Synthesis of O-Amino-
phenol (v) Synthesis of 8-hydroxy-
quinoline and (vi) Synthesis of
a-hydroxyquinoline.

With the approval of the Licensing
Committee, the above request of the
party was granted in 1967.

Industrial Licences to M/s Sandez and
Glaxe

4678. SHRI R. L. P, VERMA: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the details of industrial licences,
approvals etc. granted to M/s. Sandoz
and Glaxo during the last three years;

(b) whether any termg of collabo-
rations were involved im any of these
licences/approvals;

~ (e) if so, what are the broad fea-

- tures of collaboration agreement det-

ails of item for which they are ap-
proved and whether agreements with
collaborators have been amended re-
cently, if 80, the nature and reasons
for allowing it; and N

(d) what was the foreign exchange
expenditure on each of the items
covered by thege licences etc. and
what was their production during the
last three years? o

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (d). A statement showing
the details of Industrial approvals
granted to M/s. Sandoz and M/s.
Glaxo for the manufacture of Drugs
and Pharmaceuticals during three
years 1975, 1976 and 1977 is attached.

(b) No, Sir.

(¢) Does not arise.
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‘Peclaration from Judges on - Obser-
vance of Prohibition

-4680. SHRI OM PRAKASH TYAGI:

DR. V. A. SEYID
MUHAMMED:

SHRI ANNASAHEB P.
SHINDE:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:
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(a) whether the President of the
All India Prohibition Council has ob-
tained an assurance from the Law
Minister that he would take a declara-
tion from judges to be appointed
henceforth that they would not touch
liquor;

(b) what action will be taken if

. the declaration is violated;

(¢) whether this provision wil] be
incorporated in the High Court Judges

- (Conditions of Service) Act, 1954, if

not the reasong thereof; and

(d) the circumstances which impel-
led the President of the Prohibition
Council to obtain the assurance from
the Law Minister?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANT] BHUSHAN): (a)
No Sir. However, the Chief Justice
of India is being consulted in regard
to a proposal that in the case of fresh
appointments to the Higher Judiciary,
a declaration or undertaking should
be obtained from the person proposed
to be appointed that he does not take
intoxicating drinks or will not take
them during his tenure as a Judge
(as the case may be). No final deci-
sion hag been taken in the matter.

(b) to (d).
arise.

Question does not
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Losssg suffered by Hindustan Anti-
biotics Ltd, Pimpri, Pune (Maha-
rashtra)

4682. SHRI R. K. MHALGI: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Hindustan Antibiotics
Ltd., Pimpri, Pune (Magharashtrg) has
suffered during a period of last four
years heavy losses to the tune of Rs.
10 crores and turned to Government
for loans;

(b) whether Government have ap-
pointed a new permanen; Managing
Director for the undertaking who can
devote his whole time for the said
undertaking only; if not, the reasons
thereof and when he shal} be gppoint-
ed; .

(c) is it a fact that the present Ma-
naging Director is only an ad hoc
arrangement and since when; and

(d) is it a fact the present Manag-
ing Director has to look after Hindus-
tan Antibiotics Ltd. (Pimpri) in addi-
tion to his duties as Chairman and

Managing Director of Hindustan
Organic Chemicals, Panvel (Maha-
rashtra)?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA):
(a) The net losses during the years

1973-74 to 1976-7T7 are indicated
below:
(Rs. Lakhs.) .
Net Loss

1973-74 140" 21
1974-75 327°96
1975-76 291+ 65
1976-77 . 6774

Loang were granted by Govern-
ment to meet the shortfall in eash
resources.

(b) to (d). Government have
appointed Shri A, Swaminathan as
the Chairman and Managing Direc-
tor of Hindustan Antibiotics Limited
with effect from 17th October, 1977
in place of Shri C. N. Chari—Manag-
ing Director who proceeded on leave/
assignment with UNIDO.  Shri
Swaminathan is also part time Chair-
man of Hindustan Organic Chemicals
Limited, but he continues as full time
Managing Director of Hindustan Anti-
biotics Limited. This is not an ad
hoc arrangement but a regular one,
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Contract to Brown and Roots firm for
Pipelaying Project at Bombay

4684. SHRI K. RAMAMURTHY:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether an American firm
Browp and Roots was given contract
for the 75 Million Dollar pipelaying
project at Bombay High;
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(b) whether the other tendering
companies have protested to the World
Bank  against the wunfair man-
ner in which the tender hag been
approveq in favour of the American
Company; and

(c) whether the remaining 150 enil.
lion dollar project of linking the
main  land with Platform ‘A’ and
Platform ‘F’ of Bombay " High via
Bassein is taken up for execution,
whether the American Company or
any other Indian Company or Public
Sector Company will do it?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir. The contract is for U.S.
Dollars 68.44 million.

(b) Government are not aware of
any protest to the World Bank by the
tenders, The World Bank how-
ever has communicated to ONGC that
the Bank has no objection to award-
ing the contract to the lowest

. evaluated bidder, Brown and Root.

(c) A number of other contracts
are involved in this phase of the work
coating ang wrapping of
pipes, laying of pipes between Uran
and Trombay, purchase of line pipes
etc. These contracts have been
awarded to wvarious other foreign
companies and Engineerg India Ltd.

Management of F.CIL

4685. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state whether
any action wag not taken against the
present Management for the poor
management of the Fertilizer Cor-
poration of India Limited; if not why
not?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): Government has not taken a
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view that there has been poor
management of the Fertilizer Cor-
poration of India, necessitating action
against the management. Govern-
ment is, however, alive to the need of
continual jmprovement jn operational
efficiency of the Corporation.

Prices of Anti-Malarial Drugs

4686. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased tp state:

(a) whether Government has al-
lowed the drug firmg to raise the
prices of all quinine-based anti-mala-
rial drugs; and

(b) if so, to what exteflt and .the
Teasons therejor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Quinine salts are manu-
factured by the Departmenta] Fac-
tories of Tamil Nadu and West Ben-
gal Governments who have their own
Cinchona Plantations. These Govern-
mentg had been complaining that the
indigenous prices fixed in May, 1875
were not remunerative vis-a-vig the
prices they were fetching on exports
in the world markets and that they
did not adequately cover even their
cost of production. To ensure maxi-
mum_availability of Quinine salis
within the country to meet the in-
creased requirements of the National
Malaria Eradication Programme, it
wag decided on 28th September 1977
to fix the maximum selling prices in
the country at 75 per cent of the
lowest export price realiseq by both
the departments during the past three
vears for each of these salts, pending
a detailed cost-cum-technical exami-
nation,

2. Details of selling prices prevail-
ing edrlier and now fixed are given

3087 LS—7
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below: —
Selling Selling
Sl. Name of the Drug price price
No. prior to  as now
28-g-77 fixed
Rs.[kg. Rsfkg.
1. Quinine Sulphate. 420 788
2. Quinine Hel 479 1088
8. Quinine Dhydro
chloride . . 518 974

3. Prices of formulations based on
Quinine salts will be refixed on the
basis of revised prices now permitted.

4, Quinine salts are used for treat-
ment of resistant cases of malaria and
a major position of the indigenous
production is consumed for the anti-
malaria drive under the N.M.E.P.

5. Chloroquin Phosphate which is
drug of choice is used for presump-
tive treatment of malaria. In respect
of this drug, as against the actual
price for State Chemicals and Phar-
maceuticals Corporation Lid. of
Rs. 475/kg. on the basis of CCI&E's
formula, distribution js made at a
pooled price of Rs. 428/kg. in order
to ensure that the consumers get this
drug of basic importance at cheap
price.
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Report of Pipeline Commission -

4688. SHRI ANANT DAVE: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether any decision has been
taken by the Government on the re-
port of Pipeline Commission to take
action against the persons who are
responsible; and

(b) if so, what actiong are propos-
ed to be taken?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Government have yet
to take a final view on the findings

contained ip the Report of the Pipe-
lines Inquiry Commission, which ig in
an advanced stage of examination at
present.
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0il Prices Committee

4692. SHRI DHARMASINHBHAI
PATEL: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Oil Prices Com-
mittee constituted in 1974 was directed
to determine the commission payable

for petrol, H.S.D., Kerosene and other.
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petroleum products for dealers of the
oil companies and whether any recom-
mendations were made in June, 1876
in this regard; and

(b) whether the recommendations
made in June, 1976 were found to be
totally unworkable and whether the
Qil Prices Committee was directed by
hig Ministry to reconsider the matter
in the light of representations made
by the Federation of All India Petro-
leum Traders?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
The determination of the rates of
commission to dealers of petrol, High
speed diesel oil, kerosene and light
diesel oil was ome of the terms of
reference to the Oil Prices Committee
set up in March, 1974. This Com-
mittee made interim recommendations
on the subject in December, 1975.

(b) The recommendations of the
Committee were implemented in
Government Resolution dated 22-6-76.
The Committee was requested to re-
view the matter in view of the re-
presentatlons

Unit of Himdustan Organie -Chemigals
in West Bengal i

4693, SHRI CHITTA BASU:
SHRI R. P. DAS:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether ~ the Governinent of
West Bengal -approached the Govern-
ment for the establishment of the pro-
posed second unit of the Hindustan
Organic Chemicals in West Bengal;
and

(b) if so, the steps taken by the
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
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RA). (a) ang (b). The Government
of West Bengal had proposed to the
Ministry of Chemicals and Fertilizers
in Oectober, 1976 for setting up of a
basie chemicals wunit by Hindustan
Organic Chemicals Limited in West
Bengal.

The proposal was discussed by a
Team of Hindustan Organic Chemi-
cals officers with the West Bengal
Government in December, 1976 and
it was felt that there were some pro-
jects which could be considered by
Hindustan = Organic  Chemicals for
investment in West Bengal during the
sixth plan period.

While considering the proposals of
H.OC. for the next five years, the
praposal of the West Bengal Govern-
ment will be' taken into consideration

Canstrustion of Pipelines for Bombay
High Gag

4694. PROF. P..G. MAVALANKAR:
Will the Miniter of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the construction of
pipelines, etc. for Bombay High Gas

has now begun;

(b) if so, full facts thereof including
estimated total,cost, broad details of
construction of pipe line routes, and
the time expected for completion;

(c) whether the Government have
made any minor or major changes in
planning the routes and constructing
the lies in this regard: and

(d) if so, broad detailg thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
and (b). After very careful consider-
ation. taking all techmo-economic etc.
aspects into account, the decision ar-
rived at hias been that the most cost
effective and suitable alignment ‘for

the pipelines for transportation of
Bombay High and North Bassein
crude oii and associated gas is via
Bassein and Uran to Trombay and
detailed cost estimates were worked
out for this alignment omly. As for
latest estimates, the cost of the pipe-
lines upto Trombay is expected to be
of the ordér of Rs. 184 crores exclu-
sive of customs duties, engineering
and construction = supervision. About
50 per cent of this cost fis apportion-
able to the gas pipeline. The cons-
truction of pipeline from Bombay
High to Uran has started in Novem-
ber 1977 and is expected to be
completed by May. 1978,

(c) and (d). The original proposal
as approved by Government for the
pipeline between Uran and Trombay
involved the laying of land lines
from Uran to a point near Ghavan
village and from there by subsea and
land lineg via Nhava.lsland to Tram-
bay. This was reviewed and three
other aliprnate routes were examined
and finally the route chgsen for the
pipelines from Uran to-Mora and
thence, skirting the eastern side of
Nhava and Sheva Island and sub-
marine lines from there to Trombay.

Engine Drivers of Trains Running
between Ahmedabad and Bembay

4695, PROF. P. G. MAVALANKAR:
?Jil.l the Minister of RAILWAYS be
pleased_ to state:.

(a) whether it is a fact that the
express and passenger trains ag also
goods trains running between Ahme-
dabad and Bombay in the Western
Railway Zone are having Engine
Drivers from more than one division;

(b) if so, full facts thereof;

(c) whether the engine.drivers from
the Bombay Zone are enabled to run
the trains beyond Surat and even
Baroda, whereas the engine drivers
from Ahmedabad and Baroda Division
are not so pe ted to go beyond
their stipulated limit-stations, upto
Bombay;
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(d) if so, reasons for such discrimi-
nation; and

(e) whether the said drivers get
extra allowances for additional trains
and if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO  NARAIN): (a)
to (e). The information is being col-
lected and will be placed on the Table
of the House.

Facilities for residents of Railway
Colony at Sabarmati

4696. PROF. P. G, MAVALANKAR:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway employees
living in the Railway Colony at Sabar-
mati, Ahmedabad are given adequate
essential facilitieg like drinking water,
primary and high school provision for
children, fair-price shops for food-
grains and sugar and edible oil, provi-
sion of a community hall, recreation
tentre, etc.;

" (b) if so, broad details thereto; and

(c) if not, the steps being taken to
give such facilities, and the time by
which these facilities are expected to
be made available?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO  NARAIN): {a)
Yes, except a High School.

(b) Adequate drinking water sup-
ply exists at both the places. The
other facilities provided are briefly
indicated below:

Sabarmati Ahmedabad

1. Primarvy Schools . 6 5

2. Consumer Coopera-
tive Stores/

g. Welfare Centre . 1 1

4. Institute . . 1 1

5. Community Hall .

-
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(c) Though there are no High
Schools within: these  colonies this
facility is already available in the
cities of Sabarmati and Ahmedabad
which also cater to educational needs
of the children of Raliway employees.

Grievances of Station Masters

4697. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether a Deputation from All
India Station Masters’ Association met
him on 15th September, 1977 and sub-
mitted Memorandum on (i) with-
drawal of victimisation (ii) channel of
Communication (iii) stoppage of in-
terpolation in SMs’ category (iv)
Grade-wise LR & RG SMs, ASMs_ (V)
supply of better fit uniform (vi) im-
plementation of Miabhoy Tribunal
Award, 1989 and (vii) uniform policy
of transfer; and

(b) if so, the specific action taken
by the Government to redress the
above longstanding and just grievan-

ces?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO  NARAIN): (a)
and (b). No such deputation met the
Railway Minister on 15.9.77.

New Lines in Bhadoi, Jaunpur and
Mirzapur Area

4698. SHRI YADVENDRA DUTT:
Will the Minister of RAILWAYS be
pleased to state when the survey and
construction work is proposed to be
started on new lines in Bhadoi, Jaun-
pur and Mirzapur area, which is the
centre of carpet weaving and export
with a view to increase the pro-
duction and export of carpets and to
lead to the development of the area?

THE MINISTER OF STATE N
THE MINISTRY OF RAILWAYS
(SHRL SIIEO NARAIN): In view of
the limitation of resourceg and heavy
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commitments already made it may not
be possible to take up surveys or

construction of the proposed new
lines at present.

Industrial Licences to 1LD.PL.

4699. SHRI NATWARLAL B. PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the industrial licences granted to
IDPL during last three years;

(b) how many of them have been
implemented and which are on their
way to implementation; the items,
capacities approved and the capacities
achieved in each case;

(c) how many items are being pro-
duced by IDPL during last three years,
item-wise, capacity-wise and what
steps IPPL js taking to achieve full
capactities; and

(d) the items still imported by
IDPL, the quantity and CIF prices as
also the pooled prices for them?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
and (b). The requisite information
has already been furnished in repiy to
Lok Sabha Unstarred Question No,
2802 answered on 6-12-1977.

(c) Statement I furnishing the re-
quisite information is attached.
[Placed in Library. See No. LT-1443/
7).

(d) Only ten drugs included in the
Canalised list and which are in the
production range of IDPL are being
imported by CPC and distributed by
IDPL  along with their own indi-
genous production. Statement II at-
tached contains information on these
10 items about ‘imports planned and
CIF and pooled prices during the
current financial year. [Placed in
Library. See No. LT-1343/77].

Production by M/s. CIBA Geigy (I)
Limited

4700. SHRI NATWARLAL B. PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the production of various pro-
ducts manufactured by M/s, Ciba
Geigy (I) Limited during last three
years items, licence/approva] number
and sales value;

(b) what is the basis of agreement
or change made in agreement and
subsequent approval from Government
on which production is based and
money is paid of M/s. Ciba Geigy in
Switzerland, the mode of payment and
reasons for allowing them to do so:

(c) names of Directors, their salaries
and perquisites; and

(d) whether this company has flout-
ed the original agreement and market-
ed new articles without valid licence,
if so, the nameg of products and what
action Government propose to take in
the matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
Statement 1 furnishing the requisite
information for the years 1974, 1975
tand 1976 is 1aid on the Table of the
House. [Placed in Library. See No.
LT-1444/77].

(b) M/s. Ciba Geigy of India enter-
ed into the following two agreements
involving payments to the principals,
with M/s. Ciba Geigy Limited, Swit-
zerland, where there is stipulation of
payment for services rendered:—

(iy Technical Collaboration Agree-
ment for manufacture of pesticides
(Phosphamindon, DDVP, Zinc Di-
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*methyl Dithio Carbamate). This has
been approved vide this Ministry's
letter No. A&I-32(7)/64 pt. dt. 7-4-
1973.

(ii) Agreement to appoint CIBA-
-'GEIGY Limited, Bwitzerland, as
export agents outside Imdia for se-
curing orders of Drugs, Chemical
Intermediates, Packaging Materials
Dyestuffs and Textile Auxiliary
products, Agrochemicals, Synthetic
Resins, Hardeners and Anciilaries.
This has Reserve Bank's approval
wmde their letter No, BC. BYX. COM.
C2/G(i) 3281.74 dated 1-1-1974.

No change has so far been effected
in the above agreements. In accord-
ance with the terms of agreement (i)
above M/s. Ciba Geigy (I) are to pay
in Switzerland to Ciba Geigy SFR
850,000 to provide know-how, techni-
cal advice, technical training to their
employees and necessary machinery
and equipment for manufacture of
Phosphamindon and intermediates.

According to agreement (ii) above.

M/s. Ciba Geligy (I) Limited are to
pay a commission of 2 per cent of the
FOB value of any order for the pro-
ducts procured through Ciba Geigy.

(c) Information is being collected
and will be laid on the Table of the
House.

(d) No such instance so far has
come to the notice of Government,
but necessary enquiry shall be made
if any specific point is raised in this
connection.

Appointment of Chairman of Licensing
Committee as Chairman of M/s.
Sandoz (I) Limited

4701, SHRI NATWARLAL B. PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether former Chairman of
Licensing Committee is employed as
Chairman of Sandoz (I) Limited;
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(b) what are terms of his appoint-
ment as Chairman, Sandoz, salary and
perquisites; and

(c) what action Government propose
to take for violation of provisions of
I (D&R) Act in this case?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) Based on information collected
io answer a Lok Sobha Question in
June, 1975, it is learnt that the incum-
bent Shri §. Ranganathan is getting
no salary from M/s, Sandoz but only
a fee of Rs, 250 for every meeting
of the Board or Committee attended
by him. Other perquisites such as
rent, water, electricity and telephone
charges are also available to him. In-
formation about the exact nature and
extent of perquisites is being reveri-
fled

.

(¢) Not applicable:

Requirement of [Keresene Oi} in
Gujarat

)
4702, SHRI AHMED M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS be pleased to state:

(a) whether Government of Gujarat
has sent any requirement of kerosene
oil for the State for the year 1977-78;

(b) the quantity demanded by the
State for the year month-wize; and

(c) the quantity supplied during
the month from April to October,
month-wise?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (&)
to (c). From time to time, the Gov-
ernment of Gujarat have been inti-
mating the quantity of kerosene re-
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quired by them on monthly basis. The
monthly aliocation :0of kerosene for
each Btate is decided after taking
into account various factors including
the past consumption, seasonal requi-
rements, if any, and other relevant
factors. Besides, the oil companies are

asked to meet the requirement of ke-
rosene of the State in full and no
complaint regarding shortage of kero-
sene has been received during this
year from Gujarat State. The details
of allocations, etc. are given below:—

(Figs. in Mectric Tonnes)

Allocations  of
Month kernsene made te

Gujarat State

Actual Sales of

Quantity of kerosenc
kerosene in Gujarat

asked for by the
State Government

April, 77 . 23743 28500 22484
May, 77 . 2303i 28000 - 23245
June, 77 . 26083 . 24533
July, 77 23575 26084 23669
Aug, 77 . . 26452 26452 26703
Sept., 77 . 26436 24900 27426
Qct., 77 . 25810 24900 25658
(Pronsfioml)
Harassment of Class III Employees in RAITO-FEF AT T G aEA

Danapur Division -

4703, DR. MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether many class III emplo-
yees in Danapur division on the Eas-
tern Railway are being harassed by
the high officers there;

(b) whether they have been remov-
ed from service without any charge
sheet; and

(c) if so, the steps being taken by
Government to safeguard the inte-
rests of the class 111 employees there?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
No.

(c) Does not arise.

1704. ®o [agritw fag W -
w1 ¥ AT ag @@ty & IO &%
f& .

(%) #@rawEm #1 faa 99
@ R A AER-meEEE Hiex
A AT FT AR AT AT H qEAy
FTE ; W

(7) afz gt & aedr s
wT 8 ?

W daeE | oow wWet (ot forr
amw) 2 (F) AR (@)
FA-FEQ@E HeX @39 &1 79
arzd ¥ €9} T $H OWg T8
s faarad gt &
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s feafr & Shom Famel w1 sEm
fem ST WX ST

4705. T AFEAE fag o :
FT (W HAY g FqTH T FAT FA

& -

(%) 77 3% WAF WR F-
feEt ¥ svardes St ge § fow
gt feafs ¥ o Fam W
gaw Ay 917 AR e $
‘fagg fowmd & 7% § ; W

(@) afe @, @ sa6v =
feaar § WX 9% @vEw § &
wraaTR w7

Yo v wea s (s frw
AT ) (%) s (@). g==0
‘THTEH F W W o AR &Wr
‘gz 9X <@ & S ?

Arrest of Saboteurs in connection
rwith Accidents near Rewari and Akola

4706. SHRI D. B. CHANDRE
GOWDA:
SHRI S. S. SOMANI:
SHRY K. MALLANNA:
SHRI C. K. JAFFER
SHARIEF:
SHRI RAJKESHAR SINGH:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of RAILWAYS be
-pleased to state:

(a) whether Government have ar-
rested some saboteurs in regard to
“the tragedy at Rewari and Akola train
mishaps; and

(b) whether any jnquiry has also
“been conducted by the Government
:and if zo0, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
and (b). None has been arrested su
far in the case of railway accident
near Rewari. However, a case on FIR
No. 206 was registered under Section
126 Indian Railways Act by Govern-
ment Railway Police Rewari (Harya-
na) and the Police investigations are
still continuing,

In regard to the accident near
Akola, five persons have since been
arrested by the Civil Police, Mana
(District Akola), Maharashtra on 22-
11-1977, Further Police investigations
continue,

Guideline for Posting of Railway
Officers as Chairman of Railway
Service Commission

4707. SHRI S. K. SARDA: Will the
ister of RAILWAYS be pleased to
state:

(a) what js the guideline for post-
ing of Railway Officers as Chairman
of the Railway Service Commissions;

(b) whether posting of Shri
D. C. Misra, Senior Divisional Gom-
mercial Superintendent, Northern
Railway, Allahabad, as Chairman Rail-
way Service Commission, Allahabad,
during the days of Emergency was
strictly in accordance with the rules
and guidelines;

(c) whether Government are aware
that posting of Senior Divisional
Commercial Superintendent, Allaha-
bad ag Chairman was done by the
then Minister of Railways to regula-
rise the ad hoc appointments made -
by his Special Assistant and when
protests were made Shri Misra had te
be reverted to hig post of Sr. D.CS.
Allahabad; and

(d) what ection Government pro-

pose to take in the matter to avoid
recurrence?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
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{SHRI SHEO  NARAIN): ()
Recruitment Rules have been framed
for filling the post of Chairman, Rail-
way Service Commission, in consul-
tation with the Union Public Service
Commission and the Ministry of Law.
According to the Rules, the post is to
be flled from a panel of names pre-
pared by the Ministry of Railways
and sent to Union Public Service
‘Commission who finally select and
recommend a name out of it. The
field of choice for framimg the panel
is as under:—

(i) Serving or Retired Railway/
Government Officers;

(ii) ex-M.Ps.; ang

(iii) Men of repute e.g. education-
ists, eminent lawyers etc.

Whenever the post of a Chairman,
Railway Service Commission, falls
vacant, a Railway Officer is appointed
<on temporary basis to look after the
work of the Railway Service Com-
mission, pending regular selection
through the Union Public Service
Commission.

(bY Shri D. C. Misra, Senior Divi-
sional Commercial Superintendent,
Northern Railway, was appointed as
Chairman, Railway Service Commis-
sion, Allahabad, purely on ad-hoc
basis from 17.5.1976 to 16.8.1976 pen-
ding selection of a regular Chairman
who tock over on 16-8-1976 A.N.).

(c) dnd (d). Appointment of Rail-
way Officers as Chairman, Railway
Service Commission is ordinarily
done when the posts fall vacant and
pending the selection of suitable per-
Sons, in comsultation with the Unien
Public Service Commission. For ins-
tance, in the Railway Service Com-
mission, Madras, when the post of
Chairman fell vacant, another Rail-
way Officer was appointed from 7.1
1977 to  7.10.1977. Likewise, a Rail-
way Officer has been appointed Chair-
man, Railway Service Commission,
Calcutta, w.ef. 5.8.1977 onwards on
temparary basis pending regular se-

lection of the incumbent. As per the
available records, no protests were
received when Shri D. G. Misra was
appointed.

ad 1974 W FYATH § WET oW
T A AP A T @
i

4708. st gEW WA wEAM
T W Wl Ag T F F@ FA
fF:

(%) SuT W3 & ag 1974 &
T LA™ A WIT AN F 10U AT
g fe ma feas sa=fal &
o9 aF agw fFar war g

(=) feat sd=ifi &1 oY
agrer fear o Ty g ; AR

(7) A% g A f6&r o @
FT FTOT § M IR F4 a6 q@A
fear s ?

WHaTRA A e Har (o0 frm
aeaw) ¢ (F) 1388

(&) 1

(7) zafy & afw #t =3&
q amgw AY FT wew @« fa@r
mar a1 fRe ot 3 TgH W T
TG WA )

1974 ¥ ggaTE ¥ IRW Fa A
T T g T & W

4709. s [l T eI :
;T (@AY ag ATy ¥ FA FG
¥ :
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(F) 1974 # gsaw ¥ wm
AN F FTM F /@ A ¥aT XA
e 7% Fuwfal & ¥ 3w 9=
fFa  sHfEl F)1 Fa1 & q@E FC
fear war &

(@) =it feqy sa=fEl 1
ar ¥ agw fFar e §; AR

() 3% @91 ¥ ;gw T M3
I F T T § qGT Svg &4l
¥ F3 g% aeg ¥ foaan s ?

T watwa ® oW WW (s
fox aam) : (F) 2848 1

(&) #% =@

() ww 4 v&Aw )

T 1974 W AR AW HR ¥
wrn A ¥ fawy ny ofem
W & wFArQ

4710. 5t FOA T €SAW : T
W AN Ag TAW FT I FG fF

(%) ofvaw @F & ad 1974 %
gEarer § W A F For Jar F Forer
™ fFay sewf@l 1 9= o5 g™
foar AT §

(=) fras Fa=rred ra agra
frar ST AT §; AR

(w) w=%r Tgrer 7 fFa o4 F
FIT FTA & AT 5 T aF agr Fwar
T ?

I A § Tew gar (o0 form
arcaw ) :(F) 2507 1
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(@) #1871

(w) ww7 78 Feam

auE feafa & fwm d=an & ey
i qfrew Iwg & wowTd

4711 = gHEW T HIAE : FAT
I AT ag FAX T IO FG F

(%) wmora feafa & row afww
e # fraq sawfai 1 dar & fawrer
™

() 3% § fra Fd=rfE) =r
agiw #< faar mar 7% fead st
Ft ag femr AT aET ;W

(7) @ #1 wfass & gwr
AT #71 Tt & Py Fray
s T faame g ?

W Hawm F wow wat (s fox
) : (F) sty ¥
118 FAAMCE! & Wi ST HeAl
aTagIfes 7EY € 3 g N faow
ofera & wewia Jar-Fa [aaie faar
TAT AT | 463 AT FHATAT 1 H0T
a1z fag fafire aragt & fag saras
wd wiw faa 1968 A wErAA:
sfFur & wwwta dar-rE/Tata fer
T ar )

(=) fawig wfFeRi & s
Famad jaaieq 118 FHATE! T &
92 FY agrar F< faar AT & A1 26
FY Y qETA G FFAT AT R 1 7T 463
wret & fawg & e jqedvsror =t
ST 1 9T gmw SfastEl ¥ 127
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FHATET &1 qg9 & fear § ok
¥ 336 FAIET F1 7T TgT™ T
foar T &1

() fawg wfaaal F miw Far
af aafert & fa qrael w1 EAE
Fo & fag &0 A w31 v € 1 CF
wAT § gt fAa|t F¥ gmaTer wiEwar
& s Jar-niEdfaatenn 1 a8 ¢
Q& FT FIE gEAT A g I0q
g frawt & war wwfaa w9=-
Fat & st srder Jqadraor anfaeT 9
e grfaFrr grr faamx fFar smoan

Investment of Foreign Drug Com-
panies in India

4712. SHRI NARENDRA P. NATH-
WANI: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what is the total investment of
foreign drug companieg in India,

1. Imports

(Imported/Canalised raw materials)

2. Exports .,

(b) and (c). During the last one
¥ear 38 applications for grant of
Industrial approvals for the manufac-
ture of druz items have been received
from the existing foreign drug manu-
facturing companies which would
show that the foreign drug companies
are possibly still interested in making
further investments in the field of
Drugs & Pharmaceuticals in the
country,

total imports of raw materials and
eapital goods by these ecompanies
and total exports and remittances
abroad during the last three years;

(b) whether it is a fact that these
companies are not interested in mak-
ing investments ip this country
and gre diversifying production to
non-scheduled industries and other
profit-oriented items; and

(c) if so, the details of other
activities in which these companies
are engaged?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N, BAHUGUNA): (a)
Information relating to ‘finvestment
and remittances made by foreign
drug companies operating in the or-
ganised sector of Drugs & Pharma-
ceuticals during the last 3 years has
already been furnished in reply to
Lok Sabha Unstarred Question No.
3738 answered on 13.12,1977. The re-
maining information asked for, to
the extent available with Government
is as below:—

1974 Rs. 1565.09 lakhs
1975 Rs. 1B26.00 lakhs
1976 N.A.
1974 Rs. g83.00 lakhs
1975 Rs. B8s50.60 lakhs
1976 N.AL

M/s Hoechst and FATCO

4713. SHRI NARENDRA P, NATH-
WANI: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whethrer some of the - com-
panies have been found involved in



import licence scandal for drugs
and wvital chemicals and one such
link was between Mp/s. Hoechst and
FATCO;

(b) on what grounds FATCO
were asked to wind up their business
from this country whereas the other
company is allowed to continue its
operations; and

(c) details of entitlement ang, the
actual imports allowed to thig com-
pany during the last three years and
basis thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZFRS (SHRI H. N. BAHUGUNA):
(a) to (c). Information is being col-
lected and will be laid on the table
of the House,

Issue of Permission Letters to Drug
Firms

. 4714. SHRI NARENDRA P. NATH-
WANI: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many permission letters
were issued to drug firms, items
covered by them, production in last
three years and utilisation of foreign
exchange for such production;

(b) under what provisions of
(D&R) Act these permission letters
were granted and whether these
letbters are responsible for almost
half of sales turnover of drugs by
foreign companies in India;

(c) whether any study to work
out impact of these permission letters
on foreign exchange position of the
country has been made; and

(d) if so, the result thereof and
what action Government propose to
take in this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):

(a) Details of Permission Letters is-
sued and items covered are furnished
in Appendix II of Chapter V of the
Hathi Committee Report, a copy of
which has already been laid on the
Table of the House on 8.5.1975.

Other information asked for is not
available with the Government. How-
ever, the value of production of bulk
drugs covered under Permission Let-
ters during 1976 was of the order of
Rs. 18.64 lakhs.

(b) and (d). The Permission Letters
were clarificatory in nature as to the
meaning of “new article” as defined
in IDR Act. With reference to the
authorisations available to the parties
vide their Registration Certificates
and Licences these letters explained
to them that they were authorised to
manufacture the additional items
provided certain conditions were ful-
filled.

(c) No separate study is available
on the turnover covered under Per-
mission Letters as well as the impact
of such activity on foreign exchange.
In the circumstances, it is not possible
to say whether or not this activity has
resulted in heavy accumulations of pro-
fits etc., with the concerned foreign
companies.

While keeping in mind the recom-
mendations No. 13 and 14 of Chapter
V of Hathi Committee Report in this
regard, Government propose to make
a full enquiry and prepare a consoli-
dated account of the position, for such
action as may be called for.

Level Crossing at Balasore Railway
Station

4715. SHRI L. L. KAPOOR: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether any further steps
have been tsken to construct a level
crossing at Balasore Railway station
over the O.T. Road and at Cuttack
Railway station connecting Cuttack-
Bhubeneswar Road;
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(b) if so, please give details;

(c) whether at Balasore Railway
station (S.E. Railway) alternative
scheme to have an underbridge
constructed near the present level
crossing and to widen the existing
underbridge ang connect both with a
road has been examined;

(d)y if so, the details
schemes; and

(e) whether Government  will
examine the above proposal cost of
which will be much lesg than the
present proposal to construct a flying
bridge?

of such

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) There
are at present level crossings at Bala-
sore ang Cuttack Stations. No pro-
posals have been received from the
State Government/local authority for
the constructicy of additional level
crossings at these twp stations,

(b) Does not arise.

(c) and (d). There is no proposal
for the construction or wideniag of
road under-bridge, but there wag a
proposal for the construction of a
road over-bridge in replacement of
the existing level crosskag at Remuna
Road, Balasore. The estimate for
this work was sent to the State Gov-
ernment for acceptance in June, 1976
but in the absence of a response from
them so far, the proposal is being
dropped from the Railway's Works
Programme.

(e) Yes.

Conversion of Rupsa-Bangiriposhi
Narrow Gauge into Broad Gauge
Line

4716. SHRI L. L. KAPOOR: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether any further steps
have been taken to broad gauge
Rupsa-Bangiriposhi narrow  gauge

Railway line and extend it so as to
connect to a point at Gorumatisani-
Tata or Tata-Kharagpur Railway line
of the S.E. Railway;

(b) whether Orissa Government
have represented for the extensior
and to make broad-gauge the afore-
said railway line; and

(c) if so, the progress of the pro-
posal made on this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
A survey for the gauge conversion of
Rupsa-Talbang narrow gauge line to
broad gauge was carried out ia 1972-
73 but the project was not found to
be viable. South Eastern Railway
administration requestedq the Govern--
ment of Orissa in the begimiing of
this year to furnish details of the in-
dustries proposed to be set up by
them and other development schemes
for exploitation of forest and mraeral
Tesources in the area served by the
line. In May, 1977 the State Govern-
ment furnisheq the details of traffic
likely to be generated #a the area
and the matter is still under consi-
deration.

Availability of Drugs to Consumers at
Fixeg Prices

4717, SHRI OM PRAKASH TYAGI:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what steps are proposed to
make available drugs to consumers at
fixed prices so as tp eliminate pro-
fiteering and hoarding at different
levels; and

(b) whether Government would ex--
plore the possibility to attract fresh
investment for manufacture of bulk
drugs by introducing a system of”
different prices for the same bulic
drugs produced by old and new units:
as well as smal] scale unifs by buying,
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them through some Central agenc)
and selling them to the formulation
manufacturers at a uniform pooled
Pprice?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Prices of drugs are sta-
tutorily controlled under :he Drugs
(Prices Ccutrol) Order, 1970. Prior
approval of the Government is neces-
sary for revision in prices once fixed/
approved by Government as also for
fixation of price of wew packs/new
. formulations.

To ensure that drugs are sold at
fixed prices; provisions like Display
of Price List at the place of business
and price at which split quantities
should be sold have been incorpora-
‘ted iy the Order. Further, Para 15
of the Order was amended with effect
from 1st May, 1975 to provide that
no retailer shall sell any formulations
1o a customer at a price exceeding the
Tetail price of that formulation in tne
price list approveq by the Government
or the price displayed a1 the label of
the container of the formulation,
whichever is less, plus the local taxes,
if any, payable.

Te ensure that drugs are not hoard-
ed, Para 19 of the Order provides that
subject to the provisions of Drugs &
“Cosmetics Act, 1940, no dealer shall
withhold from sale or refuse to sell
any drug available with him to a cus-
tomer watting to purchase such drug.

The commission to which the re-
“tailers/wholesalers shall be entitled
hag also been fixeq under the provi-
‘sions of the said Order.

In addition manufacturing 1mits are
Tequired to declare the prices of new
‘bulk drugs manufactured by them
within 14 days of commencement of
such production under the provisiens
of M:}he Diugs (Prices Control) Order,
1970,
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There are at present 45 bulk drugs
which are canaliseq for import
through the State Chemicals and
Pharmaceuticals Corporation of India
Ltd. 17 bulk drugs are distributed by
IDPL and the remaining 28 by the
State Chemicals aud Pharmaceuticals
Corporation of India Limited, In res-
pect of bulk drugs where. indigenous
production is also there in addition to
imports pooled prices have been fix-
ed. Preseutly pooleg prices are in
operation in respect of the following
bulk drugs: —

1. Amidopyrin

2. Analgin

3. Metronidazole

4. Phthalyl Sulphathiazole
5. Phenobarbitone

6. Streptomycin Sulphate
7. Riboflavin

8. Vitamin B.1

9. Chloramphenicol Powder
10. Chleroquin Phosphate
11. Fursemide

The entire gamut of drug pricing
is being reviewed in the context of
the recommendaticas of the Hathi
Committee on Drugs and Pharmaceu-
ticals Industry. Government  are
likely to take a fina] decision on the

-recommendations shortly. '

.M/s Ciba (I) Ltd, and Ciba,
Switzerland

4718, SHRI OM PRAKASH TYAGI:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleaseq to state:

(a) the initia] equity participation
of M/s Ciba (I) Ltd, by Ciba
Switzerland and broad features of the
agreement entered into between the
two firms;

(b) what are the itemg of manu-
facture envisaged initially by Ciba
(Iy Ltd. amd what ate the changes
made afterwards;
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" (¢) whether thair agreement was
approved by the Foreign Investment
Board or any other agency; and

(d) if naf reasons thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (d). The initial equity parti-
cipation in Ciba (I) Ltd, (Now Ciba
Geigy of India Ltd.) by Ciba Swit-
zerland had been Rs. 3 lakhs.

M/s. Ciba Geigy of India entered
fito the following twp agreements
with M/s. Ciba Geigy Ltd. Switzer-
land.

(i) Technica]l Collaboration Agree-
ment for manufacture of pesticides
(Phosphamidon, DDVP, Zinc Dime-
thyl Dithic Carbamate). This was
approved vide this Ministry's letter
No. A&I-32(7)/64-Pt dateq 7-4-73.

(ii) Agreement to appoiut CIBA-
GEIGY Limited, Switzerland, as ex-
port agents outside India for securing
orders of Drugs, Chemical Interme-
diates, Packaging Materials, Dyestuffs
and Textile Auxiliary products, Agro-
chemicals, Synthetic Respis, Harde-
ners and Ancillaries.

This has Reserve Bank’s approval
vide their letter No, EC. BYX. COM
C./G(i) 3281.74 dateg 1-1-1974.

No change has so far been effected
in the above agreements,

In accordance with the terms of
Agreement (i)
Geigy (I) Ltd. are to pay in Switzer
land to Ciba-Geigy SFr. 850,000 to
Provide know-how ang technical »d-
vice, technical training to their em-
Ployees and necessary machinery and
equipment for manufacture of Phos-
rhamidon and intermediates,

According to Agreement (i) above,
Mrs, Ciba-Geigy (I) Ltd. are %0 pay
8 commission of 2 per cent of the

B value of auy order for the pro-
ducts procured through CIBA-GEIGY.

3087 LS8,

above, M/s. Ciba-

Number of Working Days of High
Courts

4719, SHRI OM PRAKASH TYAGI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a)- whether it is a fact that the
High Courts in the country have only
about 220 working days in a year; and

(b) are the number of working
days proposed to be increased as the
work load in each High Court is in
huge arrears?

THE MINISTER, OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN). (a) It
has been left to each High Court to
fix the periods of vacation in such
a manner ag to ensure that the num-
ber of working days does wot fall be-
low 210 days in a year.

(b) A proposal to increase the
number of working days in the High
Courts, by reducing the annual vaca-
tion from 6 weeks to 4 weeks, for
the purpose of expediting the decision
of cases which are in arrears is being
examined.

fet-aaf  TwgEl  gwEE W
wEr § Qwr A\

4720, = W[EA WAE ;=T
™ A 77 ga A gwr A fF o

(%) #a1 ag @+ & fF feeeit ot
T THFSE T TF9T ¢ q@l
Twal § | mafy w7 3w &1 gfee
s #72 § O AT grEr g
=TT ¥ faafas f agi & 390 IeEIEY
#9290 93 § ; WR

(=) afegt atar g asETH
TFFAE FV FIN AFAT TL FT F T8
a% faare &40 ?
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W AT ® Tew war (it fira
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feesit T TAdw AT &Y ¥
Thate #t fawwar &1 @ @I go
TH ATEN I FILTICSTAN FTHIE T&7TH
SCE

felioprrar s W& @

AT A IqHN

4721. WY A=A wrE - wWT W
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Over Productin of items py Foreign
Drug Firms

4723. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether some foreign drug com-
panies have been over-producing items
of their liking and were allowed im-
ports of raw materials, although they
had shown sgpecific capacities of these
items in their applications for indus-
trial licences;
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(b) if so, the reasong for not restric.
ting their over-production;

(c) the names of firms, licensed
capacities, over-production, import of
raw materials—quantity and CIF price,
during the last three years; and

(@) whether they hag produced
formulations over-produced by them
during this period and if so, the
broad outlines thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (c). The requisite informa-
tion, except for the quantity and CIF
value of imported raw materials con-
sumed by the foreign drug compamies
for the manufacture of bulk drugs
where they have exceeded their
licensed capacities, has already been
furnished in reply to Lok Sabha un-
starreq Question No. 3667 =nswered
cu 13-12-77. The remaining informa-
tion jg being collected and will be
laid on the Table of the House.

(b) The policy on action to be
taken on excess production is uader
active consideration of Government,
having regard to the relevant recom-
mendations of the Hathi Committee.

(d) Though certain cases of excess
vproduction of drug formulations by
foreign companies have come to the
notice of Government, no special
study has yet beey made jin this re-
pard. Since the Industrial Licences
for the manufacture of drug formula-
tions are generally granteg indicating
the capacities category-wise such as
tablets, liquids, capsules etc, it s,
not possible to work out as to which
are the particular drug formulations
being produceq by drug companies in
excess of their licensed capacities.

Shortfall of Production in Hindustan
Antibiotics Ltd,

4724. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM

AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that there
hag been a shortfall of production dur.
ing the past one year in Hindustan
Antibiotics Limited;

(b) whether indiscipline and mal-
practices among the staff in Hindustan
Antibiotics Limited, Pimpri are on in-
crease, ag compared to last five years;

(c) whether the shortfall in pro-
duction and increasing indiscipline
couly be attributed to sending the
Managing Director on forced leave;
and

(d) if so, how wwould Government
rectify the position; if not, what are
the other reasons and the solutions
thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The production of bulk drugs by
Hiftdustan Armtibiotics Limited during
1975-76 ang 1976-77 is indicatej be-
low:—

1975-76  1976-77

Penicillin (mmu) . 6478 74° 00
Streptomycin (kgs). . 61789 85048
Vitamin C (kgs.) . 3943 1291
Ampicillin (kgs.)

439" 00 760

(b) and (c). No, Sir.

(d) Does not arise. The produc-
tion of Vitamin C was low as the
plant is being rehabilitated with the
assistance of M/s. Roche Products
Limited. All wiecessary steps to tone
up discipline, ameliorate industrial
relations and increase productivity
are being initiated.
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Ispue of Licences o LDPL. and
HAL.

4725, SHR] SURENDRA. BIKRAM:
Will the” Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleaseq to state:

(a) the detaily of industrial licen-
ces, import licences givem to IDPL
and Hindustan Antibiotics Limited,
during the last three years period;
the capacities and targets achieved in
regard to them;

(b) the present production of HAL,
item-wise, capacity-wise and how
would Government like them to achie.
ve the approved targets in the interest
of consumers; and

(c) what is the present produc-
tion of Vitamin C, Penicillin and its
strain obtained from Japan, the detail

of the agreement, production in last
one year and reasons for losses, if any?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The details of Industrial Licences
granted to IDPL and the extent of
implementation thereof have already
been mdicated in reply to Lok Sabha
Unstarred Question No. 2802 gnswer-
ed on 6-12-1977. No  Industrial
Licence was granted to M/s. HAL
during the last three years.

n

The details of import liceaces gran-
ted to them are being collected and
will be placed on the Table of the
House.

J

ke
(b) ang (c). The production of
bulk drugs by HAL during the years
1974-75, 1975-76, 1976-77 is indicated
below: —

Production
Item. Unit. 1974-75 1975-76  1976-77
¥
Penicillin . : . F MMU 62°83 64°78 74*00
Streptomycin s s s . Kgs. 66370 61789 85048
Vitamin C 5 : Kgs. 618.0 3933 1291
Ampicillin , . T . . 5 . Kgs. 195 430 760

In order to improve the efficiencies
and to achieve the approved capaci-
ties of HAL, Government have allow-
ed the introduction of better strains
and technologies for this production
of Penicilli; and Streptomycin. Gov-
ernment have also agreed to the uti-
lization of assistance offereq by M/s.
Roche Products Limiteq for tha re-
habilitation of HAL's Vitamin C Plant.

The terms of collaboration of HAL
with M/s. Toyo Jozo of Japaa for
Penicillin Straing and technology are
ag follows:

(i) Payment of US $ 200,000
subject to taxes for supply of strains

-

and technology and documeats con-
nected therein.

(ii) Payment of US $ 210,527
subject to taxes for the technical
services. to be rendered by the
foreign firm in HAL's Plaut at

Pimpri.

HAL's net loss during 1976-77 was
Rs. 67.74 lakhs as against Rs. 291.65
lakhs during 1975-76. The reduction
in loss was due to higher capacity
utilisation in respect of bulk Strepto-
mycin, Vials, formulations, tablets,
and capsules ang successful introduc-
tion of the first phase of the new
high yielding Peuicillin strain and
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technology during the latter half of

the year 1976-77. Production of Peni-

cillin from April-November, 1977 is

of the order of 47.7 MMU as against

40.7 MMU from April-November,

1976. The Vitamin C plant is uader
R rehabilitation.

As per the latest available report
from HAL, the current position in
regard top Penicillin from Toyo Jozo
technology is as follows;

(i) Iy pilot plant, Penicillia V
average is 31,000 u/ml for the last
ten batches at an average age of
197.9 hours. Average of last four
batches is 33,663 u/ml at an average
age of 209.25 hours.

(ii) in pilot plant Penicillin G
average is 25,465 u/ml for last ten
batches at an average age of 175.2
hours. Following complete Toyo
recommendations, average wof last
four batches is 30,138 u/ml at an
average age of 179.3 hours.

(ili) One fermentor has already
been meodified in main plant to Toyo
requiremenits, HAL has obtained
Penicillin G 30,800 u/m] at 191.5
hours age.

(iv) For Penicillin V in main
plant, HAL have already otained
over 30.000 u/ml in more than nine
batches so far.

Recommendation; of Marathe Com-
- mittee

4726, SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it ig a fact that Go-
vernment has accepted the Marathe
Committee's recommendation to fix re-
tention prices for various fertiliser fac-
tories allowing each one of them a
net post-tax return to certain limit
capacity utilisation; and

(b) if so, the details regarding the
‘other recommendations as well as

the question of phosphatic fertiliser
prices? '

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) and (b). The Com-
mittee on Fertilizer Prices, headed by
Shri S. S. Marathe had, in Part I
of its Heport, recommended a system
of retention prices for the nitroge-
uous fertilizer units based on a capa-
city wutilisation of 80 per cent and
a combination of norms and actuals
in regard to the consumpticn uvf raw
materials, utilities and other inputs,
maintenance ang other costs, ang a
provisicny for a post-tax return of
12 per cent on net worth, The Com-
mittee hag also recommended creation
of a Fertilizer Industry Coordination
Committee to administer ‘he system
of retention prices and certain fiscal
and other measures {g bring down the
cost of future fertilizer plants. Deci-
siong of the Government gn the re-
commendatictis of the Committee are
contained in a Resolution published
in the Gazette of India on the TIst
November 1977, a copy of which has
already been laid oy the Table of the
House in reply to Unstarred Question
No. 382 on 15-11-1977.

Part IT of the Report of the Com-
mittee dealing with phosphatic fertili-
zers is awaited.

vfuwgrafgdoe a$ A

an fea
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(%) 71 gafee & W9 q%
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Allotment of Berths/Seats to I and II
Class Passengers on Waiting List

4730. SHRI PUNDALIK HARI
DANWE: Will the Minister of RAIL-
WAYS be pleaseqd to state:

(a) what are the rules for allot-
ment of berths/seats to I and II class
passengers kept on the waiting list;

(b) the nameg of the passengers
who were on the waiting list for allot-
ment of berths in three-tier Sieeper
Coach ex. Allahabad by 39 UP Janata
Exprecs on 22-10-77;

(c) whether waiting list passengers
were a lotted vacant berthg serially
at Allahabad and if so, how many
berths were receiveq vacant at
Allahabad and how many wait-listed
and other passengers were given
allotment;

(d) whether it is a fact that corrupt
practices are being indulged in allot-
ment of berths; and

(e) if so, whether Government will
depute officers on orderly duty to
check important trains so that there

ig no harassment to bonafide passen-
gers?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) FPassen-
gers on the waitmg list are allotted
accommodation strictly in order of
priority at the time of preparation of
charts. Accommodation becoming
available against last minute cancel-
lations or on arrival of the train in case
of intermediate stations is allotted to
such of the passengers on the waiting
list ag are present strictly in order of
their position on the waiting list. If
accommeodation is still available after
disposing of the waiting list, the same
is allotteq to other passengers present.

(by The following passengers were
'on ‘the waiting list: —

1. Smt, Bhagat Singh
2. Shri N. V. Rai



239 Written Answers

. Smt. N, V. Rai

. Shri Harish Chand
Smt, Jugny Sinha
Shri L. R, Gautam
Shri S. V. Upadhiya
. Shri Najmal Hussain
. Shri Amir Anvi

=y

© ® e o

(c) Twelve berths were available
for allotment when the train reached
Allahabad.  Five passengers out of
g on the waitiag list contacted the
staff on reservation duty at the assist-
ance booth who were duly allotted ac-
commodation, The remaining 7 berths
were allotted to other passengers pre-
sent.

(d) aad (e). Frequent surprise
checks by Officers and supervisory
staff are ccuducted at important sta-
tions to keep a strict watch on proper
allotment of berths/seats and to avoid
any inccuvenience or harassment to
the bonafide passengers. During rush
periods, these checks are intensified.
Immediate corrective action is taken
1 the event of any irregularity com-
ing to the notice during the checks.

Change in Public Dealing Seats

4731. SHRI PUNDALIK HARI

DANWE: Will the Minister of

RAILWAYS be pleaseq to state:

(a) whether in the revised office
order issued in supersession of all pre-
vious orders, the Assistant Commercia]
Superintendent, Allahabad, did not re-
commend any change on public deal-
ing seats, which were under occupation
by clerks for more than five years or

50

(b) the idea behind this scheme of
changing the seats of the clerks/head
clerks in the Commercial Branch of
the Divisional Superintendentg Office
of Allahabad Division;

(¢) whether the clerks working on
public dealing seats i.e. demurrage,
wharfage etc. regularly pay share to
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the Commercial Officers out of the il-
legal money earned by them and for
this reason alone they are alloweq to
work continuously and in some cases
they are working for more than five
years; and

(d) if g0, the steps proposed to be
taken in the matter to remedy the
situation?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS:
(SHRI SHEO NARAIN): (a) and
(b). With a view to improve effi-
ciency, ‘Heag Clerks system’ where-
by Head Clerks were made responsi-
ble direct to the Commercial Officer,
wag introduced in the Commercial
Brauch of the Divisional Superinten-
dent’s office, Allahabad with effect
from 27-7-1977. Some  changes
which were necessitateq as a result
of some retirements in the Commer-
cial Branch were also made for cer-
tain seats. Though as a result of ac-
ceptance of the recommendations of
the Administrative Reforms Commis-
sion, scheme of periodical transfers
on public dealing seats has been
abandcued, there is only one dealer
working on a public dealing seat for
more than five years. He is not
working on demurrage/wharfage seat
and his workiig wag considered satis-
factory, there being no complaint
against him.

(c) This is not correct.

(d) Does not arise.

Collection of Wharfage/Demurrage

4732. SHRI PUNDALIK HARI
DANWE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether in the Office Order
recently issued by the Assistant Com-
mercial Superintendent with the ap-
proval of the Senior Divisional Com-
mercial  Superintendent, Northern
Railway, Allahabad, revised working
system of Commercial - Branch has
been introduced;
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(b) whether Assistant Superinten-
dent (Commercial) has been made
responsible for general working and
supervision of Commercial Branch
and to attend to important work;

(c) whether the said Superinten-
dent has been prohibited from col-
lecting wharfage/demurrage cases
and files are passed on to dealing
clerk by the Office Superintendent,
who is lower in rank than the Super-
intendent;

(d) whether this new procedure
has created indiscipline amongst the
subordinate staff functioning under the
Assistant Superintendent resulting in
encouragement of corrupt practices
in dealing with demurrage/wharfage
cases; and

(e) if so, what steps are being
taken to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
In the Riterest of expeditious disposal
and with a view to avoiding the en-
try of outsiders in the Commercial
Branch, a revised procedure has been
introduced whereby applications for

_waiver of wharfage/demurrage are
collected by the Office Superinten-
dent, and handed over to the Head-
Clerk concerned in the Commercial
Branch who puts them up to the com-
petent authority for decision. The
Assigtant Superintendent (Commer-
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cial) is incharge of other important
functions in the branch.

(d) No.

(e) Does not arise.

Agreement entered between Drug

Firmg
4733. DR.  LAXIMINARAYAN
PANDEYA: Will the Minister of

PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) what was the initial equity parti-
cipation in M/s Laderlay Labs., Boots,
B.D.G. Dumex Pvt. Lid.,, Pfizer and
Cyanamide by their priicipals;

features of agree-
ments entered into between the
principals of the above firms with
them for operations in India;

(b) the main

(c) what were the original items
of production ang what are the sub-
sequent changes; and

(d) whether the agreements were-
approved by Foreign Investment:
Committee/Board, "if not, the reasons
thereof?

THE MINISTER OF PETROLEUM"
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a).

(a) (i) MJs. Lederle Lab (I) Ltd. now Cyanamide (I) Ltd.  Rs. 1-50lakhs,
(ii) M/s. Boots Co. (I) Ltd. . Rs. fo'0o lakhs,
(iii) B. D. H. {now Glaxo Lab. (I) Limited]. , Rs. 150 lakhs.
(iv) Dumex Pvt. Ltd. (now Pfizer Ltd.) i . Rs. 2°00 lakhs.
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{b) to (d). A Statement furnishing
the requisite information is laid on
the Table of the House. [Placed in
Library. See No. LT-1445/77].

Complaints regarling Catering of
Food in Mail Trains

4734. SHRI SAMAR GUHA: Will the
"Minister of RAILWAYS be pleased to
state:

(a) whether complaints have been
received regarding catering of food
in long-distance Madil trains;

(b) whether gualities and distribu-
“tion of food in such trains have de-
teriorated;

(¢ if so, facts thereabout;

(d) facts about the names of the
trains in which dining cars are still
-provided;

(e) the extent of expenditure found
-curtailed after withdrawing of dining
-cars from various mail trains;

{f) the agencies now
food to the mail trains; and

supplying

(g) the method of examining and
-controlling qualities and distribution
-of food by these agencies?

THE MINISTER OF STATE IN THE
"MINISTRY OF RAILWAYS (SHRI
‘SHEO NARAIN): (a) Occasional com-
plaints are received in regard to Cater-
sing of food on long-distance Mail and
Express trains.

(b) .No.
(¢) Does not arise.
(d) A statement is attached.

(e) The information is being collec-
“ted and will be laid *on the floor of
“the Sabha.

(f) The catering requirements of
‘the passengers are met from the sta-
stin catering establishments enroute.
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(g) The quality of food and the
standard of service in the static cater-
ing establishments is kept under con-
stant watch by frequent inspections,

Statement

{d) Dining/Pantry/Buffet/Kitchen
Cars are running on the following
Mail and Express Trains:—

1. 3Dn/4Up Frontier Mail

2. 25Dn/26Up A. C. Express/Pas-
chim Express

3. 151Dn/152Up
Rajdhani Express

4. 21Dn/22Up Flying Ranee

5. 1Up/2Dn Ahmedabad-Delhi
Mail

Delhi-Bombay

6. 31Up/32Dn Jayanti Janta Ex-
press (Ahmedabad-Ajmer)

7. 171Dn/172Up
Tawi Super Expresg

8. 501Up/502Dn Pink City Express
" 9. 1Up/2Dn
Mails

Bombay-Jammu

Bombay Howrah

10. 13Up/14Dn Howrah.Tata Steel
Express !

11. 11Up/12Dn  Howrah-Rourkela
Ispat Express

12. 21Up/22Dn Dakshin Express
13. 1Up/2Dn Golconda Express
14. 5Up/6Dn Krishna Express

15. 123Dn/124Up Andhra Express
16 16Up/15Dn G. T. Express

17. 35Up/40Dn Brindavan Express

18. 1583Up/154Dn  Cholan and
Mysore Express

19. 131Up/132Dn  Delhi-Manglore
Jayanti Janta Express

20, 122Up/121Dn Tamil Nadu Ex-
press
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21. 140Up/139Dn Ganga-Kaveri

Express

22. 142Dn/141Up Coromondal Ex-
press

23. 13Dn/14Up
Janata Express

24. 153Up/154Dn  Delhi-Muzzaffar-
pur Jayanti Janta Express

25. 119Up/120Dn  Gomti Express

26. 81Up/82Dn Howrah  Deluxe
Express

27. 103Up/104Dn Howrah Deluxe
Express

Bombay-Madras

28. 101Up/102Dn Delhi-Howrah
Rajdhani Express

29. 305Up/306Dn Howrah-Asansol
Express

30. 307Up/308Dn  Black Diamond
Express

31. 309Up/310Dn Coalfield Express
32. 155Up/156Dn Tinsukia Mail

33. 167Up/168Dn Vikramshila Ex-
press

34. 5Dn/6Up Bombay-Punjab Mail
35. 301Dn/302Up Deccan Queen
36. 79Dn/80Up Taj Express

37. 305Dn/306Up Deccan Express
38. 309Dn/310Up Janata Express

39. 201Dn/202Up Panchavati Ex-
press

40. 1Up/2Dn Kalka-Howrah Mail

41. 57Up/58Dn  Bombay-Amritsar
Express

42, 91Up/92Dn Bikaner Mail
43. 93Up/94Dn Jodhpur Mail
44. 89Up/90Dn Bikaner Express
45. 9Up/10Dn Kanpur Express
46. 3Up/4Dn Assam Mail (MG)

47. 15Dn/16Up Gauhati Lucknow
Express
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48. 59Up/60Dn Kamrup Express
(BG)
49. 5Up/6Dn  Kamrup Express
(MG)

50. 15Dn/16Up Saurashira Express
51. 11Dn/12Up Gujarat Express
52. 37Up/38Dn Viramgam Mail

53. 33Up/34Dn  Janata Express
Fast Passenger (MG)

54. 23Up/24Dn Bombay-Delhi
Janata Express

55. 59Up/60Dn Geetanjali Express

Committee of Legal Experts for Sim-
plification of Legal Procedures

4735. SHRI SAMAR GUHA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have
decideq to set up a new Law Commis-
sion or a Committee of Legal Experts
for simplification of legal procedures
for evolving a system of rendering
speedy justice to the people; and

(b) if so, facts thereabout?

'THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAYV): (a) and (b). The
Eighth Law Commission has been re-
constituted for a period of three years
from 1st September, 1977 to 31st
August, 1980, with the following terms
of reference:—

(1) To keep under review the sys-
tem of judicial administration to
ensure that it is responsive to the
reasonable demands of the times,
and in particular, to secure—

(a) elimination of delays, speedy
clearance of arrears and reduction
in costs so as to secure quick and
economical disposal of cases with-
out affecting the cardinal principle
that decisions should be just and
fair;
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(b) simplification of procedure
to reduce and eliminate technicali-
ties and devices for delay so that
it operates not as an end in itself
but as a means of achieving jus-
tice; and

(¢) improvement of standards of
all concerned with the administra-
tion of justice.

(2) To examine the existing laws
in the light of Directive Principles
of State Policy and to suggest ways
of improvement and reform and
also to suggest such legislation as
might be necessary to implement the
Directive Principles and to attain
the objectives set out in the Pream-
ble to the Constitution.

(3) To revise the Central Acts of
general importance so as to simplify
them and to remove anomalies, am-
biguities and inequties.

(4) To consider and to convey to
the Government its views on any
other subject reiating to law and
judicial administration that may be
referred to it.

2. It will be observed from the terms
of reference, mentioned at (1) and (4)
above, that the Law Commission is to
consider simplification of legal proce-
dures for evolving a system of render-
ing speedy justice to the people.

3. 'The Commission will consist of
four members including the Chairman
and the Member-Secretary. The Chair-
man and Members may be either a
serving judge or retired judge of
either the Supreme Court or a High
Court or a Legal Expert, a Jurist or
a Professor of Law in a University in
India. The Member-Secretary would
be a person belonging to Grade I of
the Central Legal Service. Bhri Hans
Raj Khanna, a former Judge of the
Supreme Court, has been appointed as
Honorary Chairman and Shri P. M.
Bakshi, a member of Grade of the
Central Legal Service, has been ap-
pointed as the Member-Secretary of the
Commissioin, the other two Members
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of the Commission will be appointed
as early as possible.

4. In view of the position stated
above there is no proposal to set up a
Committee of Legal Experts for the
purpose. '

Maintenance of Railway Coaches

4736‘. _SHRI ISHWAR CHAUDHRY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the maintenance of railway
coaches, particularly of metre gauge
trains, is in a most deplorable condi-
tion;

(b) whether it is also a fact that
even in 1st Class Compartments, fans
and lights are usually missing; and

(c) whether it is also a fact that
compartments and  carriages have
been running in this condition for
the last about two years and no action
has been taken to repair and reno-
vate them?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The general stan-
dard of maintenance of Railway coa-
ches, including Metre Gauge coaches,
is satisfactory.

(b) Deficiencies of fans and lights
in Ist class coaches may occur at times,
due to acts of pilferage by anti social
elements, However, every effort is
made to replace these fittings promp-
tly to the extent possible.

(c) Apart from day fo day mainten-
ance when defects are rectified and de-
ficiencies made good, all coaches are
periodically overhauled, repaired and
renovated. No coach is normally allow-
ed to run in a poor condition con-
tinuously.
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Import of Rigs

4737. SHRI ISHWAR CHAUDHRY:
‘Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that Gov-
<ernment propose to import rigs to
step up its programme of oil explo-
ration in the country; and

(b) if so, what are the details in
this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND  FERTILI-
ZERS (SHRI H. N. BAHUGUNAY}: (a)
and (b). There is no proposal to im-
port any further rigs other than those
which have already been ordered, for
stepping up oil exploration on land in
the country.

Regarding offshore rigs, however,
O. N. G. C. has not yet taken a view
finally whether to purchase more rigs
or not.

Committee to review the Prices of
Drugs produced by Public Sector
Undértakings

4738. SHRI K. A. RAJAN: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government has a pro-
Pposal under consideration to set up a
‘Committee to review the prices of
intermedijate drugs produced by the
public sector undertakings; and

{b) if so, the details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
{(a) and (b). The entire gamut of pric-
ing policy for drugs in the context of
the Hathi Committee’'s recommenda-
tiong is being reviewed by the Govern-
ment. In order fo contain the prices
of drugs, the cost of various inputs,

including the prices of intermediates
produced by public sector undertakings
angd others as well as of imported inter_
mediates would have to be reviewed
by the Government, A decision on
the mechanics thereof would bte taken
shortly.

Fertilizer Projects at Rewas and
Nova Sheva

4739, SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Investment Approval
Board has been by-passed while pro-
ceeding with preparations for the
giant fertilizer projects at Rewas;

(b) is it a fact that even final
feasibility reports for the projects is
not vet ready;

(c¢) whether some high officials of
the Qil and Natural ‘Gas Commission
and of his Ministry who have appa-
rently developed vested interest in the
Bombay-Uran  submarine  pipeline
project, are hurrying up with the
Rewas fertilizer projects to thrust the
pipeline project as a faite accompli on
the nation; and

(d) is it @ fact that earlier the
Maharashtra Government and Nation-
al Environment Engineering Research
Institute had taken a firm stand
against the proposal for a fertilizer
project at Nova Sheva on the ground
that it may ecause serious pollution
problems for Bombay, if so, whether
Government has taken particularly
the opinion of NEERI on the effects
of these projects or has preferred to
by-pass it?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
No, Sir.

(b) No. Sir. The feasibility report
on the project is ready and is being
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processed for necessary investment
approvals.

(¢) No, Sir. Phase III of the Bom-
bay High programme, which includes
the laying of a submarine pipeline
from Bombay High to Uran for the
transportation of gas, has been appro-
ved by Government.

{d) The earlier proposal was to set
up a plant for the manufacture of
phosphatic fertilizers at Nova Sheva,
while the present proposal is to set
up a plant for the manufacture of
nitrogenoug fertilizers at Rewas. A
nitrogenous fertilizer plant has much
less pollution problems than a plant
for the manufacture of phosphatic
fertilizers.

According to studies carried out, the
quantum of effluents from the pro-
posed fertilizers plant at Rewas would
be within permissible limits and would
not cause any pollution problems in
Bombay city. Government wiil look
into all aspects, including pollution,
carefully before according the neces-
sary investment approval.

Commercial Production of 0il in
Bombay High

4740. SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether in view of the Bombay
High oilfields starting commercial
production of oil this production will
not be sufficient to provide the surplus
for further exploration of this field;

(b) if not, to what extent is further
exploration budgeted out of borrowed
funds; and

(¢) to what extent is the consumer
benefiting due to increased in indige-
rous ouipui of oil?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND  FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)

DECEMBER 20, 1977

Written Answers 252

and (b). Budgetary support is pro.
vided by Government to the Qil &
Natural Gas Commission as a whole
from year to year depending on the
level of ONGC’s total Programme,
both onshore and offshore and the ex-
tent of its internal resources. Budge-
tary support from the Government is
partly in the form of grant (equity)
and partly in the form of loans. ONGC
also obtains loans from the Oil In-
dustry Development Board. Specifi-
cally for the development of Bombay
High, ONGC has entered into agree-
ments with the World Bank for a
loan of $ 150 million and also with a
Consortium of Banks for a Euro Dol-
lar loan of §$ 50 Million.

(¢) The prices of petroleum pro-
ducts are now based on a weighted
average of the price of indigenous
crude and the price of the imported
crude. To the extent indigenous pro-
duction of crude oil. including offshore
oil, would go up, it would offset the
effect of the increasing prices of im-
ported oil and thereby help maintain
the price line for the consumer to the
maximum extent possible.

Recommendations of 0Oil Pricing
Committee

4741. SHRI D. D. DESAIL: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(2) whether any of the recom-
mendations of the Oil Pricing Com-
mittee have not so far been imple-
mented;

(b) if so, the reasons thereof;

{¢) when will these recommenda-
tionz be fully implemented; and

(d) the loss if any, the consumers
of oil products mdy suffer due to the
non-implementation of these recom-
mendations for long period?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
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and (b). The Oil Prices Commitiee had
submitted an Interim Report which
wag implemented by Government with
modifications w.e.f. 14-7-1975. Govern-
ment Resolution dated 16-12-1977 con-
taining decisions on the important re-
commendations in the final report of
the Committee have been laid on the
Table of the House on 16-12-1977.

(c) and (d). Decisions on other re-
commendations would be taken in due
course. 'These recommendations have
no direct bearing on consumer prices.
Therefore. there is no question of los-
ses to consumers.

Conversion of Bhadra-Nadiad Section
into Broad-Gauge

4742. SHRI D. D. DESAIL: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether and when will the
Bhadra-Nadiag section be converted
into broad gauge;

(b) whether similar conversion to
broad gauge in regard to the Sabar-
mati.-Viramgam-Okha section has also
been decided upon; and

(c) if so, details of all these con-
version works?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) There is
no proposal at preseni under consi-
deraiion for converling the Bhadra-
Nadiad narrow gauge section into
broad gauge.

(b) and(c). Yes Sabarmati is al-
ready connected with Viramgam by
a broad gauge line. Conversion of
Viramgam-Okha/Porbander metre
gauge line into broad gauge which
is now estimated to cost Rs. 60 crores
and is an approved work. The upto-
date progress on the project is 42.9
per cent and the outlay provided in
the current year’s Budget is Rs. 5.50
Crores.

Objectives and obligations. of IDPL.

4743. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the statement. of objectives and
obligations of the IDPL;

(b) whether Government have
brought out a white paper on certain
projects; angd

(c) if so, will Government lay copy
of the white paper on Table of the
House?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) IDPL had prepared a statement
of objectives/obligations which will
be finalized in consultation with the
Bureau of Public Enterprises.

(b) and (¢). Information is- being
collected and will be placed on the
table of the House,

Shortage of working capital of M/s.
Smith Stanistreet Limited; Calcutta

4744. SHRI MOTIBHAI R. CHAU-
DHARY: Wiil the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that for
shortage of working capital, jt has
not been possible for M/s. Smith
Stanistreet Ltd., Calcutta to attain full
production;

(b) whether any additional capital
investment was made after the mana-
gement was taken over by IDPL; and

(c) if so, the details thereof and
the proposals for its future expan-
sion?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Government have been providing
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working capital requirements of M/s.
Smith Stanistreet and Co. Ltd., Cal-
«utta for attaining full production.
During 1977-78, a working capital of
Rs. 30.70 lakhs has been made avail-
.able. Production which was of the
order of Rs. 341.6 lakhs in 1975-76
rose to Rs. 423.6 lakhs in 1976-77.

(b) During the ‘takeover of mana-
-gement’ period, no capital investment
for creation<df fresh assets or replace-
‘ment of old assets was made for the
reason that such investment decisions
could rightly be taken only when the
future of the undertaking, at the end
of the IDR ‘Act, ‘take over’ period, is
-decided.

(c) The undertaking has very re-
cently submitted a Feasibility Report
for expansion of formulation capacity.
“This report is under scrutiny by the
Government and a quick decision on
related investment precposals would
‘be taken.

"Rehabilitation of M/s. ‘Smith Stapi-
‘streét

4745. SHRI MOTIBHAI R. CHAU-
‘DHARY: Will the Minister of PET-

ROLEUM AND CHEMICALS AND .

FERTILIZERS be pleased to state:

(a) whether Government had
sought advice from the Industrial Re-
construction Corporation of India for
rehabilitation of M/s, Smith Stani-
street, Calcutta; and

(b) if so, the major points of ad-
vice received and the steps taken to
implement them?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir,

(b) Industrial Reconstruction Cor-
poration of India had appointed a
‘Consultant to advise on the scope of
rehabilitation of M/s. Smith Stani-
street and Co. Ltd., Calcutta, Based
-on that Neport, IRCI felt that in view
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of the inherent non-viability of the
unit without going in for substantial
expansion/diversification the guestion
of their extending financial assistance
did not arise. Any scheme of expan-
sion /diversification would involve
substantial investment which was not
possible without reconsiruction of ca-
pital and seizaBle investment on the
part of Government, '

This company has since been na-
tionalised on the 1st October, 1977.

Annual Productiqn of Drug Formula-
tion

4746. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the annual production and
names of drug formulations by firms
with more than 26 per cent foreign
equity during last three years, along
present
production, firm-wise;

(b) the details of agreements arriv-
ed at from time to time with the firms
with more than 26 per cent foreign
equity; how many of them have been
implemented and how many of them
have not been implemented;

(c) whether Government have
taken or propose to take steps to
revoke such  agreements/industrial
licences; ang

(d) the consumption of established
imported raw materials and the ex-
penditure of foreign exchange during
last 3 years, separately for all these
firm.s?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (d). No system exists at pre-
sent for monitoring the detailed in-
formation' asked for. The time and
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labour involveq in compiling such in-
formation is not considered commen-
surate with the results likely to be
achieved.

Monopolistic hold of multinational
firms in drug industry

4747. SHR] K. MALLANNA: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what steps Government pro-
pose to take or taken to end the mo-
nopoiistic hold of multi-national cor-
porations in drug industry; ang

(b) whether Government have a
proposal for encouraging co-operative
units in drug industry?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The following measures to en-
courage the expansion of the public/
Indian Secior (which later inter-alia,
may include cooperative units) and to
regulate the expansion of the foreign
sector are being taken:—

(i) As indicative categorization
‘of drugs has been drawn up where-
by certain drugs shall be reserved
for exclusive manufacture by the
Public/Indian Sectors alone;

(ii) Inter se preference for these
sectors in approval of manufactur-
ing schemes in the open list also.

(iiiy Manufacture of increasing
number of essential bulk drugs
through public sector undertakings;

(iv) Industrial Licences are usual-
ly not issued to foreign firms for
producing formulations unless link-
ed with the production of bulk
drugs, whereas Indian firms are al-
lowed additional formulation capa-
city, unconnectedq with manufacture
of Bulk Drugs, within certain para-
meters;

3087 LS—9

(v) Foreign firms are asked to
take up production of bulk drugs
from more basic stages and to make
available a suitable portion of their
bulk drugs production to non-asso-
ciateq formulators in the country as
a condition for permitting expansion
in capacity or taking up new acti-
vity; appropriate export obligations
are also imposed where considered
necessary.

(vi) Policy decision on the whole
gamut of the drugs industry, in-
cluding the role and control of the
foreign drug companies, are likely
to be taken soon, keeping in view
the recommendations of the Hathi
Committee.

(b) While there is no specific pro-
posal under consideration of this Mi-
nistry at present to encourage drug
manufacturing activily in the coope-
rative sector, the question of policy
in regard thereto will largely depend
on the general industrial policy of the
Government and the role they envi-
sage for that sector.

Railway development programme

4748. SHRI K. MALLANNA: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that Work-
ing Group of Railways to draw up
a detailed railway development pro-
gramme for the next five years from
1978-79 1o 1982-83 has been constitu-
ted on the advice of the Planning
Commission; and

(b) if so, the details regarding its
plan and the composition and func-
tions of this group?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) A statement is attached.
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Statement
The names of the Members of the Working Groups are as under:—

%l. Name & Designation Representing
o.
1. Shri K. S. Rajan, Chairman, Railway Board . Ministry of Railways—Chairman

2. Shri M. G. Nair, Director, Railway Planning ,

5. ShriS. Chattopadhya, O.S.D. .
4- Shri B. Sinha, Joint Secretary

rity.

6. Shri R. K. Dang, Jt. Secretary .

Shri 8. M. Chakravarty, Director . .

8. Shri K. P. Singh, Joint Commissioner (Move-
ment)

9 ShriN. P Verma, Joint Commissioner (Fertili-

zers)

Shri 8. M .Kelkar, Joint Secretary

11. Shrimati Lata Singh, Director

12. Shri S, Ketharaman, Executive Director, Oil

Co-ordination Committee

13. Shri 8. R, Shah, Director

14. Shri TV, Sundararajm, D:rector, Tramport
Research |

- .

15+
(Transport)

16. Shri S. C. Misra, Chief (Transport)
17. Dr. M. Q. Dalvi, UNDP Adviser .
18- Dr.Y. K. Alagh, Adviser, Perspective

Planmr% Division.

19. ShriR. C. Sharma, Joint Director (Transport)

. ) Ministry of En;rgy
Power)
5. Shri G, B. Singh, Director, Central Elec. Aulho-J.

.

Ministry of Railways—Member & Convenor |
Ministry of Energy (Department of Coal)—
Member d

e {Department Members
Ministry of SteeF & Mines . Members
Ministry of Industry . Members

Ministry of Agriculture and
Irrigation (Department of Food) Members

Ministry of Agricultupe and
Irrigation (Departrncntof Agﬂ-

c-ul ture) Members

Mmmr-,r of Petroleum & Chmi-
cals(Department of Chemicals&

Fertilizers) . . . . Members.
Minis

; of Petroleum & Che-
Micals(

partmentof Petroleuwm) Member

Ministry of Commerce . Member

I

Ministry of Slnppmg & Trans-

port | . Members

Shri N.A.A. Narayanan, Deputy Secretary J

| Planning Commission Members

2. The terms of reference of the
Working Group on Railways are
under:—

(i) To review the carrying capa-
city of the Railways and its utilisa-
tion by the end of 1977-78 bringing
out the extent of slack capacity as

well as sectional and terminal bot-
tlenecks in the movement in spe-
cial terms.

(ii) To make a realistic assess-
ment of transport requirements for
freight traffic in each year of the
next five year plan 1978—83 in res-
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pect of major commodities carried
by railways, such as coal, finished
steel and raw materials to stee!
plants, iron ore for export, cement,
fertilisers, foodgrains, POL; railway
materials and other general goods,
the assessment of transport require-
ments may be worked out both in
terms of originating tonnage as
well as tonne kilometreage taking
into account the expected pattern
angd lead of freight traffic.

(iii) To assess the requirements or

passengers traffic in each year of
the next Five Year Plan period
1978-—
83 for (a) suburban traffic and (b)
non-suburban traffic. In regard to
non-suburban {raffic, the need to re-
duce overcrowding in traing and the
requirements of long distance
passenger traffic may be kept in
view.

(iv) To suggest policy framework
for allocation of freight ang passen-
ger traffic based on consumer pre-
ferences, cost of services etc, to
rail road transport and coastal ship-
ping.

(v) To recommend programmes
for production of rolling stock in
the production units of the Rail-
ways and in the public sector under-,
takings during the Five Year Plan
1978—83 tp match the reguirements
of rolling stock for meeting the pas-
senger and freight traffic as asses-
sed.

(vi) To formulate the Railway's
development programme and the
outlays required for each year of
the Five Year Plan period 1978—83
under the various Plan heads, such
as rolling stock, line capacity works
etc.,, after taking into account the
capacity expected to be available by
the end of 1977-78 and the projected
requirement of traffic. In view of
the long gestation period of rail-
way projects, the Working Group
may keep in view the perspective
of ten years.
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(vii) To indicate the direct emp-
loyment in man days expected to
be generated during the Plan period
for the various categories of staff
during the execution of the recom-
mended projects/programmes and
after their completion.

(viii) To indicate the rquirement of

all materials and equipment and the
extent to which these could be
available from indigenous sources,
separately from the large scale sec-
tor and small scale sector and by
imports for each year of the Five
Year Plan,

(ix) To recommend policy in re-
gard to investment in railway lines
of a developmental character.
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Bonus to Railway Siations Porters
Cooperative Labour Contract Society
Limited, Allahabad

4751. SHRI SUBHASH AHUJA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether 4 per cent Bonus was
allowed to Railway Station Porters
Cooperative Labour Contract Society
Ltd., Allahabad, while awarding them
Parcel handling contract at Moghal-
sarai;

(b) whether it is a fact that no
bonus has been paid to the workers
)y the Society for the financial year
1976-77 so far;
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(c) whether Government are aware
that this so-called Society is simply
a one man show and was/is being
run for the benefit of the Secretary
who has acquired wealth dispropor-

tionate to his known sources of in-

come; and :

(d) what action Government pro-
pose to take in the maiter 1o remedy
the situation and to aliow henefits to
the down-trodden class?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). On the Eastern Railway, while
awarding g parcel handling contract
to a labour cooperative society by
negotiation, rates for individual items
of operations are worked out having
regard to the total number of labour-
ers required for performing the work
and the local casual labour rate in
the area. This bare rate is increased
by 10 per cent on account of over-
head/supervision charges and 4 per
cent bonus, which, in fact, represents
the slight profit margin for the So-
ciety to be utilised as considered fit
by the Society.

(e) No.

(d) Does not arise.
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Railway line in M.P,

4757. SHRI SURYA  NARAIN
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:
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(a) whether he is aware that Geo-
logical Survey of India which is sur-
veying District Sidhi of Madhya Pra-
desh for exploring the possibility of
more minerals in the area is being
handicapped in the absence of any
railway line;

(b) if so, what is his reaction in the
matter keeping in view the absence of
railway line;

(c¢) whether his Ministry is consi-
dering to survey the area for cons-
truction of new lines; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). No and neither has any request
for the construction of such a rail-
way line in Sidhi District been receiv-
ed by the Ministry of Railways from
the Geological Survey of India.

(¢) and (d). There is no proposal
under consideration at present for

.construction of new line in the area

in view of the severe constraint of
resources.

Alcohol based Industry f

4758. SHRI  SURYA NARAIN
SINGH: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether his Ministry is consi-
dering for setting up of alcohol based
industry in the country -during the
next few years; and

(b) if so, details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Government of India
had appointed a Committee in Feb-
ruary, 1977 to make recommendations
for the development of industries bas-
ed on aleohol. This Commitee has
recently submitted its Report, indi-
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cating scope for the setting up of al-
cohol based indusiries in the next
few years for the utilisation of addi-
tional quantities of alcohol which are
expected to become available.  The
Industrial Licence applicantions for
alcohol based chemicals will be decid-
«d in the light of the scope envisaged
in the Report.

The Government have approved the
establishment of a new plant for the
manufacture of Nicotinamide and cer-
tain other chemicals based on alco-
hol by Indian Drugs and Pharma-
ceucals Limited at Muzaffarpur, Bihar
involving an investment of Rs. 898
lakhs. The items proposed for manu-
facture are:—

.

Proposed
‘Ttern capacity/

annum
(in tonnes)
Nicotinamide . ‘ . 300
Wientinic acid. . 500
Acetaldehyde . 7500
Methyl Ethyl Pyridire R 1200
Acetic Acid - . . . 4500

Import of Bulk Drugs

4759. SHRI GOVINDA MUNDA:
"Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the names of bulk drugs and
quantities imported during the last
three years;

(b) the names of bulk drugs manu-
factured in the country, their pro-
duction for this period, importation
of raw materials used in the manu-
facture of these bulk drugs, item-wise
with quantity;

(¢) whether it is a fact that in the
name of self-sufficiency and shortage
of foreig- -xchange high officials of

270

his Ministry want to favour multi-
nationals in our country, by regularis-

ing their wrongly overproduced capa-
cities; and

(d) what action Government pro-
pose to take against the officials res-
ponsible for giving liberal treatment
to foreign firms?

THE MINISTER OF PETROUEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The commodity-wise imports in-
dicating the quantity and value there-
of are published by the Director Ge-
neral of Commercial Intelligence and
Statistics Calcutta in their publica-
tion “Monthly Statistics of the For-
eign trade of India Vol. II-Imports.”

(b) Relevant data regarding pro-
duction of the bulk drugs manufac-
tured in the country at present is
available in copies of the annual Re-
ports of Ministry of Chemicals and
Fertilizers and DGTD which are
available in the Parliament Library.
No system of monitoring bulk drug-
wise import of raw materials exists
at present. The number of imported
chemical raw materials used in the
manufacture of these bulk drugs
would run into hundreds and the time
and labour involved in collecting
item-wise details of raw materials
consumed in the manufacture of such
bulk drugs is not considered to be
commensurate with the results likely
to be achieved.

(c) and (d). The Report of the
Hathi Committee on Drugs and Phar-
maceuticals Industry, a copy of which
was laid on the table of the Lok
Sabha on 8th May 1975, contains re-
commendations on how to deal with
cases of excess production of drugs,
both by foreign companies and Indian
Companies. The consideration of
these recommendations is in a wvery
advanced stage and Government are
likely to announce this decision there-
on shortly.
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Inerease in prices of quinine-based
drugs

4760. DR. MURLI MANOHAR
OSHI: Will the Minister of PETRO-
EUM AND CHEMICALS AND FER-
JILIZERS be pleased to state:

(a) whether it is a fact that Gov-
roment have permitted a 100 per cent
ncrease in the price of guinine-based
Irugs; if so, the names of the drugs
m which increase in prices has been
»ermitted and the reasons therefor; and

(b) whether Government are aware
‘hat with the reappearance of Mala-
ria in the country this decision will
adversely affect the poor people?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Quinine salts are ma-
nufactured by the Departmental Fac-
tories of Tamil Nadu and West Ben-
gal Governments who have their own
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Cinchona plantations. These Govern-
ments had been complaining that the
indigenous prites fixed in May, 1975
were not remunerative vis-a-vis the
prices they were fetching on exports
in the world markets and that they
did not adequately cover evep their
cost of production. To ensure maxi-
mum availability of Quinine salts
within the country to meet the in-
creased requirements of the National
Malaria Eradication Programme, it
was decided on 28th September 1977
to fix the maximum selling prices in
the country at 75 per cent of the low-
est export price realised by both the
departments during the past three
years for each of these salts pending
a detailed cost-cum~technical exami-
nation.

2. Details of selling prices prevail-
ing earlier and now fixed are given
below:—

Selling Selling *

SLNo. Name of the Drug
Price prior Price as
to 28-g-97 now fixed
Rs./kg. Rs./kg.
1. Quinine Sulphate 420 788
2. Quinine Hel. . . 479 1088.
3. Quinine Dihydrochloride . . i i . 518 T4

3. Prices of formulations based on
Quinine salts will be refixed on the
basis of revised prices now permitted.

4, Quinine salts are used for treat-
ment of resistant cases of malaria and
a major portion of the indigenous
production is consumed for the anti
malaria drive under the NNM.E.P,

5. Chloroquin Phosphate which is
a drug of choice is used for presump-
tive treatment of malaria. In respect
of this drug, as against the actual
price for State Chemicals and Phar-
maeceuticals Corporation of India

Limited of Rs. 475/kg on the basis of
CCI&E’s formula, distribution is made
at a pooled price of Rs. 428/kg. in
order to ensure that the consumers
get this drug of basic importance at
cheap price,

6. The total internal consumption’ in
1976-77 of Quinine and its Salts was
approximately 8 tonnes as against
367 tonnes of Chloroquine comsump-
tion. Thus, no adverse effects are
apprehended..
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Re-employment of Supreme Court and
High Court Judges

4761. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the names of retired judges of
the Supreme Court and High Courts
who have got re-employment with
Government or in private sector dur-
ing the lagt three years; and

(b) the posts and names of the
companies where they are re-employ-
ed?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b). Information about the retired
judges of the Supreme Court and
High Courts who have got employ-
ment with Government is being col-
lected ang will be laid on the Table
of the House, As regards retired Jud-
ges employed in the private sector,
the records reiating to about 46,000
companies registered in India are not
maintained in the Government in
such a way that this information can
be collected. The time and labour in-
volved in collecting this information
from about 46,000 cempanies will not
be comm.ensurate with the result like-
ly to be achieved.

Railwaymen Dead and Injured During
last four Months

4762. SHRI K. LAKKAPPA: Will
the Minisiter of RAILWAYS be
pleased to state:

(a) whether many railwaymen
were injured and died during the last
four months when these employees
were focussing the attention of Gov-
ermment on the railwaymens demands
for bonus merger of Dearness  Al-
lowance, ete.;

(b) if so how many such demonstra-
tions were held by them in all parts of
the country;

(c) the total loss suffered by the
Railways due to their demonstrations;

(d) whether it is also g fact that the
railwvay empioyees have asked Gov-
ernment to consider the same charter
of demands which they had placed
before Government in 1974 under the
leadership of the present Industry,
Minister; and

(e) whethe;' Government are con-.
sidering the same?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS:
(SHRI SHEO NARAIN): (a)
No one died. However 21 persons
received minor injuries during a clash
between two sections of railwaymen
in Delhi on September 22, 1977.

(b) The information is being col-
lected and will be laid on the Table-
of the House.

(e) Nil.

(d) Yes,

(e) A statement giving Govern-

ment's reaction to the various de-.
mands is attached.

Statement

regarding the out-
Points

The position
standing issues of the Six
Charter of Demands

(i) Bonus.—The question regarding
payment of bonus to the employees
of the Govt. departmental under-
takings will be considered by the
Govt. after receipt of the report of
the Study Group recently appointed
by Govt. to evolve a national policy
mm wages, incomes and prices in all
sectors, after a comprehensive study..
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(ii) Dearness Allbwance—This iz a
Zeneral issue which cannot be consi-
dered by the Ministry of Railways
a'one since it is a wider issue on
which the Government has to take a
decision, covering all Central Govern-
ment employees. On 16-11-77 the Gov
ernment has already announced ano-
other instalment of Dearness Allow-
‘ance payable from 1-9-1977.

(iii) Parity in wages with other
‘Central Govt, undertakings.—This is
intimately linked with the question of
wages, incomes and prices policy
‘which is being studied in depth by
‘the Bhoothalingam Study Group, re-
‘cently appointed by Govt

(iv) Decasualisation.—While it is mot
‘possible to achieve the ideal stage of
complete decasualisation immediately,
‘steps have been and are 'being taken
to redress grievances of casual labour
in the matter of their absorption etc.

(v) Supply of subsidised foodgrains—

“The issues raised cannot be consi-
dered by the Ministry of Railways
‘alone since Govt."has to take a de-
cision covering all ‘Central Govern-
‘ment employees.

(vi) Railwaymen as Industrial
‘workers.—Already, Railway employeeg
.are governed by the provisions of the
‘Industrial Disputes Act. However,
n respect of the terms and conditions
of service, they are traditionally
‘treated as Government servants as
“basically Railways are in the nature
of a public service and are run
directly by Gevernment because of
‘their social and strategic importance.

Alleged Removal of Official Docu-
‘ments by Railway Employees

4763. SHRI PUNDALIK HARI
DANWE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) Whether any complaint dated
14th October, 1977 has been received
from a Member of Parliament, regard-
ing removal of official document by
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Railway Employees and by the
Secretary of a Cooperative Society
holding parcels handling contract at
Allahabad Railway Station;

(b) whether photostat copies of
hand written letters by the Secretary
of the Society are also enclosed
alongwith the complaint, which proves
close association with officials result-
ing in leakage of official secrets;

{c) whether it is proposed to order
a thorough probe through Vigilance
and/or Central Bureau of Investi-
gation to fix up definite responsibility;
and

(d) whether the Government are
again going to stay/cancel decasuz-
lisation of porters at Allahabad on
the same lines ag indicated in the
photostat copies of the letters in
favour of Secretary, who has become
very resourceful and finfluential
owing to the past links?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS

(SHRI SHEO NaARAIN): ‘ay
to (d) The information is being col-
lected and will be laid on the table of
ithe Lok Sabha.

]
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4765. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) who are the Officers imparted
training at public/Goevernment cost
at Railway Staff College, Baroda and

or elsewhere within the last four
years;

(b) is there any officer who had
been sent for training after the age

restriction;
(c) if so, why this violation;

(d) whether disciplinary action was
taken against the officers who flouted
the rule; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI  SHEO NARAIN): (a)
to (e). Information is being collec-
ted and will be laid on the Table of
the Sabha.
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12 hrs

INTRODUCTION OF MINISTER

THE PRIME MINISTER (SHRI
MORARJI DESAI): 8Sir, I beg to
introduce Shri Dhanna Singh Gul-
shan, the Minister of State in the
Ministry of Education, Social Wel-
fare and Culture.

12.01 hrs.

RE. QUESTION OF PRIVILEGE
AGAINST HOME MINISTER

SHRI VAYALAR RAVI (Chirayin-
kil): Before we go on to the next
item, I have to say that I have given
a notice according to rules. I am
raising only one basic question. There
is a privilege motion against the
Home Minister; and, Sir, you are
referring it to him. My doubt is
simple. This report has come from
the Janmata MPs. It says that the
telephones are being tapped and sur-
veillance is being done by the Vigil~
s#nce  Bureau, even about the
members of the ruling party. In such
a matter, you Sir, in your wisdom
can decide whether there is a privi-
lege or not. If the Speaker asks for
comments from Mr. Charan Singh,
naturally the latter is not going to
admii that it is being done. Sir, you
have to decide on the merits of the
case; it is not from our side, but
from that of the Janata Party. No
less a person than the Defence
Minister has saig it. So instead of
referring it to the Home Minister,
Sir, you should please take a decision
in this matter.

MR. SPEAKER: There is a direction
of the previous Speaker, that in mat-
ters where a Member is concerned,
Speaker must ask for his comments.

SHRI VASANT SATHE (Akola):
What are you  expecting from the
Home Miniser?

MR. SPEAKER: I will consider it
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after 1 see the Home Minister's com-
ments.

SHRI VASANT SATHE: Do you
expect him tp say that he is tapping
the phones etc.? (Interruplions).

THE PRIME MINISTER (SHRIL
MORARJI DESAI): May I say some-
thing in this matter? These things
which are being said and who ever
has said them are all wrong. I have
gone through this matter personaliy
and I am satisfied that it is all wrong.
There is some defect in the telephone
system and it is not uncommon that
there should be some disturbances.
There js no question of tapping,

SHRI SAMAR MUKHERJEE
(Howrah): The question of tampering
and shadowing against our party was
continuously going on, and repeatedly
it was intimated to the Prime
Minister and the Home Minister also,
in the past. The Prime Minister is
flaily denying it and say that due
to technical defects, something ‘s
going on. I think the Prime Minister
has not taken it seriously. I request
him to take it seriously.

SHRI MORARJI DESAIL I congider
the statement made by the hon. Mem-
ber, that I am not taking it seriously,
is a very serious matter. Within a
week after I took charge I instructed
the officers concerned, that if any
telephones were being tapped, I
should be shown the list; and if any-
body fis to be added to the list, my
permission  should be taken first. I
have seen the list; and there is no
reason to suspect that this thing is
happening. (Interruptions). Govern-
ment is bound to get information
about people who use violence and
about anti-social elements. The right
of the Government is there to do it. It
is  with my knowledge that
+whatever is being done, is done.
There is no question of any politi-
cal activity being watched like this.

MR. SPEAKER: We shall take it
up at an appropriate stage; not to-day.

SHRI A. BALA PAJANOR (Pondi-
cherry): The Prime Minister has
come out with a statement. (Interrup-
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ions). I welcome it. But on the cont-
ary is it a fact that in many States,
he State governments say that they
re shadowing say about 16 persons,
nay be for violent activities, but that
'ery often they are tapping conver-
ations only between political parties
ind conversations of people who can-
10t toe the line of the State Ministers
wr of the Cabinet concerned? We
ion’t have the machinery to find it
out, Will the Prime Minister—and
of courre the Home Minister who is
not available here now-—look into all
the factors to ensure that the freedom
which this Government has granted
after the March elections is really
made available?

SHRI MORARJI DESAI: If any
tapping is being done by any people,
it is w0t done to restrict freedom: it
is done to ensure the freedom of all
peace-loving people, law-abiding peo-
ple. That js why it is being done.

SHRI MOHD. SHAFI QURESHI
(Anantnag): Sir, o1 a point of or-
der. You have stated that you have
sent the privilege motion to the Home
Minister to know the views of the
Government. Now the ho. Prime Mi-
nister has said that this information
is wrong, instead of waiting for the
reply of the Home Minister, you can
give your decision on the adjourn-
ment motion.

MR. SPEAKER; It is not a point of
order.

12.05 hrs.

CONSTITUTION (FORTY-FOURTH
AMENDMENT) BILL—Contd,

MR. SPEAKER: I have to mfonn
the House that in view of discussion
and voting on the Constitution
(Forty-fourth Amendment) Bill, 1977,
I have directed certain changes in
the order in which various items are
to be taken up in the House today.
Members are already aware that the
Calling Attention will be taken up
at the end of the day before Half-an-
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Hour Discussion. I have decided to
permit a few Members to raise mat-
ters under rule 377. These matters
will be taken up at 5 P.M. Thereafter
the Calling Attention will be taken
up and at the end the Haif an Hour
Discussion will be taken up.
In case Members raising mat-
ters under rule 377 and those asking
clarificatory questions on Calling At-
tention statement are brief, I hope
that it will be possible for the House
to complete the business by 6 P.M.
as scheduled.

SHRI DINEN BHATTACHARYYA
(Serampore): How will we know as
to who are all permitied to raise mat-
ters under rule 3777

MR SPEAKER: The Secretariat
will inform the Members. He need not
have any worry on that score.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): So far
as voting on the Constitution Amend-
ment Bill is concerned, it was sug-
gested by some members that they
would like to have their lunch at

" 2 O'Clock and so the votkng may be

done at 4 O'clock, even though the
debate may be concluded earlier.
There are precedents in the past
when voting has been taken at ano-
ther hour. Since some of the mem-
bers would not be present here  at
the lunch time, it has been suggested
that the voting may take place at

430 p.m,

MR. SPEAKER: That is what I
suggested to you yesterday. We will
have voting at 4 O'clock. This debate
will go on till 1.30 p.m.

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, on a point of order. I am
not questioning your ruling or deci-
sion; your directicnis are very clear.
You have made a major change not
only for the Constitution Amendment
Bill, but also for two other iegislative
business, which have also bee, given
priority, though those Bills are not
necessary to that extent as the Cons-
titution Amendment Bill. Therefore,
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while appreciating ang supporting
your decision to give precedence to
the discussion of the  Constitution
Amendment Bill we would suggest
that after that discussion js over, the
Calling Attention should be taken wup
and then only the other Bills.

MR. SPEAKER: We will consider
that.

SHRI VASANT SATHE (Akola):
Sir, yesterday you saw that the au-
tomatic vote recording machine is not
functionitig properly. Many of the
hon. Members, particularly of the
Janata Party, do not know how to pres
the buttons. Not only that, even the
Prime Minister failed to vote proper-

ly....

AN. HON. MEMBER: The macnine
failed.

SHRI VASANT SATHE: Therefore,
I would suggest that today’s division
should be by lobbies and not by ma-
chines. What is the use of having a
machine which is not working?

MR. SPEAKER: We will gee that
later.

St awir oy (AfwR) -
qLaF WZZY, FTAT I AT FA Fred
W IEFALH CF ATACAFEIR ¢

“FY ITA AT FA F AT AW A A0,
F1T T IZ TAAT FT GHAT GHAT |

TRIR qmate foaa da & w1 feam o
AR §B SAar 9wt & o Fa< §
IR+ 39 am@ 74 ¢ v 9 ¥
osgT qE@ Y| AT zEH uF afwrdr
TEAATH g ow gg faa gra fear @
1 7z wdds o § ama fear T Ay
fr ux arsmae g o7 afac ag
o 3o ot 98 9ag are fear T
ez fFar 1€ ®TE a1 § 9 g,

I FA F 9 FH F & 7T
qfrardt Taar g & @ agr ag I
T AW FHA @ & omar § 1

TR TS ATH § g ST
mfsg s fear g1 w3 Ao & qAzg
f& wx fawwr qrga &1 a1 e
@ four sy o feer T w7 amw
Py zaae ¥
a1 @y ¥ I faam ) e Aw
g wawir 7 g & 3§ "ew &
fagia mqd aw & qre EWEfew
frafers s <ar § OlT 97 W0 & w7
T 9T F AL T AT T8 & ¥
qg A WA F1 g Faw w1 AFEARE
FEa g 1 a1 3® a® A faur &1 A%
FFF X [ ®E AT TG &1 FFAT
2

gart fauw ¥ =5 § 5 foar
gfrard grft &fFs 30 @19 HoF af
T dor gy FT o wd g afeT gw dw
# mAgE AR AT ATRIE AT qE R v
gk fagm & 2 & & aomasd gl
FfFT Fur FA T 7 qEE W@
g gwt w@fqam X ag i g fs
T-TAT WY, AT FT THIET q7” g
sraar, affar wrs 30 19 F T W4T
T W@ g ar faw faama &
AW FES W F F1E AT 1A AT AL
g1

U #wgAr 1g  feag @1 g
% g &, 7 F§ Wizl g@amT
gL g | wM@El ATEEY F9 X TH
g zfew @idy & v fear a1 f&
feegeara & &Y #1 1z Y FE@ A
2, =7 @Y VY F1 A€ @ g | g=ar «rEf
FT ug FgaF fw W@l w1 & H
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[atedr a=aT faz)

wrarEr @Al wifgd 1 v A
HEET &7 97 AET & | W HE
T A Fe fFAmEr T AL @, WA
AT FTH @eH g1 AT § &Y ag AT @Y
21 ST FYERE FY, AT A AR
Q& F7 Y M1 F1T wEe@ g+ faae
O &1 AT "wrAT Afgw ) WA
fram St AT ¥ A §, a1 39
T ¥ 97 9% g9 WSH! F FH FA
FrafaFR T 7@ 0 a9 aF Ve
T WA EA B atem Y g &
TF W FIN TARATE —
U gt qToE 34,

F 757 § A09 AT €

T T 7T At wie v,
A A W1 T gnm 7

frewr 20 &9 #Y ama sifew, ag s
20 W qHSET ¥ @, AW FAR
A1 9T ARl SWZlEd A1 AW F W
§ A 39 amg g faegw 0 @,
IR AR ¥ F-TFHCETEF F1 HoWo
aT¥ aTRE ¥ e § 6 9@ qma A F
I AT AF T ¢

ft g as : 9 @gF |
FE L, FHY G FA )

Wl Fwdx fmg @ gg 9
|yt ¥t ara g fs ot & amgm
R fomr g afsa 39 20 w9
F dw o 3w zow §, AR
faem® S<M @ qrfeEmiT § FWr
3% T T

s @R WS : qg AN FT T8

St a@a fag : wOe dfaae
fafreT 77 @ §, g few @a &Y
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it & 1 jE aar ad g 5 g7 A
N A AT § AT A, AU w9 ¥
s Eey § AT gR wd Ay 2 fR
T F@ I OIAR IW IFT FE A,
qq FATA ALY AW 1 W F 39
fem wmur T

e ®wK gRamm g w8 %51
TR wwifedwy ¥ Sfase, = swwar,
T AW HT FT IN FT A& A F A,
T, A W WW A qer T fEaarsy
A4 FT FT @1, A ww 9% fE
q 1 HR IF AW A FE AE
gt forer ar )

T AW § TN aNAE Wi &
Fet foraT g, 39 FEEr AW E
wHr frer o, amfami weRTe
F w Ak afer aRw -
= fe fF 98 a9q & fedw fafrex
F 32 O dfml ®1 mwE-EEE
A ¥ fau g faw &% o

s A @t 3T #7397
N H——fr s 17 1/2 wEs
# et o 15 wHE—, a1 W
T afauw @1 giw FE &
wEz qE 4 | fFE d oz el
ALATATAT Y WY STarE 37 gEadt
A X @ ? @ F fAq wA
garm =g &@r | TR afqur #
TEW FT & FO& METATT GFR
FLH | (mAgW) AL
ST A Tl FT SMEER E, S
foq gz aFx & A fve 7 & A
qr |

# oo AT Awd g 51977
FT TOAAT FIE ATH THEFAT AL 97 |
7g uF fodenw, e dar s |,
| SAar A, ag Faer fagr i st
sf gt 7 dfauT § oz ST F
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JaF W 7 aEen far u, gw
e faams § Wik safag 99 &
o fgw w1 fam fear wman
wifge

MR. SPEAKER: You have exceeded

your time very much. VYou cannot
go on like that, Please wind up.

S awd fag : g  aw

T T AT@ 9 W=l 41, WK
TR BT T oed H ag w41 F gw
W A ANET &, w faw dfaa
1 gHede ¥ wfw feaer® foar mav
& & SEEr % S0 | v
=i mid) =R SERqET & srefadl
W T g9 9X Teee |Ev o9v
A AeHi W AT A FRr 4T W
F St ¥ Sefed ww ¥ IR
¥ dwen faar &, sk oma, efam,
fearser  s@w, o dYo, werEEW,
fagr s wemr wRw ¥ =7 & w1
TERT T TATE | FoaT ¥ g A
# e srewa fer g ¥ dw
Fgafew &1 G@Aw dex &, At
AT TR @iy A ALY wrE Wi IAR
T A #1 AEease feee #7
faar

MR. SPEAKER: Please don’t record
now,

e Fee fog 2

SHRI O. V. ALAGESAN (Arkonam):
Mr. Speaker, Sir, in the Third Read-
ing stage, a Member can speak here
in support of the Bill or rejection of
the Bill. I propose to speak, in sup-
port of the Bill

It has been the fundamental right
of this House that a Member of the
Opposition is called upon to open the
debate after the Government spokes-
man has placed his point of view before

AGRAHAYANA 29, 1899 (SAKA) (44th Amdt.) Bill

290

the House. Yesterday it was givem
a go-bye. It was a very bad thing
that had happened. I hope, it will not
become a precedent and hereafter you
wili make it a point to see that only
a Member from the Opposition is
called upon to speak first.

AN HON. MEMBER: Some of the
Opposition Members had left the
House.

SHRI O. V. ALAGESAN: That is a
different matter.

There has been criticism that this
measure has been placed in a piece-
meal manner before the House, and
the criticism has come, strangely
enough, from the Members on the
other side, from the ruling Party itself.
I do not see any objection or anything
wrong in placing this very important
measure in ome or two instalments.
The hon. Minister has promised that
he will come with a comprehensive
measure covering all the other a
of the Forty-Second Amendment, later,
and we are agreeable to that course.
To say that everything should be
brought in one instalment is tiking too
simplistic a view of the whole thing.
The Prime Minister has already gone
on record saying that there is nothing
wrong in placing this before the House
in one or two instalments.

Yesterday the House witnessed a
very significant phenomenon. The
House witnessed a cent per cent co-
operation from the Opposition in ap-
proving the objects of this Bill Now
what do we get for this cooperation,
for this consent to a government
measure? Insults are heaped on us;
we are called names. One hon. Mem-
ber went to the extent of saying that
we did -not have genuine regard for
principles, while voting for it and
that we were doing it purely out of
expediency. Is this the way that a
responsible Opposition is to be treated
by the ruling Party? We had pon-
dered much over this measure and

**Not recorded.
3087 LS—10
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‘we had arrived at a decision to sup-
-port this measure. It has been said
even by the hon. Mover—I am sorry,
he was a bit unfair to us in saying
that—, rather he made it imply, that
he had to bring it in instalmenis be-
cause he had to carry on consultation
with the Opposition. Perhaps he was
too much pressed by arguments from
his own side and, therefore, he had
to say this. But in the process, he
seemed to imply that it was our fault.
1 'would like to take the House into
conridence and say that, on our own,
we started examining the Foriy-
Second Amendment because we realis-
ed that a sea-change had occurred in
public opinion in this country as a
result of the General Elections. As
our Leader has said: “We bow to the
verdict of the people”. We know that
it means and hence- we took an ex-
amination of fhe various provisions of
the Forty-Second Amendment Act on
our own. In fact, we completed the ex-
mination even before the Government
proposals were placed in our hands.
Afterwards only, the
proposals came to our hands. Out
of 43 proposals which were consi-
dered, three have been Ieft over ~for
further discussion; on 14 proposals,
we were not able to agree, but even
among those 14, we will be agreeing
partly with two. And, to the balance
of 28 proposals, we are going to agree.
We said: We shall agree. Of these,
two will be partly not agreed to and
iwo will be conditionally agreed to.
This is the exercise that has been done
by the Congress Party. But the way
in which the ruling party treated us
yesterday, I am sorry to say s a
very sad experience and I take it that
it is due to their inexperience that
they did like that. I hope, they will
behave better in the future.

Even on the question of Emergency,
it has been reported in the press that
the hon. mover said that when he
brings the Bill next time, he will see {0
it that the emergency provision is
entirely retioved.
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): I did not say
that. What I said was that the coun-
try may not have to witness the kind
of emergency which we winessed dur-
ing the two years.

SHRI O. V. ALAGESAN: That
means, he will have a sort of quali-
fied emergency, I do not think that I
shall be letting out a secret when I
say that our leader said: What do
these people know about the emer-
gency? They were very happily set-
tled in the Jails; it is we, who suffered
in the emergency. I am telling for the
information of the Government that
we have taken the view that we will
not have any sort of internal emer-
gency. The Government proposal is that
if there is an armed rebellion in any
part of India, they will bring internal
emergency. 'That is the tentative pro-
posal. I do not say, they have finali-
sed the proposal. Even there, we are
not agreeing to it. We féeel Mat the
provision because of which it was pos-
sible for the previous Government to
bring emergency and which has pro-
duced so many undesirable results
should not be on the Statute Book.
Thig is the extent to which we are
going and this is as a result of being
responsive to public opinion.

Now, what bhave you done? Let us
examine the situation. The Janata
Party is bound by its pledge to the
electroate to see that the Forty-second
Amendment is removed from the
Statute Book. They are doing their
duty. -What is our position? perspec-
tive? We promised even in the very
beginning that we will be responsible
opposition, that we will offer construc-
tive cooperation to Government and
you saw a demonstration of it, a
wonderful demonstration of it yester-
day when we voted solidly for this
amendment. For this we deserve praise
as a constructive opposition. On the
other hand, abuses were heaped on us.

The Prime Minister has started a
practice and the practice is to consult
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the main opposition and other parties
-on crucial matters like the constitu-
tional amendment. It may be said, and
it was said actually, that the Prime
Minister has started this eonsultation
process because the Congress Party
-enjoys a majority in the Rajya Sabha.
That means, your own people have
told you that you are making a virtue
of necessity. In my view, I do not
think, it is the Prime Minister’s policy
or the policy of the Janata Govern-
ment that they are consulting us out
of expediency as we were accused of
it. I would not like to believe that
they are consulting us out of making
a virtue of necessity. I take it that
they want to lay down healthy tradi-
tions and healthy conventions of run-
ning democracy in this country.

In fact, it is not the written Con-
stitution that is important, but the
way in which it is worked. I seek the
indulgence of the House to guote what
Dr. Ambedkar said in this connection:

‘‘However bad a Constitution may
be, it may turn out fo be good, if
those who are called to work it hap-
pen to be a good lot. The working of
a Constitution does not depend whol-
ly upon the nature oi fhe Constitu-
tion.”

If those who work the Constitution
is a bad lot, then it can produce bad
results. That is what he said. I would
like to tell you that we have been res-
ponsible for the governance of this
country for the past quarter of a cen-
‘tury and we have worked this con-
stitution. I do not claim that we are
‘a good lot nor anybody can say that
we are a bad lot; the utmost that can
be said is that we are a mixed lot. I
:appeal to you and to the government
‘that at least you be a mixed lot and
not turn out to be a bad lot...(inter-
Tuptions),

The question of emergency was dis-
cussed yesterday and many  things
were gone into which need not have
‘been gone into, in my opinion. Now,
I would like to tell you the genesis of

emergency. What was the reason be-
hind the whole process that culmina-
ted in this Forty-second Amendment
Act. Again, I would like to gquote
Dr. Ambedkar. I would like to say
that it was the habit of Bhakti and in-
troducing the quality of Bhakti in the
polities that led to the emergency
that culminated in the Forty-second
Amendment Act. Hear what he says:

“For in India, Bhakti or what
may be called the path of devotion
or hero worship, plays in its poli-
ties unequalled in magnitude by the
part it plays in the politics of any
other country in the world. Bhakti
in reiigion may be a road to the
salvation of the sodl. But in poli-
tics, Bhakti or hero worship is a
sure road to degradation and even-
tual dictatorship.”

These were almost prophetic words
and it was due to that and because
we followed Bhakti in politics that we
witnessed the culmination of emer-
gency in this country...

SHRI A. BALA PAJANOR (Pondi-
cherry): India is Indira and Indira is
India. That was the slogan.

SHRI O. V. ALAGESAN: Now, I
would like to take up the provision
which deals with the Supreme Court.

MR. SPEAKER: We are in the Third
Reading.

SHRI 0. V. ALAGESAN: I am not
going into the details. Yesterday, it
wag said that the previous government
denigrated the judiciary and that the
independence of the  judiciary was
vitiated by the previous government.

AN HON. MEMBER: No doubt about
it.

SHRI O. V. ALAGESAN: I shall tell
you that it is not somebody else which
makes the reputation of the judiciary.
It is the judiciary itself that should
builg the reputation of the judi-
ciary. You know the Madras High
Court, what high standards it enjoyed
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and what worldwide reputation it
enjoyed. It was a model High Court
in the country. Now, what has hap-
pened?... ’

MR. SPEAKER: That is a pending
case. Please do not go into it.

SHRI O. V. ALAGESAN: No, Sir, I
was only going to refer to a reply
given in this House. If you do not
want me to refer to it, I will not refer
to it.

I am saying only this to point out
that the reputation of the judiciary
and the independence of the judiciary
is more in its own hands...

MR. SPEAKER: Thatis true of
everybody including Parliament as also
the Judiciary.

SHRI O. V. ALAGESAN: It is for
the Members of the Judiciary and
especially the members of the higher
judiciary to see that they maintain
high professional standards, that they
maintain their reputation unsullied
and no Parliament, howsoever power-
ful it may be, can spoil the reputation
of such a judiciary.

Again, Art. 31D has been held upas

the villain of the piece. I would like
to tell you the background as to why
some of us think that 3TD or what it
implied is necessary, because even
now, 30 years after our freedom, there
are secessionist tendencies working in
this country and we know, as a matier
of fact, in Tamil Nadu such a seces-
sionist movement has been nurtured
and it has grown and only because of
the expediency of getting into power
some ten years ago, the party gave up
the slogan. The Party gave up that
ideal. So, we have to be ever vigilant.
I am told that the Prevention of Un-
lawful Activities Act will be a suffi-
cient instrument to deal with these
activities. T wish it is so. Why some
of us are insistent on this is because
we see demands for State autonomy
and State autonomy, I want to warn
you, can easily deteriorate into seces-
sion.
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Now, we have got a long pamphlet
placed in our hands by the West Ben-
gal Government which seeks to make
drastic changes in the Constitution.
It seeks to alter...

MR. SPEAKER: You may please con-
fine yourself to the amendment before
the House. Why do you think of
future amendments?

SHRI O. V. ALAGESAN: IT seeks
to alter the Centre-States relations
very drastically and very  basically.
What I say is this. This House should
be armed with some sufficiently sharp
instrument to see that secessionist
activities do not flourish in the country.
That is the background and the
rationale behind Art. 31D. If the hon.
Law Minister gives an assurance that
the Prevention of Unlawful Activities
Act would be sufficient to deal with
secessionist activities, I shall be satis-
field.

With these words I support the Bill

=it gt wex (FFreT ) ¢ weae ST,
TaSEY F fea) § o gATdy SHmRAT &
29T 9T TEIT FHT 971+ - ($7UW) °

SHRI JYOTIRMOY BOSU (Dia-
mand Harbour): That is how the Lok
Sabha lives.

MR. SPEAKER: I can understand im
the gallery, but not in the House.

st gal dw : wemwm S, ¥ oag
Fg 1 a1 6 gawrar & fam & Sy gy
FAERET T g gAT 97 W 39 g9
Y 42at odede faw o 92w ¥ @
T AT, I TH AT AU ST Hed T
it gfeer et § ag @ W F
zg AW H oY SHEEr &, oad &
ag SRAE T, I I § SaLmr
2ok sE wd e & fag
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A o siforew & w4t oo &
AFGA T AT A & WX W &
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F gy Ard R o FE F
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foar o gwar &+ ww IfeF T
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A FUSTIES T ® I AG
FLEHRT & | IAF AT TARAT F
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FUESTHEH  EEH w1 wAvE T fwar
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g HUSTRvES TEEd F R ¥ age
fear omg | a9 OEAEgfed ¥
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frex wRwdz ¥ @1 0 AwEw
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sitfasr fear mar 91 38 @ AAvEEHe
F groEw fFm AT wWr g1 TR
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31 T, 1, 1 FT g¥379 § € a1 Wl
¥ gafag 21 o8 o wEAQ
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W gAEHE & OO g @ W
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70 F1 icaferam %1 fred waveie 7
S FEw < fom O, q@Ewd W@
TUEGST F1 9 @A HT 24T W™ &7
N g E s T ®E
7g uF weer Wifaww g | H guwar
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HSO1 gT | HfEA gErd g A
oy ar ¥ a1« faffeT & @
ey § S GEer 5 9w A% @
saty gt & v g ot e sifase
Fiererm & w7 fed W@ § S
W F1 fzar oo, 9% AT w8 HK
Sifesw fFar sg 1 & gwewar g i
ag TF FE FH G| TR FH

nfsw & freemr wifer fagiA

T M A AT & @ A g

# gov ol wEew & wgm fF
W gH WY § wAvede faw W@
g us Fiefed faw a1 W
wWH af taaw g § R osEw
a ¥ ggw  mofawa ¥ atg FT
qT 0 HifE g wefeme a1 g
9T AT ATga & | " 39 faw
Fa ¥ &7 woetw & farefams
four, 28 0 T=6T FTW § A ATIATEY
#Fae ¥ foew fw arel § ggd a1
saifse #1 GHl goora gt T g
AR gH SHTREY F1 fawaT T@AT § ar
afse & g/ g5 T gRT AR
IgEr  FF FED R FifE ag Y
s F1 s feemm € 0 afww
& aofswa & Y s we
@ AFC AT qFAEAT FAT B
g1 g HE HET g T 9%
FETEAT F @ AT @9 g 9w
%l Qma@faﬁrw&t{l Ffew
HEHTT 1 WARAIOA F AAGT FA 5
fae gmwE 3w w=fgg | SEeET &W
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W HRAH AT T fu e R & ar
qIH gt @ fF #1E sar welt s A
T # T afer wf v F
®E @AW A9 FI9T & WK AG-
uT FT FANT FF FE F | THY SATRT
TOATIT F1 F7 HT F1E qef 57 2w
¥ W F FIAT | pETHEw Eed
FT Al S=T g IH wfeFA 13, 14,
15, 16, 19, 21, 22, 25 WHIT 32
fomd gardl sy Wi W ST
#T gAT AT ¥ I wfeHeR W 368
¥ oA w [T afgn anfe IwE
FE WAWRHT T FT AT GH |

T Wi & amg # 59 fa= 1 @
FT § AT QA9 F FW T Fgw
fF zmr ft @ X § e w7 T
§ wigImE wavede s,
gy wfEa fear e @R g
oTaT &7 & fF A g g aeeE
FO JAF W 2IW F AHaS BT FA )

‘afeai  wE W) S, dfew ag

W FAUT @AW A/ dFda 3@ W .
g fawr g few

st foiw w2 oiw  (fae))
T wgeE, & fafg @l wgew
wF ST A duw aw ¥ fag fad

@ qurd ¥ AT §, qQ
agre T I AvEar | dfEw Sy
Fo ¥ gaq aoer § agt K I
g auri AT SrEar § | I S
wiger #1 v ag )T e
Teait & gra, s Frfeares o mar

4

fadtwm: =10 duz WigWwe A qAET
af & fF faed a Sgw Tad o
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1 A TW I Toar &7 g
FEHFET AR | IR @HI fHAT
fFf a8 WMFIAEFO T @ BT
TAE  WERE, W A aEaR ¥
aa wfafafa v v @t 7 sre =afwat
w1 wfafafae 78t o T &) 39 2w
w1 TwWEe A ¥ ST gwar g afe
IgH A gy R w3 fear Ay
gH IR A<gAT w3 g 1 afew
UF T F9ar 9T F qNed & 99
FL GAAT FAEATE | IAH A7 FoqAw
frfraa & v Y aat A fogrd
TgNT AR A gW 42a0 "EET g
T® ¥ WTH %, W Ig Fer W1 8
I F41 % gw ag @ 1 1

“As a party wedded to the ideals
of freedom and democracy it be-
lives that fearlessness is of the
essence. It will, therefore, take im-
mediately steps to free the people
from the bondage of fear and res-
tore them the fundemental freedom
and to the judiciary its rightful role.

“To generate fearlessness and to-
revive democracy the Janata Gov-
ernment will seek to rescind the 42nd
amendment.”

AT At 78 fraaT § 5 o7 gw o e
& fr gwoar ¥ wfafefy & ar an
§ W1 g% wrarew fear ot fFoaw
T WO F4 fF 42F auew 1 gW
™R, A A TRy
| T qrr faw 7t ox qmar i
qr | S 3, 4 ATl ¥ FAF qEl A
gwgw frar, @ fawmw g &
I g Y 9g F@ | WAL gHEA
T FA A ag N AT AR FeTs
ST THAT 41, 9% &= FHAT 91 39 FIOT
frme wa o 1w w fF
g waw  frar,  /fFw @we T@
g aty
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AT EH 31-8 1 BT §, qY WA
gt fafasrelt & fadh o & ® fear
& fF o 3T it T Y T A R
¥ 5 =rahaafaat ¥ 7 feew &
FTO, S GIH FE F e g,
Y o6 T Y, IRW AR AF g
FI=T H T AUE TE FTD
afr =t sy, e o afa s
g g md ww for ¥+
a ATH, Ig W GA FLATIEATE |

R WEISH, T FoqAT FHEA,
aTa 226w R, aft fim @
A F AT A AT AT 226
F ATAR G EW, SHFF IS
we frerw fer w@ § ‘e ot
Oy’ = wel & fawve [ ¥ @Y
fifews  afasr & mar & oEm-
A oT e A 226 § .

“It can exercise Jurisdiction in
cases where there is contravention
of statutory provision causing sub-
stantial injury to the petitioner and
(b) cases where there ig illegality
resulting in substantial failure of
justice. In every case the petitioner
has to satisfy the court that he has
no other remedy.”

WAEE 226 F dxfaa F far
mr g, fawre far @ g oA
@ T @ wEew ¥ oSy F A
gt & 1 W 9demed, mfser-
Al g, S a& A= fear mng
fe war-gar arfad F&T §—

“For nt other purpose the High
Court will not interfere.

7g fafedwmy g=t anfer fF | sivw
¥ oam AR T i du
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[ fota v )
WX 7g TR WA AT &)
a1 | fad #fade Fgrrow fafwde-
q ¥ F@ 9T & qWEA AH, ATAT
+ fau gu wearewr @ qfw Ad @
R | g ag W g T wwy fw
g A F v faegm daR @ 9
@y g wE qfeferw wfer 7@
2 AT afz ¥ 9 oifafes
€A WEAT ¥ Q)Y oWaT F7ATH
g wifgdy fr fem & difserr @awe
T 9 IWEAEA A G @ A
st Aifes w9 ¥ w@wEEmr § )
ey gn Mok @ oET
FAEF ¥ ot T R, W Q@
FTAT 0fET

g Feell #t sqaT s @ mT
g7, dg EU H T WA 9 1
IER Ay wfrre # aga @
M@, AT AT R g ¥ §w
nfam Aaf wad | wiferas
freesr aier AT dF
sifeoe ¥ FIO AT Y AT
g va¥oEH W wex 3T & %
423 e & fodr o wfwar  soATE
wE 4, gw I 9fFn F7 W WA
FWE) wfadgw Jy § FF 42d
gog F1qd a whear smn

Justice should not only be done; it
should appear to be done,

st gw fas g o0 15 @@y srody
% wfag w@ o T, e 7 9
s a1 & Y Y ey wfowaT AeATd
T ft, AT & )
W TS HEICHT ITHT FT FHIH 9T I9g
WFfT Ay, Iw w9y ag wOw
& W N fF gard ywEfos o
fog i fas g% fad aft =™ 3
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W g@ W A FE0  gwy ag
ot g T W ft 5 oww W
A EHTC F, AT aTq ey
o HETAT AT Y J T
qr & trﬁ!m#rﬂﬁ'@qué,
A oftw qer ¥ e afew e

MR. SPEAKER: Shri Sushil Kumar
Dhara

SHRI C. M. STEPHEN (Idukki):
Sir, I withdraw my request for speak-
ing. There is an opposition here. 2
hours have been allotted and we
are 150 members, The time must be
adjusted in such a manner that the
opposition gets its due time You are
going to call me during lunch hour
when the House will be empty. I
do not want to speak. You can carry
on with the Government members
alone, keeping the opposition comple-
tely out.

MR. SPEAKER: Mr. Alagesan has
taken 20 minutes. I will call you,

SHRI C. M. STEPHEN: Ido mot
want to speak. The opposition is not
going to speak. The entire government
can speak.

SHRI A. BALA PAJANOR: We
suffered. under the Congress and we
do not want to suffer under the
Janata rule, The Congress may be
punished, but not my party. It is a
matter of our right to speak.

MR. SPEAKER: You will be given
a chance, but you cannot insist on it
here and now.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): At the end we will get
only one or two minutes.
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MR. SPEAKER: Shri
Kumar Dhara.

Sushil

SHRI SUSHIL KUMAR DHARA
(Tarmluk): Sir, while I give my sup-
port to this Constitution Amendment
Bill, T would like to draw your atten-
tion to the fact ‘that a Full Bench
was constituted in the Supreme Court,
It is well known to you that the
Bench was dissolved by the then Chief
Justice of India, Shri A. N. Ray. The
Bench is dissolved. The Constitution
Bench would hear the matter; when
we do not know, observed the Chief
Justice. It happened on 12th Nov-
ember, 1975, when emergency was
there. Only in March’ 77 was lifi-
ed. Even during that period, no such
Constitution Bench functioned; and I
think, there was no doubt in the
minds of the then rulers that this
Constitution cannot be amended, And
so, this Bench was formed only to
decide whether Parliament’s power to
amend the Constitution was limited
by the theory of basic structure pro-
mulgated by the court in its 1973 jud-
gements in the Keshavananda Bharti
case. That is why the Chief Justice
ordered the dissolution of the special
Bench and the Special Bench did not
function. That is why that Constitu-
tion amendment was wrong and it
could not function. Article 31-D of
the Constitution is to be amended.
That Article deals with the preven-
tion or prohibition of anti-national
activities and of anti-niflonal associa-
tions. If people coming in a majority
have any other design or objectives,
they can declare any person as anti-
national. They can declare any asso-
ciation as wn anti-national asso-
ciation of persons. So, that Article
should be deleted and Article 31-D
has no locus standi in the Constitu-
tion

13 hrs,

In regard to amending the Constitu-
tion, a national seminar was held in
thig capital when we were in jail In
that seminar, many eminent persons
delivered their speeches. I, particu-
larly remember that Acharya J. B.
Kripalanj told the seminar that, that

306

pariicular amendment was ‘neither
mending nor amending the Constitu-
tion, but it was only ending the Cons-
titution. Really, the Congress regime
at that time brought an end to the
Constitution by passing the 42nd
Constitution Amendment Bill. So, it
should go. Our Law Minister has
rightly brought this bill and I convey
my thanks to him for it. I also con-
vey my thanks to the Members of the
Opposition and its leaders for giving
their all-out support for this amend-
ment. Thereby, they have set an
example and shown their belief that
democracy should take roots in this
country. ’

SHRI RAGHALU MOHANARAN-
GAM (Changalpattu): Mr. Speaker,
am really very grateful to you for
having given me an opportunity to
express my views on this Constitu-
tion Amendment Bill. Before dealing
with the various amendments of this
Bill, I woulq like to point out that we
support this Bill.

It is our view point that these am-
endments are necessary while speak-
ing on these amendments, I am re-
minded of the debate that took place
in the Constituent Assembly on the
question whether amendments to the
Constitution should be allowed or not.
I remember the speech of Shri Jawa-
harlal Nehru in the Constituent As-
sembly where he said that what is
applicable today may not be applic-
able tomorrow and so the amendments
are necessary.

Here I would like to'say that dur-
ing the parliamentary elections the
Janata Party in Tamil Nadu promis-
ed the electorate that they would
serap the Fortysecond Amendment
Bill if they come to power. Out of
the 40 seats from Tamil Nadu, only
three have gone to the Janata. Yes-
terday while the discussion on this
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[Shri Raghalu Mohanarangam]
Bill was going on, I did not find even
a single Janata member from Tamil
Nadu, except one Member who hap-
pens to be the Minister. This is the
position of the Tami Nady members
of the Janata Party. And yet they
talked of scrapping the Fortysecond
Amendment Bill during the eiection
time,

While speaking on the necessity
for having provision to amend the
Constitution, Shri Jawaharlal Nehru
said:

“The first task of this Assembly
is to free India through a new
Constitution, to feed the starving
people, to clothe the naked masses
and to give every Indian the fullest
opportunity to develop himself ac-
cording to his capacity.”

The Constitution is not only 5 legal
document, but it is a social and poli-
tical document, which should reflect
the wishes and aspirations of the
people. It must be an instrument for
carrying out the social and economic
changes.

We are not the masters of the
future generation. We have to adjust
ourselves according to the present
circumstances. We are not the only
people to judge and decide for the
future generations.

During the emergency we have
faced so many problems. I am not
going 1o the details of the difficulties
that we have faced during that time.

Coming to the various clauses of
the Bill, I will not go into all the
clauses. But I want to point out
artice 3ID, which deals with anti-na-
tional activities, has been scrapped.
This particular provision was passed
during the emergency. Under this
provision, action can be taken against
individuals even for legitimate trade
union or political activitiex Even
non-violent gemonstrations and legiti-
mate demands of trade unions will
come within the mischief of this

article and in the past members
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and leaders of the political parties
were arrested even without disclos-
ing the reasons. Further, existing
laws are enough to arrest and curb
the activities of persons who indulge
in anti-national activities. Therefore,
this article should be deleted.

Then, under article 32A, the Sup-
reme Court cannot consider the cons-
titutional validity of gny State law.
‘When a State violates the fundamen-
tal rights of any individual, he cannot
go to the Supreme Court. Now that
provision has been changed, restoring
the power of the Supreme Court to
consider the constitutional validity of
a law,

Then, article 131A gave exclusive
jurisdiction to the Supreme Court in
regard to the validity of Central laws.
It took away the power of the
High Courts to go into the validity
of Central laws. This amendment
was passed during the emergency. I
am glad the Law Minister is doing
away with that provision. On behalf
of the AIADMK, we support this
amendment.

Finally, I would like to say that all
the amendments that were pased dur-
ing the periog of the emergency in
the name of the Fortysecond Amend-
ment Bill should be deleted at the
earliest possible time. Ag justice de-
layed is justice denied, all cases pen-
ding in the courts should be disposed
of expeditiously. There are thous-
ands of cases pending in the Sup-.
remme Court, Therefore, more Judg-
es should be appointeq to the Suprme
Courl to dispose of these cases quickly.

»it s fog : (AT sroww wRi=q,
feft o &7 wfquw et #1 @=ifas
wEAqU TATES T ¥ | 5 g
gfqgw adr o1, SEHHQ T
gfaw FT wE] AT T 4T
s oag am Sfgm &, wifE
o 3w dftaw ¥ aad T
g Fra ¥ for qaf A



309

Tifed WX 78 T3 ¥ 99 & FIL -
frae  gwr wifgd | AfFR,  weawm
qElew, ST 42aiENET  ¥@ gfa|m
¥ fpar . ag oW www ¥ fem
T, w9 fr ow mfmamie 1Y A
FATT EYTHT 4T I A qETFT
TE 9T g« & fodr fovar
affr S@ FFEAFT T 6 AW AF
qTEAT T I F Fe R aTe W
TF TOET  TET W IF vty ¥ ag
dfeew awem 9@ AT mm

TR s ¢ oo
fadt AN og aarg o & @
3§ Fa© ag Na afa FT A grav
v &1 TG 42a1 wgw oY SET ¥WA
fFar wmr @ fow gww W
a1 a9 W ® st @
T @t AR g wTE F W
W oF@ & IMidIAIQ &

oat

£
3l
Ef
a
S
A

47 | & oo qal § g I A FE A
T fra @wy A f5 frw wwre W
dfqur g AT ATfEd 1 g
M & @mw WY 99 a9 o9 gfaa
qET 9T WO faATe gFE @ w
wFy ¥ oY ofdfeafa & ag 4240
gfeaw gmugw o fEar om@n

423§ FATE, WA TR,
femmm ¥oas o Ffm 7R g,
W A ¥ AW ¥ oger §v 47 @l
mr s 42 § @R w1 @ Q@
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T&® ¥ g & A arfwanie
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WF AW A g F A
gt 1 sfafafee 5@t 2,
Ffer o Fwr 1 o S
geE g, 9@ FY awE@ar 6 I F
fod gt & A FwFaRIES
F-fogrd d fem @ & #
Tawar g o gnrd aer awrET o
TR A FE g #, 2w
1 TeAfa #3w w7 owfa
faffaq aff swar & | # 2@ d3w
¥ OF GAE A ARAT g WA
e AT 9% @R O AT
ar ®WiF aW § A% wEE A
sfafafra & ot &, HifFgea=
g Farg QO OF 9 F 909 &
ax & ¥few oo awr i foafe 7@
a9 9T, 1971 A T AT IMH
Tw @ ff, a@ i i Ay W
At WY ST @WTE S @ 2
§ wgar § 5 Pmmmadwans

qATT g, U FNT UG qAT H FA
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[=ft T fag]

¥ g 50 gfgwa g e @
9fa ok A g9E glama  Ued aWl
F geml FTqAE SAE AT K
TE F @A Ak gar i
arfs &@1F quTS T F AoETow
faard @t wfafafma s e, @t
TFR ¥ [T qUTH A 7 TR
Targ AT T TR FAEATIAE
WM IF FAT F UKW A
e+t wafafma +30

wqeaer  WEEW, g W1 404t
gogw fer w41, SN OF
dgT T Wgew F1 A dg A7 fF
gagnfa W Towias @K w5
we-faie wfafafe & AW 2 A
Ty At wewT- w1 AW I
@nt & whest #1 &fa &3
R A # @ ¥ fag @
dfafes g fear mar av)
7g 31 (37) FT AT 99 aF Ffqwr
F Srer m@m g7, W fakmy afafe-
faai &1 am T frat o7 doan
1 T ITT TH FI FFG A AR
frt oY st 1 St F WA G
FFd ¥ | T FAGT T OAFCH
FHEA AT q1 @t 11 & ooy
FER H1 | 30 Agar § fF
W Ws9T 1 g FH ¥ fow
qg g fagas @r$ 1
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s W g qhiees
for &1 Ft grEga gy FER-
T & wRT 91, 39 qiefnaw =g
F1 afwrd &1 W g w@ #T
WIIE IW 42 & WwER  gra
fearmar 9 1+ e 363 &
AT ganvew fpoT AT 41, SEE WIS
g F1E w1 gfaury § v
Tt afafedt 2@x & miwre 1 o7
Tura w2 faar & 1 99 gwedz 1
aH FH ¥ foq 3w famr W 1%
S|ty qdt g1 Aagwwemar g
dfara g & afefoas for =
g giw FE ® gx few
s w dfaa & dues e
wre fF dfqurs @wgs d@fqum &
afew T ¥ qarfas & ar w4 ?
W # W@ F1 wigwE g F#1E
F fox ¥ frerer wfge ) & wwwen
g & ol g A W H
W AR ¥ o FWwa A

MR. SPEAKER: This has been
saig by other Members also.
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IaT el A amer fear & IEE
fax s w=efidfar fao eiaar)

SHRI C. M. STEPHEN (Idukki):
Mr. Speaker, Sir, I am very sorry to
make 5 few remarks. There hds been
a long-standing convention in  this
House, even when there was not a
recognised Opposition and there were
only Opposition groups, that they
would have a certain measure of
treatment.

The major convention is that when
a debate starts, the Opposition will
be called to initiate the debate at
every stage, at the consideration stage
and at the third reading stage of
the Bill. On a very important Bill,
like this, it so happened that under
vour Presidentship, this convention
was violated and the ruling party was
called to initiate the debate. I
thought that the convention will be
followed when we come to the third
reading stage. At this stage, you
over-stepped the claim of the Oppo-
sition and you called upon the ruling
party to initiate the debate. Then,
again, I thought that you would give
us an adequate opportunity to spell out
our point of view. It is necessary in
the interest of this Parliament that
the different Parties spell out their
viewpoints with respect to a measure
which is before the House....

MR. SPEAKER: If I may inter-
vene for a minute, out of the first one
hour, your Party has taken 20 minu-
tes. Normally you are not entitled to
more than 15 minutes out of that one
hour,

SHRI O. V. ALAGESAN: I have
seen Mr. Indrajit Gupta speaking for
one hour when we were on the other
side. We are not being treated pro-
perly.... (Interruptions) .

PROF. P. G. MAVALANKAR: Al-
though you are right, Sir, in saying
that 20 minutes were given to Mr.
Alagesan. ...

SHRI O. V. ALAGESAN: It was
not 20 minutes.

PROF. P. G. MAVALANKAR: Let
us assume that it was 20 minutes. The
established practice in this House
over a period of 25 years has been
that, even if it means disproportion-
ately a larger time being given to the
Opposition, that is given because
the Chairs have always ruled that,
in the Minister’s speech, the ruling
party Members’' point of view is ex-
pressed: different points of view must
be reflecteq and, therefore, the ruling
party Members may speak less.
Therefore, Sir, kindly do not give a
ration like 45 minutes for the ruling
Party, 50 minutes for the Opposition,
and so on. More time, even dispro-
portionately, is given always to the
Opposition, because, the Minister
speaks on behalf of the entire ruling
party. If some of the ruling party
Members cannot speak, I am sorry for
them, but they have the satisfac-
tion that the Minister has spoken..

MR. SPEAKER: That means, In-
dependents get chance every time.

PROF. P. G. MAVALANKAR: I
am not saying that. I had opposed
this particular Bill at the time of
introduction last week. Now, if you
call me at the end....

MR. SPEAKER: Somebody must
speak at the end.

PROF. P. G. MAVALANKAR: 1
am not saying that I should be called
immediately. I am only talking about
more time being given to the
Opposition.

SHRI C. M. STEPHEN: To the
main question that I had raised, there
has been no reply. You have said,
Sir, that my Party has taken more
than what is due to it. I do not want
to take anything more than  what
is due to me. I do not want to speak
at concession either at your hands or
at the hands of the ruling party. The
Janata Party can have the whole time
and have the discussion. We will
come here at 4.00 pm. and vote
for it. I do not want to speak any-
thing more.
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SHRI VAYALAR RAV] (Chirayin-
kil): For the first time, in the House,
there is a recognised Opposition;
and we are sitting here as a recog-
nised Opposition. If you go through
the records, you will find that certain
precedents angd conventions have been
followed in this House. You are ab-
solutely within your right when you
say that the limit of the time has to
be struck to. We are not questioning
that at all. But there is a conven-
tion which has been Tollowed all these
years with mutual understanding,
Opposition is given more time. I have
witnessed such occasions persons like
me could not get an opportunity to
speak. Generally, one Member from
that side gnd then one from this side
—not necessarily Congress, but from
the Opposition side—are called. It is
better to follow the convention. Why
should you take the blame on you un-
necessarily? We only want you to
follow the convention and make this
House happy, allow Members to put
their points of view.

MR. SPEAKER: It would be con- -

venient if the Members stick to their
time. Even after the bell is rung, the
Member goes on for another ten mi-
nutez. (Interruptions)

SHRI C. M. STEPHEN: Now that
you have spelled out what our posi-
tion in this House is. now that ydu
have spelled out how you are going
to treat us—we are just one among
the many—,we will have to consider
how far...(Interruptions) It is clear
we are not getting just and even
treatment. Let me go on record
with that statement.

SHRI O. V. ALAGESAN: I want to
make one submission. The hon. Mi-
nister for Information and Broadcast-
time has been divided equally.... (In-
terruptions)

MR. SPEAKER: Mr. Alagesan, you
have spoken enough.
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SHRI V. ARUNACHALAM (Tiru-
nelveli): It has been alleged that the
convention has been violated by the
Chair. I want your ruling on that.

MR. SPEAKER: 1 do not think,
any convention has been broken. To
the extent I am aware, it was not
the practice that you call mermbers
from each of the oppositon parties
and then the ruling party. In that
case, the ruling party will not have
any opportunity at all. We have to
take into consideration everything.

SHRI C. K. CHANDRAPPAN (Can-
nanore): The question is that when
there were groups in the opposition,
there was a convention in this House
that the major debates had always
been initiated by the opposition.

MR, SPEAKER: That is true; there
was a mistake on my part.

SHRI C. K. CHANDRAPPAN: Se-
condly, whatever be the strength of
the wvarious parties here, it was al-
ways the intention of the Chair and
the House to hear various points of
view. If you see what happened in
the last Parliament, you will find that
Shri Madhu Limaye who represented
a few members, two or three, got
enough opportunity te put their point
of view....

MR. SPEAKER: Here, everybody
wants to speak as an individual, be-
cause gverybody ig supporting the
BilL Therefore, they have ag much
right to represent their views as any-
body else.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Speaker, Sir, it is rather unfortunate
that for ome reason, or gnother, my
hon, friend, Shri Stephen, and some
others should have got the feeling that
the opposition is not getting adequate
time to present their point of wview.
As far as the Government is concern-
ed, they are keen to give the utmost
respect and opportunity to the oppo-
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sition. We, on our side, will not stand
in the way of full opportunities be-
ing given to them. Sir, as you poin-
ted out, there are difficulties, when
the time at our disposal is not ade-
quate to allow everybody to give full
expression to his views. However,
we hope that in your wisdom, you
~will judiciously see that the opposi-
tion gets no such feeling.

MR. SPEAKER: That is very diffi-
cult. I cannot get into somebody
else’s feeling. I must give adequate
time, I agree.

SHRI RAVINDRA VARMA: A re-
ference was made to the conventions.
Sir, T would like to say that we hon-
our all those conventions, and we do
not want anything to be done to
break those conventions, In fact, we
want to strengthen those conventions,
and we have recognised the role of
the opposition. I hope, these words
would allay any apprehension or
feeling on the other side, and they
would take full part in the debate.

To TWAT  www . (3HFET)
qeqq AgIad, 42 3 Af3dTT GOTET
F O AW F FAIA FO F fAC
a1 faw @w gar ¢ Ik fag &
FEFIT F oFArs @ F
4297 ®WEH ARG F w@wad
# zfag™ 9T uF &% w0 EFT 97
O FFIX &1 TAFAF & F H
TF I A G FI A7 ATET 4T |
afer a7 7t i3 &0 fgear
oAl T FR ST Rfww &Y 2 a8
4271 GAYT FY FEOAT WY AIST-AT
s fage d srar of ) =fE-
TA FAAEAT 1 AT FCA F (4G,
amafasr & wfgerd #1 FH
F@ F fag wav qfcfesm ¥
F TgT ¥ wgaqw faaat w ARR
frer & fag s fergmm § w=<
oF iy F1 qodifas @oT 169
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fw, ©F =X, IW A AEF dar
FET AEAr 91, qifF 3% FIOO
JAST T qE@qT @)

§ war g fe awr @ifami—
g wm g fdw Y =
TediegE T R, Wi 1 gawiaz
AT FAA TH W FT IET HTOE |
TR FE FATH - S I AT
ARGIEHT - FT G ET G
g Fa@ Gifer aax g s o§,
e #7 wARge TmER g, weA
afese 2 foar & & 42af swaw

PROF. P. G. MAVALANKAR
(Gandhinagar)? Mr. Speaker, Sir,
having opposed the introduction of
this Bill last Friday, I now stand to
support this Bill. I do so0 because it
is a significant though a small step
in the right direction.

Sir, I see no contradiction in the
stand that I had opposed and I am
still opposed to the manner ang the
modality of bringing this kind of
piecemeal legislation. That is my
point.

I must thank the hon. Law Minister
my esteemed colleague, because [
have somewhat succeeded and I am
satisfied in getting—I am not using the
word extracting but—a firm assurance
on two grounds. One is, he said that
a comprehensive Bill is coming fairly
soon in the early part of the Budget
session next year. Secondly *he said
that the majority of the opposition
congress party in the Rajya Sabha
will not be the consideration for brin-
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ing such other measures which, after
consultation with the congress party
the Janata Government feel ought to
be brought, even if the opposition
congress party may oppose them or
not. It is a good thing,

Sir, the Forty-Second Amendment

Act was the clumsiest child of the .

cavalier emergency style of govern-
ing. Not only that. It was a most
cruckeq and highly perverted product
of arbitrary rule.

Sir, an eminent jurist, who is now
the Ambassador of our country in the
United States of America, Mr. N. A.
Palkhivala, significantly, even before
the emergency began, had written
articles which later on were publish-
ed in a book form. And he had des-
cribed how deliberately the Govern-
ment of Mrs. Indira Gandhi went on
distorting the Constitution. The title
of the Book was:

“Constitution:  Defaced and De-
filed.”
You, Mr. Speaker, must have seen

this book. He said.

We could not recognise the Consti-

tution how it was; we could not re-
cognise the face of it, we could not
recognise the personality of it—even
before emergency began. Now, after
the emergency, the entire spirit of
the Constitution was killed. The body
remained, but the spirit of the Cons-
titution was killed. The Forty-Second
Amendment Act did not just mend
the Constitution, but it ended the
Constitution. The Indira Govern-
ment in the Fifth Lok Sabha, put a
full-stop to all forms and substances
of mnormal Constitutional Govern-
ment.

Sir. I do not like individual names
to be mentioned, and I did not want
any praise from my Janata friends,
but T want tn keep the record straight
by saying that although the Fifth
Lok Sabha, during emergency, was
more or less a docile and dead body,
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some ‘:’f, us who were there, went
on opposing every single unjust and
unconstitutional measure. I was one
of those who went on persuading my
colleagues, those who were outside
the jail, saying: Let us all resign en
block on the 18th March, 1976,
when the five-year term of the Fifth
Lok Sabha was over. But I could not
succeed in persuading my esteemed
clleagues of the various parties who
now form the Janata Party. They
were not prepared to resign en block.
They asked me ‘Don’t do it alone
even if the Lok Sabha is dissolved’.
Because they were in Jails, they were
free. My difficulty was I was out—
1 was not in prison. I was prepared
to 20 out of Parliament, out of Fifth
Lok Sabha. But. having continued
the membership and having come to
the Central Hall and drawing Rs. 51
every day, how can ] say that I
cannot come to the House? I came to
the House and I opposed it even
though we were four, two on one side
and two on other side, one week
later, we became four. After ane

- week’'s dobate, I can get only 20 more,

that is irom 346 to 366 whereas I
succeeded in doubling our strength—
from two, we became four. And at
the third reading, at the Division, we
succeeded hundred per cent, we be-
came four from two.

Therefore, I say that it was a ghost
Parliament: it had no business to
pass this Bill that being a Ghost Par-
liament. There was no freedom
whatsoever. Therefore the Law Mi-
nister should take out the whole, mas-
pive  Forty-Second  Constitutional
Amendment from the Statute Book.
We ask yon to see that the whole act
must go totally.

I will not take more time by going
into the details of it except by read-
ing out what the Committee of hun-
dred had done. This Committee
had gone into the question and it had
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listed as many as six reasons and said
that this Forty-Second Constitutional
Amendment Bill must go totally. I
will refer to the Election Manifesto of
the Janata Party which I have got
with me. They are for total resciding
of the Forty-Sccond Amendment Act.
"1 am glad to find in today's order
paper giving a resolution of Prof.
Sarrar Guha who is coming with this
before the House day after tomor-
row, Friday, saying the same thing
which I am just saying that thig Act
must go lock, stock and barrel. I
would ask the hon. Law Minister in
all fairness and with humility—let
him not misunderstand me for asking
this question—as to why, by this For-
ty-Third Amendment the President is
made a puppet and the judiciary a
hand maid of Executive and the people
subservient to the Parliament. Do
you want this to continue in  the
Constitution? If you do not want this
to continue then for Heaven’s sake,
for God's sake, remove that provision
~f making the President a puppet
and the judiciary, a handmaid of the
Executive and the people to be sub-
servient of Parliament. If that is so,
then of course, naturally he must
take the responsibility of getting rid
of this obnoxious thing from the Con-
stitution.

Now I come to this point. The Law
Minister end the Janata Party
Members are saying ‘don’t let the
rood things go’ because there is some-
thing good in the Constitutional
Amendment Act. But, Mrs. Gandhi
was clever enough to deliberately put
a certain sugarcoat in order to make
it very aitractlve. Why shoulgd we
have that? 1If it is a sugarcoat re-
move it but if it is sugar, go back
upon that. That is my point. It is
strange to say that let us not let the
good things go. Al of us, helonging
to Janata Party, had taken a solemn
vledge at that time at Raj Ghat of
Mahatma Gandhi. He asked us to
follow one thing. Even if means are
bad and ends are good, please do not
justify the ends as good. Both means
and ends must go hand in glove. Be-
cause that Act was passed in an ugly
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way, we must immediately do away
with that. That is the logic.

In conclusion, | want to say two
things quickly. My friend from the
Congress Party, particularly, = Shri
Alagesan mentioned something which
seemed to be strange and inexplicable.
Their attitude and support to-day
seems to be still not frank and open.
Yesterday my friends from the Cong-
ress Party were going in some details.
I was waiting to hear why and how
my friends from the Congress Party
remained so dumb and helpless wit-
nesses and unwilling supporters to
the many devilish, ang dirty tricks
and ciauses brought forth by the 59—
clause Constitution Amendment Bill
last year. The Law Minister, Shri
Shanti Bhushan’s stand, the Govern-
ment's stand, may be legally correct
and technically sound. But it is mo-
rally untenable and politically very
unwise. Therefore, if you look at the
present Bill, the statement of objec-
tives and reasons given therein, it
makes no mention whatsover. Why
don’t you put at least One paragraph
to begin with saying that the Forty-
Second Amendment Act was wrong
for the following reasons and that
Government will not come forward
with piece-meal laws. His statement
is totally silent on this.

Therefore, to conclude, judiciary
has its role to play but its status and
independence were completely distor-
ted, damaged and finally destroyed.
We all know that the role of judiciary
is pivotal, if not prominent. And that
role was sought to be nullified
and made it a non-sense and the
emergency regime had succeeded in
doing so.

1 am: happy now that the judiciary’s
honour and role are restored to
normalcy and decency but this too is
done piecemeal. I wish Art. 226 is
taken care of as early as possible, The
provision of majority of judges deci-
sion was funny and fantastic. In the
eyes of the people, the whole of the
administration is unequal. If you
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have more judges, some of their opi-
nions are made unequal. This is
what happens.

Lastly, I want to congratulate the
Minister for having got rid of 51(D)
—anti-national activitles clause. It
was totally obnoxious and objection-
able. Then, Sir, dissent and dissenters
non-conformism and dogged eccentric
independent individuals, how they were
systematically being haunted and hoot-
ed out by the Indira regime. I hope
and pray the Janata Government and
the new climate will not harp on the
same strings. As a matter of fact, let
Janata Government proclaim their
faith in and implement the tasks and
challenges of an open, free, democratic
society with all its risks, benefits and
fruits involved.

SHRI RAM JETHMALANI (Bombay
North-West): Mr. Speaker, Sir, first of
all T do wish to record my very respect-
ful protest against both the attitude cf
my government and that of others. We
are debating an amendment of the
Indian Constitution and not an amend-
ment of the Cattle Trespass Act or
Dogs Act. That on a vital debate like
this time should be rationed so hadly
and that people should be allowed to
speak only for five minutes or even less
sometimes, I think, is to show lack of
reverence for the Indian Constitution.
Every part of Indian Constifution is
sacrosanct and whether it is a ininor
amendment or a major amendment, I
believe, that everybody must be allow-
ed his full say. It is impossible in a
space of four to five minutes to indulge
in a constitutional debate. It is going
to be a parody of a debate, a mockery
of a debate. If I do not speak and if
somebody else can speak for ten
minutes to make more intelligible T am
willing to give up my right but I do not
wish to confine myself to four or five
minutes. Even the last speaker has
been given exactly ten minutes.

Sir, I do wish to record my protest
against something else too. That those
who disturb the proceedings of this
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House, those who get up and submerge
its proprieties, those who create dis-
order in the House seem to get the et~
ter of those who refrain from doing all
these things. Sir, we, who are steeped
in the orderly atmosphere of the courts
and do not believe in disturbing the
proceedings of the House, always get
a rough deal, for some reason that I
do not know. I have waited here for
two days. When debates arise on sub-
jects on which I do not feel qualified
to speak I have the humility to feel
that there are better qualified people to
speak and for days together I do not
participate in the debates of this House
because I feel better persons are
speaking but when questions like ihe
Constitution come about which J per-
haps slightly better understand than
others then at least I expect my voice
would be hearq and, particularly, when
I believe in this important matter even
the Government is committing un-
wittingly a breach of its undertaking to
the people of India—a breach which
has to be justified by cogent reasons.

Sir, I get up in this instance to ac-
cord my most reluctant support to the
Bilj which has been brought before the
House. I must confess that I am sur-
rendering my own individual judge-
ment to the superior judgment of my
party, my government and particularly
my persuasive Law Minister. But I do
wish to share with this House—those
who are on this side and those who zre
on the other side—my reasons for my
extreme reluctance to support this
measure because, I believe, what I have
to say is of great relevance to the
future.. .

Sir, I have a feeling—a feeling t/hich
dismays me in no small measure—that
the Janata ‘Government is now begin-
ning to see some hidden virtues in the
Forty-Second amendment which we did
not see throughout the election cam-
paign. I am one of those who believe
that the 42nd amendment was an un-
mixed evil, it has no good element at
all. If good means innocuous, if good
meang redundant, if good means im-
potent, if good means a plethora of
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pious words and platitudes which only
lend themselves to propaganda design-
ed to throw dust in the eyes of poor
people of this country, then the 42nd
amendment has gsome good elements
about it. But if good means good,
there is no good in it at all. My com-
plaint against the 42nd amendment is
that its effective provisions are uni-
formly wicked and the seemingly good
ones are designed merely as a smoke-
gcreen and camouflage to hide the
wickeg ones. Take legal aid of which
the Congressmen have been very proud
ang I believe even my Law Minister
was impressed by that. Do we or do we
not know that for 75 years in this
country we have debated the question
of legal aid to the poor people. Com-
mission after commission had studied
it, plans after plans have been created
for giving legal aid to the poor and ulti-
mately in 1961 we thought that the Par-
liament of this country had finally re-
solved the problem of legal aid by en-
trusting the work of legal aid and orga-
nisation of legal aid to the bar councils
of this country. In 1970 when we
started serious work in the bar councils
and created plans for legal aid through-
out the country, I went to Monte Carlo
to address a meeting of the Interna-
tional Bar Associalion where I was
epecially invited to read a paper on
the Indian legal aid scene. Will you
believe that after I had finished read-
ing my paper, my friend parry Mezger
of the International Legal Aid Centre
walked up to me and said: Ram, do vou
know that all that you have told us to-
day is being scrapped in India. 1
asked him: who told you so? He said:
Mr. Justice Krishpa Ayyar met me und
f0ld me that everything was being
scrapped. When I asked him how Br.
Justice Krishna Ayyar came to know
about it, be said that Mr. Gokhale and
Mr. Justice Krishea Ayyar had decided
that there should be a new Commis-
sion to go into this question of legal
aid. Do we or do we not know ibat
throughout tlee pre-1973 years and
during the emergency also legal aid
was used as a method by which Judges
—some Judges—got tree travel ex-
penses throughout the country amd the
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platform for legal aid was used for the
purpose of denigrating lawyers who
were opposed to Mrs. Gandhi? The
legal aid platform was used only for
buttressing the political fortunes of
the ruling party. We know al] that
Today why are those gentlemen not
talking about legal aid? Legal aid
seems to have wvanished as soon as
freedom was restored in this couniry.

Legal aid served their interests no
more,

_Nobody is misguideg by adding a
directive principle in the Constitution
ab?ut legal aid, Thereby you are not
going to solve the problem of legal aid
'for the poor people. The truth is that
it was a somokescreen, it was designed
to camouflage the real natyre of the
42nd amendment. That is why I say
that today when we are going to the
Comsa to gain their support for
th._is_ limiteg measures, we are compro-
mising with evil; and compromising
with evil is something which Gandhiji
taught us not ever to resort to, what-

ever be the ends which we might seek
to achieve.

It appears to be that mv govern-
ment itself does not trust the people
of this country. We can go to the pecple,
Let us put the Bill for repeal of the
whole of the 42nd amendment before
the House. Let the Congressmen de-
feat it in full or any portions of it.
We can still go and explain to the
people of this counitry that we have
not been able fo fulfil our pledges to
them because the Congressmen are
still ebstructing, because Congressmen
are still in power. Every time we
negotiate with them we make them
look more respectable than they are
and we give them encomiums which
they do not degerve. I deeply regreat
that my Law Minister had to publicly
thank them and appreciate the kind
of attitude which they have adopted in
twis matter. They had no option
because they have to create a show.
They have also to go to the people
and say that they are trying to give
us half-hearted support. Because they
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know that the people are going to deal
with them soon, all over again., That
ig a risk which they are not prepared
to take. We, in our political naivette,
in our political simplicity, are giving
them the means of misleading the
people of India again.

I do, however, believe that the pro-
visions of thig Bill as far as they go
are good. They are designed in pub-
lic interest and they do certainly re-
duce the problem of arrears in our
courts. But what I am protesting
against is the high price which we are
paying on this occasion for securing
the suvport of our friends on the other
side. We are flattering them and pub-
licly complimenting them. It was
much better {o expose them to the peo-
ple of this country and leave them to
the harsh judgment of history. That is
the course which we should have adopt-
ed. I can understand even with my
limited intelligence that this Bill
is a compromise, a  compromise
between those who are anxious to

get along with the job of govern- .

ing the country and those who
would for their partisan erds obstruct
the government at every step and
blackmail us and extort a price. Yet,
I want to ask, why is it that we are
submitting to this blackmail? What
enables them to practise blackmail on
us? That brings me to a very import-
ant and vital matier which I hope at
least those Congressmen who are an-
xious now to understand the Connstitu-
tion will pay heed to. They are able to
do this because they have a majority
in the Rajya Sabha which we are not
able to contend against. Did not the
founding fathers of the Constitution
envisage a noble role for the Upper
House? They thought, the members
of the Upper House by reason of their
superior experience, superior educatjon,
comparative freedom from power poli-
tics and pulls and the detached atmos-
phere in which they function will im-
prove the drafting quality of our laws.
More than that, the founding fathers
thought that sometimes even the Lok
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Sabha will act wrongly in judging the
mandate of the people, and when
honestly the Upper House is convinced
that Low Sabha has misjudged the
mandate of the people they can honest-
ly intervene and bring the Lok Sabha
back on an even keel by postponing the
legislation and not by frustrating it.
Are not the Congressmen today ces-
troying the very golden role which the
Rajya Sabha was intended to play in
our Constitution? By catering to
their whim, are we not bribing them
into destroying that august institution?
The more we make them bold, the
more they will destroy the Consti-
tution and” more they will denigrate the
role of the Upper House? Can any-
body doubt, except Mr. Chavan and his
Congressmen, that during the last elec-
tions we went to the electorate square-
Iy on the issue that he 42nd Amend-
ment will be scrapped? The pcople
have sanctioneq it and given us the
mandate. The mandate is free from
any doubt, it is clear and unequivocal
But the Congressmen do not under-
stand the mandate of the people and
are misusing the Upper House, which is
designed to play a noble role, by misus-
ing their majority there. Therefore,
my appeal to the Law Minister is, in
future we do not cater to them any
more. We must trust the people who
have trusted us ang by that alone we
shall preserve the constitution and its
essence,

SHR1 A. BALA PAJANOR: Sir, it
has been the practice that we are not
supposed to bring in any steel rod or
stricks into this House. Pandit Jawa-
harlal Nehru used to keep his sandal-
wooq -outside. Even Mr. Krishna
Menon used to leave his walking stick
outside. But it has become normal
practice for the Health Minister, Shri
Raj Narain, to bring in a steel rod as
walking stick into this House. I want
to bring in a sandalwood to have a grip
when I make a speech. Tt is a serious
matter. I want your ruling.

MR. SPEAKER: We will take it up-

-some other time. I wil] look into the

matter.
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14 hrs.

SHRI A. BALA PAJANOR: I just
wanted to know whether you are giving
a ruling. If you reserve your ruling,
it is all right.

MR. SPEAKER; I will ook into the
matter,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Mr. Speaker, Sir:
1 am very grateful to the hon. Mem-
bers from all sections of the House for
their whole-hearted support to this
Bill, which has been brought before
this House. It is my regret that on
account of some misunderstanding, we
were not able to hear the eloguent Mr.
Stephen. I was looking forward 10 his
speech on this bill also, as I have look-
ed forward to his speech on earlier
occasions. It would remain my regret.

I have listened to the eloquence of
hon, Member Shri Mavalankar, as well
as to Shri Jethmalani who made a pas-
sioned plea for the repeal of the 42nd
Amendment Act, lock, stock and barrel,
on the ground that it is an unmixed
evil, and that if at all there was some-
thing googq in it, it was not something
good in peality. It is merely sugar-
coating and, therefore, even that sugar-
coating—because they did not find any
way to separate the sugar-coating from
the poison which is inside the sugar-
coating—should be thrown away, since
it was a sugar-coated poisonous pill. In
fact, I was thinking of an occasion
when somebody had given an example.
One newly-born baby was found in
very dirty bathwater; and the bath-
water was so bad to look at, that the
entire bath-water had to be thrown
out. Then a controversy arose whether
the paby should also be thrown out
along with the bath-water. (Interrup-
tion). ...

SHRI A. BALA PAJANOR: We
don’t think so.

SHRI SHANTI BHUSHAN: Please
Iisten to me. Somebody said: “But
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look at the baby. It is an emascu-
lated baby; it is a very ugly-looking
baby. It is not a useful baby.” Quite
right. Maybe it may be sugar-coated,
wherein there is a little packet of
sugar with a huge bag of poison. Let
us it take to be so. But so long as
there is a way to separate even that
littlte lump of sugar from the bag of
poison, the whole question is whether
this august House will admit to its
incapacity in separating even that
small lump of sugar fiom the bagful
of poison and so on. It may not be very
useful, or it may be very usaful
There may be incapacity, even if it is
innocous. But why should—let us
take it that it js not something very
useful—this unnecessary discussion
go out in the country viz. thiz ¢-ntro-
versy, and why should we fall into
the trap? Why should all kinds of
things be said? Let us take it that
these Directive Principles—all right,
as any  Directive Principles-—cannot
achieve their objective straight-away.
Let us start from the assumption as
to what were the objectives with
which these Directive Principles were
brought in. No hon, Member, not a
single Member has spoken against any
of those Directive Principles which
have been added. Let us assume that
they are nothing very useful, but at
least they are innocuous. If they are
innocuous and if it is open to this
House to separate the innocuous from
the rest—if it had not been open,
then the whole thing might have gone
—i.e, fo separate the innocuous from
the dangerous, and if this House

. proceeds to do that exercise, how can

possibly any misunderstanding arise
in any quarter, from that point of
view? 1 plead for the consideration
of the House that all that is being
done; and after I had made it guite
clear in my opening Speech; all kinds
of imaginations have been allowed to
run riot, i.e, as if the reason as to
why the Opposition is being consult-
ed is that we are afraid of their ma-
jority in the Rajya Sabha. )

It is not correct to say that we want
to bring only those amendments
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which would be accepted by the op-
position parties in this House, because
we are afraid of their majority in
the Rajya Sabha. I have made it quite
clear that is not the reason. The rea-
son is that so many hon. Members
have appreciated the spirit with

which this dialogue, this discussion
has been going on. We do want
to repeal the wrong things which

might have been done by the other
parties but, at the same time, we
want to lay down good traditions. I
am very happy that a large number
of hon. Members of this House have
appreciated the spirit of laying down
new traditions which will do honour
to the whole country.

It is this Government which, for
the first time, gave the Leaders of
the Opposition in both the Houses a
new status, and gave them the rank
and facilities of Cabinet Ministers.
This is  the spirit in which this
Government functions. It is from that
point of view that we are having dis-
cussions with the opposition parties.

In the past there was a lot of criti-
cism about the maner in which the
Constitution was being amended
without any discussion, without try-
ing to achieve a consensus. We do not
want to continue those wrong me-
thods. This is the reason for this ef-
fort to discuss the issues with
the leaders of the opposition in both
the Houses so that there will be no
misunderstanding about it, and the

spirit with which these talks have -

gone on would be appreciated univer-
sally and unanimously by every hon.
Member of this House.

But, at the same time, I have made
it quite clear that, go far as the Ja-
nata Party is concerned, it sticks to
its prindiples. If even after persua-
sion we could not convince the oppo-
sition leaders, and the opposition lea-
ders also could not convinee ug of
their claim—after all, we do not
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cizim to be infallible; we are willing
and prepured to be convinced—then
we will stick to our principles and
commitment and will bring forward
a Bill. While bringing forward such
a Bill, in view of the fact that these
differences of opinion may still per-
sist in respect of some provisions, we
would not like other useful measures
in the Bill to flounder, on the basis
of those differences. That is why we
want to bring two Bills. One Bill may
contain those provisions on which
there is agreement, there is consen-
sus, so that no difficulty may be en-
visaged in getting it passed. Because,
it is not merely a question of redeem-
ing the pledges which is no doubt im-
portant, but, at the same time, prac-
tically amending the Constitution and
doing away wih the objectionable pro-
visions is very important,

SHRI SHYAMNANDAN MISHRA
(Begusarai): Shall I seek a clarifica-
tion? How  does the hon. Minister
think that if there is a comprehensive
Bill, which contains clauses on which
there are differences of oninion, that
will not work? It would be open to
ithe opposition to oppose those particu-
lar clauses, on which there is no
agreement. Why should there be two
Bills? It has been made absolutely
clear that we are committed new
that the next Bill would be a com-
prehensive Bill, that there would be
no two Bills of the kind that the hon.
Minister seems to be suggesting.

SHRI VAYALAR RAVI: The hon.
Law Minister seems to think that we

MR. SPEAKER: 1 would request
the Law Minister to resume his seat.
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SHRI VAYALAR RAVI: We want
to make it emphatically clear to the
hon. Minister and the hon. Members
on that side of the House that what-
ever discussions we had with the
Government was not on the basis of
our strength in this House or the
other House; it is on the basis of
the convictions that we have and the
policies that we follow. Do not think
that we have some majority there
and, therefore, we are taking a parti-
cular stand. We want to make it very
clear,

MR. SPEAKER:
that.

He did not say

SHRI SHANTI BHUSHAN: That
is precisely what I am saying. The
question of majority in one House or
the other House does not arise in
these matters. That is not the basis
on which our discussions are going on.
The basis is the democratic spirit that
every matter should be discussed and
in discussion persuation plays a very
important part.

That is why this process has gone
on. Therefore, I would like to refute
this imagination that there is some-
iring like a blackmail. and this Bill
which has been brought is the result
of any kind of blackmail. Nothing can
kc farther from the truth than any
such statement.

1t was also said by Prof. Mavalan-
kar, whom I hold in very high res-
pect, that the Forty second Amend-
ment had made the President a pup-
pet and possible there is some hesista-
tion on that account. He is a consti-
{ulional expert and he knows what the
position of the President was even
before the Forty-second Amendment.
He knows and the whole House
knows that a controversy had arisen
in the time of Pandit Nehru when
Dr. Rajendra Prasad was the Presi-
dent. This question had been raised
at that time also what the position
of the President was under the Indian
Constitution. Happily we had two very
great constitutional experts at that
time—the first Attorney-General, Shri

Setalvad, and Shri Alladi Xrishna-
swamy Aiyar who was a Member of
the Constituent Assembly. The matter
was referred to both these constitu-
tional experts for their opinions. Both
came to the conclusion that the posi-
tion of the President under the Cons-
titution was not that of the Governor
in a State, that there was a difference
between the constitutional position of
the President and that of a Governor.
The  President was  merely a

constitutional head who had {o
act according to the advice of the
Council of Ministers in all matters.

Maybe, later on certain doubts were
thrown in certain circles on the cor-
rectness of this view, but even before
the Forty-second Amendment, the
matter had gone before a seven-Judge
Bench of the Supreme Court which
unanimously came to the conclusion
that the President of India was mere-
ly a constitutional head and that he
was bound to act in accordance with
the advice of the Council of Ministers.
That is not to say that after the Gov-
ernment has lost its majority in the
House, then also it is open to that
Government to advise the President
because in article 75 he has been given
the power to appoint the Prime Minis-
ter.

MR. SPEAKER:
that question now?

Should we go to

SHRI SHANTI BHUSHAN: It is
only because that question was rais-
ed.

MR. SPEAKER: The  Supreme
Court has merely said that the posi-
tion is as it obtains in England.

SHRI SHANTI BHUSHAN: So the
Forty-second Amendment has not al-
tered the constitutional position of
the President.

Mr. Alagesan said two things. He
felt as if T had blamed the Congress
or the opposition parties for the delay
in the conclusion of the negotiations.
If he understood me like that, I
would like to clear that that was not
what I meant. We had taken time to
discusg it in warious forums in our
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own party also. Everybody was busy,
the opposition leaders were busy, so
it took time. Therefore, it was not
possible to bring a comprehensive
measure in this very session. That is
the only thing I said. i

So far as the emergency provisions
are concerned, I was rather intrigued
to hear Mr. Alagesan saying that the
Jenata people who were in jail were
very happy, it was the Congress lea-
ders who were outside who had real-
1y suffered. In that case, I sympathise
with them in their suffering.

SHRI O. V. ALAGESAN: I am sorry
he has not understood the spirit in
which I had said it.

SHRI A. BALA PAJANOR: Simi-
larly, yesterday he misunderstood
what 1 said about the machinery that
advises him. N

SHRI SHANTI BHUSHAN: So, I
once again thank all the Members of
the House, all the sections of the
House, for the universal support
which they have given to the Bill, and
I hope that it would be passed.

MR. SPEAKER: The voting will
take place at 4 p.m.

14.15 hrs,
[MR. DEFUTY-SPEAKER in the Chiar]
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORT OF URA-
NIUM CORPORATION OF [NDIA LTD.,
SINGHBHUM, BIHAR FOR 1976-77

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Sir,
on behalf of Shri Morarji Desai, I
beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section
(1) of gection 619A of the Compauies
Act, 1956: —
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(1) Review by the Government
on the working of the TUranium
Corporation of India Limited,
Singhbhum Bihar, for the year
1976-77.

(2y Awunual Report of the Ura-
nium Corporation of India Limited,
Singhbhum, Bihar, for the year
1976-77 along with the Audited
Accounts and the comments of the
Comptroller and Auditor Geueral
thereon. [Placed in Library. See
No. LT-1407/77.]

MR. DEPUTY-SPEAKER; Shri
H. N. Bahuguna.

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): Sir,
on behalf of Shri H. N. Bahuguna....

AN HON. MEMBER: Where is the
Minister concerned?

MR. DEPUTY-SPEAKER: Let me
coufirm if there is any intimaticn
from Shri H. N. Bahuguna. I find
Shri Bahuguna has not informed us.
So, the Paper will not be laid now.

NOTIFICATIONS UNDER NATIONALISED
BaNKs (MANAGEMENT AND MISCELLA=
NEOUs PROVISIONs) ScHEME, 1970 anp
ANNUAL REPORT OF NEW INDIA ASSUR-
ANCE CO. LTD.,, BOMBAY FOR THE YEAR
ENDED 31-12-1976 WITH STATEMENT

i
THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): I beg to lay on
the Table:—

(1) A copy each of the following
Notificaticus (Hindi and English
versions) issueq under clause 3 of
the Nationaliseg Banks (Manage-
ment and Miscellaneous Provisions)
Scheme, 1970, &1 pursuance of the
assurance given by the Minister of
Finance on the 5th December, 1977.
during discussion on the Bauking
?;.;;rice Commission (Repeal) Bill,

(i) Notification No, F. 9/33/77-
BO-1I dated the 6th December,
1977 regarding the appointment
of the Directors of the Bank of
Maharashtra.
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(ii) Notification No, F9/26/77-
BO-1 dateq the 8th December,
1977 regarding the appointment
of the Director of the Canara
Bank, ’

(iii) Notification No. F. 9729/
77-BO-1 dated the 9th December,
1977 regarding the appointment
of the Directors of Syudicate
Bank.

(iv) Notification No. F. 9/30/
77-BO-I dated the 12th December
1977 regarding the appointment
of the Directors of Union Bank
of India. [Placed in Library. See
No. LT-1410/77.]

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies, Act, 1956: —

(i) Annual Report of the New
India Assurance Company Limi-
ted, Bombay, for the year ended
31st December, 1976 along with
the Audited Accounts and the
commanats of the Comptroller and
Auditor General thereon.

(iiy A statement explaining
that Government are in agree-
ment with the above Report and
therefore no separate Review on
the working of the Company is
being 1laid. [Placed in Library.
See No. LT-1411/717.]

MR. DEPUTY-SPEAKER: Shri
Janeshwar Mishra. He is also not
here, I think, let Shri Janeshwar
Mishra write to the Speaker.

RECRUITMENT AND PrOMOTION OF S.C.

AND S.T. EMPLOYEEg IN RAILWAY

AGAINST RESERVED VACANCIEs TUPTO
31-3-77

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): I beg to
lay on the Table a copy of the Report
(Hindi and English versions) on the
progress made in the intake of Sche-
duleg Castes and Scheduled Tribes
agairist vacancies reserved for them
in recruitment and promotion cate-
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gories on the Railways for half year
ending 31st March, 1977. [Placed in
Library. See No. LT-1416/71.]

DELIMITATION OF COUNCIL (CONSTITU-

ENcIEs (UP.) THIRD AMENDMENT

ORDER, 1977 AND NOTIFICATION3 UNDER

REPRESENTATION, OF THE PEOPLE ACT,
1950

fafer, =mg oz svAt w1 W
] v WM (s Aefeg ard) o
Sueas  wgrea, § freiwfes o=@
9T 929 QU EATg —

(1) o whafafer - sfufmw
1950 FY &7 13 # Iqumr (3)
#F s aftwr fratew &=t &
ofedtme (% sRw) der JweT

w1977 (=Y @ar s
gwor) & uw gfa, ot feAiw
8 fevaz, 1977 % W@ #

TomE ¥ wlggeTr gSr Ao "o
fro 735 (3.) ® wwfoa gom an

[Placed in Library. See No. LT-

1417/71.)

(2) o= wfaffaa  wfafm,
1950 F 91w 9 & ITgw (2)
F wawm  freafafen sfag=em
(fe=t @7 =T s@w) #T OF
o wfd —

(7x) @io #mo 789 (8.) T
feaiw 28 TamT, 1977 F AW &
o # yEfma gf @t A
forad @0 dwem qar faena awrg
fraten & ofwaa s=w, 1976
T oW 28 # wfowm wfent
ST OWT g

(&) are ;Mo 791 (8) T
feti® 29 FEET, 1977 ® W
¥ e § e gE ot s foea
o gaad aar faew qwd frafse
g ofwT  WRw, 1976 ®t
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wgEr 21 ¥ fataw et & a0
¥ wfass gmew fsg oag @0

[Placed in Library. See No. LT-
1418/71.]

14.17 hrs.

PUBLIC ACCOUNTS COMMITTEE
3718, 39TH, 57TH, 589TH 60TE AND 6lsT
REPORTS

SHRI GAUR] SHANKAR RAI
(Ghazipur): I beg to preseat the
following Reports of the Public Ac-
counts Committee:—

(1) Thirty-seventh Report on
Action Taken by Government .
the recommendations contained in
the Hundred and Ninety-sixth Re-
port of the Committee (Fifth Lok
Sabha) on Farakka Barrage Pro-
ject.

(2) Thirty-ninth Report on Ac-
tion Taken by Government on the
recommendations contained jn the
Two Hundred and eighth Report of
the Committee (Fifth Lok Sabha)
on New Port at Tuticorin.

(3) Fifty-seventh Report on Ac-
tion Taken by Governmeat on the
recommendations containeq in the
Two Hundred and Twenty-fourth
Report of the - Committee (Fifth
Lok Sabha) on Railway Operations
and Expenditure.

(4) Fifty-ninth Report on Action
Takery by Government on the re-
commendations contained in the Two
Hundred ang Thirty-second Report
of the Committee (Fifth Lok
Sabha) on Defence Services.

(5) Sixtieth Report on Action
Taken by Government on the re-
commendations coutained in the
Two Hundred and Twenty-fifth Re-
port of the Committee (Fifih Lok
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(6) Sixty-first Report ¢gn Action
Taken by Government on the re-
commendations contained in the
Hundred ang Eighty-sixth Report
of the Committee (Fifth Lok Sabha)
on Corporatioy; Tax ang Income
Tax—A Review,

—

14.18 hrs.

ELECTRICITY (SUPPLY) AMEND-
MENT BILL*

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): I
beg to move for leave to introduce a
Bill further to amend the Electricity
(Supply) Act, 1948,

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to intro-

duce a Bill further to amend the
Electricity (Supply) Act, 1948

The motion was adopted.

SHRI P. RAMACHANDRAN: I
introduce the Bill.-

—

CUSTOMS TARIFF (AMENDMENT)
. BILL*

THE MINISTER OF STATE/ IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): I beg
to move for leave to introduce a Bill
further to amend the Customs Tariff
Act, 1975.

MR. DEPUTY-SPEAKER: The
question is: '

“That leave be granted to intro-
duce a Bill further to amend the
Customg Tariff Act, 1975."

The motion was adopted,
SHRI SATISH AGRWAL: I intro-

Sabha) on Diesel Locomotive duce jthe Bill.

‘Works., —_—
*Published in Gazette of India Extraordinary, Part II, section 2,
dated 20-12-T7.

‘+Introduceg with the recommenda tion of the President,



345  Supreme Court AGRAHAYANA 29, 1899 (SAKA)

14.19 hrs.

SUPREME COURT (NUMBER OF
JUDGES) AMENDMENT BILL—
Contd,

MR, DEPUTY-SPEAKER: We
now take up further consideration of
the Supreme Court (Number of
Judges) Amendment Bill. Shri
Alagesan to continue his speech.

SHRI O. V., ALAGESAN (Arko-
nam): Mr. Deputy-Speaker, Sir, the
other day 1 was quoting Mr. Chagla...

MR. DEPUTY-SPEAKER: You
have already taken 12 minutes.

SHRI O. V. ALAGESAN: These
minuteg always confrout us.

MR. DEPUTY-SPEAKER: Unless
the minutes confront you, you will
not be confronted with the problem
of time. Mr, Alagesan, I must make
it very clear that there jg some time-
Jimit. ¥You cannot continue endless-
ly. I am only reminding you.

SHRI O, V. ALAGESAN: Al that
we are awere of but you should give
us a reasonable time.

The other day, I was quoting Mr.
Chagla and the Law Minister was
pleased to say that he made a state-
ment and Mr. Chagla did not say any-
thing thereafter. I am sorry, as mis-
fortune would have it om the vetry
day he was claiming that Mr. Chagla
did not anything thereafter, Mr.
Chagla again condemned the appoint-
ment of this particular Judge to the
Supreme Court. This is what has
appeared in the National Harald—I am
sorry it has ceased the publication
now-—dated 17th. I do not want to
go further into that.

Then, the Supreme Court Bar Asso-
ciation has passed a resolution wunder
the Presidentship of Mr. V. M. Tar-
kunde.

(Number of 34€¢
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He is one of the legal luminaries on
the side of the Janata Party. That
Resolution says:

‘“..strongly disapproves of the
appointment of Mr. Justice D.A.
Desai as a judge of the Supreme
Court disregarding the superior
merits of more genior High Court
judges, including the present Chief
Justice of the Gujarat High Court.”

“The Association, therefore, re-
solves not to attend the swearing-
in ceremony of Mr. Justice D. A.
Desai_ﬂ

“It further said: “the Association
wishes to put on record jts com-
plete satisfaction at the appoint-
ment of Mr. Justice V. D, Tulza-
purkar to the Supreme Court’.”

Thig is the strange situation that
emerges out of this. Whereas two
appointments were made, gne appoint-
ment has been absolutely non-con-
troversial; it is only the other appoint-
ment that has been objected to. v

I would like to know whether this
is a fact that jf the Chief Justice had
been appointed, then it wag possible
that the man next to him who was
also a very eminent judge and who,
I think, has resigned subsequently,
would have to be elevated to the
position of Chief Justice and, it is
said, that was not liked by some
people; if the Chief Justice had been
taken over to the Supreme Court,
then there was a possibility of the
number two there becoming the Chief
Justice, and that was not relished by
some people, therefore, this appoint-
ment had to be made. If that is so,
then it reveals a very sorry state of
affairs. The Law Commission’s
observation in this respect, I very
humbly submit, is being borne out, if
those were the circumstances under
which this appointment was made.
The observation of the Law Commis-
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sion runsg as follows: —

“I{ is undoubtedly true that the
best talent among the judges of the
High Courts has not found its way
to the Supreme Court”

The reason given why they want
to jncrease the number of judges is
that the workload in the courts has
increased. This has been the time-
worn argument given whenever Go-
vernment came before this House for
appointment of more judges. 1 shall
quote some figures with regard to the
position of the number of cases in-
stituted, disposed of, etc., which will
give you an ides. It jg said—I think,
it is the Law Commission which has
said this—that, when a criminal ap-
peal goes to the Supreme Court, it
should not normally take more than
six months and for a civil suit, it
should not normally take more than
iwo years. This wag the norm laid
down by a distinguished body like
the Law Commission. Now, look at
the present position mgainst this back-~
ground of the Law Commission’s
norms,

During the year 1976, a total of
8.254 cases were filed in and 7,734
cases were disposed of by the Supreme
Court. At the end of 1978, the total
number of pending cases was 14,100.

Now 1 would like to give figures
relating to cases, civil and criminal,
which huve been pending over certain
periods. Caseg pending for less than
one year: civil 3,895 gnd criminal
570. Cases pending for more than one
year but less than two  years:
civil 1,858 and  criminal  305;
all these criminal cases have been
pending for more thap one year
whereas the norm is only six months.
Cases pending for more than two
years but less thap three years; civil
1,335 and criminal 282. Then, cases
pending for more than three years:
civil 5525 and criminal: 491. This is
a very serioug situation,
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There does not seem to be any expla-
nation why there should be such a
backlog of work. Reasons have been
given, but they shoulq be convincing
also. In thig connection, I would like
to say that when it was mooted ear-
lier, Shri Shyamnandan Mishra, who
is just walking out, was the person
who stood jn his seat and said that
there should be no code for judges.
In the context of what we are going
to do, we are asking the Parliament
to increase the number of judges, i.e.
more expenditure from the Consoli-
dated Fund of India, is it not rele-
vant to ask, for how many hours these
judges work? It has been said that
they should work for four and a half
hours, and the vacation should not be
so long and that it should be reduced.
These are very relevant questions
that should be answered when you
come before Parliament for the in-
crease in the number of judges. No-
body can hide under the fact or under
the supposition that the judges are a
cloistered group of people and nothing
should be said against them. A stand
was taken by my side the other day
with which I do not agree, that scien-
tists are some sort of a sacred people
against whom nothing can be said.
The Prime Minister said: I am spend-
ing three hundred crores on them and
I want adegquate return from them.
Similarly, when we appnint judges,
we expect something out of them.
They, being the cream of the society,
more than anybody else, should give
their best. I do not say that some of
the judges do not give their best;
they do, but as a whole, what is the
result? .We have got every right to
ask that the judges work a certain
number of hours, because we know
of cases where they do not come to
courts in time. The Parliament sits
exactly at 11.00 O'clock, but they do
not sit so punctually, The poor law-
yers are found loitering in the corri-
dors of the courts; they do not know

whepn the hon. Judge will come and
take hig seat. And he sitg for some
time and then goes away. The prac-
tising lawyers would know that. Who
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ijs the authority? Should the Parlia-
ment tell them? If the Parliament tells
them, that is taken objection to; they
say; you are trying to interfere
with the independence of the judi-
ciary. It was suggested perhaps by
“no less a person than the Chief
Justice of the Supreme Court that
there should be a self-imposed cede.
The judges themselves can make this
code and they should fall in line with
that code. What is wrong in it?
Whether they should drink in open or
not, that does not matter. But as far
as their work is concerned, it should
be in measurable terms, Somebody
should be able to measure it and see
whether we have got adequate return
from them.

There is another thing. The High
Courtg are the recruiting ground for
the Supreme Court, It is a matter of
concern for thiz House and for the
entire country that the calibre and
character of the High Court Judges
leaves much to be desired. Just a
few hours ago, I talked about the
respect for the judiciary. We have
sufficient regard and respect for the
judiciary, but it is something which
they should earn themselves and it
is not something which others are
going to give to them.

Further, T would like to say that
many practices in the High Courts are
not very healthy Scant regard is
shown to the bar; nepotism and fav-
ourtism are indulged in freely, and
there are cases where judges have
been appointed very young. They
wil] sit on the same bench for twenty
Yyears or more, I can understand if
they are there for six, seven or ten
years, but you appoint these people in
their forties and they will be there
for twenty years or more, and then
no transfers should be effected. 1
ask the Law Minister, who has been
a very experienced lawyer, whether
it is a healthy practice to make the
same man sit on the same bench for
d_ecades together. I do not myself con-
sider that it is a healthy practice. So,

(Number of 350
Judges) Amdt, Bill

these are the things that contribute
in a cumulative manner to the posi-
tion that we have been reduced to
where the government has to come
every now and then for an increase in
the number of Judges.

Regarding the reduction of work
or seeing that there is not much work
accumulating in the Supreme Court.
this questio; has been gone into.
When the first proposal was made be-
fore this House in 1956 for increasing
the Judges from 7 to 10, it was said
that the Labour Tribunals, were abo-
lisheq and their work had to be done
by the Courts which increased their
work, Apain, when a Bill to increase
the number of Judges from 10 to 13
was brought in 1960 it was said that
the Labour Tribunals woulgq be re-
vived in order to lessen the work of
Courts but they were not. So. the
idea of Labour Tribunals, because
just now we are talking about the
Forty-second Amendment, is a pre-
Forty-second Amendment idea. The
Labour Tribungls were suggesteq for
reduction of work in the Supreme
Court and the High Courts. It is not
just an evil idea that ha< heen some-
how put into the Fortv-second
Amendment Act, So, on: of the
methods seems ta be that if vou set
up such Tribunals, you will be able
to reduc- the work of the Supreme
Court. Further. the Law Commission
itself has made two recommendatio:s
which, I would respectfully place be-
fore the Law Minister. Thay are:

*“It was urged before the Law
Commission that Art 136 should
either be removeq or some restrie-
tion put on Supreme Court to act
under Art 136. The Law Commis-
slon made the following recom-
mendatious:

“Although the exercise of juris-
diction under Art 136 of the Consti-
tution by the Supreme Court in
criminal matters sometimes serves
to vrevent injustice, yet the court
might be more chary of granting
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specia)] leave in such matters gs the
practice of granting special leave
freely has a tendency to affect the
prestige of the High Courts.”

One more recommendation....

MR. DEPUTY-SPEAKER: You
have taken 12 minutes the previous
day and auother 12 minutes today.
So all told you have taken 24 minutes
and the total time allotteq for the
Third Reading is only one hour....

SHRI 0. V, ALAGESAN: I am
concluding i a minute.

Then, regarding the writ jurisdie-
tion of the Supreme Court kindly
hear me, Mr. Law Minister, under
Art. 32, the Law Commission had the
following recommendations to make:—
perhaps he has read all these things.

“The Court may consider the de-
sirability of instituting a system of
preliminary hearing in Art 32 peti-
tions and of eularging the powers
of a single Judge or of a Divisicn
Bench to deal with coniested inter-
locutory and miscellaneous  mal-
ters.”

These and various other suggestions
*which have been made by bodies
which went into the question of simp-
lifying the procedures and reducing
the load of work in the Supreme
Court, I think, the Law Miuister will
do very well to consider and put them
into effect as early as possible.

With these few words, I support
the Bill.

SHRI NARENDRA P. NATHWANI
(Junagadh): I rise to support the Bill

While doing so, I wish to make a few
observations,

Arrears are mounting and no doubt
one of the measures can be an in-
crease in the number of Judges. It
is, however, a common place and a
trite observation to make that arrears
of cases cannot be compared with a
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heap of scrap debris or garbsge which
can be wiped out by hiring more hands.
To what extent the arrears can be
reduced will depend upon a number
of circumstances and it is not a mere
question of number but the calibre
of the incumbents of that office also.
It may also depend upon the nature
and quantum of the work to be done.
It may be further depend upon the
practice and procedure to be followed
by the courts.

There are no two opinions about
the necessity of attracting the best
talent for the Supreme Court. For one
reason or the other, this has not taken
place. There are varifus reasons why
we have failed to attract the best
talent for the Supreme Court. The
main reason, according to me, is this.
I know the working of the mind of the
judges, having lived with them and
having worked with them, though not
at the highest level, but in one of the
premir high courts of this country.
The main thing is the lack of proper,
adequate pecuniary consideration. [
know it may be jarring on the ears
of some members here. It is fashion-
able to decry those who maintain that
unless you provide sufficient pecuniary
benefits and emoluments you will fail
to attract the best talents for the
Supreme Court and the various high
courts in the country. I am consci-
ous that recently in 1976 the Supreme
Court Judges (Amendment) Act was
passed giving certain increased benefits
by way of pension, gratuity and other
emolumentg to the judges. It has made
the position a bit attractive, though
not to the sufficient extent by way of
changing the emoluments and other
terms and conditions to attract ade.
quate number of competent men ot
the highest integrity and merit to the
Supreme Court and also to high courts.

The next best thing to do in the
present circumstances is to devise some
regulations even within the existing
framework by which the arrears in
the supreme court can be wiped ouf.
But, before I draw the attention of
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the hon. Minister to this aspect of the
matter, I may refer to one thing. My
friend Mr. Alagesan, referred to the
appointment of two judges to the
Supreme Court. I think it is mnot
necessary to revive that old contro-
versy. I am not going into the merits
at all, but I tried to interrupt him
on the last occasiom—perhaps he did
not understand the nature of my ques-
tion namely, whether he had tried to
ascertain from the members of the bar
their reaction to the performance of
that judge against whom he tried to
point out that there was a lot of re-
sentment. Because, whatever might
have been the reaction amongst the
members of the Bar, I can say this
from my information. Two critics had
approached me. I asked both of them
this question: “Now there is this learn-
ed Judge, who is siiting on the Bench
and working for last several months;
what is your impression?” Both these
critics had criticised severely the ap-
pointment. I do not want to disclose
their names. They told me that his
knowledge of law and his demeanour—
his performance was excellent or quite
satisfactory. 1 agree that the experi-
ence of four months is not enough,
vet a critic should bear in mind this
aspect also and even temper his critic-
ism. So I diagressed to point out this
thing as Shri Alagesan had referred
to his appointment.

1 shall now refer to the practice and
procedure. There are heavy arrears
i the Supreme Court. The Supreme
Court has framed rules according to
which are constituted Division Benches.
I know that the discretion mainly rests
with the Supreme Court; they frame
rules. But. even this Parliament has
the power to change them, if necessary.
Rules for constituting division benches
and apportioning and distribution of
work can be regulated by rules and
regulations to be framed by the
Supreme Court But, in Art. 144(2)
also empowers Parliament to frame
rules by enacting a law. May I invite
the attention of the House to Art.
3087 LS—12.
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145(1). It begins:

“Subject to the provisions of any
law made by Parliament, the Sup-
reme Court may from time to time,
with the approval of the Presideat,
make rules for regulating generally
ae practice and procedure of the

u -ll

So, the Supreme Court has power to
frame rules and regulations but sub-
ject to the provisions of any law that
may be made by Parliament.

SHRI R. VENKATARAMAN (Mad-
ras South): Subject to the provisions
contained in Civil Procedure or Crimi-
nal Procedure Code.

SHRI NARENDEA P. NATHWANI:
No, please. If you look to the Supreme
Court rules, you will find that there
is a book which refers to the powers
conferred by the Supreme Court in
exercise of the powers vested in the
Supreme Court under Art. 145(1). It
is true that the Chief Justice of
Supreme Court constitutes a Division
Bench but the power to appoint a
Division Bench is derived by the
Supreme Court under Art. 145(1) of
our Constitution, What I am trying to
point out is this. These rules are
framed with the approval of the Presi-
dent and therefore with the approval
of the Government. 'Therefore, there
is sufficient power both in the Parlia-
ment and in Government to make suit-
able suggestions at this stage even.
There are arrears mow and, in order
to wipe out the arrears, I am of the
opinion that the best course would be
to appoint special benches namely,
courts to hear labour industrial dis-
putes, service matters to be presided

over by experienced judges who
have specialised in that branch of
knowledge.

At present, it is customary to some
extent and actually it so happens.
However, there is rotation. By rotation
every judge gets an opportunity to
hear petitions and cases in industrial
and other different matters. But the
sheer necessity at present requires
that some method has to be devised



355 Supreme Couri

[Shri Narendra P. Nathwani]

both in the Supreme Court and High
Courts. If specific benches are consti-
tuted which will continue to be pre-
sided over by experienced judges
familiar with the subject, it would
result in two  distinet advantages.
There would be quick disposals. Once
ihey become familiar with the subject,
there would be quick disposal of cases.
1 say this from my personal experience.
I know tnat every judge is supposed

to be and is capabie,—] believe that.

he is capable; he is experienced as he
has got good training and by industry,
he can come up and satisfactorily dis-
pose of any matter.. But naturally, this
process will occupy meore time. You
can entrust any kind of work and he
would certainly be not found wanting
in that. But you know that there are
a number of laws, I think there are
several hundred laws From my per-
sonal experience as a judge of the
Bombay High Court I say this. What
happens is that the judges who have
never dealt with say company matters
are called upon to decide such ques-

tions I think that is the position”

sometimes even in the Supreme Court.
The other day we passed a Bill—
Compames Amendment Bill. A deci-
sion of Supreme Court reported in AIR
1961 was reversed about ten years
1ater by another Bench of the Supreme
Court. I had appeared in the first

case and I may tell ynu from my ex-

perience that two of the learned judges
seemed to have little experience of
dealing with company law, and it was
rather a pathetic sight. But they were
very fair and they said they had not
much to do with the company law
and asked the counsel on both sides
to labour hard and assist the court.
So. Sir. some kind of specialisation
will help to speed up the work. The
second advantage would be that there
will be uniformity in decisions.

T.astly, I want to sav a word about
code of conduct. There is a great
need to save the time in arguments
and citing authorities. but in order to
evolve such a kind of conduct it is
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best that judges and also members of
the Bar should meet and evolve an
agreed fosmula—best not to legislate
on this maiter. For this purpose [
would request the hor’ble Minister to
make a suggestion 1o the authorities
concerned. I know efforis were made
in the past to call & meeting of the
judges of various High Courts wherein
they can take up such guestions. And
then later on the Chief Justice can
take up the matter with the respec-
tives State. Bar Associations and evolve
some agreed rules of conduct.

With these wordg I support the Bill

SHRI V. ARUNACHALAM (Tirune-
lveli): Mr. Deputy-Speaker, in support
of my amendment I would like to say
a few words. I welcome this Bill
which seeks to amend the Supreme
Court Act of 1956 so as to provide
that the maximum number of judges
shall be 17. In the beginning under
article 124 of our consfitution there
were seven judges including the Chief
Justice. Then the strength of the
Supreme Court judges was increased
to 10 in 1956. Again there was an
addition of three judges in 1960. After
1960 in spite of the mounting work of
litigation in the Supreme Court and
repeated demands from the bar asso-
ciations and public bodies and a scath-
ing attack by the Press, the previous
government was reductant to meet the
needs of the time. In 1960 the number
of institutions were 3240; it had
swelled to 8254 in 1976. 'The figures
of pending cases in Supreme Court
are no doubt enormous. The average
number of institutions per judge for
a year was 265 in 1960. This load of
work is not going to be reduced even
after the passing of this Bill It is
surprising that the average number of
institutions per judge per year wil
be nearly 480 after passing this Bill
Therefore, it is practically impossible
for any judge to dispose of such 2
large number of cases. We must
either increase the number of judges
or find out an alternative so as to
atfenuate the number of cases without
infringing the rights of the people-
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Increasing the number of judges is
quite essential for speedy work of the
judiciary. At the same time we must
remember that there are some vacan-
cies caused due to retirement, transfer,
demise or promotions which are not
filled up by the authorities. I do not
know whether State Governments are
responsible or the Centre is responsible
but there is abnormal delay in filling
up such vacancies. This is a criminal
waste of money on the part of adminis-
tration of judiciary. In appointing the
judges as well as promoting them the
oractice followed by the previous gov-
ernment was always in the fire of con-
troversy. The party which was haran-
puing against the attitude of the Con-
gress government is said to have
brazenly retrogadeg the policy of the
previous government. Proclivity to-
wards advocates who were helpful at
the time of elections and patronage
to members of the Janata Party in the
bar have become the character of this
government. The recent selection of
judges is not helpful in removing
vestiges of doubts in the minds of the
people. The strength of the judges of
the Supreme Court is sought to be
increased neither for jostling of any
person nor for honouring any legal
luminary but to carry out justice with-
out delay. I am quite sure that this
House would agree with me that the
judiciary will play the role of the
sentinel on Qui-vive. Adeguate num-
ber of judges at all levels is indis-
pensible for accomplishing this task.
The slow motion justice, long distance
litigation, tardiness in disposals and
allowing speeches with superfluous and
cursory views and hearing the argu-
ments of pejorative and gibberish will
‘certainly weaken and wreck our legal
system. No doubt our judicial system
in well-founded on empirical aceuracy
and logical cogency. At the same time
there are some judges who have no
faith In our law and courts. Those
who have no faith in our law and
courts exploit every occasion by saying
‘that our legal system is schizophrenic
and expensive. They are advocating
committed judiciary. They try to per-
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At the same time we cannot fail to
get rid of the defects and difficulties
in our system. Still the lock of our
courts is unlocked only by the golden
key. The sophisticated methodology
of dispensing justice must be econo-
mical frugal and within the ambit of
the common man. Increase in the
number of judges is not a panacea
for all these grievances but at least it
will be helpful to expedite the clexr-
ance of arrears of cases. The judges
are super engineers of the legal sys-
tem. Their eminence, their excellency
and their efficiency is more important.
They must be paragons of our legal
system. It is often reported in the
Press and platforms that due to un-
attractive emoiuments and poor facili-
ties, the bench is unable to attract
eminent people in the bar. ’

With the permission of the chair, L
would like to refer to an authentic in-
formation.

“No good lawyer with any fair
practice at the Bar cares today to
come to the Bench. This has
seriously and adversely  affec-
ted the quality and the standard of
judges in India. The Bench no lon-
ger attracts the first class legal
brains in the country. It is doubt-
ful even if it attracts the second
class brain.”

If these are the words of a lay man
we can mock at them. Or, if these
are from your political opponent, even
then you can ignore the same with-
out sharing any responsibility. But
these are the words of Mr. Justice
P. B. Mukerji, the retired Judge of the
West Bengal High Court. The same
view has been expressed by our Ad-
ditional Solicitor-General, Mr. Soli J.
Sorabjee, in an article published in
the DNliustrated Weekly last week. He
has stated:

“On account of the thoroughly
unattractive conditiong of service of

fidy the people minst our mtem’ et the judiciary, able and leading mem-
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bers of the Bar are just not attrac-
ted to the Bench. The disastrous
consequence has been that the guality
and calibre of judges has declined.”

Since this is the state of affairs,
merely increasing the number of jud-
ges will not meet the reguirements
of judiciary. Therefore, steps must
be taken to absorb the towering do-
yens of the Bar. Otherwise, the
independence of judiciary and
eminence of its rule will be only in
letter and not in spirit.

i
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“His recommendations for filling
half the number of posts vacant for
the last four years had been turned
down by the then Law Minister.”
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“l charge him with being the
foremost in supporting and promot-
ing the policy of Mrs. Gandhi and
members of groups close to her, to
acquire complete and dictatorial
powers for herself over every agency
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“He gave several instances to sub-
stantiate the charge that Mr. Gok-
hale acted to destroy the indepen-.
dence of the judiciary for demo-
ralizing it
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SHRI JAGANNATH RAO (Berham-
pur): Mr. Deputy-Speaker, I rise to
support this one-clause Bill, whick
seeks to increase the number of Judges
to the Supreme Court. 'The main re.
ason for bringing forward this Bill
appears to be the huge arrears of
cases pending in the Supreme Court.
It looks as if an increase in the num-
ber of Judges would diminish the large
accumulation of arrears. That is not
s0. We are not going to divide the
number of arrears by the number of
Judges and say that the problem
would be solved. This solution will
solve only a fringe of the problem.

We have to go into the question as
to what gives rise to the large ac-
cumulation of arrears. The working
of the whole judicial administration
and judicial system should be review-
ed and revised so that the number of
cases pending in the different High
Courts and the Supreme Court could
be reduced.

While increasing the number of Jud-
ges, we should see what are the re-
asons for the large accumulation. Ac-

- cording to me, one reason is that the

disposal is not keeping pace with
the institution. People have become
politically conscious. They are aware
of the writ jurisdiction of the High
Court and the Supreme Court. So,
they approach these courts for the re-
medial measures, for their grievances.
Of course, it is a good sign that
people have become politically con-
scious.
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Another reason for the heavy arrears
is that every judge wouid be giving
his own judgment. To guote one in-
stance, in the Kesavananda Bharati
case, 13 Judges sat on that Bench and
each of them wrote a separate judg-
" ment. Each judgment contains not
less than 100 pages. One judge comes
to some conclusion, the other judge
comes to the same conclusion for diff-
erent reasons. They do not agree
with the reasons given by the other
judges. The result is that we do not
know what are the valid reasons to
come to that conclusion. Confusion is
created in the minds of the lawyers
who would like to look into this judg-
ment as to which are the valid reasons
in respect of a particular conclusion.
[herefore, why could we not follow the
practice of the Privy Council, there
used te be only one judgment being
delivered. The other judges need not
even sign. If there is a minority or
dissenting judgment. let the leading
judge there give his opinion. Seo, at
the most, there should be only two
judgments, the majority view and the
minority view. The rules of the Sup-
reme Court will have to be revised,
if necessary. :

Then I would say that specialists in
certain lines have to be chosen to the
Bench. Take, for instance, income-
tax law. It is not as if every judge
knows the income-tax law. Some of
the judges do not know even how to
file their own tax returns, because it
has become so complicated, and it is
difficult even to understand the incorme-
tax law. It is difficult to understand
income-tax law. You should have
Judges also who are trained in labour
laws and company law. You should
see how many income-tax, company
law and labour matters are pending.
If experts are available, you should
appoint them and direct that these
cases should go to them,

When this Bill becomes law, why
not appoint retired Judges of the Sup-
reme Court as ad hoc Judges, as they
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have vast experience of the function
ing of the Supreme Court, so that the
arrears are wiped out? Meanwhile
you can devise ways and means of
improving the judicial administration
for the future.

While you are now increasing the
guantity, that is the number of Judges,
what about the quality? I do not mean
any disrespect to the Judges of the
Supreme Court or the High Courts, but
it is common knowledge that the quality
has gone down from the days of the
Federal Court. One reason may be
that eminent persons in the legal pro-
fession are not attracted by the terms
and conditions of service of the Judges.
If that be a reason, you should look
into that aspect also, Another reason
may be that the retirement benefits,
the age of retirement etc., are not ade-
quate. After all, everybody is a human
being and would like to have the best
As a lawyer, he is able to mint money
but once he becomes a Judge, he is
completely cut off. These are matters
which cannot be looked inte in isola-
tion. So, you should have an integ-
rated and over-all look so that the
judicial system functions and delays
ir. the administrafion of justice are
eliminated because now even a writ
petition takes so much time for dis-
posal.

The present mode of recruitment is
perhaps one of the reasons why you
are not getting the best talent Ac-
cording to article 124(2), the Presi-
dent may consult some Judges of the
Supreme Court and High Court. Na-
turally there may be cases where the
Chief Justice of a High Court would
himself like to go to the Supreme
Court. If you ask him his opinion
about the other Judges, naturally you
will not get his objective opinion.

Then, the supersession of Judges is
also not a good thing. You must have
correct principle both for the appoint-
ment of Judges and their promotion.
You have to maintain the indepen-
dence of the judiciary. Do not think
of having committed Judges or for-
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ward-looking Judges. Every Judge,
before entering on his office, has to
take an oath of allegiance to the Con-
stitution, that he will uphold the Con-
stitution and the laws. He must agree
with the philosophy of the Constitu-
tion and not import his own philo-
sophy into his judgments. Nowadays
the judgments may be very good, may
be masterpieces of English diction.
If you go through some of the judg-
ments, we can compare them with
nineteenth century English prose. They
can serve as good textbooks for litera-
ture students in colleges and universi-
ties, but with due respect to the Jud-
ges 1 would prefer to look at the judg-
ments delivered ten or twenty years
ago. They are more cogent, more
simple and brief, and we can call out
the principle on which the decision is
based. Now we find every Judge speaks
of his own philosophy of dharma,
karma and so on. This is the trouble
which we are faced with. The fre-
quent reversal of its own judgments by
the Supreme Court is so often that
now-a-days it is not possible to know
what the correct law is.

Having said that, I would request
the Government to see that the in-
dependence of judiciary is not eroded.
I would also request the Government
not to appoint retired judges to the
commissions or to some other alterna-
tive jobs. I know of a Supreme Court
judge who after retirement more than
10 or 12 years ago is still serving on
some commissions. How can  you
have independence of judiciary if they
have got a hope of getting some post
or some job after retirement? You
cannot uphold the independence of
judiciary.

These are matters which the Govern-
ment have to look into carefully so
that they can review the functioning
and the working of the entire judicial
system in our country.

There may be another reason as to
why the best talent is not forthcom-
ing because where a judge gives a
judgment against the Government, he
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is being victimised, be is being trans-
ferred to another place. In all cases,
the Government cannot hope to win.
The client may win. But if the Gov-
ernment takes into head to victimise
a judge by transferring him from the
present High Court to another High
Court, to a far off place, because he
has delivered a judgment against the
Government, this will not go well in
favour of the judicial system that we
have.

The law Minister said the other day
in reply to a question that with regard
to the procedure of appointment of
judges, the Law Commission has been
requested to go into the mode of ap-
pointment of judges and to suggest a
suitable procedure and methodology.
‘The present practice of consulting the
sitting judges of the Supreme Court
and the High Courts according to arti-
cle 124(2) may not be the correct pro-
cedure. The qualified persons who
deserve to be on the Bench of the
Supreme Court may not find a place
because they will not get the required
recommendation from the concerned
Chief Justice. Who may himself be
an aspirernt.

These are the matters which should
be looked into by the Government in
an integrated way to see that we get
the best talent who can give justice.
When I say, “give justice”, when I
say that, I mean, justice on which-
ever side it lies, not necessarily with
the Government. Now, 90 per cent of
litigation is between the citizen and
the State. We have given certain free-
doms to the people, the fundamental
rights to the people. But the free-
doms of the citizen are being curtail-
ed. Therefore, necessarily, the citi-
zen has to go to the court for justice.
Who protects the freedcm of the citi-
zen, if not the courts? The entire
judicial system has to be so geared up
that justice is imparted impartially
and also quickly. It should be less
expensive too.

With these words, 1 support the
Bill.
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fer 1 aEEd Y W 1650 WY
Gl

8,000 T @ T @A F T A
foey far ag Fw <%m, 1650
-0 AT ¥ fggm ¥ 9 |

fafy, <@ W wR wW HA
(st wfw wom ) : @ T
M|

(Number of
Judges) Amdt. Bill 37

N AW A WIL A FD
#@ifer g =fge, o s=er @ &
T8 @ifewr st mfw qma w@
W A T8 WA g F g da
g9 g g, @ & st fawErw
e 2 fd & ¥ 7
F@T | FETH § s mar Afe
Fwgm W@ g & few &
faar wRT @ @9 gETE, 9N
T AR N F TE qET HEH F
g @ga s @ S R
a1 fer 3w & femdtaw & frar
I A § WA A F S wgea
FH Qe § 1 9% @
wifer & 3faw = e #% a=t
& 1 3¢ W wmF ag favamw feamn
=rfen fr wwre oF Sar sfeww favrew
arey, forg 3 st @ s
AR s am e o

™A # OF U IR
A FEA ¥ WA FW OoWET
AR WAL T LW wT g 7
qfewrd g wowEa F frewe R
@ faggasram &% 3v &
grar wfee | I F faai ¥ G
FaTAgEl A AfqeAwy FTéEE
gar, E A qEwd # o dw
g1 AR 7% wew § fewfeame
& ¢ fFee afwad, faow g
Fre FgPfvd 7 woAT dew feamar.
3 wew Es @ e & R ¥ A,
NTgmma 4 fF [ wwEw AR
waar Hfgg WR I F A
I FA B TEWETA AT |
TG Y W AR &, A A AAT T
@, =R Fawa§ad o,
ot e & i st ¥ )
oW 9w @ g@ g | § fedr &
qOHH A&l FEOU ARH
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afes # #@d wgrzm oAy oF
SAE 9T WA g | & FIMAr
agdt § & oF aiferd oy
W FE@T Z 1 F AWM A FJAv
Tgar § \ zAqar o feE Fow
RAFL 8 TPAAFIE OF AT 18
qfeorar

“Attempts were made by some
learned Counsel to paint very
gloomy pictures of possible con-
seguences if this Court held that no
relief was open to petitioners against
deprivation of their personal free-
doms by executive officers in an
emergency of indefinite duration,
when a number of cases of serious
misuse of their powers by the detain-
ing officers were said to be in evi-
dence. I do not think that it is
either responsible advocacy or the
performance of any patriotic or pub-
lic duty to suggest that powers of
preventive detention are being misu-
sed in the current emergency when
our attention could not be drawn to
the allegations in a single case even
by way of illustration of the alleged
misuse instead of drawing upon one’s
own imagination to conjure up phan-
toms. In fact, I asked some learned
counsel to indicate the alleged facts
of any particular case before us to
enable us to appreciate how the po-
wer of preventive detention had been
misused........ "

“It seeme to me that courts can
safely act on the presumption that
powers of preventive detention are
not being abused. The theory that
preventive detention serves a psy-
chetherapeutic purpose mray not be
correct. But, the Constitutional
duty of every Government faced
with threats of widespread disorder
and chaos to meet it with appro-
priate steps cannot be denied. And,
if one can refer to a matter of
common knowledge, appearing from
newspaper reports, a number of
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detenus arrested last year have al-
ready been released. This shows
that the whole situation is periodi-
cally reviewed. Furthermere, we
understand that the care and con-
cern bestowed by the State authori-
ties upon the welfare of detenus
who are well housed, well fed and
well treated, is almost maternal.
Even parents have to take appro-
priate preventive action against
those children who may threaten to
burn down thie house they live in.”
who is this Judge? I do not want to
name him,

OF T JA AR N AE T, 4@
e 8

[

. I am sure that the current
Emergency, justified not only by
the rapid improvements due to it
in the seriously dislocated national
economy and discipline but also by
the grave dangers of tomorrow, ap-
parent to those who have the eyes
to see them, averted by it, could
not possibly provide the occasion
for the discharge of such obliga-
tions towards the nation or the
exericse of such powers, if any, in
the courts set up by the Constitu-
tion".

AN qw wgg aq dAfEw g &
SUTET EHTAE JAvArEar | AfEeA
¥ gy =g g fF owr T wnw
forget o= Wt mz &7 w3
W WEAd TEX F d3 #W
a0 Far 7 Sear feae o @Y @
I fFaT ST @y ¢, ®E fpaw e
@ R, SE A WA F T
gt FUN? T A wEEd ST A
forw Yegifaes =6 &, T AT FAF 2 |
W T F A FLo §, ITHT WY,
T FT THFT FIo g | A7 Fg Fhewe
ift ww & amy feegwan afFw w0
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q STAT Y WTEATHT F7 Fw T A ?
¥ FgAr 77 & e gfea st T -
e arft, ¥fFw Iw ars v =
AXGT TAA FTFE 6 T T A
FE AR AN AT @ 1T Aw
¥ e FEifdar smow - wifE
IR TAGAT faw g & 7 AR
AW ZAT | ATCF AEAT (W W
fog Ywrgsn, wwwrSEF 1 faar
FT qRE AT FEaAT 0 TET |
oq A FE AW A I 1 K
T daw v Og fefmw 7 PR
e #r4 a1 7g7 a7 f5 ag e @
T OF,  WT F R ARG
T 2 AT Y F—

I am supposed to be in jail under
MISA. sSuppose they put me in a
room in the jail where there gre four
cobras in the four corners and I
appear before your lordship, will you
intervene in it or not?

He says: No, we do not intervene.

fRfamysy Faw@o
a<e @ & foa femr s s g ot
T fanr s s Fawd o ww@r
§ T Ewa & far @t sy
a ww w FG ! Fga oo fE
g AT I FE wEE T g 0
v o fedww , g s
#edr, damerdr fedwm, = & fag
ST o F #1§ owg Ae o 1w
g g fe @E@ew g Afagw s
TE TS ERAT | TF WY T WM
g ot ¥ feAT §, ¥ A =9 @@
grar g, & ¥ awm I W
T fz = oo e &= 0 g i@
R SEFATTER FIE T T TR
gré FR ¥ wr A & w2 - fe,
affr IR g AT A v 1 9™
o ¥ & ¥ fer At
7 e W § fe @A wm
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Fm AR E 99 5 fe @ @
T f2q o i =dfge @1 959 &7
fry, 35 AT | 3% 7z FATA
PP HAgw g 5 wdw ¥ @A
Tfsa I g F wmA wr o#AfEw
T! OF R G gHAT aIFT B
ETiz FTATAETE,, IR A1 fAgaw
T wgy AR IAT X & oar
w1 g oar ¥ g afsr o ow 3w
¥ 37 wisr wa & f@ 3 ®aw
FTE & AT FIANSF A @3
g s e femdz d g 3%
FAAT g WA AgETT F@&
g FAMA WM @ A/Ear
fomag wst #t g fifao 1 @ ¥
FFFwwT g 1 FammifE 3
g3 @ qerT & 9w o § awaar
F & 7z ww wigww fw
wreae gur fRer Wt wwr & fo
dq e § FwEd Fwar g A &
fraY @t & @ma fasr smar § &
7 Newaw fAq- Fiew ) IGTF
fag @t Megaafag- wiewe @
HTT F ARG B TH, FAAT B [EARH
R g & fam #t W &
FY E A AT FAIATEE A8
g1 gAY ANt ¥ FIT ATE FiEwR
F A g ag KAl warfs
TN A% FIFE F@awdT a7 faar
AR AR AT g AR dR, 9
IusAr grar Arfge FfFT A W
FeFz AT wE€  AMgy 1 Afax
fafreza & faw *1g =Wiw FewT R
7T ga¥i & fqg & | ¥xr 4ver &v
vrTlifegem gar & 1T 8% 2ar §
fRiafat & fadi & g8 w97 agq
e 37T E 3 T g AT @7a
ar fr & 2z T8 "F0, ITHN FaT
T rrdrr 4 5 3 gw aw

@i 1y frataig & g9 916 Seqz
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FA A W) fHET 7 U AdT Faarr
g a1 FEar S | THAw F S a9w
g 37§ aarm WA § frogar &
qY @Al 3% Al g #ifw w
T & fau Wwifgaw € ) gay
T FE A gt w1 & AfeT ST
1 € Suq W@ I § faad wfy
W, & R T W e
T g

wa ¥ Hga faggs &1 qrdw
I 2 AW Hear § B oF Svi w6
raEdr faadt =fgn Sifs o@-
faga =1 % 9F A f& g &
& % arg 94 | § A S qEf 71
qzeg £ wfea & agar § fs ww
Ir Ffaaiow & fag, TIa ¥ gaww
F fae Ot qeeaTrd o, 5@ 9FIT
¥ wox el ¥ foaw sgfom
WX SAraE W oSarar wEas H
Fm 31 f& 3@ 9T FErm@ &)
W oweEl ¥ am & @ fagaw W
ATIT FIAT § |

15.32 hrs,

PAPERS LAID ON THE TABLE—
Contd.

MR. DEPUTY-SPEAKER: Mr.
Bahuguna wantg to intervene,

THE MINISTER FOR PETRO-
LEUM AND CHEMICALS AND FER-
TILISERS (SHRI H. N. BAHU-
GUNA): I must express my sincere
regrets for not being here when I was
called to lay the papers. I was under
‘the impression that the papers would
be laid after the Bill was processed.
Meanwhile some changes took place.
Therefore, I must beg your parden
for pot being present here when my
mname was called.

SHRI SOMNATH CHATTERJEE
{(Jadavpur); You are excused.
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Or INDUSTRY (DEVELOPMENT) AMEND-
MENT RULES, 1977, ANNUAL REPORT
AND REVIEW OF QIL INDUSTRY DEVELOP-
MENT BOARD, NEw DELHI WITH AUDITED
ACCOUNTS FOR 1976-77.

SHRI H. N. BAHUGUNA: I beg
to lay on the Table—

(1) A copy of the Qil Indusiry
(Development) Amendment Rules,
1977 (Hindi and English versions)
published in Notification No. G.S.R.
742(E) in Gazette of India dated the
13th December, 1977, under sub-
section (3) of section 31 of the Oil
Industry (Development) Act, 1974
[Placed in Library. See No. LT-
1408/77].

(2) (i) A copy of the Annual Re-
port together with the Audited
Accounts (Hindi and English ver-
sions) of the Oil Industry Develop-
ment Board, New Delhi, for the
Year 1976-77, under sub-section (4)
of section 20 of the Oil Industry
Development Act, 1974 read with
rule 29 (2) (e) of the Oil Industry
Development Rules, 1975.

(ii) A copy of the Review (Hindi
and English versions) by the Go-
vernment on the above Report.
[Placed in Library. See No, LT-
1409/717]. !

Annual Report and Review of Oil and
Natural Gas Commission for 1976-77,
Reviews and Annual Reports of Hin-
dustan. Organic Chemicals Ltd., Rasa-
yani, Indian Oil Corporation Ltd.
Bombay, and Engineers India Ltd,
New Delhi for 1976-77 with Audit
Reports. >

SHRI H. N. BAHUGUNA: On be-
half of Shri Janeshwar Mishra, I beg
to lay on the Table:

(1) (i) A copy of the Annual
Report together with the Audited
Accounts (Hindi and English ver-
sions of the Oil and Natural Gas
Commission for the year 1976-77
and of its subsidiary company
Hydrocarbons India Limited, New
Delhj for the year 1976, under sub-
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section (3) of Section 23 read with
sub-section (4) of section 22 of the
Qil and Natural] Gas Commission
Act, 1959.

(ii) Review (Hindi and English
versions) by the Government on
the above Reports. [Placed in
Library. See No. LT-1412/77].

2, A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the Hin-
dustan Organic Chemicals Limit-
ed, Rasayaui, for the year 1976-77.

(ii) Annual Report of the Hin-
dustan Organic Chemicals Limited,
Rasayani, for the year 1976-77
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon. [Placed in Library. See
No, LT-1413/77].

{b) (i) Review by the Govern-
ment on the working of the Indian
Qil Corporation Limited, DBom-
bay, for the year 1976-T7.

(ii) Annual Report of the
Indian Oil Corporation Limited,
Bombay, for the Year 1976-77
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon. [Placed in Library. See
No. LT-1414/77].

(e} (i) Review by the Govern-
ment on the working of the En-
pineers India Limited, New Delhi,
for the year 1976-7T.

(ii) Annual Report of the En-
gineers India Limited, New Delhi,
for the year 1976-7T along  with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-1415/77].
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15.34 hrs,

SUPREME COURT (NUMBER OF
JUDGES) AMENDMENT BILL—
Contd,

SHRI SHYAMNANDAN MISHRA
(Begusarai): I support this Bill.
One doeg not require to adduce any
additional reasons to establish the:
justification for this Bill. Consider-
ing the huge arrears before the Sup-
reme Court one can say that the Bill
hag not come a day too soon. In fact,
it has been inordinately delayed, but
the delay cannot be faulted on the
present Government. The responsi-
bility fer it has to be borne by the
previous government.

I must say right in the beginning
that I did not have any intention of
intervening in this debate earlier but,
my hon'ble friend, Mr. Alagesan is.
reported to have referred to my views
on the proposed code of ethicg for the
High Court Judges and I have ta
reply to him. It sounds to me some-
what strange that the proposed code
of ethics should relate only to the
High Court Judges and that it should
not relate to thé Supreme Court
Judges as well. Whatever informa-
tion I have in my possession gives me
the impression that the code of ethics
was intended only for the High Court
Judges. But even if it were univer-
sal, T would not reconcile myself to
the view that the Judges require any
Code of Ethics for them to repeat,
even if it were meant for the Supreme:
Court Judges also.

15.36 hrs.
[Dr. SusmiLa Navar in the Chair]

I can very well understand my
friends anxiety to contradict my views
on the subject. He is bound to reflect
the spirit of Emergency. To this I
cannot reconcile in any case and this
does reflect the spirit of the emer-
gency when you seek to prescribe a
code of ethics for the various sections:
of the community.
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What, are the reasons behing my

-opposition to the code of ethics? One
-0f the reasons that made me to make
a statement on the subject earlier is
that the Government seems to be
-creating an impression that they had
-absolutely nothing to do with the
proposed code of ethics. What the
communication from the Chief Justice
of India said was that the Govern-
ment was too keen to strengthen their
hands in this matter and even a legis-
lation on the subject was -contem-
plated. So I want the Government
to be given an opportunity to con-
tradict this view. The Government
must at the earliest opportunity come
forward and say, that whatever the
Chief Justice had said was not cor-
rect. It was for that reason that I
had come before the House earlier to
make a fuller statement on the
subject.

I was telling you the reasons be-
hind my opposition. The basic rea-
son plainly js that I do not want that
the judge should function in an at-
mosphere of surveillance, that they
-should be looking over their shoulders
and that they have to get certificates
o good conduct periodically even if
they be from their fellow judges.

After all, these Judges are appoint-
ed by the President of India on the
criteria of highest ability and distine-
tion. Further, they subscribe to the
oath perscribedq by the Constitution,
This oath, with a remarkable brevity,
wants the judges to behave most
scruplously and conscientiously. And
one would expect that judges would
certainly adhere to their oath as
consciously as we members of Parlia-
ment adhere to oath of allegiance to
the Constitution. 1t would be a re-
flection on the choice of the Presi-
‘dent if a code of ethics in the form
of another criterion is sought to be
‘addeq to whatever criteria are laid
down in the constitution. The Presi-
dent certainly exercises his function
in the best of manner. Also, there is
a particular procedure for removing
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the judges. That procedure is pres-
cribed in the constitution.

With all these safeguards I do mot
think there is any necessity at all for
proceeding with the formulation of
a code of ethics. To my mind it bor-
ders on the ridiculous -when the jud-
ges are asked to give an undertaking
not to drink either in the public or
in the private except on medical
grounds. Let it be gquite clear that I
am a very ardent supporter of the
policy of prohibition. If there ig a
policy of prohibition adopted by the
country, the judges, who are there to
enforce laws, would be the first to
abide by such g policy.

So. thig I find to be somewhat
strange, that such a proposition should
have been mooted in this countrsy and
prescribed particularly for the judges
of the High Courts. I gay this it may
not sound well but I do so in all
humility that if you apply this, it
must be equally applied to the judges
of the Supreme Court. Moreover. it
is the judges of the High Court who
have stood the test during the period
of emergency. Excepting for one judge
of the Supreme Court who delivered
a dissenting judgment in the habeas
corpus case in 1975-76 and who ulti-
mately, was suspended it was the
judges of the High Court who bore
the brunt of the Emergency. There-
fore, I submit that jt is their exam-
ple which should be emulated by
others. That should not be in the
manner in which the communication
from the Chief Justice of India has
been sought to do. So, these weré
the reasons, because of which, I had
expressed myself very strongly against
formulating eny proposa] for taking
an undertaking from the judges of
the High Court.

I am also amused to learn that even
before the ides was finalised on this
subject, judges are being required‘to
give an undertaking, I would like
the hon. Law Minister to throw some
light on this whether he had already
agreed to the proposition that the new
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appointees should give ap undertak-
ing in the manner in which the Code
of Ethics proposed by the Chief
Justice of India seekg to do. 1 was
told that the newly appointed judges
in the High Court of Bombay, were
required to subscribe to such a code
of ethics and to give an undertaking.

SHRI SOMNATH CHATTERJEE
(Jadavpir): Whether the hon, Mem-
ber will recommend applying the
same to a judge of the High Court or
the Supreme Court only 1o the future
judges or to the existing ones also?

SHRI SHYAMNANDAN MISHRA:
Why should you ask this question?
I now come to my third point. Now
that, the number of judges in the
Supreme Court is going to be in-
creased—I agree with the proposal to
increase the number—I would like
Governrient to set up some norms for
the appointment of judges so that
there is no scope for any doubts or
misgivings in the matter. The Go-
vernment must understand that there
has beer some criticism about a cer-
tain apywintment made recently. The
Government may be satisfied with
reasong for making the appointment—
I have nothing to say on this point
and 1 have no particular instance in
view at the present moment. What
I am trying to say is that the Go-
vernment must lay down certain
normg for the appointment of the
judges.

Government may say that there can
be no hard and fast rules so far as
the appointment of the judges is con-
cerned. But I would not agree with
the Government if it takes a view
like this. There is already a constitu-
tional provision go far as the appoint-
ment of the judges to the Supreme
Court is concerned and that particular
provision is contained in Art 124. In
my humble opinion, that Article must
be strictly and scrupulously adhered
to. What are the requirements of
Art. 1247 The first requirement is
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that there must be consultation in
the matter.

I will come to this later—consulta-
tion with whom? First we have to
be clear that there must be consulta-
tion in the matter between the Presi-
dent of India and some judges as
indicated in Article 124, Now, whe-
ther such a consultation is actyally
held or not; that will have to be
established. I do not think that a
mere communication from the Chief
Justice of India to the President of
India constitutes a consultation?
‘Consultation’” must have certain eattri-
butes. 'There must be a full consul-
tation, ang exchange of views and the
Government must be in a position to
establish that there has in fact been
such consultations and exchange of
views. Are you able to do that?
Then the advice of the Chief Justice
of India should not be considered to
be binding on the President. Dr.
Ambedkar had made it absolutely
clear in the Constitutiona] Assembly
that there could be no question of
the advice of the Chief Justice of
India being made binding on the Pre-
sident. Angd that iz for a perfectly
understandable reasoms. But there
must be consultation. I have stili to
know from the government whether
in fact the government is holding
consultations in terms of article 124.

Article 124 also requires that con-
sultations would be with the Chief
Justice of India and with the Judges
of the Supreme Court and the judges
in the states as the President deems
fit. There must be consultations with
these three. Whereas consultation
with the Chief justice is clearly
obligatory, it is maintained by the
government that consultation with
others is not so. My humble submis-
siop is that consultation is obligatory;
acceptance of the advice may not be
obligatory. However in  terms of
article 124, -government can take the
view that it is only consultation with
the Chief Justice of India which is
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oligatory. I meapn in terms of the
ording of the Article. But I uke
'y government—I have passionate
yyalty to this government—to tell
1e, whether they would not like to
dhere to article 124 ip holding con-
ultations with the judges in the High
Jourts also. What js the difficulty in
he way of the government adhering
© the letter and spirit of article 1247
Article 124 enjoing in a way—it may
lot be obligatory as Government
polds,—kut it requires consultation
with the judges jn the States. Would
it not make for better choice if there
is consultation with judges of the
High Courts also? If there is such a
provision in article 124, there must be
some rationale behind it. Otherwise
the founding fathers would not have
included jt jn the Constitution. To
my mind, there should be consulta-
tions with the Judges in the High
Courts also.

So far as consultation with the
judges in the Supreme Court is con-
cerned, I found that in the case which
was referred to by my hon. friend
Alagesan, there was consultation, with
the same Judges who were consulted
by the Chief Justice of India. T think
such a consultation was clearly re-
dundant. If the Chiet Justice of
India had consulted two judges and
the same two judges were also con-
sulted by the government, then jn my
humble opinion the spirit of article
124 was not adhered to. There must
be wider consultations and then alone
the President can be enabled to make
a choice in the best manner possible.
Here also I would enter a caveat that
when consultations take place with
1he judges. details of the consultation
must not be revealed to the wide
world. In the case of the appoint-
ment nf a judge recently 1 was sur-
prised to find that the details of con-
sultation with the Supreme Court
were made public. May be there
were some pressures on the govern-
ment {o reveal the contents of con-
sultation. But whatever the pres-
sures #) the government my submis-
sion in that the government should
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not make public the details of con-
sultation. Otherwise, nobody would
ever give free and frank advice to
the government in regard to these
matters,

The third condition also must be
made very clear. You would recall
that often it is said by the govern-
ment—it was said in the past also—
that seniority cannot be the sole erite-
rion in this matter. I wholly agree
with this proposition; nobody in his
senseg would suggest that seniority
should be the sole basis for appoint-
ment. But my submission js that
seniority does constitute a plug point;
everything being equal the senior-
most must be selected. This must be
made absolutely clear by the govern-
ment, that if we have got @ number
of able judges, the seniormost among
them would be selected. Therefore,
let there not be a sweeping statement
from the government. That seniority
cannot be the criterion, we would all
agree, but we would also like to see
that seniority is given due weight.

Then, how to proceed about this in
a proper way? To my mind, Govern-
ment must have a list of judgeg from
the various High Courts who are con-
sidered to be suitable for appointment
to the Bench. It cannot be the go-
vernment’s contention that—there is
only one suitable person out of 370.
But if there are a number of judges
who come in the category of able
judges, thep the seniormost of them
should be selected.

I have tried to lay down a few ele-
ments of the norms that can be set
up for the appointment of judges.
Since the Supreme Court i5 being ex-
panded, I have no doubt that the go-
vernment would bear in mind this
point. The government may like Po
consult the Law Commission also in
the matter, and then come before the
House with some norms. Thes:e
normg alone will ensure that th:ar:e is
no scope for any doubts or misgivings
in the future.
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MR, CHAIRMAN: There are 6 or
7 minutes left to 4 o'clock, when
there will be voting. After the vot-
ing, the Law Minister will reply.

SHRI VASANT SATHE
Please give me five minutes.

(Akola):

PROF., P. G. MAVALANKAR
(Gandhinagar): I have givenm y name
last week and this week also. Kindly
give me 5 minutes,

15.53 hrs.
[Mg. SPEAKER in the Chair.]

SHRI VASANT SATHE: Sir, when
you want to extend the number of
judges in the Supreme Court, it is a
welcome measure. Frankly, I feel in-
creasing the number by three will not
be enough, because with the increas-
ing commissions, you will be needing
more and more judges for working as
commissions and again we will be
where we are, with the arrears in
the Supreme Court continuing to
pile up. The other day a labour mat-
ter which has been going on for 17
vears came up in the Supreme Court
after it was given priority after 7
vears! If this is what happens to a
matter which is given priority, you
can imagine what must be happening
to matters coming up in the normal
course. ‘Therefore, you must have
even more judges. In this matter, you
must not be miserly.

So much was said about committed
judiciary, judicial independence being
curbed, and so on. But the first thing
that this government has done after
coming into power was to promote
a man to the Supreme Court over-
throwing all norms. It may be
supersession. When Mr. Desai was
promoted, the Supreme Court Bar As-
sociation boycotted his oath-taking.
The High Court Bar Association boy-
cotted. Not onlv that: all the courts
observed a black day in Gujarat and
have passed a resolution saying that
hereafter in Gujarat, if either this
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Judge or another judge from the
Supreme Court or the Minister of
Law came to that State, they would
not only boycott any reception given
to him, but that they will not alse
give him any reception, (Inter-
ruptions) I do not mean anything per-
sonal against him. What I am saying
is that by superseding other judges,
reflection will be cast and has been
cast on other judges. The only main
reason for elevating this hon. Judge
is stated to be the fact that he hap-
pens to be the nephew of the Prime
Minister., (Interruptions) Let this be
contradicted. Let Morarjibhai say
that it is not so. He has stated in his
autobiography that  his father hap-
pens to be his ‘Mama’. Eight or ten
years back, this gentleman was pro-
moted to the High Court by making
out a special cadre for judges; and
there also he superseded 2 or 3 people.
This has been the story of this parti-
cular Judge. Does not this smack of
nepotism or favouritism and curbing
of the independence of the Judiciary?
My charge is that all this is being
done spo as to make a berth available
for one of the judges of the Supreme
Court, superseding the senior-most
judge Mr. Chandrachud, who is due
to become the Chief Justice. There-
fore, if this fear is true, then it will
be the most dangerous thing. Kindly,
therefore, see to it that at least you
don't have a practice of bringing in
judges who will not enjoy or inspire
confidence in the Bar and in the
country as a whole. This is the war-

ning. They already have brought****

MR. SPEAKER:
cord.

Please don't re-

SHRI VASANT SATHE: That is
what I have to say.

ssssNot recorded.
3087 LS—13
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CONSTITUTION (FORTY-FOURTH
AMENDMENT) BILL—Contd.

MR. SPEAKER: Before I put the
motion that the Bill, as amell_'llded. bl]!
“passed to the wvole of?.he ouse,
‘have to say that this being a Consti-
tution Amendment Bill, voting l_uas to
e by division. Let the lobbies be
cleared.

The lobbies have been cleare_d. _At-
tention of Members has been invited
to the following extract from !.he
Handbook of Members regarding
automatic voting in Parliament.

AN HON. MEMBER: §8ir, we all
know that.

MR. SPEAKER: All right. The
question is:

“That the Bill further to amend
the Constitution of India, as amen-
ded, be passed”

The Lok Sabha divided;

Division N0, 13~ AYES  16.06 hrs.
-

Agrawal, Shri Satish

Ahuja, Shri Subash

JAlagesan, Shri O. V.

Alhaj, Shri M. A. Hsnan

Alluri, Shri Subbash Chandra Bose
Amat, Shri D,

Ananthan, Shri Kumari

Arif Beg, Shri-

Arunachalam, Shri V.

Bahuguna, Shri H. N.

‘Bahuguna, Shrimati Kamala
Balak Ram, Shri

Balakrishniah, Shri T.

Balbir Singh, Chowdhry

Baldev Prakash, Dr.

Banatwalla, Shri G. M.
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Barakataki, Shrimati Renuka Devi
Barnala, Shri Surjit Singh
Barua, Shri Bedabrata

Basu, Shri Chitta

Bateshwar Hemram, Shni
Berwa, Shri Ram Kanwar
Bhagat Ram, Shri _
Bhanwar, Shri Bhagirath
Bharat Bhushan. Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Prasad, Shri
Boddepalli, Shri Rajagopala Rao
Borole, Shri Yashwant

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip

Chand Ram, Shri

Chandan Singh, Shri

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandrappan, Shri C. K.
Chandravati, Shrimati

Charan Singh, Shri !
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar
Chaudhuri, Shri Tridtb
Chaudhury, Shri Rudra Sen
Chauhan, Shif Bega Ram
Chauhan, Shri Nawab Singh

Chavan, Shri Yeshwantrao

Chavda, Shri K. S.

Chhetri, Shri Chhatra Bahadur
Chikkalingiah, Shri K.

Choudhury, Shrimati Rashida Hagque
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dandavate, Prof. Madhu
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Danwe, Shri Pundalik Hari
Das, Shri S. S.

Dasgupta, Shri K. N.

Dave, Shri Anant

Dawan, Shri Raj Krishna
Deo, Shri V. Kishore Chandra S.
Desai, Shri Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Deshmukh, Shri Sheshrao
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan
Dhillon, Shri Igbal Singh
Dhondge, Shri Keshavrao
Dhurve, Shri Shyamlal
Digvijoy Narain Singh. Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Engti, Shri Biren

Fazlur Rehman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Ganga Bhakt Singh, Shri
Ganga Singh, Shn

Gattani, Shri R. D.
Girjanandan Singh, Shri
Godara, Ch. Hari Ram Makkasar
Gomango, Shri Giridhar
Gopal, Shri K.

Gore, Shrimati Mrinal
Gotkhinde, Shri Annasaheb
Govindjiwala, Shri Parmanand
Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Gupta, Shri Kanwar Lal
Hande, Shri V. G.

Haren Bhumij, Shri

Harikesh Bahadur, Shri
Heera Bhai, Shri

Inder Singh, Shri

Jagjivan Ram, Shri
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Jain, Shri Kalyan

Jain, Shri Nirmal Chandra.
Jaiswal, Shri Anant Ram
Jethmalani, Shri Ram
Jeyalakshmi, Shrimati V.

Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kailash Prakash, Shri

Kakade, Shri Sambhajirao
Kamakshaiah, Shri D.

Kamble, Shri B. C.

Kapoor, Shri L. L.

Kar, Shri Sarat

Karan Singh, Dr.

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Kesharwani, Shri N. P. .
Khan, Shri Ghulam Mohammad
Khan, Shri Ismail Hossain
Khan, Shri Kunwar Mahmud Ali
Khan, Shri Mahmood Hasan
Khan, Shri Mohd. Shamsul Hasan
Kolanthaivelu, Shri R.
Kosalram, Shri K. T.

Krishan Kant, Shri

Krishnappa, Shri M. V.

Kureel, Shri R. L.

Lal, Shri 8. 8.

Lalu Prasad, Shri

Laskar, Shri Nihar

Limaye, Shri Madha

Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahi Lal, Shri '
Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri Dhanik Tal
Mandal, Shri Mukunda

Mangal Deo, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.

3%
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Mayathevar, Shri K,
Meduri Shri Nageswara Rao.
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Ram
Miri, Shri Govind Ram
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mukherjee, Shri Samar
Munda, Shri Karia
Murahari, Shri Godey
Murmu, Father Anthony
Murthy, Shri Kusuma Krishna
Murugaiyan, Shri 8. G.
Nihar, Shri Bijoy Singh
Nahata, Shri Amrit

Nair, Shri M. N. Govindan
Narendra Singh, Shri
‘ Nathuni Ram, Shri
Nathwani, Shri Narendra P.
Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Pajanor, Shri A. Bala
Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Paraste, Shri Dalpat Singh
Parmai Lal, Shri

Parmar, Shri Natwarlal B.
Patel, Shri Ahmed M.

Patel, Shri Dharmasinhbhai
Patel, Shri H. M.

Patel, Km. Maniben Valabhbhai
Patel, Shri Nanubhai N.
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri S. D,

Patnaik, Shri Biju

Patwary, Shri H. L.
Phirangi Prasad, Shri

Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy

DECEMBER 20, 1977

(44th Amdt.) Bill

Pradhan, Shri Gananath
Pradhan, Shri Pabitra Mohan
Pradhani, Shri K.

Qureshi, Shri Mohd. Shafi
Raghavendra Singh, Shri
Raghavji, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Sbri Gauri Shankar
Rai, Shri Narmada Prasad
Raj Keshar Singh, Shri

Raj Narain, Shri

Rakesh, Shri R. N.

Ram, Shri R. D.

Ram Charan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramdas Singh, Shri
Ramapati Singh, Shri

Ramji Singh, Dr.

Rangnekar, Shrimati Ahilya P
Ranjit Singh, Shri

Rao, Shrimati B. Radhabai Ananda

Rao, Shri J. Rameshwar
Rao, Shri Jagonath

Rao, Shri M. S. Sanjeevi
Rathor, Dr. Bhagwan Dass
Ravi, Shri Vayalar
Ravindra Pratap Singh, Shri
Reddi, Shri G. S.

Reddy, Shri K. Vijaya Bhaskara -

Rodrigues, Shri Rudolph
Roy, Shri A, K.

Roy, Dr. Saradish

Roy, Shri Saugata
Saeed Murtaza, Shri
Saha, Shri A. K.

Saha, Shri Gadadhar
Sahoo, Shri Ainthu
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Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Samantasinhera, Shri Padmacharan
Saran, Shri Daulat Ram
Sarkar, Shri S. K.

Satpathy, Shri Devendra
Sathe, Shri Vasant

Satya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra
Seyid Muhammad, Dr. V. A.
Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Shri Daya Ram
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati

Sharmga, Shri Jagannath
Sharma, Shri Rajendra Kumar
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.

Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.
Shinde, Shri Annasaheb P,
Shiv Sampati Ram, Shri
Shrangare, Shri T. S.
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Sikander Bakht, Shri

Singh, Dr. B. N.

Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri Purna

Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S. S.
Somasundaram, Shri S. D.
Stephen, Shri C. M.
Subramaniam, Shri C.

Sukhendra Singh, Shri

Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Sunna Sahib, Shri A,

Suraj Bhan, Shri

Surendra Bikram, Shri
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwara
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tek Pratap Singh, Shri
Thorat, Shri Bhausaheb
Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tiwary, Shri Ramanand
Tripathi, Shri Ram Prakash
Tur, Shri Mohan Singh
Tyagi, Shri Om Prakash
Ugrasen, Shri

Vaghela, Shri Shankersinhji
Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Venkataraman, Shri R.
Verma, Shri Brijlal

Verma, Shri Chandradeo Prasad
Verma, Shri Hargovind
Verma, Shri Mritunjay Prasad
Verma, Shri Phool Chand
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Yadav, Shri Gyaneshwar Prasad
Yadav, Shri Jagdambi Prasad
Yadav, Shri Narsingh

vadav, Shri Ramji Lal
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Vadvendra Dutt, Shri

Yuvraj, Shri
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NOES
Ramamurthy, Shri K.

MR. SPEAKER: Subject to any mi-
nor correction that may be made, the
result* of the division is: Ayes: 318;
Noes: 1.

The motion is carried by a majority
of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting. The Bill, as amended,
is passed by the requisite majority in
accordance with the provisions of ar-
ticle 368 of the Constitution.

The motion was adopted,

16.10 hrs.
SUPREME COURT (NUMBER OF
JUDGES AMENDMENT) BILL—
contd.

MR. SPEAKER: We now take up
further consideration of the Supreme
Court (Number of Judges) Amend-
ment Bill. The hon. Minister.

THE MINISTER OF LAW, JUS-.

TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Mr.
Speaker, Sir, I am again very grate-
ful to all the hon. Members of this
House for the second time who have
given me whole-hearted support on
the provisions of this BilL

A few points have been raised in
the debate by the hon. Members
which I would like to deal with in
my reply. First of all, the hon. Mem-
ber, Shri Somnath Chatterjee, raised
a point as to why the Supreme Court
should not sit in separate Benches. He
raised a question that justice is very
expensive in this country, the dis-
tances are long and the question of
the Supreme Court Benches sitting in
different parts of the country needs
examination. So far as the question
of the Supreme Court sitting in Ben-
ches is concerned deeply appreciate

DECEMBER 20, 1877
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the sentiments behind. the suggestion.
because in this country which is a
poor country and which is also a
country of long  distances, when-
ever person has a case in
Court, maybe some-
times he has to travei long distances
which also makes justice even more
expensive than what otherwise would
have been. But another hon. Member,
Shri Kanwar Lal Gupta, gave his
taies of woe, when he happened to-
go to the Supreme Court in connec-
tion with his election petition which
he had the good fortune of winning,
as to what expenses he was put to in
connection with the election petition,
he told the House that even for read-
ing the papers, the members cf the
Bar or rather the member of the
Bar whom he happened to engage
wanted Rs. 8000. He must have been
as distinguished a member of the Bar
as Shri Somnath Chatterjee.

SHRI SOMNATH CHATTERJEE:
Perhaps, I would not have charged
him so much.

SHRI SHANTI BHUSHAN: This-
may be a special friendship for Mr.
Kanwar Lal Gupta. Of course,severy-
one cannot claim to have the privilege
of being friendly with Shri Somnath
Chatterjee. But that is a separate
thing.

The problem of ‘the high fees charg-
ed by the members of the Bar is not
fairly easy of the solution. I know,
from my personal experience, it is
not merely that the members of the
Bar want really earn that much,
that they have 'to  charge such
high fees. I am saying from my
personal experience that even in those
years when the income-tax which was
payable teyond a certain figure, name
ly, Rs. 2 lakhs, was 97.75 per cent,
even those members of the Bar who

*The figures of the division announced were on the basi
asis

on the machine angd votes recorded through Tellers. Suoi ﬁzulg;esyshozz

usual check with the photograph it was found that the vote of Shri R. D.

Gattani who voted for ‘AYES’ through Tellers had already been recorded for

AYES' by the machine.
Ayes 317; Noes 1.

Therefore, the correct figures of the division are:
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were paying full income-tax on their
entire income, even though they had
to per force keep on increasing the
fees on account of the hard realities
that they were so much in demand
that it was not possible for them to
keep up with the work which was
given to them and the only way left
to them was to keep on gradually
increasing their fees in order to dis-
courage the people coming to them.
Of course, there are companies and
there are people to whom the pay-
ment of fee is not a matter of 1m-
portance at all. Therefore, the only
way in which expenses can be kept
within a reasonable limit is to keep
on increasing the fees and decreasing
the area of clientele. Even 1 had to
do it. That problem is there. It is
not that this problem does not re-
quire solution and justice should not
be made cheap. But at the same
time I would sav that. so far as this
suggestion is concerned, namely, the
Supreme Court may sit in Circuits
or Benches in different places in the
country, perhaps, this would create
more problems than it would solve.
So far as the Supreme Court is con-
cerned, being the apex judicial body
in the country, necessarily it cannot
become an unduly large court. It
has got to remain a court within
reasonable dimensions because it must
be a court which can fimetion as a
single court, which would reflect the
homogeneity of the court also and
which, at the same time. would re-
present the very cream of judicial
taient in the entire country. If the
Supreme Court is made too large,
then the distinction between the sta-
ture of the Supreme Court and the
stature of the High Court—even High
Courts are, of course. of very high
stature—would, perhaps, diminish and
in that case the Supreme Court would
cease to serve the purpose for which
it was constituted by the Constitution
itself.. ..

SHRI SOMNATH CHATTERJEE:
‘What has happened to the High Court
in your State, the Lucknow High
Court? ~ (Interruptions)

Supveme Court AGRAHAYANA 29, 188% (SAKA)
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MR. SPEAKER: Your High Court
is not far behind.

SHRI SOMNATH CHATTERJEE:
That is true. Because of too many
litigations, we want a Circuit Bench
in North Bengal. But they are not
giving. Do not go by theories only.
Theories have to be tested.

SHR]I SHANTI BHUSHAN: If the
Supreme Court is made very large,
as I was saying, then, perhaps, it will
cease to perform the function for
which it is meant. Therefore, to con~
ceive of having several Branches of
it in various parts of the country will
not be a practical proposition. That
is easy to see...,

SHRI SOMNATH CHATTERJEE:
Has it been rejected out of hand just
now or will you consider it?

SHRI SHANTI BHUSHAN: I afn
not rejeeting it. T am only saying
that these are the difficulties which
should be taken into account in consi-
dering the suggestion, That is all 1
am saying. I am not rejecting any-
thing. T am not standing here to reject
any important suggestions made by
hon. Members. ’

SHRI VASANT SATHE: Why donot
vou make a begimning by having a
Bench, say, in Bangalore and try it
out and see ¥ the dignity and
functioning would be affected.

SHRI SHANTI BHUSHAN: These
are very valued suggestions coming
from persons with ripe experience.
For the first time when I heard Mr.
Sathe speaking, I thought that Mr.
Sathe represented the rich experience
of 60 years, but when I looked at him,
1 was surprised to find him to be so
young. I have been told that it is a
name adopted by him and that it
has nothing to do with 60 or anything

like that.

Hon. Member, ‘Mr. Allegation'—
gince he repeated an  allegation, I
happened to say so—, Mr. Alagesan.,

SHRI VASANT SATHE: Po¢ not
make an allegation apgainst him.
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SHRI SHANTI BHUSHAN: Mr.
Alagesan referred to an appointment
which has recently been made in the
Supreme Court. As all the hon.
Members are aware, two appoint-
ments have been recently made in
the Supreme Court. One of those ap-
pointments raised some controversy,
and jt seems to me that this contro-
versy arose on account of some mis-
understanding unless it was a deli-
berate work of some interested per-
sons; I would like to put a more cha-
ritable interpretation on fhe kind of
controversy which was raised, name-
ly, that it had arisen on account of
some kind of a misunderstanding.
But I am happy to say, and I have
had 1he oceasion to say the same
thing earlier also—and 1 am grateful
to Mr Somnath Chatterjee also be-
cause he has said that—that he is one
of the most brilliant judges ever ap-
pointed to the Supreme Court, so far
as the case in point is concerned. 1
am also very happy to say that a close
friend of Mr, Sathe, an important
Member of his own Party—I am
referring to hon. Member Shri
D. P. Singh of the other House—
openly congratulated me in the
other House: he said that he would

like to congratulate the Law

Minister or one of the most brilliant
judges having been appointed to the
Supreme Court, namely, Mr. Justice
Desai....

SHRI VASANT SATHE: Let me
say this. He may be one of the most
briliant judges. I am not controvert-
ing this. I am only asking as to
why he should have superseded the
other most brilliant judges.

SHRI SHANTI BHUSHAN: I will
come to that. Now my response to
Shri D. P. Singh was: Do not thank
e, thank the Supreme Court; you
congratulate the Supreme Court, do
mot congratulate me. This was be-
cause the selection had been made by
the Supreme Court and we are com-
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mitted to the independence of the
judiciary. But, as the hon. Member,
Shri Shyamanandan Mishra has right-
ly said, consultation does not mean
dictation. When the high authority
like the Supreme Court, or the Chief
Justice of India or the Chief Justice
of any High Court etc., are required
to be consulted, that does not mean
that whatever advice they give, be-
comes totally binding on the Govern-
ment and the Government is boumd
down hand and foot. But that
advice from those constitutional quar-
ters requires very careful considera-
tion and is not to be lightly disregard-
ed unless there are weighty reasons
on the basis of which such advice
must be disregarded and the attention
of those authorities drawn to any
other facts which they have failed to
take into consideration. Until then,
it woulg not be right, in the absentce -
of any such weighty considerations
for the Government, the executive,
which is a political body, tc substitute
or reject the advice of such constitu-
tional authorities, and to say that this
is for us to decide whether ‘A’ is abl-
er or ‘B’ is abler and so on.

Then, a reference was made to the
attitude having been adopted by the
Gujarat Bar Association. )

MR. SPEAKER: Why don’t you
come to the Bill instead of going to
these individual cases?

SHRI SHANTI BHUSHAN: Sir, it
would be my duty to reply to these
things because these have been refer-
red to here.

SHRI SAUGATA ROY (Barrack-
pore): Sir, it is good that the hon.
Minister is taking pains to explain
these things,

SHRI SHANTI BHUSHAN: Mr.
Speaker, Sir, I would bow down to
your directions and if you feel....

SHRI VINODBHAI B. SHETH
(Jamnagar): I have got persanal
knowledge that Justice Desai  was
reluctant to take the oath of Office in
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Supreme Court just to save the em-
barrassment caused to the Govern-
ment through the press.

SHRI VASANT SATHE: The Minis-
ter has not explained if Justice Desai
is a close relative of the Prime Minis-
ter.

SHRI SHANTI BHUSHAN: Even
if the closest relative of Shri Sathe
was to be considered for appointment,
1 shall not take into consideration his
relation, with Shri Sathe while con-
sidering the question as to whether he
should be appointed or mnot. The
relationship is a matter of absolute
non-concern in these matters. It is
the merit of a person that would be
{he criterion for making appointments
to these high offices.

SHRI VASANT SATHE: B_ut it
may disqualify other eminent judges.

SHRI SHANTI BHUSHAN: Now,
1 would deal with some other points
that have been raised particularly by
the hon. Member, Shri Shyamnandan
Mishra in regard to the consultation
under Article 124 and so on. He has
raised the point, namely, whether the
Chief Justice alone can be consulted
or other judges of the Supreme Court
also must be consulted, such of them,
as the Government might like to con-
sult, or even some of the High Court
judges must also be consulted. I weculd
like to say that perhaps it was for
the first time when the Government
decided to consult judges other than
the Chief Justice of India in this
connection. Specific letters to those
other judges were written inviting
their attention to Article 124 and say-
ing that the Government would
like to have their views. It is only
thereafter that the Chief Justice and
those judges got together, discussed
and arrived at unanimous conclusions
and they sent those unanimous con-
clusions of those three judges who
were sought to be consulted by the
Government and on the basis of these
unanimous views of those judges, ap-

(Number of
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pointments were made to the Sup-
reme Court,

SHRI SHYAMNANDAN MISHRA:
I would like to have one clarification,
and that is where Article 124 requir-
es consultation with other judges of
the Supreme Court, should it be an
assembly of the other judges with the
Chi_ef Justice that would yield the
desired result or should they not be
consulted separately in order to arrive
at the best choice? The hon. Law
Minister said that they had asked
Pwo other Judges to give their opinion
in this matter and these two Judges
got together with the Chief Justice
apd all the three of them: sent their
views in this matter. Now, what Art.
124 requires ig that the Chief Justice
would be consulted as also the other
Judges. Probably, the intention ef
the Article is that there should be an
advice from the other Judge indepen-
dent of the advice of the Chief Jus-
tice. That is my interpretation. Now,
in this case, Mr. Speaker, what seem-
ed to have happened is that the Gov-
ernment also consulted the same Jud-
ges whom the Chief Justice had the
pleasure to consult. That does mot
seem to me the spirit of Art. 124,

MR SPEAKER: I am not going im-
to the question of law, I had some
experience here. Uptill the last oc-
casion, on not a gingle ocecasion, had
any Government consulted anybody
other than the Chief Justice, and
times other Judges did not know
whom the Chief Justice had recom-
mended.

SHR1 SHYAMNANDAN MISHRA:
This is an improvement on that. But
would he not go a step further and
seek the independent advice of the
Judges?

SHRI SHANTI BHUSHAN: Per-
haps the hon. Member does not know
the full facts, So far, as the govern-
ment is concerned, it independily com-
sulted the Judges but how can Gov-
ernment prevent them, after it seeks
the independent advise of the 3 Jud-
ges, from their coming together amd
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discussing and then arriving at a una-
‘nimous decision. It cannot tell them,
‘Don’t discuss with each other. You
g1ve your advice but don’'t meet each
other’ and so on. The Government
cannot do that,

SHRI SHYMANANDAN MISHRA:
Then why did the government con-
sult the self-same Judges as the Chief
Justice had consu=d?

SHRI SHANTI BHUSHAN: The
hon. Member has not hearg me. ‘The
Chief Justice had talked to them af-
ter the letters had been sent to twa
other senior Judges, namely, that the
Governmment would like to consult
them gand it is only thereafter that
the three got together and they con-
ferred and came. to a unanimous so-
lution. 1t is not that the Chief Jus-
tice had earlier independently con-
sulteq them and the Government
wanted to consult the self-same Jud-
ges.

So far as the High Court Judges
are concerned, even Pandit Nehru
had applied his ming to this question
and he had come to the conclusion
that since the field of choice included
all the Chief Justices and the Judges
of the High Courts, normally, as a
rule, it would not be proper and de-
sirable to consult the High Court
Judges because naturally if they are
themselves in the filed of eligibility
and choice and consideration in the
matter of elevation to the Supreme
Court. then perhaps it would not be
very useful normally....

SHRI SHYAMNANDAN MISHRA:
Then why has it been laid down in
the Constitution?

SHRI SHANTI BHUSHAN: That
does not mean that in some rare cases
when you can get some useful consul-
tation from: the High Courts, You
should not consult, but that cannot
be made the rule. It may be that in
some execptional situation where the
situation is like, ‘All right, some use-
ful material may be forthcoming
trom. the High Courts also. So we may
cgggul,p, them'....
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SHRI KANWAR LAL GUPTA:
What about the attitude of the Judges
during  the emergency.... (Interrup-
tions)

SHRI SHANTI BHUSHAN: I would
not like to make any comment on the
views of the Judges or on the decision
ni the Judges. So, it woulq not be
right for me to enter into that kind
©f controversy.

MR. SPEAKER: Let us not drag
them: in here,

SHRI SHANTI BHUSHAN: I am
very grateful to hon. Shri Shyam-
nanaanji Mishra because he always
nas been very kind to me and gives
me an opportunity to clear up many
things which remain in the realm of
aoubt. Here 2lso he has been kind
enougn to make a mention in regard
to the code of judicial ethics in order
to. as he himself said, give me an
opportunity to clearly tell us as to
what the vosition is. | am very
grateful to him for that. because on
earlier occasions also I have said in
this Houss as well as in the other
House that so far as the Government
is coneerned, government .does not
tnink that it is for the government tc

evolve or lay down or enforce any -

code of conduct so far as the Judgzes
of the Hieh Court and the Supreme
Court are concerned, the reason being
that they are such high funetionaries
that except for those matters which
are laid down in the consitution itself,
namely, proved misbehaviour or in-
capacity and so far as the constitu-
tion is concerned, if there is any mis-
behaviour on the part of a Judge or
incapacity on ‘the part of a Judge
then certainly this House and the
Parliament shall be concerned and the
matter would require being gone In-
to. But, apart from those matters
of proved incapacity or misbehaviour,
the question of the government a sort
of enforcing any kind of a code of
conduct against the Judges, either of
the High Court or of the Supreme¢
Court, does not arise.
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SHRI SHYAMNANDAN MISHRA:
I would like to ask the hon. Law
Minister about the communication
which was sent by the Chief Justice.

SHRI SHANTI BHUSHAN: Let me
finish my reply. Government has
never proposed to the supreme court
or to the Chief Justice of India that
a code of judicial ethics should be
evolved or should be suggested nor
has it been even consulted in the mat-
ter of judicial ethics for the judges.
1 want to make it absolutely clear
when I say that. I hope the hon.
Members would appreciate that. A
high functionary has centain duties;
he wants to consult his judicial eollea-
gues; how can the Government come
in the way? It would not be right
for the Government to say, tell this
either to the Chief Justice or Chief
Justice of the High Court as to what
consultation you should have with the
judicial colleagues. Government can-
not come in the '‘way. If, however, at
any stage the high functionary makes
a suggestion after discussion then,
only will be that the Government will
be duty-bound to go into jt. It does
not mean that it will accept it, But,
whatever suggestions come from the
judiciary will be considered by the
government and it shall be the duty
of the government to apply its mind
to whatever suggestions are made.
So, that js the position here. Govern-
ment has neither been consulted nor
the Government has ever proposed
any code of judicial ethics or cons-
titution of a committee of Chief
Justices to go intp certain matters
to have any kind of check on the
work of high court judges ete. I want
io make that very clear. I am grate-
ful that the hon. Member has given
an opporfunity to me to make this
clear.

He also referred tn the fact' that
there is a suggestion requiring judges
of the high court to give an undertak-
ing or take an oath that they shall
not drink in public or private except
on medical grouads and so on. I want
to make it clear that Government has
never proposed nor has government
been consulted in regard to the
taking of such an . undertaking
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from judges of the high court or
the supreme court. Also I wish to.
make another thing clear. The gues-
tion of taking an undertaking from.
a judge is entirely different from the
case when a person is appointed as a
judge; he is a member of the Bar; all
the factors should apply to him and
are taken into consideration before an
appointment is made. There is a dif-
ference here. Giving undertaking
after the appointment stands on an
entirely different footing. I will give
you one example. Certain occasions.
have arisen in which persons who
were appointed as additional judges
were involved. When the gquestion
came of their being appointed as per-
manent judges they were not willing
to be appointed because they wanted
to take advantage of their right of
practice in the same high court which
they could not if they are appoint-
ed permanent judges. So what they
did was this. They accepted the offer
of additional Judgeship. When the
question came of their becoming per-
manent judges, they refused the offer.
So, this procedure was evolved. Be-
fore a person gives an offer for addi-
tional Judgeship an undertaking will
be taken from him that in future if
he is given an offer of permanent
judgeship, he will not decline it. That
undertaking is taken before he is
appointed as Additional Judge, That
is not interference with the judiciary.

The directive principle about pro-
hibition is wellknown to the House.
(Interruptions) Government  has
made a proposal that before a person
is appointed as judge, it should be en-
sured that either he does not drink
or on being appointed as judge, he
would not be drinking and to restrict
the appointments only to those per-
sons who either do not drink or who
are prepared not to drink after being
appointed as judge. This ig the pro-
posal which is under the consideration
of the Government.

On this proposal, it was decided
that first, the judiciary should be con-
sulted. Therefore, the Chief Justice
of India was consulted in regarq to
thig proposal. Such a consultation is
not yet complete because the Chief"
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-Justice of India has not yet given his
final opinion. A decision in regard
to this matter, would be taken only
after the well considered opinion of
the Chief Justice of India is received.
It can be available only after he has
also consulted the high courts. [n
the meantime, in regarq to names
‘which had been recommended by the
various Chief Justices, an enuiry was
made from them in regard to this
matter so that the necessary informa-
tion may be available to Government.

DR. SUSHILA NAYAR (Jhansi):
“What about the drinking by judges of
the High Courts? How will you en-
sure stopping that?

SHRI SHANTI BHUSHAN: I have
‘no intention to enlarge this debate in-
to a debate on the merits or de-
‘merits of prohibition ete.

SHRI VASANT SATHE: Will this

‘test apply in the appointment of .

Chief Justice of the Supreme Court?
“Was it done in February?

SHRI SHANTI BHUSHAN: No,
Sir. So far as this is concerned, it
"has been made .clear by the Govern-
ment that this criterion would be ap-
plied only before the appointment of
a person to the highest judiciary.
“This is applied for the first time be-
‘fore a person is appointed as a judge
in the High Court. It would not ap-
ply to the person who is elevated as
‘a Chief Justice of the High Court or
who is elevated as a judge of the Sup-
reme Court.

SHR1 HITENDRA DESAI (Go-
-dhra): What about the Minister's
drinking habits?

SHRI SHANTI BHUSHAN: If he
“has received some information about
drinking, I would like him to correct
it.

SHRI SHYAMNANDAN MISHRA:
May I seek one clarification from the
"Minister?
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MR. SPEAKER: Kindly ask clari-
fication for one point only.

SHRI SHYAMNANDAN MISHRA:
The explanation which he offered
over this matter has served to wor-
sen the situation. What he has sug-
gested is this. That is those who
occupy the benches would be protec-
ted and those who would be occupy-
ing the Benches will have to give an
undertaking. That seems to be the
plain position

Is it not a discrimination of the
grossest type? We ask him: can there
not be a rule applicable to every-
body? How can you say that the
present incumbent is protected from
that kind of undertaking, (Interrup-
tions). If the Government wants to
enforce the policy of prohibition strict-
ly, that should be applied to all jud-
ges and Minister and all Members of
Parliament. So, where is the guestion
of making a discrimination? I must
say that it is a height of audacity to
apply it only to the judges. The
Hon'ble Member has tried to make a
distinction between taking an under-
taking after the appointment is made
and taking an undertaking before the
appointment is made. I should like to
find out the difference between the
two. At 440 I am not a judge at
441 I would be a judge. After 441
the hon. Law Minister says that I
would not be required to give an
undertaking. At 440 I would be re-
quired to give an undertaking. Is that
a convicing decision? It does seem to
me that the hon. Chief Justice of
India Wwas not saying so in his letter
and that the hon. Law Minister is not
so innocent as he has been trying to
make out in respect of proposal for
the formulation of the code of ethics.
The hon. Chief Justice has said:

“I am glad to be able to inform
you that the present government is
very willmg to strengthen our
hands and to help us move in the
right direction by any legislation
which may be necessary for this
purpose.”
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SHRI SHANTI BHUSHAN: If the
hon. Member wants to cross-examine
me, I have no objection; I wou-d nre
happy to be cross-examined by such
an eminent person as Shyam Babu.

SHRI SHYAMNANDAN MISHRA:
In the letter of the hon. Chief Justice
no such distinction has been sought to
be made as the hon. Law Minister has
made. ... (Interruptions)

DR. SUSHILA NAYAR: Drinking
by judges is very bad. It must be
stoppeq at all levels.

SHRI SOMNATH CHATTERJEE: In
future will it be the criterion in de-
ciding the competence of a person to
become judge? That is the point,

PROF. P. ¢, MAVALANKAR: Will
you go into the competence of drink-
ing and non-drinking?

SHRI SHANTI BHUSHAN: May I
suggest with great respect of the
hon. Members.. ..

SHRI VASANT SATHE: We have
a very difficult choice. What are we
to do? Chodo Sharabi; Pio....What?

SHRI SHANTI BHUSHAN: With
great respect to hon. Dr. Sushila Na-
yar amd Shri Shyamnandan Babu,
may I suggest that they settle the
differences. outside the House, if pos-
sible. K

SHRI SHYAMNANDAN MISHRA:
She does not want to make a distinc-
tion between an incumbent already
there and the one who would be tak-
ing office. ... (Interruptions),

MR. SPEAKER: No clarifications
now,

SHRI SHANTI BHUSHAN: I the
hon. Members would do me the cour-
tesy of permitting me to speak at
least for two minutes at a time, may
I say this. I am happy that Shyam
Babu referreq to another matter. He
has read out some sentences; at one
stage he has suggested that what the
Chief Justice of India says, ete.,
should not be made public. Evident-
ly in some matters, he wants to make
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a departure. It does not matter. .
should like to make it clear that the

reference 13 to the matter of delays
in the administration of justice and

the disposal of arrears in courts. So-
far as that matter is concerned, cer-

tamnly the government is concerned.
and the government had been giving.
much thought to this problem, what.
changes can be made in the judicial
system, in the legal system, in the
various Acts and rules and procedures
ang what methods can be evolved in
tackling successfully this very impor-
tant problem of delays i; the ad--
ministration and arrearg in courts. It
i in this connection certain sugges-
tions which had been received by the
government from various persons.
were sent to the judiciary, because
even in these matters we want to
consult the judiciary so that we may"
have the benefit of their views also-
before taking a final view of those-
suggestions. Those suggestions were:
sent to the Chief Justice of India in
order to solicit their views, so that.
they can consider and give their ad-
vice on those suggestions. It was in.
that regard that we had said that, so-
far as this problem of arrears and’
delays in the administration of justice
is concerned, by suitable legislation
and proper procedures, in consultation.
with the judiciary, namely, with
the Chief Justice of the Supreme
Court, it could be worked out. So-
that, it was in this connection that
the Chief Justice of India addressed
a letter to the Chief Justices of the-
High Courts. That letter dealt with
this problem of arrears and various-
suggestions in regard to delays in the

administration of justicee. He also

aalg various other matters though the-
Government was not concerned with

that. Therefore, so far as we are

concerned, when he wrote this, this

refers only to the problem of arrears

and the delays in the administartion

of justice. So that, I have made that

position very clear, the Governmeut

has made the position very clear so-
many times, and Government have:

said it before this House, that

the Government is second to no

Government in the world, so far-
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-:as the independence of the judi-
.ciary is concerned, and the respéect
for the judiciary is concerned. That
is why we have demonstrated that
by our action that we want to attach
the  highest importance to the
views of the judiciary im all these
matters and we want that they should
have 5 very important place in the
Constitution and the constitutional
framework of this country, because
they have a very important role to
‘play.

Then I come to what Shri Alagesan
has said. When there is a proposal
before the House for an increase in
the number of Judges, he wanted to
know as to whether this proposal is
justified, whether the Judges work
enough or not and whether there is
alsp any need to see that our Judges
are doing or performing their duties
properly, whether that has been taken
into consideration at the time when
there is a proposal to increase the
number of Judges. I quite appreciate
what he has said. But let me tell him
and tell the hon. House that, so far
as the Supreme Court is concerned,
and the Supreme Court Judges are
concerned, we are a witness to the
fact that the Supreme Court Judge is
the most hard-working person in the
world. That we may not be able to
say about each individual High Court
Judge but, so far as the Judges of the
Supreme Court are concerned, that is
the tradition, the practice and the
system of procedure which they have
upheld. They have to burn midnight
-0il almost every day.

SHRI O. V. ALAGESAN: 1 spoke

about the High Court, which is the -

recruiting ground for Supreme Court.

SHRI SHANTI BHUSHAN: So far
as the Supreme Court Judges are con-
cerned, there is mo doubt in my mind
that they are very hard-working peo-
ple, and beyond that it is not possible
for any person to work. So far as the
High Court Judges are concerned, as
the hon. Member himself has said,
‘there are Judges ang Judges. There aTe
‘High Court Judges who work very
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hard, who burn midnight oil and some
others who may not wdrk that much.
The sentiments of the House, the sen-
timents of the people of India, about
delays in the administration of jus-
tice are known to the Judges, and
we can expect that the Judges who
woul@d be appointed to tackle this
problem would come out with their
best in the discharge of this very im-
portant function, namely, the admi-
nistration of justice to the people of
India. I have no reason to suspect
that the Judges of this country, each
one of them, would not be perform-’
ing their duty or not giving their best
in this direction. I am sure they
would devote their time and thought
to this problem of arrears and delays
in the administration of justice, as to
how this problem can be tackled.

In that connection, 5 reference was
also made to article 136 and some-
thing which was said by the Law
Commission, that perhaps the scope
and power of intereference under
article 136 is so wide, and that mav
be the reason why the Supreme Court
has not been able to o into this work.
This is a matter which requires
thought.

So far as the Supreme C‘c:urt of the
United States ic concerned. it has 2
role to play, the most impcrtant role,
to set the direction t~ the develop-
ment of law and s0 on. so that it can
do justice to it and it does not lag
behind. and it continues to perform
that important function. The Supreme
Court, as the apex body in the judici-
ary ‘hierarchy, is there for a parti-
cular purpose, the wvery important
purpose of develoument of law for
the whole country uniformly, so that
one High Court is not gomng in one
line and another High Court in an-
other line and so on, to resolve the
differences between the various High
Courtg and also to set the tone and
direction in which the development of
jaw must take place, the broad prin-
ciples on which the develooment of
law must take place. then evidently
it is for the Supreme Court to evolve:
and I have no reason to think that
they will also not ponder; I believe
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they are already pondering over it;
and there are suggestions forthcoming
from them as to how this preblem
can be tackled. May be, it is not pos-
sible for the Supreme Court to do
_justice in every case—that is the func-
tion of the High Courts and the other
courts—and the Supreme Court’s
main function is to set the direction
of the development of law so that
adeguate attention would be paid to
that also.

Mr. Nathwani made 2 reference to a
specialist. Bench and so on. The im-
portance of that is also being increas-
ingly realized. But that again is a
matter for the Chief Justices of the
High Courts and for the Chief Jus-
tice of India. And  there is
no reason to think as to whether the
Chief Justices will also not realize
the importance of this specialization
in Benches.-and s0 on, and would not
take necessary steps to remedy the
situation.

Lastly, coming to the irrepressible
Mr. Sathe, he has given us an ins-
tance of a 17-year-old labour matter
coming up for hearing before the Sup-
reme Court afier being expedited.
That only highlights the magnitude
of the pronlem, piz., that even labour
matters have to -wait and even then
ot in their own turn they have to be
expedited after 17 years in order to
provide a sort of a decision or a solu-
lion to the problem. This -only high-
lights as how we have had the admini-
stration of justice in this country.
And this requires a thoughtful ap-
proach on the part of -all the sectiens
of the House and of all hon, Members
of this House so that in future we
may be able to evolve ways and
means to successfully tackle the situa-
‘tion because the rule of law—which is
the foundation of democracy—requires
not merely giving g theoretical tight
to a person to go to the court of Jaw
for redressal of his legal grievances,
“but also .an .assurance that his legal
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grievances- would be redressed within
a reasonable time. Ang the concept
of reasonable time cannot be in years
or decades. It has to be in months,
at the most in a year or so.

SHRI VASANT SATHE: At least
during his life time.

SHRI SHANTI BHUSHAN: Life-
time itself will be a variable factor.

These are the various important
points made by the hon. Members. I
am grateful to them and I thank them
once again for their universal and
unanimous support.

MR. SPEAKER: The question is:

“That the Bill further to amend
the Supreme Court (Mumber of
Judges) Act, 1956, be taken inito con
sideration.”

The motion was adopted,

MR. SPEAKER: We now take up
clause-by-clause consideration. Am-
endments to Clause 2.

Clause 2—(Amendment of Section 2)

ot SR ARWR TR (&9
W) AYWE F@TF
“Page 1, line 6,— '
for “severiteen” substitute “fif-
teen” (1)
MR SPEAKER: Mr. V. Arunacha-
lam, are you moving?
SHRI V. ARUNACHALAM: I am
oot moving, Sir.

MR. SPEAKER: Mr. Anant Dave is
not preseat. Now Mr. R, N. S. Yadav.

it =g fog amem (vameg)
# wearg F@IE
Page 1,—

after line 6, insert—-

‘(ii) to section 2 of the principal
Act the following proviso shall be
added, namely:—

“Provided that twenty-five per
cent of the number of Judges in
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ot ® Y fag amea]
the Supreme Court shall be re-
served for the suitable and quali-
fied persons available among the
Scheduled Castes and other social-
ly backward classes.” (4)

MR SPEAKER: Now Mr. O. P.
Tyagi:

SHRI OM PRAKASH TYAGI (Bah-
raich): I beg to move:

Page 1—

after line 6. insert—

‘(ii) to section 2 of the principal
Act the following proviso shall be
added, namely:—

“Provided- that no person shall
be appointed as Judge who is
more than sixty years of age at
the time of appointment.” (5)

PR e (faic) < e -

16.51 hrs.
[Dr. SusniLa NAYAR in the Chair]

SHRI VINAYAK PRASAD YADAV
(Saharsa): I beg to move:

Page 1,—
for clause 2, substitute—

2 In section 2 of the Supreme
Court (Nnmber of Judges) Act,
1956, for the word “thirteen”. the
words “seventeen, out of which ten
shall be reserved for persons who
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are Adivasis, Harijpms or belong to
backward classes” ghall be substitu-
ted.” (8)

SHRI VAYALAR RAVI: Sir, the
Calling Attention should be taken up
at 5 O’ Clock, as decided earlier. This
Bill can be taken up tomorrow.

st W swwm Wi : awefr
wgiE, 79 AT g fE W wRew
S W AW w@ §, IFIR w9l

gefa s & F 1
awafe g : el wiede
T frr & F Wk wEr e

¥ “'Iewaw FraTen (e H€EAT)
sfafrgw, 1956 %1 %R doET FW@”
w1 Y foags w@r § W oW @
woT uvew faar & fF 17 o=l &

# g W frdew wor =
§ & Faw afawr & don @@ &
dae oot T W wed Y 4%

g g 5 & wEeH Fal ¥
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T WIEA EW g, e 3%
9w W, afas @ ¥ o9q
w7 AT AEZAATAT W M AR
T ¥ owwed ot ww wrEw
sa1 f& wUdr wew W o9, gw
A o I S’ dga 2 fF
FrATfasT WX AmEAfas FowAT
gow A fFar | 7 I s s
gFEY amfge | W 9 @1 giar @
fruw sfowrd wma @@ @
FIT gt sAfd A WY & @
& gnw g 5 o= = s aren
T ATHA FEA AT TarT Ao SawT
BRI AW WEEHATSIT T R |

wF AT g frdew W g fE o
AN T o GHeT T2 | gW 9Ied
2 fF duet B &1 WITER g F 9y
7 3% W fad | sofau & s@ar g
fF 17 F99 & F 97 15 I &
F Tfge | fom aw@ aw wegd
#1757 & 5 3 wfew sww &
TAT AT ¥ g s A gy s
FET Tifge fF & wfus T w1
F11 3 grawa it ¥ gffar s
§ @ gfeal ¥ off 9% I FEw
Afge | @@ aw ¥ sAw wei &
FH T ST |

aamfasgiea . it 49fF w7
A A FF oWl fF 9w §W F
VA fem ST@m, w= 9iw &9 U
# iy & gaidY § 5 e fadus
1 5iw o fame # qAra @ faan
T (e )

fafa, =um stx weadt wd wat
(s wifeqanr ) : dew, 7@ =
W faria f zEd el 3 oWl
3087 LS—14
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Tt arfeq | WY T 9T Sifer F U
Afsro | HF AT T USw AW W
WY 9TH FIAAT |
17 hrs.

SHRI HITENDRA DESAIL: The

Calling Attention must be taken up at
5 O° Clock.

MR. CHAIRMAN: This is a simple
Bill. The hon. Minister can reply in

five to seven minutes. This has to go

to the Rajya Sabha also.
SHRI VAYALAR RAVI: No.

MR. CHAIRMAN: Will you then
agree that after the Calling Attention
and Half-an-Hour discussion we take
this up and finish it?

SHRI VAYALAR RAVI: We agree.

.

PROF. P. G. MAVALANKAR
(Gandhinagar): On a point of order.
You are right in saying that the Cal-
ling Attention must be taken up at
5 O Clock, but at 5.30 there is a
half-hour discussion. Then there
are statements to be made under rule
377. So, after all these are over, the
Bill can be resumed.

MR. CHAIRMAN:  According to
the Order Paper left with me by the
Speaker, first there are statements
under rule 377, then there is Calling
Attention and then there is the half-
hour discussion. You can finish all
that, but please stay to finish the Bill
after that. That is all. Do you
agree’

HON. MEMBERS: Yes.
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Matters under
17.02 hrs.

(i) RELAY FAST BY EMPLOYEES OF
WiLLiNGDON HospiTal, NEw DELHL ,,

st Swdw (afar ) : § sy
o & faferew segae A feesht
F FfEl 1 3o A # I
T e feerr s mear § e Ay
FAFL I 24 TR &7 FAF wwT
A FC @ RN TEW Hyd fawmr
& wiuFrical #1 #waT s 7 fog
T WY & § afeT FrE grand w9 gl
g | @ AmEw #9 IwW
27 79FE, 1977 ® fmm &<
fear ar « ST gfAwa FT AW R
faferres segaer ad@ afraa
@e HAEg A IR FO /A AV
T o faar a1 s S ARw S
faq &, faferren wewame & sfasrammo
I W oAama & fee S A E
93 FAAA AR ST @ E
FHF FAMAFLRE ) A T HEF
9 GV E Fd & TEUA S g |
Y agl O AOWT F1 @4 T &1
ot aga wgfaed & W E 1 S=ar
F Y oy ast sgfur e R
ITET S wHE A E 99 § 7 ager
¥ ag g & 9= @7 & fau s
faar o 1 W 1 AR FEWO2
F M FT T IWT I+ fag &y
HEATE &7 a9 A99 FT &7 faar §
afer s 3 ®R #9094 F 1 FA-
I g I 99 AEE FT AT §
HX 3 oEEE giaur =98y § 19
Tgd & sy A g foa 91 gfd %
& T g a1+ mafa A a4
g1 gEd sy A ag @ 5 sasr
W & 7 FE wAT 4@ g ) e
TR ¥ gu afaewi # fag a7 wrfe
FAM T § W & gy § 947 a@
¥ g% fog ¥ g 7% fraw g
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1 IR Al 7 ag & 6 s
fac Wt fadswa g & a@fes Ia
aderai @Y ¥ TF 1 AUy 3T
aw 7g § 5 37 ok whemfwi ¥
=T ¥, A qE T &, gufaEne
& SwrafaE Jar F A E, a5
FE  weqw T 3, #E O T
afafgy 7@f & fook wreaw & 7%
X wfawfat F &9 & wgg &
fa=t a5 T ara=ia &1 a% A wfeeai
#1 g foar o &% 1 W WA
geqe: gfafa ar sraee wfes fan.
qX  FTAA AT FE IS AT
FATE ST Arfen aifd SuF "AreAw
Faart@t w1 sfumfal & &9 &
AEEIT B HE |

g Y durv € F AT F O

F@ E AW F @ @ FT L A
o wgraE & & | Wiy ar '
TRIEAT T@E S E | Wi 3
g fradt feergr @y am g f7 @
W gfar #1 3EEE A §, 3w
gl 1 Wad w@wgEr § ard
foe ag ¥ =i #1 3@ @ g A
gy &1 T R F Aeq § ARAZ
fs wrlg  w@TeE Wat St F AR
TR FT BATA THT WG HIT A
gt ¥ g #ag waaT 77
war &, fage s adiaw o A
g% & o for %Y wid aga W A
w1 @ § 3T aT agrfagaw fa
feqr @tT 1 1973 & gAET A
FeFdr wer AT @ 1 F A AT

ST A Tk § 1 9w oF Sfafa

AT Atga F fwrer off faam wr ar!
i 7 e gEa@ w 9% § | 9 A
T ¥ g wi ae g frar @
g 31 HoaEr i S AT
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I WIHAd FIAT AEAT § BT
wgar #ar § & gadr " 9w
agrafagas  fas= fFam smg
17.05 hrs.

(ii) WORKERS’ STRIKE IN Assam TEA
ARDENS FOR NON-PROVISION OF LABOUR

QUARTERS.

SHRI PURNA SINHA (Tezpur):
Madam Chairman, during the last
floods in Assam, a lot of habitable
houses were damaged. In  Assam, it
is again a mecessity, a legal obligation,
for the tea planiation Managers to
construct habitable houses for tea
plantation workers. They promised to
do so more than 15 vyears ago but
they could not complete the construc-
tion of the houses because either the
money was short or the building
materials were not avaiiable, such as,
bricks and cement. It is a violation
of the provisions of the Planiation
Labour Act. It i= still continuing.

‘The production of bricks was in-
sufficient due to non-availability of
coal. Now, coal has been found but
cement stands in the way of removing
the backlog in the construction of
habitable houses for the tea garden
labour population. It s understood
that the cement which was alloted to
the tea industry from the factories,
such as, the Associated Cement Comp-
any’s factory at Jamul and the
Century Cement Factory at Tidla has
not been released by the Regional
Cement Controller’s office at Calcuita
as a result of which the important
construction work during the winter
season and the repzirs to the houses
which were damaged by the floods
has been held up. So, a number of
tea plantations have lost considerable
man-days due to worker’s strike for
non-provision of labour quarters and
others are facing serious situation due
to. labour unrest. The Commerce
Ministry should be asked to see that
tement alloted for the reconstruction
of flood-damaged houses and also for
the construction of quarters for the
tea plantation workers is released by
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the Regional Cement Controller’s
office in Calcutta from the factories
that I have mentioned, so that cement
is easily made available to the back-
ward State of Assam for the comple-
tion of works which are left out for
want of cement before the winter
runs out.

17.08 hrs.
(iii) GRIEVANCEs OF GoA FISHERMEN

SHRI EDUARDO FALEIRO (Mor-
mugao): Madam Chairman, under
rule 377, I wish to draw the attention
of the Government to a very serious
situation which has arisen iu the
anion territory of Goa as a result of
violent clashes between two sections
of the fishermen community which
count about 80,000 people there. The
responsibility for the clashes is to be
sequarely laid on the shoulders both
of the local Government and the Cen-
tral Government.

There is a law under which the traw-
ler-owners cannot trespass in to the
walergs which are allotted to the
ccuntry craft upto 5 fathems. In
spite of this law, the country craft
are not allowed to fish within the
area., The irawler-owners are coming
there and, as a result of that, the
clashes are taking place.

I had drawn the attention of the
Government to this matter during the
last session and at that time, I was
assured that steps will be taken and
that a committee will be appointed hy
the Gowvernment consisting of re-
presentatives of both sections of the
fishing community and the Govern-
ment to look into this matter and
settle their grievances. But uptill
now nothing has been done. For the
last many days. these traditional
fishermen are on a chain of hunger-
strike. Because they are poor, be-
cause they are backward and because
they have no political pull, the people
are not being listened +to and the
situation has not changed. Neither
the local Government nor the Central
Government have taken any steps to
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redress their very just and genuine
grievances. On the 16th, a big clash
had already taken place. A proces-
sion of traditional fishermen was dis-
turbed and about 50 persons were
seriously injured. The news has ap-
peared in all national dailies. 1t has
been appearing in all the newspapers
for the last three days and yet no
steps are being taken. An assurance
was given to me and to this House
during the last sessian that steps will
be taken and that a commtitee would
be aprpointed.

The only demand of the people of
that territorv—at least 10 per cent of
the people of the wumion territory
constitute the fishermen community—
is that, at least now before the situa-
tions turns worse and teaches the
point of no-return, the Central
Government must intervene in that
Territory and must take immediate
steps. I have been noting with great
regret that the Union Territories are
being neglected. That may be be-
cause their representatives here,
neither in terms of number nor in
terms of power are able to pressurize
and put their points forcefully. That
may be the reason. The Union Ter-
ritories must be taken more seriously.
This matter specifically has to be
taken more seriously. I would re-
quest the Government, I would re-
quest through you, sir, the Minister
of Home Affairs and the Minister of
Agricuiture. to look into this matter
immediately and take immediate and
forthright steps to redress the ge-
nuine and just grievances of this poor
ard backward community of
traditional fishermen.

17.11 hbrs.

{(iv) SHORT sUPPLY OF SALT IN BIHAR
AND RISE IN PRICE THEREOF.

it faemaw ey ated (8g7ET ) ¢
wamafa aRten, & g9 ST T@C T
o fagT ¥ AuT F aIEEFAE A
Iq A vOFT wETE &7 AR femmr
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AT O 1 W ¥ ugg, 919 faq
e fa@T & T & T aeE
TTFE g m, AT #E faw aF amw
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I TAF AT § = @ g, wfww w
wa, 37 W fear & fgew ¥ faw
@ g

TEFE I FAT F1 AF fagic F
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I AT AW § | Eieu g A
HEATE AT FAUT F Fr07 fagrT § wuFT
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HIX F23 a9 T A7 FET 4, 7T
ST F a0 AW AWT FT FF &,
7 fo s & faar «v &1 o IOF
st Fm F@a wfewa g

¥ W AT 9T § 6 @t
ndr wfgera fagrs &1 7w & feafa
FT 3G, AT 57 & WAL qUT FHY F1
gT %1 et apg v faw @A
7% 30, 35 3§ e & feara ®
fiear a1, 9@ f& o ag T, 2
wy e dfenm g fmm w8 )
8 ¥ Froor fagrT ¥ grereT WA gar
T dmazy A A E
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17.13 hrs.

«CALLING ATTENTION TO MATTER
OF (URGENT PUBLIC IMPOR-
TANCE

REPORTED EXPLOSION IN THE THERMAL
PowEk PLANT AT Uxkar IN GUJARAT

SHRI VAYALAR RAVI (Chirayin-
kil). Sir, [ call the attention of the
Minister of Energy to the following
matter of urgent public importance
.and I request that he may make a
:statement thereon:

“Reported explosion in the iher-
mal power plant at Ukai in Gujarat
and the damage caused by it.”

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): The
Ukai Thermal Power Plant is under
the control of the Gujarat Electricity
Board. This Board operates under
the administrative control of the
‘Government of Gujarat.

There are two units cach of 120
MW under operation at Ukai. Each
turbine is fed with steam from its
own unit boiler. The first unit was
commissioned in March 1976 and the
second in June 1976. Another unit
of 210 MW is under erectlion.

As per information received from
‘Gujarat Electricity Board, there was
an explosion at about 2.40 P.M. on
15th December, 1977 in an over-head
-c6al bunker on the top of boiler No.
1 at Ukai Thermal Power Station.
There was, however, no damage to
the plant but two employees received
minor injuries. The plant is working
normally. The matter is being in-
vestigated by the State Police.

SHRI VAYALAR RAVI: This
kind of explosions and accidents have
become a routine affair, have become
the order of the day, now a days.
This is not an isolated incident. In
the last two months, this Parliament,
on many occasions, has discussed such
happenings, such kinds of explosions,
in different parts of the country.
There is a suspicion that these may
be due to sabotage by certain ele-
ments—I can call them ‘anti-national
<lements’.

Ukai (CA)

What is happening then? What is
the Government doing? The Govern-
ment have been taking these matters
very lightly. They have made some
statements on the Floor of this House,
or the Home Minister has gone over
the All India Radio and said that
these happenings would put a reverse
gear to the democratic process in
this country. That is what is happen-
ing, nothing more. This a very seri-
ous matter concerning the whole na-
tion and the people of the country.
The safety of the people travelling hy
trains and people working in all In-
dia Radio and these Plants is threat-
ened today. The Home Minister stated
yesterday that they have not been
able to find any clue to these hap-
penings or locate who is after these
happenings.

A few days ago, 1 had the oppor-
tunity to raise a calling attention meo-
tion regarding the explosion which
took place at the heavy water plant
in Baroda. The Prime Minister, as
usual, had assured the House that
he was looking into the matter, Wtih
vour permission, Madam, I wou'd like
to quote from the Hindu, a very res-
ponsible newspaper. It has revea'ed
certain startling facts. It say:

“It puzzles even experts because
of the various things that happened
immediately after the explosion.
Fire broke out early in the night
and there was immediately a failure
in the telephone exchange, Many
extension lines snapped makiug it
difficult to get outside assistance,
When the Atomic Energy Commis-
sion in Bombay was informed, it is
stated, a security man gave the first
information that there was a fire in
the plant”.

The report further states:

“Apart from the startling failure
of the telephone exchange, which
works round the clock, the fire was
noticed by one of the technicians
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who went to check an equipment.
Normally, a round-the-clock check
ig maintained by two persons to see
that the various equipment in the
plant function properly. Ou this
occasion, however, these two per-
sons were reported to be not seen at
their posts.”

Thig is the report of a very respon-
sible newspapers and the hon, Prime
Minister made a statement that ke was
looking into it. In this case, even the
telephone exchange lines were cut; the
persons requirej to be at their duty
were not in their post. The entire in-
cident suggests that there are certain
elements which are bent to put a re-
verse gear and push-back to the nor-
mal functioning of such plants. It
would take many years now to be
able to get results from this plant.

I feel that this Government is mot
taking this House into confidence and
they are making an impression to the
country and to the people that every-
thing is all right, but the fact is that
they are taking these very serious
matters very lightly.

Now, with regard to the blast at
thermal plant in Ukai, the Minister
made a statement, but he had not the
courtesy to say what the Collector
has stated in this connection. Accord-
ing to the newspaper report, the Col-
lector did not rule out the possibility
of sabotage behind the blast.

Such explosions have become the
order of the day, in railways, power
plants and other places.

SHRI JYOTIRMOY BOSU (Diamong
Harbour): I am only saying. let him
better confine his observations to the
Energy Ministry because there is none
to reply if he touches other Ministries.

SHRI VAYALAR RAVI: It looks
that he is so responsible nowadays. He
is unnecessarily taking up the brief of
‘the Janata Party all the iime.
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MR. CHAIRMAN: We are already
short of time.

SHRI VAYALAR RAVI: I would like
to ask a question to the hon. Minister.

What are the concrete steps you are-
taking to protect the different power
stations in the country in order to pre-
vent. recurrence of such things?

Further, how is that the CID is-enquir-.
ing into it. There is a report and you
also saig that. Will you take this up
yourself—this is a very serious matter
and also a technica] matter—instead'
of leaving it to the local CID and en-
trust thig matter to the Cenral Bureau
of Invesigation?

These two
clarify?

SHRI P. RAMACHANDRAN: The
hon. Member made a number of sug-
gestions. With regard to the lost part
of his question, the State Government
hag taken every step tp inquire into
the matter not only through their CID
but also they have taken assistance of
forsenic experts and other people re-
quired because the detonators which
were found probably should have caus-
ed the explosion. That is the informa-
tion that we received. But before the
investigation is completed and a report
is received. we cannot categorically say
whether it was due to sabotage or any
other reason....

SHRI VAYALAR RAVI: Why can-
not you entrust it to CBI?

point—will you please

SHRI P. RAMACHANDRAN: After
all the State Government is also tak-
ing steps to get it investigated in the
best possible manner. It is only when
the State Government comes with 2
report and if necessary, the Central
‘Government slso will stop in.

SHRI VAYALAR RAVI: What is
the protection to our plants?

SHRI P. RAMACHANDRAN: After
the various incidents that have tuken
place in various parts of the country.
the Home Ministry has drawn, the at~
tention of the various Ministries whO
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are handling these power stations and
other things and the Power Ministry
has given a sort of instructions or
guidelines to the various State Electri-
city Boards to observe certain norms
for taking security steps and those
guidelines are being put into practice
in the various Electricity Boards.

MR. CHAIRMAN: Mr. Vasant Sathe.
Please try to be brief.

SHRI VASANT SATHE (Akola): Ab-
solutely brief.

In view of the fact that there is a
serious damage to the whole country's
vital links and installations, a situa-
tion of total break-down of law and
order and vital installations may be
created because if you see the chain of
events, you will fing that it is not a
coircidence but such explosions are
taking place in railways, in vital ins-
tallations like atomic plants and in
power plants. It is not taking place in
anv other ordinary factory or wvpri-
vate buildings—ming you—

But they are happening in povern-
ment installations. Kindly see the most
surprising part. Why I say that the
government of India  appears to be
taking these things lightly is that you
will yourself be surprised if you see
“he newspaper report which says:

“Prima facie one live detonator
and a dozen deaq detonators and
some wires were recovered from the
conveyor belt”.

You have mislead in your statement
itself, You do not know. You say that
the explosion was in the coal bunker.
It is not in the bunker. It is in the
conveyor belt. It further says:

“....recovered from the conveyor
belt by the security staff at the
plant”,

Furtier the getonator exploded after
it hag reached, because the theory ap-
Pears to be that this detonator was in
the bunker. So, the damage was not
_d"“e to the plant. It could have explo-
ideq there. The fact is: '
“Had the detonator exploded after
it hag reached the boiler, it would
have been a major disaster”.

Ukai (CA)
and the report says:

“The detonator appears to bave
been planted on the belt along with
the coal only after it emerged from
the <rusher....".

because otherwise the detonator it-
self might have been crushed causing a
bigger blast. So. it is obvious that it
was not with the coal when it came
out of the crusher.-It did not reach
the boiler. Fortunately it got detected
on the conveyor belt where it was
planted. Please sea-the seriousness
Threfore my question is this. Are you
at the Government of India level,
2long with the Home Ministry, taking
cognisance of the magnitude of the
seriousness of this sabotage? It is
prima facie a case of sabotage and it
cannot be anything else. You say that
the State Government is investigating.
You say that the Police will find out
and then let us kuow. Can you tell

-me g single case till today where the

authorities have been able to detect
even one single case of sabotage, to
find the links etc? Therefore, I would
urge upon the Energy Minister not it
dismiss what we say by statements
like these. I would like to know
from him as to what are the measures
which are being taken by him in
consultation with the Home Ministry
ang his own staff to ensure that the
power plants of the coutry are pro-
tected. This is what I want to
know. :

SHRI P. RAMACHANDRAN: As I
explained earlier, all steps are being
taken after these incidents have taken
place. In fact, now the security mea-
sures have been tightened in wvarious
power plants in the country. These po-
wer plants are segregated from the
other parts of the power stations and
nobody can enter the power stations
without properly being checked. That
is one of the steps which we have
taken. Another is with regard to the
investigation. The hon. Minister was
explaining about the detonator which
was found there. He must be knowing
that the coal comes in wagons and
they are put in the conveyor belt.
First, it is being crushed. Then it
goes to the bunker. Then it
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goes b0 the boiler to generate steam.
Regarding the first detonator, if it had
exploded, it would have been some-
thing else. Unless these are properly
investigated angd some truth is found,
there is no point in our saying that
there was sabotage.

SHRI VASANT SATHE: Do you
know the method? From the crush-
er via the conveyor belt, it goes to
the boiler and not first to the convey-
or belt. It could not have been in
the crusher, Otherwise it would have
exploted there. How would it come
automatically on the conveyor belt?

SHRI P. RAMACHANDRAN: First
it has to go to the crusher and then it
goes to the bunker where it is pulver-
ised. All these processes are there.
This detonator was found there. Any-
way, unless the police gives a correct
report we will not be able to come to
any kind of conclusion and it would

be uncharitable for us to come to any

sort of conclusion unless we have got
detailed report about it.

SHRI JYOTIRMOY BOSU: I is a
very important power project. This
is basically a hydro electric project.
But, because the water level does not
remain a constant factor, they had to
put up this thermal power project
Ukai Stage I project, I am told, was
completed with 110 M.W. Capacity. In
the meantime, advantage was taken
by the foreign firm, the Associated
Electricals. They are extracting mo-
ney as fast as they can in taking ad-
vantage of our technical backward-
ness for which, of course, Mr. Sathe’s
party owe an explanation to this
House,

SHRI VASANT SATHE: Madam,
why should 5 Congress Party be at-
tackeq in the House

SHR] JYOTIRMOY BOSU: Madam,
let me ask you what is a detonator?

A detonator is a narrower and smaller

thing in diameter and if you open
up the grenade and release the lever,
release the spring and take out the

detonator,—it is a small thmg—xt be-

gins to blast. A live and .geag deto-
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nator is found. We are .very happy. to
hear that the workers took the initia-
tive and. they had found out some
of the detonators. If anybody put the
blame on any worker, his mouth can_
be shut out on the argument because
only if the live one is carried in a

conveyor and if it enter the crater of
the boiler, then it becomes disastrous.

The boiler would have been consider-
ably damaged and 110 mw power
house would have been out of commis-
sion for some time. That means ad-

ding fuel to the fire—power crisis. We

are trying to understand that the coal
passes trough the crusher and if the

detonator hag passed through the

crusher, then the detonator would

have exploded instantly. You require

only a ten pound precious strike—not

more than that. The crusher’s pres-

sure can be a few thousand pounds.

Therefore, if the detonator has passed

through the crusher, that would have

exploded and the crusher would have

been damaged beyond repair that is

taking place. Therefore, this detona-

tor has been put after the coal which

got crushed came out of it and was

put on the conveyor belt.

Madam, you might remember, that
some time ago, we lost an hon. Mem-
ber of the other House in the Railway
accident. I have been told-this is
subject to confirmation or denial or
correction-that a very important per-
son who had been very close to Mrs.
Indira Gandhi, one Mr. Kapur—] am
told-had a hand in this matter. Let
the Home Minister deny if it is nol
true.

SHRI VAYALAR RAVI: Madam, I
rise on a point of order.

MR. CHAIRMAN:
point of order?

SHRI  VAYALAR RAVI: My point
of order is this. The hon. Member
made an accusation against Shri-
mati Gandhi. He is making an al'
legation that somebody had his hand:

He has made a very serious allega-
tion against the person who is not pre-
sent and who cannof defend himself
against this allegation He cannot

What is your
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make such an allegation. Madam, it
is very unfair.

MR. CHAIRMAN: Have you finished
with: your -point order?

SHRI VAYALAR RAVI: Can any-
body make such an ellegation with-
out any evidence or proper record?
Is he -ready to take up the responsi-
bility to prove it? That is my point
of order. )

MR. CHAIRMAN: Now my opinion
is that it is not right to make allega-
tions of a serious nature on the floor
of the House unless and until one has
in his absolute possession foolproof
evidence that the charge is correct.
If one has only a suspicion and some
vague evidence, then that should be
passed on to the Minister outside this
House. I reguest the hon. Member,
Shri Bosu not to refer to any person
by name or make any such serious al-
legation because the tradition of this
House has been that the people who
canrot answer the charts are not to
be mentioned and charges of serious
nature are not to be made against
them on the floor of this House.

SHRI JYOTIRMOY BOSU: Madam,
1 suppose, if I may say so. you do not
quite apply your mind the why you
usually do.

MR. CHAIRMAN: Will you please
drop this point and then proceed with
the rest of what you have got to say?

SHRI JYOTIRMOY BOSU: Madam,
it is a very serious matter.

MR. CHAIRMAN: Then you pass
it on to the Minister outside.

SHRI JYOTIRMOY BOSU: I have
not said anything incorrectly. Let the
Home Minister contradict that or
confirm it.

SHRI VAYALAR RAVI: You can go
and tell that outside this House—not
here. Madam, this gentleman goes on
making such wild allegations like this.

SHRI R, VENKATARAMAN (Mad-
ras South): Rule 353 of the Rules of
Procedure makes it clear that no alle-
gations of a defamatory or incrimina-
tory nature ghall be made by a Mem-
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ber against any person unless the
Member has given previous intimation
to the Speaker and also to the Minister
concerned so that the Minister may be
able to make an investigation into the
matter for the purpose of reply, pro-
videq that the Speaker may at any
time prohibit any Member from making
any such allegation if he is of the opi-
nion that such allegation is derogatory

to the dignity of the House and no
public interest is gerved.

SHRI KANWAR LAL GUPTA (Delhi
Sadar): You have been making allega-~
tions like anything.

SHRI R VENKATARAMAN: You
should have then, taken recourse to
this rule. Under rule 353 you cannot
make any allegations of this character
against any person unless he has given
intimation to the Speaker, if it is a
matter in which the Minister is involv-
ed, he should inform the Minister 50
that he may reply. Making wild
charges of this kind against any per-
son is contrary to the rules of yroce-
dure and it is clearly out of crder.

ot AT A TA @ AW FGrEAT
T wey 73 fAaew & fF o S
a1 f5 et & famre arzes oiiow
oddiwT @ @ § ) wmIET 9dr
dtHFamy FgEea F Faw @
a1 % & Tfeo TR uin A 3 fe
wF art ¥ gw  fafreT dwmmmdy
%11 ag feet & faars oo a@f
2 | W ag fedy & faere UetEA
& @Y qer AR Wiy & AT A Ay
forar s mwar § #491fF ST 1§ Afa-
fafa g =& & o fF fedz weaw)
a #ifsg @@t 97 swar 9 Wi}
wi| arEf & ard # fdt w1 qawr @
NITF AN AT N ®T OTANE 7
T ATY A A AT g W I AT
i wagR wEEA TS M
st SRt § $9 Frevaim
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warafa wgvew @ WOw S e,
w® MW awEm AT g1 AW
w9 9ET & fawrE, weEwiE &
faas 3u Fgm A a1 I T §

THFT wadd gg el ¢ fF A
feft =af fds &1 a9 & $3 3@
qa 7 | A0 wfewr ag g G ww ey
To &lo Hlo =nfag iﬁﬁ:mwug
Fga  fram wowR ¥ mrasm
¥ ey § a1 g eifww ffeaw
TR § WX TW a® ® qEmeA
N FT FeH H 9IEeN q@ &
Tafae o @ =nfawr fear aafeg &
feeme agt 7&dF o Fa E S 5 aw
s F1 fede w7 w1 Iufmg a8
Therefore. I reguest Shri Losu to
proceed with the rest of his points and

say whatever he has to say and ask
hig questions,

SHRI JYOTIRMOY BOSU: Al that
I zaid was that there were numerous
cases of sabotage and the intention as
we see it is primarily to discredit the
Janata Party at the Centre and cther
Congress-opposed governments in ihe

SHRI VAYALAR RAVI: He cannot
go on like this. He is the tail of ‘he
Janata Party and he is repeating, he is
making allegations against the Cong-
ress Party....

MR. CHAIRMAN: Please sit cdown.
He has not named any person.

SHRI VAYALAR RAVI: He cannot
make allegations like this.

MR. CHAIRMAN: Please sit down.
He is within his rights to make such
statements as he thinks are correct and
if that goes against the Congress CioV-
ernment or any other government, it
cannot be helped. He should not make
statements against individuals

DECEMBER 20, 1977

Power Plant at 436

Ukai (CA)

SHRI JYOTIRMOY BOSU: I am
very sorry tq see here that my hon.
friends on my right have called the
members of the Janata Party as qua-
drupeds and they have called me as
tail. Which variety of creature’s tail?
This is also very unparliamentary.

SHRI HITENDRA DESAI (Godhra):
Let the discussion be relevant.

SHRI JYOTIRMOY BOSU: I repeat
that the derailments and other cases of
sabotage that we come to know cf, that
we hear ang that we are experiencing
are being engineered by a particular
set of political people who are cut to
discredit the Janata Party at the Centre
and certain State Governments. There
is no question about it. The other day
an important “leaderess”. .. ..

MR. CHAIRMAN: Please pe brief
and put your question.

SHRI JYOTIRMOY BOSU: There
was a talk about fishplates. I
konw the person who said that the fish-

‘ plates are found to be broken has never

seen what a fishplate looks iike. I can
assure you that. Now the talk of
Anand Marg is coming. Anang Marg
has been made a scapegoat. I am
saying it on my own responsibility
that Anand Marg had been continuous-
ly financed by Mrs. Indira Gandhi and
her party. I have got documentary
evidence to prove it. Therefore, it is
no use making a scapegoat of it. DIr.
Ramachandran is a sober, cool person.
He is representing the government as
far as replying to the calling attention
motion is concerned. I would earnest-
ly request you to give up this ‘forget
and forgive’ attitude and this Jain
muni attitude. If you do not strike at -
the root of it, it will be too late. Strike
at the root of it and all these things
will be over. Thank you, no question.

MR. CHAIRMAN: No reply is called
for.

SHRI HITENDRA DESAI: T am re-
ally sorry certain extraneous matiiers
have been brought into this very im-
portant matter. Ukai project is 2
major multipurpose project in ‘Gujarat.
next only to Narmada. It provides

*
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irrigation  facilities and gives power
also. Therefore, anything wrong in
that plant or even any suspicion of
sabniage should be considered as very
serious so far as Gujarat is concerned.
From the Ahmedabag edtion of the
Times of India. I have got certain in-
formation which we do not find in the
Delhi papers. It has been said there:

“Two days ago the district autho-
rities issued an order prohibiting the
assembly of more than four people
within a radius of 100 metres around
the Ukai power project on December
26th. The order had been issued be-
cause of the apprehension of stag-
ing of violent demonstration by 700
workers of an engineering company
who were engaged in constructing a
new thermal power station in the
_project.”

The workers were demanding tke rein-
statement of 123 of their fellow workers
who were retrenched by the employers.

The paper goes on to add that Shri
T, M. Patel, Home Inspector said that
the police suspected the hand of some
of the retrenched labourers, behind the
explosion.

[}

I am not suggesting that workers hag
a hard; but this is the story of the
people who are conducting the investi-
gation in Gujarat. I am sorry to find
that almost without any basis, allega-
tions are being mads against the Cong-
resss Party. There were, in November,
4 rail accidents, of which 2 have heen
Proved to be cases of sabotage, 2 of
suspected sabotage. And there was an
accident in the gas turbine plant on
20-11-1977 in U.P. Then came the fire
in Akashvani on 25-11-1977, end then
the explosion in the heavy water plant
on  3-12-1977; and now we have this
_U'kai explosion. Ukaj explosion oecurs
In a State known for its law-abiding
Dature and for its Jaw and order situa-
tion. It was alleged that behind this
sabotage, some men of the ex-Prime
Minister were there. It makes us very
Sad. That allegation is without any
foundation whatsoever. In fact, this
Question was raised in the Consultative

Ukai (CA)

Committee only yesterday; and I am
glad to say that the Home Minister em-
ohatically denied that any person or
groups of persons have been responsi-
ble for this. The Home Minister cate—
gorically stated in clear terms that
Government has absolutely no evidence-
whatsoever to come to any conclusions,
even with regard to any groups of per--
sons or groups engaged in violence. If,
in spite f that, some allegations are
made here, it is very unfortunate. So
far as the Congress Party is concerned,
all know that we are wedded to demo-
cracy; and any person who has some
amount of patriotism in his heart will
denounce any such sabotage .ery clear--
ly. As far as our party is concerned,
if Government comes forth with any
suggestion, we are prepared to coope-
rate with them. The Minister should-
say what he has to say about these
allegations of sabotage against some
persons, or parties, and whether there
is any evidence for it, and whether he
has taken precautions fo see that the
vital installations, including the ore at
Ukai are properly guarded.

SHRI P. RAMACHANDRAN: All pre-
cautions are taken in various power
plants, for their protection. With
regard to the question of sabotage or
otherwise, I have explained &lready
that unless the police investigation is
over and the report is received, I will
not be able to give a categorical reply.
saying that there is either sabotage, or
that it is not there, i.e, unless we are in
possession of all details. (Interrup-
tions) In fact in Ukai, they have taken
all precautiong already. The power
plant is now very safe; and there is no-
cause for anxiety. I can sssure the
hon. Members that all precautions are:
being taken.

SHRI HITENDRA DESAI: Have youw
got the slightest suspicion against any
group of persons in the mafter of vio-
lence?

SHRI P. RAMACHANDRAN:; [t is
likely, because of the way the detona-
tor was found. I would not say that it
is from the workers; but there is some
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[Shri P. Ramachandran}
‘labouy unrest in that area, as the hon.
Member knows. But I would not
‘blame any group of people or the
“workers. I am not interested in find-
ing fault with workers. Sabotage
"might have been from other people also;
not only from workers. Unless the
police investigation is over, I will not
‘be able to say anything.
‘17.50 hrs.

CONTEMPT OF THE HOUSE

MR. CHAIRMAN: As the tlouse is
aware, one person, who has-given his
name as Shri Bhagwan Bux Singh, who
is a Lecturer in Modern Voeational
‘Inter College, Lucknow, shouted some
slogans from the ¥isitors’ Gallery at
about 12.40 P.M. today. He was imme-
diately removed from the Gallery by
the Watch and Ward Staff and interre-
gated.

In 3 written statement, he has ex-
pressed his regret for his hehaviour
ang for shouting slogans from the
“Visitors’ Gallery and requested that he
might be excused for his action.

If the House agrees, his regret may
be accepted and he may be let off with
‘a warning,

HON. MEMBERS: Yes.

MR. CHAIRMAN: So, the House has
-accepted it.

"17.52 hrs.
HALF-AN-HOUR DISCUSSION
‘SEIZURE OF ORNAMENTS FROM PRESIDENT
AND CHAIRMAN oF J. K. SYNTHETICs LTD.

Wt w1 WA qer (et @31) ¢
garify wEEar, N A8 92 F 479
X oIIGE ...

ot wwagw faat (@sraEE )
‘gaiefa AZRAT, IT@ FEE FT AT
‘g3t frar W@, #T g WY A &
HYewr frar ¥

DECEMBER 20, 1977 from President etc.

of J. & K. Synthetic Ltd. (HAH Dis.;H ¢
wawfe wgwEw ; ¥9T qF T

g, TeF q vy & @ F¢ foar
f& oma 9% Fr ==t F I = wify
qOvr &7 fas o/ F@ a% Fq8T A3,

7g wEfagramrg

q T AW TN gwely
wgrRAT, #g W1 agE § 60 @OE
TASET F W1 agq q5-43 Thed gu
g, I Jagvros A ST
& e g sow T g fR @emaw
fawfaar #1#9 & aga  awarHr @@
%, faww1 graeg yaqd gg™ Har
e wiefr =% d9x ey ¥ 20
¥R qr 39 a1a FT @9 ¢ fF7 et
¥ mH" )} W 11-4-76 F7 faewt #
1 g, @y 22 orE €95 ATHIAT FT
oA, =z fagq "9, fes feofaa
grga Hfwax § Wi dom Tl weaw
g wAEr aw y frmragrar 1
R 8-10-76 1 UwaT ifewr &
gaté S & Ardww Ay 39,
T wdr giear iy, g /i
AT FFT F AW AT AT 75 )
¥ @ gae Efear & S § AN
3 CacEE F R I AT qZ A
F AR I QA qAg fqan =W,
A R gEr 90 gEr 49T, T
7 27 F Az QAT TR TR WO
gre ¥ ¥ faw | 3HS @ I9 A FRA
¥ w @Y FEew ANl A g 99
faar | AR SEer @ #4920
qrE wIY F1 AT fAwer 1 AR
Tar fomr T | 5@ & are wEAd
AT foe iy uwo mrdo Wite
™ Y T L T 9T FF FqmEr @
wa  gfea wdr agt g T, @
I AT FLFIR T A STAFC
g FEATT i Tg aw gL g & !
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afer a@ T W ¥ § I =
Fm femmag gaw @ 7

i FE feaFar o frag
% R A E | areE ¥ ag ARy
T g7 4 | 9T TTEHvE HIR Qe
T, IAF FeE W A ferga &
g areaw ¥ g wfaw gf | gt
¥ TOET /T SAAU T AT FT AEL
4t wmar § AR T 9% ¥ FHG
®ET THEST FY@T SET € | FS
#fzfaeea £ FARTT F 99 TART
T AT ¥ R A AT FT BRA
TFTIVE @I Y § 1 @g W oR &
g g

wTeNd #1 a1a 4g & 5 99 o
T HAT FgT TS AR TR &I
TAT T TN FEEH & L qIEET
AREE g1 T AT 3 WEW ¥ A
g g arfea w7 faar mon qEwr ¥
feag o2 1 g g Mg Tt
¥ grersw gt o, ag  aga ey
F AT &1 ag 9@ g HAT,
AT A T GWEIRT T
FArEdw § fr oz 7gi & A ¥ @,
?rfzi_&% A 3T THH T gFTIR
I

- & o wErew 7 Ay e e
Efr fagfaar amgm o fafee &0
TOI AT a1 HIT IR AT F
TE iy & amwd o @i
fa, sw % saeg wr g aa
TR T N @ R IR v Ay
T fFag e A wey
EfF a3 amn dzg, @ fem ¥ A

WX wgry & Qe war | F
T A AEw F B oww Ay F A
T OREA L ag it qaw g e o

77z, AT F @ i wmar 1 7R
Il 7aT fa g1, @Y ag R e faw
T2 HTEAT 1

T X & I a9 Ff A
TRy w0 §fF @ SgEd &
TR gvai § o7 Efen & gard wwrw
¥ A%, A I T FEEET AT T FHT
®WE, IR i gy fear ¢ ag
gwr  fFy &7 off Y, s w1 AT
o TR T T aE

# ot wgew § aifer Weaer
1w wWimmragadrd 5 s

Fo gaT A wWiw Twamw € &

T AT & A A4 AT AU, I§ A
AR FCAT § 1 F weew % wlawtaT
T omgART o fF g o I H
Mo Fo HAT THATH HL, IT A
1 w7 ar oy fear sy, S 9% 7
fear sy ' diwwew & a8 @AY
udr 2 f& =i @ wOF T A
st 1 AT g ¢ fe fw oS
Y F OAM. WT— /T W W™\
g |

I OF TgT a@r gfwee d o
T wifom ® gwTE gEEsT
T a@R ! 59 A A g9 fowr g
W g, famr §? dfamaw
fagrifrar & st ager qaw faam a1,
ag T 97 ! Aoy & R
wifEe & St qFo W0 WTTo &
fear, ol S e fear, & =@an
g % 37 ®Y 199 F1 57 grew F A
9T T@r A, AT wALT §¥AT g1, ar
qdr wgg dad o ¥ Feem
T g
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[ sax s 7%q]

H agt s s § 5
FET J ITFT qIHIE TAATST F41
& feur | ag Tae qufaws Areen
TFa uw agT I wew A= AT
B ST T ATHA B €Yo dTo WIEo
FETU G 9T T H4OE A,
/Y FE AT g FutrEar
g & o wfimm w wtaew
FT Alo dlo Mo ¥ ST FIA, AR
g wmd A greg #Y qqd &
wT FE AT ST 3 A5 9N,
frr-fer 9@l ox a1e war W) A
FA AHAL TAH AAA T | (TwAewr )

MR. CHAIRMAN: The hon. Members
whom ] have not called, if they speak,
their remarks shal]l not be taken note
of by the reporters.

18 hrs,
st oeEE @ (IR )
awTafa AgEar ag we Y 9ge ST

a7 W Haeare &< feqr a7 18
AT FT | g9 ¥ &1 Ia< faur w4
AT AT ST 4 A 9T ¢

“(a) According to information,
only Shri Sitaram Singhania was
“trieg by a Mauritius Court for smug-
gling jewellery worth over Mauritius
Rs. 11 lakhs when he had gone o
Mauritius by Air India flight No. 711
from Bombay on 8-10-1976; the case
resulted in his acquiital on 11-2-1977
and the goods which were cisclaimed
were confiscated by the Mauritius
‘Customs, *

(b) No raids were conducted cn ihe
“houses of S/Shri Sita Ram Singhania
-ang Gopal Xrishna Singhania al-
though independently -of the case
cited above the house of their res-
-pective fathers hay been searched in
November 1976.”

of J. & K. Synthetic Ltd. (HAH Dis.)

TATE T F T AT FA FEAT 9w
o F | TWH A AT e few
7% & 5 97 :1¢ ot gad e @
AT & J I FT A A g & W@
% fepe @ wrrsmaTE ? S
a6 frr e s gax fe 1
XA T OES § 1 w9 2 0 A
IR ¥ froag A A A €
o a8 tfF Ry e s A §
1 mx fewe § $7 wwex gu Ak
ZATE WEW A 4§ @ TG, T} I F
ATET THETE FT 8 7

T g ag & fx mfew 3w
qHAT, SEIA A9 FE, THq TGN W
9 AR RIE | IEE AT R
faar fF o Wt a0 WA R, 92
T fggETT S §Towm Ao
@ § I F1 zimw fwar an
T fEa ® @@ ¥R A a9
FAETE F #r Fafww &y 5
TR gAE g § Al wR, $F 9
wa fodt Famu HaszAF
fesz ¥ quex gu 1 741 gex gu !

T g qear = fw E
ggrA  Har  sfmer gfeq g 99
@ fafgz a3 7t o & 9 F @7
¥ dw A F 15 faae F w2
T w1 ¥ uaw 3fear wrez ¥ dve
g # oW EQ Y # AR
Fr b @ A 2 ) Ay
wiw &7 6 g #Y @re-fadie F1 9@,
STARTE HY S0 T 2z Y oFroATE
1 ATl §1 i 5w T H et
¥ g HFIW AWM sAes § 7
gars wiarer ¥ o geveew § w0 R
wfaefal & Edem s ar gw
¥ 1 gETE ¥ WETC 9T AL AHAC
7F el
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g ¥ ag Y wmar @ fF 9fF
T A qIFITH 20T AXA 4 zafAQ
FEzq ¥ wEAFME ¥ A F AN
qqr? #wrgaha g ar s A
ZaTE J1gT § g T AT @A E |
ZEAAAA  ¥AEE A AT gEAT FATFE
FAY Aa A g AT Ay § FFATET
IF F ¥ @A Far §, gL AT @
ST g @1 R 9% F gra w6
A% A/AT a7y 2@ W ? AR AR
G TC T 307 75 FFNET BeA 7
T IR A munfErasma W
9@ 7 Ak zEd A a1
g fag & =g, dew F¥Er A
15fz7 Famagar agFF g ?
frg ardt Famgaar ? fFad o
ferz & woze wr ? & stramr wwAT
37 | gl F fedee 3uT AT
wAY Y &

ot g wgw feardt : mwafa
TRITAN, 4 AZT & WIAYW  AMAEAT
a9 g ¥ wat F faw I R0
AT BT GG FT A A
af wfgu sk < qor g ag @
& g AR IM F @AM 9Ed
5y o wifed 1+ s Aedm T@
¥ ey f6Y wR wer a o Ffad
I F@R A faar sasr #
2 ad A wgr 2 fe ¥ Tar av )
W I§ qFIH H GAAT gAC AT I
AT ¥ o wriferg §—F g
HIFTT IHT qIF § W@ )

Ia& ag g am fag a7 a®
F AR T T FEr €T § I TET
FFar w5 fen, w7 faem AT drad
FF X ST AW @ T § 9ER
art ¥ ad wax W § fao fagrfaan
qga, T TN FrE IEAEd AT
#f W aw FUL O fF A awy W
GHTAT % I7AT AT 4T 4T Tl A
5 foae s v v FaE ?

fad  ara st & qrAar 9T g
ag =g & f% ot wgr snar & 5 awm
ur faad &0 faelt g7 A0 F
T I N FEr w1 AT ——  IHAT AV
AFET AT ATfEY | W gg AR
qTAN @Y A AT WIfE T FETC A
AR F  AF I T g H
] srAFTY Y AT wEw T AER
q, WY ag 9 AFIAT gAT IAFT F
woer &1 7 @Er 9w & QAT mgar

g1

st gEATT ®II@  (IFHA) ¢
awiqfa wEaar, Wwd 9 Y A= HA
agadr ard amIAE 1 Az g
;M FzA # qu O A FGatraar fF
KFqF ot /&Y, ofadr fzze ar
T "I & w0 I3 g 1 fAe
fagifrar 9% gra erfaai ¥ &
g HRFgFA I @A FAG | ITAEN
BASTAT § 43 ®/IU &M giAT 9T, o9
¥ € e W@ Fom Al
wH X wAqE  SurA S T T IF
grar § oI 4% I 737 ¥ Fa<
ST 9% gu & W fF me W e
a5 § afe geFre =@ AT v er-
q7 FIr*

** Expunged as ordered by Chair,
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[t gwaTz Fwra]

qg |ETATgET W oWr wmar g faew
FIE AT AE FTAFAT| K ST
wwat g fF 15 faw are I o,
T g8 919 wEr & R 9 qrow s
= A A fegifwar awa @5
T @w Ffaoaayg?

N AW T @ (TgET ):
qIEE AT WET **

GATE Wi & g
®fe & 2 % ag ggr o o Ay g
g\ WIT SWOEr FE A AT
a1 wgr & gasr Afew afwo [
wo Afew 7@ A g zafa wR
A 1 A TH AT AT Higd AfebeT
foft afm fad &1 facae= 5%
giAmAFT q wfgw )

SHRI YADVENDRA DUTT: May I

suggest that, in the interest of good
international relations, we should not

charge a foreign nation’s Prime Minis-
ter or Minister? May I request you,
Sir, to be good enough to see that**

is expungea irom the proceedings?

gwmafa A @ SR FFE R,
g A F7 faar @ A SEst 3?9
forar ST SITANTAAT AT 9 AT
fawTer femr s

sl gEW W ¥IMW: WEAAG
guefy weear, & s 9@ &I R,
I AT A KL TFHIL AR FT /HAT
fa mfom & gt W graw Sga
T 8 WA W8 § g W I
®1 ofF qFEl W4T, 9§ GAT S 30-

T gE——WTA F IT qAT F A FAr*

wwfy g 77 S ad 2
‘wmr fedlr wer wEY @ 9 ST,
I S FEAT 8, A% HfgU |

ot gER FT EBAW AT A
R wmafe §, 91 W6 6 TE FEAT
g afes fawfan & st ao= sw oww
T T AT A AT qUW ToE TH—~
T Ml T F1 gEd & A @
@, 3w ¥ qar s waw ot
Nt w=re w7 feaar g 3w F
F WIBFAR @Y W
¥ fFdraw & gREare, ggerarT
St FaM AT HiTaE ¥ IW A0
IS WI--IF F  HHr qT OATE
afgT St £ & m & moar A,
| o WA wET ST AT e
¥EA & AT @ T arfE 629 3@ 9%
f& amas & foalr 3Teddr ¢ &0

uT T® ograew ¥ fawrsita @
FEH | AT X FF W FEE
it & g & Twe Al F3a
9 A A AVo dTo Mo F[ WEAW
T FT AT ST WY qF T8 41T
F, € F TAA F AT qG AT FAAT
gar, & ardy fedsw @wew & ame
&, g7t g afam 7 fzad. A
AT FT AT WG WA AT &4 —
oar & WEar ¢ |

¥ o a9 w2 & W gaT At
adt qergfesr gmuan s
T ArAT—AT Iq § qrAe-asr 4
N afe & avag v & wmar !
w1 oufed g 9§ A, 4T Iq F
& 1sfRRrawwmEsar g ? AT
fraza 2 f& ot 9, f-smEad
HAET, OHE NN, § F1 AW A 9T
4, TH AT FT GHTHT Y 777 LT |

*Expunged as ordered by the Chair.

——
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T i aw g fF oo Fm
A T A ¥ wfd e any
# R 9w wifom ¥ &% ¥ A
YU RAT FT &WT &, 50 a1 FT Wr
gt w1 7

o wfrswt go@ o ( TfT) -
qeEg wafa o wRYeEr, WA
T St ¥ T e R == H o e
ISET B, 9 dgd Wew wNAT g |
FfF ST WY FE dgw ¥ R &
wfeat & faare , ** & T wEar
fr ot aoenie oy W T
R 1 e e ¥ ATOr g A
T werE fRwl ¥ Ot §
I v Tum Te ®q A feer
ST | ewiey & vy gWr wmel ¥
fiyer wET 2% WOy weT dEe
# TR @A &, ﬁwm
2 arfe o fomemr & 1 wfw
oy ofeit o fer o el om
a ¥ Avier frw om oFE A
s sfus 7 goeT IR

& HdY miven ¥ S WG F—

% weTar § 4y A A
o #r s arede e gE o o ATY
A § —ar qEy geaw 15 faTaw
AT, T A GEI AT AN JEAE I
F ®wm T-—2W0 § #E A oA
FaT O ¥ weww e ¥, g §
1 fwer o A & e M
W fwer ? oot T qeRE

a—uwr faufat off w=d aoR
TUH 9Fs gu ¥, @ fa¥EC
T AT 7 TN AT~ T@AT o A7
aEavmE & 7 fawifen Y & W
ST 23w 9T, IAF Feweq ¥ gy
SR T o faar a1 sk fow
oy g wifrw & 393 99 awg 99
YW 9T AT & g Wifed, A
ot A& wv? afe ar, Srew
ZF TR, SR T ¥ fewe W
TEy IR @rmrwr @ Ag—
g W1 e T IEE &

TS WA AT ¥ T S ool T@A
N W o AT
fr A & 92 g AR WETEIK
It ¥ wgE & evm Wi, o wr I
far aréet & Bo gard s ey
foreRt & waX Wy W T XwR E
WL UE 9 €AY AT AT AW,
N & o gwfew @ Wi W
wEfew Fary  qxfm A A
THIN A AT R A, T few
R A7 ferwaafer o ag &Y
ofwr smgm g, @ ¥ Naw §
T FAam W W R R
afed 1

few daww & Tw e (W
wfiter e ) : et vty e,
1u% g4 e & 5o avaea ¥ R weE
gro Iow W yE & gac g &
e & w9 @A ¥ ag frae e
FCT AT § R T WA &
oI T8 §R A A 9 A qewt 9@
WARY  FEIR A I & I
¥ smare o ¥ fifer w0 ¥ W
aFar § **

JETAT REERT & 97 A 6T &Y
wat 3o & W qerm WS
sw  frwa RA ¥ s fagwl
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- [Hradre AT

F I V@IT A AGE AAAF F
I FI[HAAATE AT § | FAL
ST ATHA @ W47, 39 & qFaE A 1S
AR AE F 4T F g @A
T W™ FEW | A fag w@
WEI AR T & —

1. How was the jewellery smug-
gled from India to Mauritius?

2. How the official witnesses of
Mauritius turned hostile?

3. Why the case was not referred
to CBI for further investigation?

4. Why follow up action was not
taken by the Government over it?

5. Whether any foreign gocds or
foreign accounts were seized by the
Government after the raid?

T TS AT F qEea H T AT 7
#fd ¥ SO wEAT WwaT AR
9 H aga ok fag g, g
varq faq Smonm S s sfeEr
e A g Jewr ar ?

It appears that the jewellery in ques-
tion was smuggled from India to Mau-
ritius. However, since the particular
suit case in which this jewellery was
contained was disowned by Shri Sita-
ram Singhania anq Mauritius Court
had acquitted him of the charge of
smuggling, the matter needs further
investigation into the circumstances in
which the jewellery was smuggled into
Mauritius.

According to the judgment of the
Mauritius Court:

“A striking feature of this case is
the systematic way in which the
principle prosecution witnesses re-
tracted or qualified important parts
of their statements to the Police and/
or their evidence in court. ZAnd the
resulting confusion in the case for
the prosecution was left to persist
throughout the trial.”
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In the judgment the court hzs dis-
cussed the way in which the Mauritius
Customg Officers concerned, namely,
S/Shri Venkataswamy, Lionnet and
Daurat had resiled from their original
testimony before the Police.

In the concluding part of the judg-
ment the court has observed that:

“We must place on record our
concern @at prosecution witnesses,
especially  Senior  Government
Officers, recasting and qualifying
important previous statements
made by them and being allowed
to do so with impunity, Such a
state of affairs, if mnot remedied,
will eventualy impair the proper
administration of justice in Mauri-
tius.”

How the official witnesses of
Mauritius turned hostile is, therefore,
a matter for investigation by the
Mauritius Government in the light of
the aforesaid judgment of the
Mauritius Court. Any investigation
by us in the matter would tant-
amount to interference with the
sovereign rights of the other country.

The CBI officers knew the facts of
the case and they were also approach-
ed by DRI on 23rd October, 1976,
27th July, 1977, 10th October, 1977
and 1st November, 1977 for obtaining
information about this case from the
Mauritius authoritieg through the
Interpol. It is now reported by the
CBI that they have not conducted
any jnvestigation or enguiry in this
case. However, at the instance of the
Department of Personnel and A.R. and
D.R.I. information was collected by
CBI from the National Crime Bureau
Interpol. Mauritius, in regard to ihe
action taken locally for the prosecu-
tion of Singhania angd alse for the
confiscation of the jEwellery and other
articles seized by the Customs autho-
rities,

It is not a fact that no follow-up
action was taken. -In fact, Interpol
has already been addressed for further
information regarding this case after
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the receipt of the Mauritius Court
Judgment. The Director CBI who
acts ag the NCB Chief for Interpol in
India has been addressed for further
detaileg information relevant tg this
case. Meanwhile, the Air India nhad
also been investigating the circum-
stances of the alleged mix up of the
baggage which constituted the defence
plea of Shri Sitaram Singhania. The
Collector of Customs  (Preventive)
Bombay has alsp been asked by the
DRI to ascertain the position regarding
the alleged mix-up of the suitcases
from M/s. Air India and the entire
matter is now under vigerous investi-
gation.

So far as the foreign goods or
foreign accounts seizure is concerned
there js absolutely no information with
the government so far as Mr. Sitaram
Singhania is concerned as already
pointed out by Mr. Dave,

AEAE AAT AT HT qAAT
Il ¥ ST 9w g fam #7699
A SAFaFI H A g8 997 faar
Wd S EEE TEA WX S AR AT

TR 7 st fewx f@ Z u
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U | B ¥ gfee # feuT, s by the Mauritius Custom; Authc;r;ty
TR for owpe & L e bt e
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18.31 hrs:

SUPREME COURT (NUMBER OF
JUDGES; AMENDMENT BILL—
contd,

MR. CHAIRMAN: Now we take up
the Supremg Court (Number of
Judges) Amendment Bill

o WM fag (WrEAR) -
gwgfa wEew, WA IW 9T FTEr
wwa
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We take up amendments to clause 2.
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2 & wfgwfal &1 S d@r @
IaH fgges 1 F ¥a9 4 wEA
o gy frg awl & &vr 1 oA
ST HEAAA E ) AR A T

# 99 WESN st wES &

o fredt & waro 0 frew
30 IW F IEF] L g THAAT
T ¥ | WS AT aser g, 94
T F AR WA g9 SF ggr
-Vt F AT qrel FT g F
& ¥ 423 g § 1 FAAET 9T A amar
Y far &, 999 YwoTae # e
frmr @ 5 25 @@ FE-1
gFEE WY FTET FRAHC AN
# foe ¥ s dww for
s 1 frey 9 wEN ¥ F ¥@I
FT G FL AT I WX qIHET

FC 99 § | araras fawwar faer
¥ ax ¥ AamfEfw faw

i w femr @ & WA WA &
sgm f& a8 arg § fow & @k
T oW g FE F oW & m
ITHT F% faare o 78 2, v w=
amr @€ ¥ ¥ § ar =@ foseww
# AAw § i ommfa 3R A
et rfed |

safey & wEW fr T W
HaivgT A R FT & aThE o
T oeEw WX @3 AR W &v
faowar 3 &), wewE @W &

s st geAtwe feedfdt @
& | 7g uF a a@ wwaT el

Judges) Amdt. Bill
F @ F fodr @nit f5 @ w9
WS W oETE N A &,
o o % § e ¥ ¥ fr
a ¥ um wmA s g

St Wtw www &t awfe
HEEAT, AFHUR F AAT ¥ CATIR-
¥ ¥ A ¥ 5 welt @ T
R

" “The question of eppointment of
persons as judges of High Courts and
Supreme Court was considered by
the Law Commission in their 14tk
report. Regarding Supreme Court
appointment, the Commission recom-
mended that a judge of the Supreme
Court should Eave a tenure of at
least 10 years. The Government
in 1960 accepted the recommenda-
tion subject to the change that save
in exceptional cases, the minimum
shoulq be ordinarily five years.”

I8 WaAHE SR #% T g 0
Freiw N fod & o &
g<r 2 W ¥ gg §wwA @ g
fF sa% @9 g e faar mA—

‘rrg Tg fr QX R aife
%, fradt wg frafe & @aw
a5 g ¥ mfus &, =rEm
¥ s ¥ fwm 4@ fear
s )

s gfm 7 § 6sav A W

% o femT g g @ Fndw
60 I¢ ¥ W FEAr P arfr
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(Number. of 464
Judges) Amdt. Bill
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ST qI THTH AW A vgr &
T FIA 7 &g A0r97 # faar org
60 AT & FUL F =HT #T 57 9T 4T
fagfer 7@F gr a%ar &1 99 wfwm
T T F7 qiqa=y 787 avran § i 60
aia § FIT & aafey & faafem a3
gavar g, @ A gmmar g o v ®
agT gfaga /AT dfgaE F faada
grm ag g aw & e Frafer
AT I AT FT A § @ A, AT
FHIAT A AT F27 F, IN AT A T
S |

wql WA TETA AN LHL A
4 e fwar &)

® iy wya: zE fAg ot oW
wr fagfaar @y &, a1 5@ T &1
T @I AT | AHATT g A
e g fe grer & 7 ot Q@ fgfeaat
g & T eF a4 §, Y i ;I § S92
9T qF g S § @A) Afeq 34
qFT T FE gyfqeg
2ar, %4 fF wfqara § G v sfaaw
a @, dfrarT & sy W@ A
zg foq & g@ &MET & AT §F oA
F1 TEHG qAT F |

MR. CHAIRMAN: Mr. Laxmi

Narain Nayak, do you press your
amendment?

SHRI LAXMI NARAYAN NAYAK:
1 withdraw it, Madam.

MR, CHAIRMAN: Does the hon.
Member have the leave of the House
to withdraw his amendment?

HON. MEMBERS: Yes.

Amendment No. 1 was, by leave,
withdrawn.
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wwrafe wgiew : Wi gae, s
waTe fag, #T WY W viede W
v s E ?

&t TqATT feg areE : ¥ gs-
forar & 5 o= 9ot v wrday dfaam
oy faw o9, @1 ag ww Frhm-
Efaa faw w7, ot @ e Wiy o
il |

MR. CHAIRMAN: Please tell me
whether you want to withdraw your
amendment or not?

i ®umTa fag ataw : & S9 F@r
g

MR. CHATRMAN: All right. I will
put amendment No. 4 to the vote of
the House,

Amendment No. 4 was put and nega-
tived.

MR. CHAIRMAN: Does Shri Tyagi

want to press his amendment No, 37

off W WwTE vt : § qroq AT
g :
MR. CHAIRMAN: Has the hon.

Member the Teave of the House to.
withdraw his amendment.

SOME HON. MEMBERS: Yes.

Amendment No. 5 was, by leave,
withdrawn,

MR CHAIRMAN: I will now put
amendment No. 8 by Shri Vinayak
Prasad Yadav to the vote of the
House.

Amendment No. 8 was put and
negatived.

MR. CHAIRMAN: The question is:!

“That clause 2 stand part of the
Bill”

The motion was adopted.
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Clause 2 was added to the Bill.

Clause 1, the Enacting. Formula and

the Title were agdded to the Bill.

SHRI SHANTI BHUSHAN: I beg

to move-: _
“That the Bill be passed”
MR. CHAIRMAN: Motion moved:
“That the Bill be passed”

o IS Tag (wrrege) ;&
FTF AT &r W ¥ wregw § fafw
AT & qzar w13 i frm e A F ady
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a7 | 934 & a1 & AT FTOT Y WG
# ¥ w1 ot oy wgx § fv “ofew
fedz o wfeew fearge” #ik ag @
ay g w1 § 5 “Sfew gl =
stfezg 7e”, a1 37 ST ghewoT &
7 71T Q9T § fF g oy § @Y
weaT SaTIT R ITfEw 1 afy wn TRy
& fF mrrg ¥ W Sregarst T @ Ay
HeAT HYTHY sATET Y A1fEY @ AEw
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Saw

A ara & fr wfaem & ar
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wefire g1 & 1 ST TR i’fﬁmﬁﬁ'_
A FTCO ¥ AT FAS A
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‘ Court, in the ex~
ﬂcEerS 1:gs:\c’;?:.:l'e'isdit:l;in:uu. 2nay pass
such decree or make such order as
is necessary for doing complete
justice in any case Or matter pend-
ing before it.”
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qIETEY W ¥ &7 A7 G4y §, AR
-afwat 91 133 F e 134 % S
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justice. in the™Thterests of the stronger.
i &7 fafg @@ &t &
fagza fear ar & d=ar 21 =@rd
1 a1fE w1 Y geq faan § e dm
ant § @I A qFIH WA FT A
HE WM FL S A A1.gH 43 @A WK
o= 761 & 1% fee oo gveq Taa 1
ST | gafee v geTan fea e
AT AqYA HFT FT [T FLqF |

PROF. P. G. MAVALANKAR
(Gendhinsgar): 1 support this Bill
.and I welcomé its provisiens,

It is being argued that the number
«of Jud@és could have been slightly
jncreased, but as the hon. Law Minister
just now sald—I agree with him—it
is only an enabling provision, I do
not think he wants that all these
“extra Judges be appointed straight-
away. If the number of Judges becomes
too large, fhien tRe Beénch will be
somewhat uifwieMy. I think it is in
the interests of justice wlso that the
‘Suprerne Court has a cerfain sense of
compactness. Its working becomes
possible only if the number is not too
large or too small.

I feel that the amenities angd facili-
‘ties to the Judges at the Supreme
‘Court, High Tourt and even district
level, should be Jooked into and they
must be give more amenities. After
all, the iffdépendénce of the Judiciary
is partly and significarffly dependent
on the kind of facilities, amenities and
-comforts that the Judges are entitled
‘to have,

Please remember that the number
is to be added on the basis-of quality.
‘1 am glad that the hon. Minister at the

DECEMBER 20; 1977
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second reading gave us this assurance
that he wii)- see to it that the Judges
are. appointéd. not ¢gn flie basis of
caste, language or religion but on sheef
compet®nce. T am with him when he
says—the Whote House wants it that
way—that more and more scheduled
castes, scheduled’ tribes and backward
classes persons through education,
training and equipment should become
Judges. None- will' be happier than
ourselves.

We do not want it to be the privilege
of the so-called higher castes, but
these appointments should not be made
on' the basis of caste or class but oniy
on the basis of competence.

The hon. Minister himself says that
the number of institutions has been
gallopping. In 1960 it was 3,241 and
in 1976 it became 8,254. Pendency
has gone up from 2,319 in 1960 to
14,109 in 1876. He himself js saying
that the arrears are increasing con-
stantly.

I want to stress at this stage the
citizen’s angle. We talk in terms of
the Judges and the advocates, but
who is there to talk about the citizen’s
paint of view? Only the citizens' re-
presentatives in this august House can
talk about the interests of the litigants,
They have no spokesman because they
cannot go tp the court, but at least
they can come to this House through
their chosen representatives. That is
why I am taking this opportunity to
emphasize this point that the citizens
are felling continuously more and more
harassed and helpless. Ultimately, if
the administration of justice means,
it is Tor the benefit of the people, then
this' aspect of the matter has to be
emphasized that the Jawyers and
judges will function in such a way
that the administration of justice is
promoted.

Here, T would like to make two
poimts. The hon. judges—I would not
like to speak about individual judges—
universally all of them wre working
very hard. But we are carrying a
feeling that the hon. judges parti-
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cularly in the High Court, some of
them, and also in the lower courts,
with exceptions of course, if I may
say so, have also to change their moods
and habits and decide judiciously and
also fajrly quickly. May I point out
in this regard omne thing? There is
need for home work and hard work
for the judges, The home work and
the hard work on the part of judges
is as important and as essential as it
is for Member of Parliament, Ministers,
Government  servants, professors,
teachers and anybody else. We carry
a feeling, the people at large carry a
feeling, that the judges particularly
in the High Courts and the lower
courts do not give ample time and
attention to home work and hard
work for the kind of justice which
they have to give after hearing ihe
cases. The Supreme Court Judges
burn th&ir midnight oil. I would
like the hoh. Minister to contradict
if he can, whether it is true of High
Court judges. It is not true. There-
fore, my point is that hard work and
home work dre impertant and essential
for them. That also must be looked
into. ’

A word or two about the amenities
provided particuarly at the district
and the lower Tével There are areas
in Gujarat, in Saurashtra, in Orissa,
in Tamil Nadu ang in Kerala, where
judges do not, have even ordinary
facilities like, toilet, and there  are
.capes where magistrates go home to
answer the call of nature and come
back to work. This kind of a thing
is npot very salisfactory. The hon.
Minister must go into this aspect also.
I am taking this opportunity to point
out that magistrates and lower level
judges are TUmndergoing some of these
difficulties.

Lastly, as I was saying in the
beginning, the litigants' interest, the
litigants’ point of view and their
anxiety for speedy and inexpensive
justice must bé looked into. The hon.
Prime Minister, Shri Morarji Desai,
and the Law Minister have of late
been talking about speedy justice and
less expensive justice. I want to go
on record to say thmt the appointment
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of judges must bé made in a manner
which may lead to lesg corruption.
Therefore, any provision that you may
make to see that judges are appointed
in a way that will bring in an atmos-
phere of cleanliness, efficiency and
incorruptibility, I am all for it and by
all means, you do it. But the overail
consideration should be that the admi-
nistration of justice is the responsi-
bility of the Minister of Law. He is

not merely the Minister of Law. He

is also the Minister of Justice. He

is accountable top us in Parliament to

tell us whether the people of India

are getting justice or not. Therefore,

he must also take an account from the

judiciary. He cannot take on account

from the judiciary being in the Gov-

ernment. He can take an account

from the judiciary by telling them

politely that he has to give a report

to Parllament about what they are

doing. The Chief Justice of the High.

Court can téll his colleagues to work

hard. He can tell them, “Don't come

at 12 O’ Clock. Come at 11 O’ Clock.

Don't go edfly; don't give constank

adjournments, adjournment after

adjournment of the cases” The

advocates want adjournments. They

appear for five minutes and ask for an

adjournment of the case. They charge

a fee for that. The people go on pay-

ing fees. It goes on for years, No

solution to the problem.

I want to emphasize that the inde-
pendence of judiciary does not mean
thrat judiciary should be irresponsible
and unaccountable., The judiciary i®
responsible and accountable to Parli®-
ment and, in This way, it 15 account-
able to the community at large. Ag I
said, the Minisfer of Law is also the
Minister & Justice, Justice must be
properly carried out. We want our
judges not to be touched unless, of
course, there is a gross misconducts on
their part. The Parliament has got
the power under the Constitution to
remove a judge. We hope, that will
not happen. But because they are not
to be touched, that does not mean
that they have no account to give to
Parliament ang to the people. That
must not igke place. That is all I
have to say.
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SHRI SHANTI BHUSHAN: Hon,
Member, Dr. Ramji Singh, has drawn
attention to The need for having many
more judges. I woul® Iike to say this
for the consideration of the hon. Mem-
bers: shoulq it be that the High
Courts are not in a position to do
justice in  individual cases mnd that
every case must go to the Supreme
Court and only then justice would be
done? 1If one has that impression,
then I would like to say with the
utmost humility that that jmpression
would be wrong because even the
High Courts are véry Tigh courts,
very high in the hierarchy of courts.
It is the High Court which is supposed
to dispose of matters in individual
cases, which is supposeq to render
justice in individual cases. That is
not the funection of the Supreme
Court. If we expect the
Supreme Court to do justice in in-
dividual cagés, then we will really be
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convertifg the Supreme Court into all
the High Courts put together because
each case, after going to the High
Court, would have to go to the Suprem
Court also in order to be decided,
whether the judgment was right or
should have been different. In that
case, the Supreme Court would have
to be as large as all the High Courts
put together; its level would come
down to the same level as that of
High Courts, with the result that we
will have to choose whether the High
Courts should be there or the Supreme
Court should be there. There would
'be hardly any point in having two
courts of equal size with the same
calibre in judges. If there is to be
a court, then evidently the position
should be that that Court musf deal
with a restricted category of cases.
That is how it will be enabled to main-
tain its higher capacity, status, and
so on. That is why; this hierarchy
has been so formulated: the cases
which can be disposed of simply are
disposed of at the lower level; cases
which involve more complicaed ques-
tions go up to a higher level; cases
which involve giving a direction to the
development of law or which require
unifying the law in the country,
namely, resolving dny difference of
opinion which may be there in the
High Courts of different States, have
to go to the Supreme Court. In fact,
that is a matter which is now engaging
the attention of the Supreme Court
as to whether the policy which has
been adopted by the Supreme Court
in the past in granting leave under
article 136 very liberally, in trying to
have the role of doing justice in every
individual case, has really served the
purpose for which the Supreme Court
has been created. Or, is it not that
the present situation which is there,
namely, that the Supreme Court is
locked up with so many pending cases
and cases cannot be disposed of
even in five or six years,
can be attributed to a very liberal
approach in granting leave under Arti-
cle 136, because sometimes a person
in trying to de good for a large num-
ber of people- incapacitates himself
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from doing good to anybory? For ex-
ample take the case of the United State
Supreme Court. There, even increas-
ing the number of Judges would not do
any good, because all the judges have
to sit in one bench. The number of
judges there is eleven; even if vyou
make it thirty-one, they would be hear-
ing the same number of cases,
because they have all to sit together,
not in different benches. And, there
fore, if thev had also been thinking
of liberally correcting every kind of
error in the decisions of every court.
then they would have also failed in
serving the purpose for which they
have been created. Now. a thinking is
gaining ground and I am happy to
say that the Supreme Court is apply-
ing its mind to these problems and
taking stock of these problems to see
as to what should be the role of the
Supreme Court, so that it can con-
tinuously perform that role with some
kind of a self-imposed limitation. I
do not say that it is for anybody else
to do, it is for them to consider ag to
what should be its policy and where
it should limit its own jurisdiction. 1
am very happy that these matters are
being increasingiy thought by the
people who should think about them.

Prof. Mavalankar has drawn the at-
tention of the Hon. Members of the
House to very important questions.
He mentioned about the amenities for
the judges. I would like to state for
the information of the hon. Members
that last year, a lot has been done
in regard to the amenities; for instance,
apart from salary Rs. 3500/- for the
High Court Judge and Rs. 4000/-for
the Chief Justice. a provision was
made for a free-furnished residence
for them: a conveyance allowance of
Rs. 300/- was given and an increase
to the extent of 40 per cent was pro-
vided for in their pension. These
things have been done, but nobody
can say that even now the conditions
are as one would like them to be.

All said and done, India is after all
a poor country. Those who accept
judgeship do so on account of -a pas-
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sion to do national service, to do their
duty. " We have very eminent judges:
if they had decided to continue in the
bar, they would have been minting
money iike anything, but it is their
passion that made them to accept the
judgeship. After all, one must realise
and I am happy to say that people
with intellectual pursuit, know the
limitations of money, they know that
money is not a very attractive thing.
They know the limitation of what
they can do with the money. As 1
had once the occasion to say, the jud-
ges in our country live in the hearts
of our people, because the people have
respect for them: they live in the
minds of men, because our people have
admiration for their intellectual pur-
suits. These are the incentives for
these judges. A little increase in the
amenities etc. is not the real thing for
them. Even if you increase the ameni.
ties, salaries etc. if they are really
money-minded, they would not be tem-
pted to these offices and accept the
judgeship. Anybody who comes to
the judiciary really comes for a life
of sacrifice, a life of service. It is
fese noble ambitions which make
these people to accept the judgeship.
We are very happy that there are a
large number of people in this country
who with tais noble ambitisn accept
the judgeship and keep on discharg-
ing their duties in a very appreciable
mAanner,

The hon. Member has also drawn
attention to the fact, and bas said
very correctly that so far as the
Supreme Court judges are concermed,
there has been a long standing uni-
form tradition of hard work, burning
mid-night oil and doing hard work in
a very big way. Not a single person
can say that any Supreme Court judge
lives a life of peace. They live a very
had life, uniformly each and very one
of then. Prof Mavalankar said and
with great humility I would like to
agree with him that the same cannot
perhaps be said uniformly about each
and every Judge at the lower level in-
cluding the High Court level. We are
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very happy and I am very happy
to say that ewen in the High )
there is a considerable number of
Judges who are very hard working ang
who burn midnight oil and they de
as hard work as any Judge of the
Supreme Couri. But, at the same
time, there are other Judges also—after
all the number of Judges in India is
more than 300—and the same thing
cannot be uniformly said about ail
the Judges. I hope that in this new
atmosphere which is being created in
the country, in this new regard amd
new respect for the independence of
the judiciary, in the new regard which-
the people of india have acquired for
the judiciary, the judiciary would also
be responsive as Prof Mavalankar has
said and each and every Judge would
consider that he owes it to the people
of India who held them in such high
regard thet they must do their very
best so fer as discharge of their duties
towards the people of India is con-
cerned. I hope not a single Judge in
the country would be found wanting
in giving his utmost, in making it a
life of dedication, in deing his utmost
to the cause of justice which is the
most sacred duty that ome can think of
and which is much mére beyond that 1
any person can reéklly give to a people.

Then Prof Mavalankar said that if
the judiciary is te be independent and
if the administration of justice has to
be independent as in a democracy it
must be, namely that each individual

,Judge must only consult his own con-

science and the laws of the land in
order to decide an individual case and
he should not brook any kind of in-
terference, direct or indirect and from
any quarter or direction so far as the
decision of the individual case is
concerned. That goes so far as the
independence of the judiciary is con-
cerned to which this country is now
so fully committed that this principle
of independence of judiciary can
never be destroyed. At the same
time, I would like to say that Prof
Mavalankar has very rightly point:ed
out ihat while the judiciary is in-
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dependent, it does not mean that it is
not responsible. Obviously, every in-
stitution which has been created by
the people for the people for doing
service to the people, cannot be reaily
regarded constitutionally as an irres-
ponsible institution. It is really ac-
countable to the people in the ultimate
analysis. The manner in which ad-
ministration of justice is carried on,
namely, as to whether it has
really served the purpose for which
the institution has been created,
whether the laws of procedure, other
laws and practics which are enforced
in the courts of law are adequate and
sufficictit and proper to provide that
there shall be quick justice and at
the same. undiluted justice and that
justice would neither be diluted nor
hurried— a synthesis has to be found
between both these requirements in
that sense for administration of jus-
tice also— in regard to all these mat-
ters there is the ultimate accountabi-
lity to the people and as he has very
rightly said that that is why there is
a functionary in the government who
is krown not merely as the Minister
of Law but he is also known as Minis-
ter of Justice, In fact, recently in
the Commonwealth Law Ministers'
Conference, this aspect was highlight-
ed and in the final communique which
was adopted in the conference, one
paragraph said—because sometimes
some people tend to think that
even if normally a government be-
comes accountable to the Parliament
and through the Parliament to the
people of India even in regard to the
adminjstration of justice, as if this
is violative of the concept of the in-
dependence of the judiciary, it was
made clear by a speical paragraph in
that communique that it is not so
because even in the administration of
justice in a general way and not in
regard to any individual case, ulti-
mately, the government cannot for-
feit, cannot abdicate its reponsibility
to the Parliament and through the
Parliament to the people of India....

PROF P. 5. MAVALANKAR: That

-is right.

(Number of 482
Judgesy Amdt. Bill

SHRI SHANTI BHUSHAN: With the
result how administration of justice
is carried on, whether the manner in
which administration of justice is
carried on is giving the fuliest satis-
faction to the people of India is a mat-
ter on which the government is ac-
countable to the Parliament and
through the Parliament to the people
of India and that is why in a sense
the judiciary of the country is also
responsible to the people of India.
They have to have due regard as to
what are the requirements of justice,
how they have to function, how they
have to work and so on, so that the
purpose for which this Institution has
been created would really serve the
purpose for which it was meant,

PROF P. G. MAVALANKAR: I
would like the hon. Minister to say
somthing about the inadequacy  of
certain basic amenities, at the lower
level, no toilets etc.

SHRI SHANTI BHUSHAN: So far
as lower level is cohcerned and basic
amenities are concerned, we know
that our lower judiciary, even lower
than the High courts, namely, Magis-
trates, Munsiffs and so on, have to
work under very arduous conditions.
Increasingly now the importance of
this matter is being felt. A lot is being
done in various States. In the Plan-
ning Commission and other bodies, in-
creasingly, the importance of adminis-
tration of justice is coming to be re-
alised. Because, it ig only the proper
administration of justice which affects
every other fleld of governmental acti-
vity. In other words, no fleld of gov-
ernmental activity is untouched by the
administration of justice.

Proper, quick, speedy and fair ad-
ministration of justice can facilitate
the enforrement of so many other sec-
tions apart from giving general satis-
faction to the people of India, apart
from strengthening the rule of iaw
which is necessary in democracy. Al
these are now being increasingly re-
alised. And of course, within the
financial constraints, which a poor
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country like India would have, in-
creasing attemtion must be paid and
emphasis must be laid towards
ameliorating conditions ete. I have
no doubht that in the present climate
which has been created, all this will
be done to the extent possible.

One last point about the reservation
for Scheduled Caste people.

I would like to make the position
clear that we would be happy—nobody
would be happier than me—if we find
more and more members of the
Scheduled Castes and the Backward
Classes not only in the highest judi-
ciary of our country, but in every
highest position- in the country. In
fact that day would be a very happy
day indeed because for centuries and
centuries these sections have been
entirely neglected. The time has
come when that neglect should not be
there. But, at the same time, while
it is said that there should be no
neglect, each one of us must feel happy
that they occupy more and more of
the high places.

At the same time, so far as Reserva-
tion as such is concerned, the Con-
stitution doeg not contemplate a Re-
servation and therefore a provision
for Reservation in an Act of this kind
cannot be provided.

1 agree with Prof. Mavalankar when
he says that it is not caste considera-
tiong which can be the predominent
considerations in these matters. But,
at the same time, there should be
no prejudice against caste also, He
has himself said it. There should be
no prejudic whatsover. If, however,
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on account of any prejudice, people
belonging to the so-.called scheduled
castes and backward classes are
neglected, certainly, it would be a very
wrong  think. These communities
have produced some of the most bril-
liant people whom we have. Dr.
Ambadkar is one such example. It
is difficult to say that he was not one
of the most brilliant lawyers produced
by this country. But, at the same
time, we are nappy that, whiie in the
earlier years there were no scheduled
caste Judges m the High Courts, now
we are finding that schedulzd caste
Judges are there in many High Courts
and even more are going to be appoin-
ted. I think I am not letting out a
secret when I say that even more of
the Judges belonging to the Scheduled
Castes are likely to be appointed in
the near future.

I hope that the attitude of the Gov-
ernment would be appreciated by the
Hon, Members and that they would
not have any cause for any grievance
against the procedure which is being
evolved and what is being done by

the Government. ,

With these words, I express my
grateful thanks to all the hon. Mem-
bers of the House for lending their
support to the provisions of fhe Bill.

MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.
19-20 hrs.

The Lok Sabhu then adjourned till
Eleven of the Clock on Thursday,
December 22, 1977/Pausa 1, 1899
(Saka).



